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LOK SABHA

Wiibusda, WMsiIthn 2%

The Lok Sabha met at
EUvtn ofthe Clock

[(Mr. Speaker in the Chair)]
ORAL ANSWERS TO QUESTIONS

PROF. MADHU DANDAVATE (Raj-
apur): Welcome, Sir.

MR. SPEAKER: Thank you.

SHRT BAPUSAHEB PARULEKAR
(Ratnagiri): We have already started the
session for today. We had some business
from 13 to 4.

MR. SPEAKER: I could very well
congratulate you all on this. What a dedica-
tion to dutyi What a perfect example of
dedication to duty!

SHRI KRISHNA CHANDRA HALDER

](Durgapur): In one day we are meeting
twice.

MR. SPEAKER: Remarkable I

MR . SPEAKER: Shri Rajnath Sonkar
Shastri. Absent. Shri Faleiro.

Grant to Gandhi Peace Foundation
and Avard by Ford Foundation

+

SHRI EDUARDO FALEIRO:
SHRI BHIKU RAM JAIN:

Will the Minister of HOME AFFAIRS
I)e pleased to state:

(a) whether it is a fact that Rs. two lakh
fifty thousand were givenjointly to Gandhi
Peace Foundation and AVARD by Ford
Foundation in 1979 wunder grant No.
780-0277;

(b) what was the purpose for which
this grant was given; and

(c) whether Government have received
.any information regarding Asia Founda-
tion and Ford Foundation for their grants
for political motives?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(@) : The Ford Foundation grant No.
780— 0277 amounting to $ two lakh fifty
thousand (and no>t Rjs. two lakh fifty
thousand) was giv*n jointly to Qandlii
Peace Foundation and AVARD on 1st
December, 1978 and not in 1979.

(b) The grant was given to strengthen
the organisational framework and techni-
cal capabilities of voluntary agencics in
collaboration with Gandhi Peace Founda-
tion and to sponsor research and training
activities in rural development.

(c) No, Sir.

SHRI EDUARDO FALEIRO: Here
we have, as the Minister has rightly correc-
ted, it was not two lakhfifty thousand rupees,
but it was two lakh fifty thousand dollars,
that was received by AVARD. Even this
amount is only the tip of an ice berg. It
has been disclosed that this AVARD gets

crores of rupeei every year through dona-
tions.

PROF. MADHU DANDAVATE:
Deliberately, the mistake was committed.

SHRI EDUARDO FALEIRO: Well, I
am correcting now.

Is the Government .aware that this
amount of two lakh fifty thousand dollars
has been misused ? Is the Government
aware of the notes of the 50th meeting
of the Executive Committee of AVARD,
where it is mentioned that a jeep was
purchased for S 39,000 in 1979? S 39j000
has been debited in 1979 for purchasing
ajeep. Asfar as personnel is concerned, the
number of personnel whether senior or
junior orjunior is not given but only 12 or
10 man-Years is given.

MR. SPEAKER: Come out with the
question.

SHRI EDUARDO FALEIRO: I would
like to ask, whether the Government is
aware that this money is misused hy
irregularities of political and para-political
organisations, as can be seen-—--—not RSS

exactly-——--from page 49 of these notes
where it is mentioned.
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AVARD If broadly committed toiupporiing
Fcople’i AVARD action to »eek focial and
economic rights. While political rights
are none-tbc-less important, and in some
carcf even more critical, AVARD will ge-
nerally confine itself to social and economic
rights. There arc other agencies and there-
fore I call the attention of the hon. Mini-
ster to them like the P. U. C. L. and C..D*
which are concerned with social and
political rights. My question to the hon.
Minister is whether the Minuter is aware
that thisparticular organisation, AVARD,
thcAsaociation for VoluntaryResearch and
Development, is misusing the funds given
to it for social objectives and is channelisinjg
funds for para-political purposes, the Citt-
acns for Democracy and PUCL........

(Interruptions)

MR. SPEAKER: That is all right.
Complete it.

SHRI EDUARDO FALEIRO: Whe-
ther the Government arc looking into
the funds received by this organisalioo from
foreign organisations?

MR, SPEAKER: That is all right.

SfiRl EDUARDO FALEIRO: I am
just clarifying.

SHRI YOGENDRA M.AWAN A: Sir,
the hon. Member has said righlty that some
funds have been mis-utilissd, because in
this very House a Resolution was brought
by hon . Members and it aws discusscd at
length where all the Members have pointed
out certain irregularities and misuse of
funds received by this organisation. There-
fore, we have adopted that resolution and
a Commission of Enquiry is to be appointed
where all these aspects which the hon.
Member has described here will be taken
as terms of reference and then the Commis-
sion will submit its report.

SHRI EDUARDO FALEIRO: Mr.
Speaker, Sir, I would like to know when this
Commission is going to be appointed, and
secondly, whether the Government is
aware that foreign contributions al'e being
increasingly received in this country and
whether the Government has any machinery
to monitor the inflow of money, and whe-
ther the Government will therefore amend
suitably the Foreign Contributions Regula-
tion Act, to provide for a machinery to
monitor the use of this foreig* money and
its inflow into the country?
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SHRI BHIKU RAM JAIN: Will the
Minister confirm whether the Asia Founda-
tion was barmed by the Government of
India, after it came to know that it was
CIA Sponsored and whether it is also a
fact that Shri Morarji Desai returned some
money to this organisation when he came
to know that this organisation w'as belon-
ging to the CIA? Is it also a fact that the
Ford Foimdatlon has also been providing
money to AVARD to strengthen the
activities of voluntary bodies aiTiltated to-
this, which are engaged in political activi-
ties detrimental to tl?e national interest?’

SHRI YOGENDRA MAKWANA :
Before I reply to this question, I want
to reply to the earlier question regarding
the amendment of the Foreign Contri-
bution Regulation Act. It is under consi-
deration.

So far as the question of the hon.
Member is concerned, the Asian Foun-
dation was banned in 1968. I do not
know whether Shri Morarji Desai has
returned some money to it.

SHRI BHIKU RAM JAIN : That
was stated by him in this House.

SHRI YAOGENDRA MAKWANA
If he has stated it, it is good. I d~
not  know about it.
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SHRI BHIKU RA\M J.MN : What
about the activitis trf voluntary organi-
mations  affiliated to this body ?

SHRI YOGENDR-X  MAKWA\NA i
Thry will come with in the pxirview of the
Commission which is to ~  appointed.
All these aspccts can be included in the
terms of reference.

SHRI BHIKU RAM JAIN
affiliated bodies are engaged ia political
activities which arc anti-national. Arc
the Government aware of it ?

SHRI YOGENDRA MAKWANA
Yes, Sir. They are engaged in polidcal
activities.

SHRI IKDRAJIT GUPTA : The
hon. Home Minister in his reply a little
while ago seemed to suggest that there
was at least a prima facie case against
this organisation..

PROF. K. G. RANGA : How ?

SHRI INDRAJIT GUPTA : You
sec what he has said : you do not want
me to repeat it, I suppose. Anyway,
arising out of the answer given by the
Minister of State just now, what were the
grounds in which the Government
banned the Asian Foundation in 1968
and when, and under what circumstances
this ban \sas removed later on ?

SHRI YOGEKDRA MAKWAN
Some irregularities and misuse of funds
and activities which were detrimental to
the cause of the country were found.
Therefore, it was banned in 1968. The
ban is not lifted.

SHRI INDRAJIT GUFTA : It was
stated just now that a Commission of
Inquiry' is going to be appointed.

SHRI YOGENDRA MAKWANA
That is another aspect. There are two
parts of the question. You are referring
to the Asian Foundation about which I
have expalained the position. So far as
the other organisations, like Gandhi Peace
Foundation and allied organisations are
concerned, a Resolution was moved in
this House, discussed at length when
irany  alliegations were made, and it
was adopted by the House. In view of
that Resolution, a Commission under the
Commissions of Inquiry has to be
appointed, and that Commission will go
into all the aspects.

PROF. MADHU DANDAVATE
Is it a fact that the Asia Foundation has
also given previously grants to organisations
like Nehru Museum and Library, of
vhich our present Prime Minister, Mrs.
Indira Gandhi, is the President and also
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the Indian law Institute, of which late
Mr. Krishna Menon was the President ?
Thou” tetting up an inquiry comniisiion
to inquire into the finances of any org”i-
sation and particularly of a Gandltiaa
organisation is a wclcome phenomenon,
will the assurance be given by the hon.
Minister to the House that oiily becauac
the name of late Jayaprakash Narayan
is associated with ccrtain institutions,
iustiuttion will be harassed ?

SHRI YOGENTDRA MAKWANA: It
is wTong to say that we are taking action
because the name of late Jayaprakash
Narayan is associated with theae organi-
sations. I ~ flatly deny the allegation
made by the hon. Member. It is only
because of the fact that there were
certain  allegations and certain irregu-
larities were found by the Government
that this Resolution was accepted.

SHRI K. LAKKAPPA : The inflow
of foreign money through tliese organi-
sations, has penetrated deep in this
country. And the activities of these
organisations are detrimental to the
interest and security of the country. The
hon. Minister has clearly stated that the
activites of certain  organisations are
harmful to the country and that many
people are involved in those organisa-
tions. W'ho are the people who are
associated with such organisations ?

Since 1978 when the Janata Party came
to power there was successful inflow of
foreign money through these organisation.
This can be borne out by the records in
the Home Ministry. W!'ill the hon. Mini-
ster disclose the names of such persons who
are involved, the activities of these organi-
sations and the extent of money spent
for such activities ? What action does the
Government propose to take to put an
end to such belligerent acitivities ?

SHRI YOGENDRA MAKWAN : The
hon. Member has put several questions
in one question. I would like to reply
to each part of his question. So far
the persons involved in the Gandhi
Peace Foundation are concerned, they are :
Shri R.R. Divakar— Chairman, Shri K.S.
R"dhakrishna — Secretary, Shri D. Prm
chandran Joint Secretary, Shri Ram Lai
Parilkh former Member of Rajya Sabha,-
Treasure. The persons involved in the
Association of Voluntary Agencies for
Rural Development are— Shri Radha-
krishna— President , Shri Parrr< Lai
Dasgupta- Vice— President- Dr. Balbhadra
Prasad — Treasurer and Shri A.C. Sen,—
Genral Secretary,

So far as political activities undertaken
by these organisations with the help of
other voluntary organisations are conce”
ned, a meeting was called in  which
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Prof Raj Krishna, a formrr member of the
Planing Commiision, wai prc*rtn. In
thii mrctinsf formation of a coordinating
body compriiing rcprcsentativfis of irvcral
important  voluntary organisations to
guidr and monitor the various move-
ments in difiFfirent parts of the country,
wai coiiidered. At the instance of
Shri Radhakrishna and Shfi B.G. Ver-
ghefC, the Prople't Union for Civil
Librrti and Democralic Rights has been
revived under the name of ‘People’s
Union of Civil Libertiei” which is intended
to be a forum for bringing together
various oppoaition parties on a common
platform. Shri V.Vt. Tarakunde ii iti
Chairman and Shri Arun Shouric of the
Indian Express is itt vSecretary.

I would like to inform the hon. Member
that the All India Conference of Heads of
Gandhian orgniiations held at
Nadiad on October 22-23, 1980.. m

MR. SPEAKER : You give him
the information.

(JnUrrupliorLf)

SHRI YOGENDRA MAKWANA:
In it they decided to undertake political
activities. Now this is nothing but  mis-
use of the money for the purpose other
than for what it was received.

AN HON. MEMBER Misuse for

political purposes.
{Interruptions)

SHRI JYOTIRMOY BOSU : Sir,
I am on a point of order.

MR. SPEAKER : There is no point
of order. Now Mr. ,Shywalkar.

SHRI JYOTIRMOY BOSU : Sir,

I am seeking a clarification. The hon.

Minister mentioned the name of Arun

Shourie. He is not here to defend himself.
{Interruptions)

SHRI N. K. SHEJWALKAR : Sir , two
arc fact evident. Foreigti money is being
sent here to different foundations, organi-
sations or bodies and some Indian bodies
as their counterparts are receiving and
those foreign monies here. Sir, I want to
ask whether in the proposed Commission
an inquiry will be made regarding all the
foreign money which is being brought here
and seat to all the private firms or private
mcompanies or  private associations
under Or institutions particularly
including thos®e Who are interested
the guise of religous propaganda in pr-
pagating anti-national activities. Will
you . kindly tell us whether you will
include all that in the commission °?

SHRI YO3ENDR.AM\.KW.\NA
Tiiis is a suggestion made by the hon.
Member. 1 have taken note of it.

SEPTEMBER 16. 1981
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SHRI X.K. SH85WALK\R : It is
3t S'! answer. I am not giving a sugges-
tioQ. I want to know jpicifically “yes” or
‘no” Will the inquiry be held regarding
all the forciga money which i* being
brought here for private institutions °?
1 am specifically putting that question.
There is no question of suggestion.

SHRI YOSENDRA M\K\VANA : Sir,
I said that the purview of the resolution
was pertaining to ccrtain organisations
only. Now, If the hon. M'-mber wants
to include many other organisations, it
is a suggestion “rom the Member and I
said that I have taken note of it.

A«tom>bil« Tyres Project, Durga-
par

*458. SHRI SATYAGOPAL MIS-
RA : Will the Ministrer of INDUSTRY
be pleased lo state :

(a) whether Gavernment have appro-
ved to set up a project in Durgapur
(West Bengal) to manufacture auto-
m'ibile tyres in the joint sector with a
private company ; and

(b) if SD the details of the projects and
progress so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SA\NGM\) : (a) and (b) : A
statement islaid on the Tabic of the House.

Statement

A Letter for Intent fr the rajnufacture
of 4 lakh Nj3. each of automobile tyres
and tubes in Haldia (West Bengal)
was issued in favour of the West Bengal
Industrial Development Corporation
(W3IDC) in September, 1972. To
implemc-nt the project, the WBIDC
ipromited a company in January, 1974,
in then”niMf and style of M/s. Webstar
Ltd. The technical foreign collabora-
tion p:opgials with M's. Dunlop Ltd.
U.K. were approved by Government
in February 1974, and the capital goods
clearance was given in June, 1975. The
Letter of latent was converted into in-
dustrial licdne in July, 1975 and the lo-
cation of the project was indicated
at Dargapur. The' validity of the indus-
trial licence was last extended wup to
29-7-1980.

2. In their application, the WBIDC
hid indicated thit the project would be
implemented in the joint sector. They
hA~l als3 inientified M/s. Williamson
MigJr & Cj. i:o hold 25% equityshares
inM/s. Webstar Ltd. Subsequently, how-
ever, the private company had disasso-
ciated itself from the projcct.
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g. Thf IDEI vliich hadinitially &anc-
Tiontd a tirm loan inJune. 1975," subsr-
cucctly Ircaud ihcir sai.ctioii as lapMd
and agviscd ihrcompar\ lotoalov wiih

mthe impltmentalion ¢l thf projtcl for
reasons of economic vaiabilily.

SHRI SATiAGOPAL MISRA: Sir, 1
vant to know from tht hon. Minisier v*hat
was the amount whith was sanctioned by
the IDBI inJune 1975 and why the sanction
lapsed and whrthtra project to cnanufac-
ture automobile tyres and tubesIn Durga
pur is economically viable or not.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANjrr CHANANA): Sir, the IEb1
sanctioned a loan in 1975 ® crorts
to them. As far as the viability is co nccri.td
the IDBI conducted two surve”s. One was
in 1979 when they said that the economically
viable units must have the capacity of 7
lakh numbers. But due to the price escalation
a recent and latest study done by the IDEI
says that it should be 10 lakh numbtrs.

because the ir.vrstrr.t nt ir.volvtd in it ac-
cording to iht Dt is Rs. 74 ciorcs.

SHRI SAT\'AGOPAL MISRA: In
these circumstances, as stated by the hon.

Minister, what are tho steps that the Central

Government proposes to take to set up the
project for the manufacture of t>Tts and tubes
in Durgapur ? Is any further licence pos-
sible ? Can the Central Goyernmtnt
financially participate in the project if the
proposal comes ?

SHRI CHARAN]JIT CHANANA ; The
licence lapsed on 22nd July , 1980 and
thereafter the West Bengal Industrial
Development Corporation has intimated
about the setting up of the Expert Committee
on the viability of the projectby West
Bengal Government. The report has yet to
come. It will be considered only after the
report is received by the Government.

SHRI KRISHNA CHANDRA HALDER
1 would like to know from the hon. Minister,
on receipt of the report from the Expert
Committee are you going to extend the
licence period ? Are you going to take pro -
per steps to help the West Bengal Govre
ment and the West Bengal Indmtrial
Development Corporation so that the pro-
ject may come up at Durgapur ? To-day
the tyres and tubes are in short supply.
These are selling at high rates. So to wel-
come the situation are you going to take
proper steps so that the project may come
up at Durgapur in West Benga1?

SHRI CHARANJIT CHANANA iTo
the hypothetical question ofthe hon.
Member my reply is that the receptivity
from the Government of India will be posi-
tive. But the hon. Member must appreci-

BHADRA 25, 1903 iSAKA)

Oral Answers lo

ate that from 15th March, 197a to 3rd
September, igSti it.is still an unborii baby.
Unfortunately it lias not come up. IDBI
and the Ministry of Industry will do all
that is essential to see that the project
is bom. There is no quMtion of revitali-
sation yet. If I tell you the chronological
order of the whole thing, this has not been
born yet. ButI can tell you that our recepti-
vity will be positive if th" unit has economic
viability according lo the principles laid
by the IDBI through their studies.

DR. KRUPASINT>HU BHOI : There
is severe criticism about the functioning of
public sector. In view of this capacity utili-
sation of all the public sector undertakings
in West Bengal which anges from 7%
1054°.,,. will the hon. Minister ask the West
Bengal Government lo ask the CPM led
workers to wotk much more so that the
capacity utilisation is first maintained in
the country ? 1 think then he will dccide
to establish any public scctor project of
this nature.

SHRI CHARANJIT CHANANA: Wc
have noted down the positive luggemtion
of the hon. Member.

SHRI BHIKU RAM JAIN; In view
of the shortage of automobile tyres in the
country and in view of the attitude of the
W est Bengal Government of nothonouiing
the order of 1972 Letter of Intent and
Licence, will the hon. Minister consider
transferring this licence to some other per-
son or organisation who may be interested
in putting up the project straight why ?

SHRI CHARANUT CHANANA; The
licence is dead. Therefore, the question
of transfer does not arise. But with the gap
in demand and supply, any application
that comes from any party from any part
of the country will be considered provided
it is economically viable.

Demand for abolition of cantonment
Board in Himachal Pradesh

*2460 SHRII"RISHNA DATT SULTAN-
PURI: Will the Minister 6f DEFENCE
be pleased to state:

(a) the number of cantonments in Hima-
chal Pradesh;

(b) the population of civilians living
there;

(c) whether Government have received
any representation or a demand from the
representatives of the,people and on be-
half of the civilians to abolish the Canton-
ment Board so that steps are taken to im-
prove the conditions in these cantonments
and to provide facilities of loans, lands
etc. to the poor people, and
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(d) if ¢), the time by which »ctioni is

likely to bs laltcn thereon ?

THE MINISTER OF STATE IN
THEMINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) There aic
srven Gantcwimenti in Himachal Pradcih.
These are Balcloh, Dagihai, Dalhouiie,
Jutogh, Kasauli, Khai Yol and Subathu.

(b) The civil populatiion in these seven
Cantonments is estimated at 22,946 on the
basis of provisional census figure s of 1981.

(c) and (d) No, Sir. A reprcientation haj,
however, been received from the residents
of some villages requesting for excision
from the jurisdiction of Khas Yol Canton-

ment.
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Approvsl for Manafsctare of
Gaaitte and Tape Rccordar
yb M.R.T.P. and M.N.C.

461. SHRI JOYTIRMOY BOSU :

SHRI SKARTIAH THOMAS :

Wai the PRIME MINISTER b«
pleased to it»tc :

(a) whether Government have receatly
approved* proposal fn*m a MRTP aad
MNG to manufacture cassette tape recor-
ders overruling the objections of the De-
partment of Electronics: and

(b) if «o, the details thereof and reasons
therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH) : (a) and (b). An application
for an industrial licence from M/s. Grara-
aphone Company of India Ltd. Cal-
cutta, an MRTP company with 40%
foreign equity investment by M/s EMI,
UK, to manufacture 30,000 numbers of
cassette tape recorders, was received by
Government in June 1981. The applica-
tion is currently under examination by
Government,

SHRI JYOTIRMOY BOSU : This
Gramaphone Company Limited® HMYV, is
known to be one of the worst economic
offenders.

{InteTTijptions)

There are documents to produce and
prove it. Don’t show your ignorance.

PROF. MADHU DANDAVATE t
It is a fundamental right,

SHRI JYOTIRMOY BOSU : To be
ignorant, yes, I agree. In the matter of
invoice maniupulation and in the matter
of evasion of payment of Central Excise,
there are numerous and serious cases.
This Company has no scruples what-
moever. It is a multi-national company
and production of Cassette tape-recorders
haa been exclusively reserved for the smal-
scale sector. I would like to know from
the Hon. Minister as to why is it tha” in
spite of the reservation of the production
of this item, which is a reasonably pro-
fitable item which is keeping them going,
the small-scale sector who are in the ele-
ctronics industry should be allowed to
perish in the hands of those criminals -who
are coming from abroad. 1 will give
you the list of HMV evasions. You see
it. You do not read them. You should
read them sometime*. You only hear
their music. You do not read it their
money matters.
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SHRI C.P.N. SINGH : The Hon.
Member has stated some facts which, [
am afaraid, he only is aware of and he was
indirectly in . the Government that gave
the industrial licence and he backed that
Government in 1979-98.  The  then
Governmeat had given permission.

(In.!ermpl lons)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH) : You supported it.
You abetted in that.  You are an abettor.
You were having extra-Constitutional
authority with them.

SHRI C.P.N. SINGH : The Hon.
Member has asked whether we have
allowed a particular expansion which
have,answered, and said that it is under
the . consideration. of the Governnent
As far as giving libera advantages
to the Conipany 18 concerncd
as I asaid earlicr, this was donc in
1978 and not by us. But there is a  very
valid point that the Company has raised
that they are at present licensed to manu-
facture about ¢6,000 numbers of rccord
players. New DGTD has infc d
that the sale of these record players has
gone down and in order that the indux-
trial labour is not put to harassment, the
Company wanted to go in for the manu-
facture of tape- recorders.

The Member is quite right in saying that
this is reserved for the medivm and small-
scale sector. We have always supported
that but not at the cost of the latour
already employcd in a partcular factory.
This Company had given an assurance
that they would buy from the middle and
the small-scale sector these particular
cassetterecorders but at thisstage they are
willing to give up 30,000 of their licensed
capacity if they can diversify and go into
this. The matter is still pending before
the Government. So, it is no rcally
right as to what the Hon. Member said
that the Government are giving them
liberal allocations or liberalised policies.

SHRI JYOTIRMOY BOSU : Will the
hon. Minister, tefore he proceeds to cons-
jder the matter and give a final decision,
give an assurance to the House that the
antecedents of this company in the matter
of economic offerces will be gone through ?
Because, asyou know, collaboration on
means remittances of funds abroad and that
means sending all the time more money
than they are entitled to sent. Will the
hon. Minister kindly tell us whegtcr there is
any contemplation also in the arca of pro-
duction of television in the country-which
s also an electronic item comin under
your Ministry and nearer to cassette tape
recordei-— 10 have further multi-national
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collaboration for both coloured and black
and white, and if so, the details thereof 7

SHRI C.P.N. BINGH  Sir, I would
request you to set mec know whether I
should answer this question because it
does not pertain to the main question
asked by the hon. Membecr. e

SHRI JYOTIRMOY BOSU : He has
asked for your advice. Did yousay ‘no’ ?

{Interruptions)

Mr. SPEAKER ¢ It does not arise out
of this question.

SHRI JYOTIRMOY BOSU : I expect
the Minister to come prepared, more
than what is required.

Workers at Asiad
*462. SHRI RASHEED MASOOD:
SHRI CHITTA MAHATA :

Will the Minister of LABOUR be pleased
to state :

(a) whether Government are aware
that the laboures working at the Asiad-8z
projects are being paid wages far below
those stipulated by the law asnd aie being
denicd the basic facilites; and

(b} if so, the steps taken by the Govern-
ment to improve their lots and to ensure
that they get thair due wages and are
provided with basic amenities 7

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
MATI RAM DULARI SINHA) : (a)
and (b) It has come to notice ot.the
Government that in certain cases the wor-
kers are be ing paid less than the minimum
wages prescribed by the Delhi Adminis-
tration and that ceratin facilites required
to be provided to the workers under various
labour laws are either lacking or inad:-
quate. The Central Industrial Relations
Machinery has issued Show Cause Notices
to the employers concerned for these
lapses. Delhi Administration also has
launched prosecutions against 18 contra-
ctors for violating the ]Jabour laws. Some
more' cases are being processed.

Delhi Administration have been asked
to undertake ragular inspections so as to
ensure enforcement of the Minimum
Wages Act, Workmen’s Compensation
Act, Equal ﬁemuneration Act, etc. and to
sce to it that essential facilities like supply
of pure and safe drinking water, medical
care through mobile dispensaries, etc.
are provided to the workers. A meeting
was taken by me on 15-9-81 to discuss
various steps to ensure compliance of these
directions of Government. i
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And [ alsa visited alomost ail the sites of
Asiad Games Praject. Not anly I visited
the site but I also talked ta the labu urers-

the skilled, unskilled and semi-skilled as=
aiso women labourers.:
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SHRI SONTOSH MOHAN DEV
I would like to know from the hon.
Miaiitcr whether in view of the fact
that the progress of work in the Asian
Games Complex is going on satisfactorily
but certain unions are trying to instigate
the labour, the government will take action
as per labour laws against these unions.

SHRIMATI RAM DULARI SINHA :
I would appeal to the hon. Members
whether they belong to this side or that
side, to kindly co-operate with the Govern-
ment to finish the project in time so that
the Asian Games may succeed and our
conntry’s name may go high and the flag
of the country flies high in the sky.

Replacement of Air craft

463. SHRI PRATAP BHANU
SHARMA :

SHRIR. P. GAEKWAD:

Will the Minister of DEFENCE bs
pleased to state I

(a) the reaction of Government to the
news item which appeared in India Today
in the issue of August 16—'31, 1981 that
“A entire range of IAF aircraiits, namely
the ageing Hunters, Gnats, Ajeets and
Maruts, are already obsolete and will
have to be phased out and replaced with
more modern and more expensive equip-

ments”; and

(b) what effective steps are being taken
in this direction °?

THE  MINISTER OF STATE IN
THEMINISTRY OF DEFENCE
(SHRI SHIVRA] V.PATIL): (a)
and (b) Government have seen the news.,
item in questions. Re-equipment of
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IAF is a continuous process. ~While deri-
ding on the question of replacement of
older aircraft, various £ ton< such as thrir
maintainability = and effecti\’ens« in
changing threat enwonments and availa-
bility of more modern aircraft oa reason-
able terms are kept in view. It would
not be in public interest to disclose speci-
fic steps t>eing taken in this direction.

SHRI PRATAP BHANU SHARMA:
1 am fully, satisfied with the answer given
by the hon. Minis'tcr. My supplemen-
tarics arc:

(a) whether it is a fact that upgrading
of HF-24 Maruts programme for a light
mweight combat aircraft coded ASF-300
and a deep penetration  strike aircraft
HF-73 in 1973 were postponed. If so,
the reasons therefor. Under the present
circumstances, whether our Government
are still thinking to go ahead with H.F-24
project;

(b) why the Hindustan Aeronautics
Ltd. with 2,000 stong design team of engi-
neers and technicians is still unable to
produce the advance version of Maruts ?

SHRI SHIVRA]J] V. PATIL: Sir,
the aeronautics team of ours is doing
iti best. But, they have not been able
to produce something which will compete
with the aircraft which are produced out-
side. They are doing their best. I do
not think it will be possible for us to take
any steps to see that either the Maruts
should continue or we should have some
improvement made on them.

% NMT=ir
Nt
frATQTT
t, mK I,

?"sqaiT
N?iTq% iTRT fe
tsfl olfqRjfr-ir I,
I, % 5RT nr
Nofq | i
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Employment to Farmers to stop
Migration

*465. SHRI RAM SWAROOP RAM:
Will the Minister of PL.ANNING  be
pleased to state:

(a) whether Government propose to
give maximum employment to the
family members of farmers living in
villages to stop migration from villages
to urban areas; and

(b) if so, the steps taken to stop migra-
tion of villagers to urban areas ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and (b).
A statemnt is laid on the Table of the
House.

Statement

(@) and (b). The Sixth Plan envisages
implementation of several development
schemes in the field of agriculture and
allied sector to create more employment
opportunities. The development of irriga-
tion with emphasis on minor irrigation
would also resi sr result in multiple crop-
pring and mixed farming. This, coupled
with the investment in the sphere of farm
inputs, would help to generate considera-
ble new employment opportunities for
farmers as well as for agricultural la-
bourers. The Integrated Rural Employ-
ment Programme and the National Rural
Employment, the Drought Prone Areas

and Desert Development  Programme
would also contribute to the creation of
more jobs in rural areas. The Sixth

Five Year Plan 1980 —85 projected that
t1" casb/niMit in ajj!"iculture and allied
activities would increase from 80.331
million person years in 1979-80 to 95.251
million person year in 1984-85. The
various measures proposed in the Sixth
Plan for the promotion of village and
cottage industries will improve employ-
ment opportunities for non-agricultural
labour and artisans in the rural arreas..
The Minimum Needs Programme is in-
tended to improve facilities for better
living conditions in the rural areas.
The creation of these employment oppor-
tunities with improvement in the facilities
of health, education, electricity, water
supply, roads and communication in
Rural Areas would help to decelerate
the migration to urban areas. 4
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SHRI S. B. CHAVAN: Sir, so far
as the employment opportunities in the
rural areas are concerned provision in
the Sixth Five Year Plan has been made
to generate about 95.1251 millions standard
persons of employment per year in 1984-85
as compared to 80.331 million in 1979-80
in the agriculture and allied sectors.
There are other schemes also and the
total additional employment potential
which is.going to be created at the end of
the Sixth Five Year Plan will be almost
34 million stanjiard persons per year.
About the vocationalistaion of educa-
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SHRI D. P. \ ADAV; Sir, migratioa
of farmers from rural areas to urban areas
is more dependant' on irrigation facilities
to be developed there. In view ofthis
I would like to know whether the hon.
Minister will create a monitoring cell
which will monitor the implementation
of medium, major and minor irrigation
schemes in the States and,if so, by what
time that monitoring cell will be de-
veloped ?

SHRI S. B. CHAV'MAN: So far as moni-
toring of major and medium irrigation
schemes is concerned at the Central
Government level there is a cell which
has been created and sixty-two schemes
all over the couritry are being monitored.
But minor irrigation schemes, which
mostly benefit the small and marginal
farmers, are the entire responsibility of
the State Government. So far as the
approach of the hon. Member is con-
cerned it is a matter which in fact deserves
to be looked into.

SHRI E. -BALANANDAN : Sir, the
Minister in his statement has detailed
the programmes taken up for generation
of rural employment but the basic quei-
tion is that of radical land reforms and land’
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distribution without which rural employ-
ment cannot be generated.  Therefore,
will th” h”n. Mi'iiter inform to
whit step, have been taken to distribute
the surplus land ?

SHRI S. B. CHAVAN : Sir, I do not
have the cjtact figures with me but on a
rough bans the surplus land which has
bren declared surplus so far in the country
is about 15 million hectares aid the land
which his already b;en taken possession
by the State Governments is of the order
tf 10 lakh hectares. About 7-28 lakh
hectares of surplus land have been given
to the bsneficiariea and out of the total
beneficiaries more than 50 per cent are
scheduled castes and scheduled tribes.

SHRI GHULAM RASOOL KO-
Crl\KL: M I/[ 11k the Minister as to what
ars th” different steps which have been.
ta'<en sa far to mike the pilicy of the
G ivernm:nt a success with regard to giving
employment to unemployed rural papula-
tion ?  What progress h»i so far been
achieved with regard to the implemen-
tation of thit policy ?

SHRT S. B. G«\VAN : If th’ hon.
M:mb”r CDild g3 through the statement
w'aich hn b:ca m”ie in reply to this ques-
tiom hs w3ald see that all th® details have
b»en enumerated in the Statement itself.

Composition of Gandhi Smarak Nidhi

465. SHRI V. N. GADGIL ; Will the
Mi liiter of HOME AFFAIRS be pleaeed
-to state:

(a) wlith”r the Giidhi S nirik Nidhi
is a r"™istercd !SDuiety or a trust; what
are ths raiin contents and its compo-
sition;

(b) wh”t w;re the miies of disburse-
ment ail utilisation of the Nidhi fund
by the Founder Members and what
cha'iges w-re made later on; and

(c) wlo the bsaeficiaries of the
Niihi fuT.i and w'lich a™ the other subsi-
.diary institutions promoted by them;
did th;je institutions indulge in political
activities ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(@) The Gandhi Smirak Nidhi was
founded thrnugh a deed of decla™ation
of trust executed on the 15th April, 1949.

(b)  Acc>r Ux? to the Deed of Dec-

larition of Turst, 75% of the total amount
collected upto 3">th April 191.9 wa? to be
-epsnt in th” units and the bi’ance was to
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"'">C1"i discr e Central fund to be
aied it the “c-tion of the Trustees for
all or any of * purposes and objects of
the Died of Trust. No inforic”tion about
the changes, if any, mide in this regard
subjsqueatly is available.

(c) The Gandhi Peace Foundation,
Delhi and a number of other organisations-
are reportedly being financed by the
Nidhi. Some of these organisations have

come to notice for indulging in pnlitical
activities.

SHRI V. N. G VDGIL : The Mmister
has m”de reference to some units. I would
1Uc6 to kaow many States have such units
or  branches. What arc the project
undertaken by them ? What is the expen-
diture incurred during the last 3 years ?

What ii the; Central assistance received
by the Nidhi ?

SHRI YOGENDRA MAKWANA :
The Gandhi Smirak Nidhi has got 17
States units located in different States
exccpt Minipur, Meghalaya, Nagaland
Sikkim and Tripura and including a
unit at Delhi. It has got 82 bDdica affi-
liated to it and financed by it. It has
undertaen 13 projects. They are :

1. Propagation of Gandhian thought.
T.ittya Pr.ichar Centres. Gandhi
Vichar Parishad. Gandhi Bhavam.
Publications. Speavcla Schemes of
books on Gandhi. Aid for other
books. Gandhi Marg, Audio visual
media. Peace work.

«
2. Education reforjns.
3. Health and nature care. Anti-

leprosy work, geneial programme
of medical care and nature cure.

4. WoTign and Child welfare.
5. Khali anl Village Industies.

6. Agricultural and cattle develop-
ment.

7. Labour Welfare.

8. Prohibition.

9. Communal harmony,

10. Welfare of the weaker sections.

11. Assistance to constructive workers.
12. Relief work ; and

13. Gram Sewa ; village reconstruction;

Gandhi Ghars ; Gram Swawa
Centres ; Bhoodan-Gramdhan and

Gram Nirman.
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So far u Ceoiral aaiistaace ii concerned
(be poiitton ii u follovn :

The Gandhi Peace Foundation hai
Tccetved grant! from the Central Go>
veriuncnt organiiationi amounting to
Ri. 15,08,071 during 1974— 76 and
1977 —70. TTic gmati from Stale Govern-
ment* were placed at Ri. 2,25,295
during the ycan 1977— 79. Then, during
the period 1973 to April, 1980, the
Foundation had alio received funds
totalling Ra. 26,73,320 from foreign
fourcet.

WTHITTEN ANSWERS TO QUES-
TIONS

Coznmon CDA for A.F.H,Ct>

°456. SHRI R.MNATH SONKAR
SHASTRI 1 Will the Minister of DE-
FENCE be pleased to state :

(@) whether it is a fact that the civilians

of AFHQ wundergo great inconvenience
and hardship on account of their trans-
fer from one headquarter to another
when their CDA also changcs ;

(b) if so, whether a common CDA is
prgposed to be created at New Delhi
an

(c) if not, reasons therefor ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) Change
of Accounting and Disbursing Agency
did somet'Smcs cause inconvtnicnte or
hardship when a civilian cmloyee of
the AFHQ was transferred from one
HQrs to another.

(b) The newly created ofBce of the
CDA (Headquarters) , New Delhi, has
been entruated with thework regarding
pay and allownaces cf civilian employees
ini"H Q and Inter-Service organisations.
This office has started functioning with
effect from 15-1-1981.

(c) Does not arise in view of (b) above.

Foreign Collaborations in Tooth
Paste, Drinks, Razors and Refri-
gerators

*467- SHRI S.B. SIDNAL : Will
the Minister of INDUSTRY be pleased
to lay a statement showing :

(@) the number of industries having

foreign collaboration in the manufacture
of tooth paste, soft drinks, razors and
refrigerators ;
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(b, the u tal amooml of foreign
capital invested in the companies manu-
lacturing itrmi of basic needs ; and

(c) the profits made by these companies
during the last three years ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (a) No company
engaged in the manufacture of tooth
paste, soft drinks, razois and refrigera-
tors is having foreign technical colla-
boration.

_ (b) and (c). The scope of the question
isnot clear and as tuch it is not possible to
give a specific reply.

Equipping UniversitieB with Com-
puters

*468, SHRI GHULAM MOHAM-
MAD KHAN I Will the PRIME MI-
NISTER be pleased to state :

(@) whether it is proposed to equip
all Universities, regiona engineering
colleges and technic” institutions with
computers ;

(b) whether computers for this purpose
will be procured indigenously or impor-
ted from abroad ;

(c) whether the procurtmtnt of com-
puters has been <ntrustcd to the Ee-
partmenl of Electronics ; and

(d) the necessary infrastructural facili-
ties creatcd by the Dtparfacnt of Elec-
tronics and the d( tails iLtrtof ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) Y s
Sir.

(b) Two  different specifications to
meet varying requirements of higher
educational institutior.s were drawn lip
by a specialist Committee set up by De-
partment  of  Electronics. Enquiries
were then floated to local manufacturers
to see whether they had the capability
and capacity to develop and produce such
systems. Replies from these manufac-
turers have been received and are being
evaluated to see whether they can mtei
the required procurement criteria.

(c) Yes, Sir.

(d) The Department of Electrics
(DOE) normally is not involved in crea-
tion of infra-strutursl facilities for setting-
up computer centres except in the case
of Regional Computer CentreF. Before
a clearance for import of a con puler
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F>sttm u given, the DOE examines. If
peceiS»r>', iiSrastniclure in terms of buUding
/air-conditioning, staff etc. is available
or at least iTfunds for the purpose have
been provided. The fundi madeavailable
by the Ministry of Education and Culture
under the  direct Central Aasistucc
Scheme for providing Computer Facilities
alvj include the funds to be used for crca-
ticHi of there itifrastructuraJ {aciHties.

FindiDBi of Expcxta Team of B.H.E.L.

*469. SHRI SAT\'’ENDRA N.VRAYAN
SINHA : Will the Minister of INDUSTRY
be pleased to state

(a) whether Bharat Heavy Electricals
had sent a team of Experts to various
power stations that are using its power
generating equipment to locate faults
and to rectify them ;

(b) if so, w'ith what results ; and

(c) whether the State Electricity
Boards have expressed satisfacation with
the results achieved ?

THE MINISTER OF LNDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIVVARI) : (a) Yes, Sir.
EKiring  Septembcr-October, 1980, a
joint team consisting of Central Ellcctricity
Authority, B. H. E. L., Instrumentation
Ltd.,, Kota and the concerned State
Electricity = Boards was formed and
visited 13 sites where 200/210 XfW sets
are installed. ITiis apart, individual
teams from BHEL*s foreign
coUaboratiors also visited some 200/s10
MW Power Stations during February-
March, 1981.

(b) Teething troubles with the sets
were identified and a time-bound
programme for rectification has been
worked out. The operation of equipment
has improved considerably ~wherever
the rectification work has been completed.

(c) Yes, Sir. In the Customer Work-
aiiop held on 25-8 1981, customers have
expressed their satisfaction at the results.

Decision” at Nairobi Energy Con>
ference

*470. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
SCIENCE and TECHNOLOGY be
pleased to state

(@) details of the decisions of the
UN. Conference at Nairobi ; and

(b) reaction of Government of India
to those decisions ?

BEADRA 25, 1903 ,(5AiCA)

Wrilten Ansujcrs 30

THE PRIME MINISTER (SHRI-
MATI LNDIRA G\NDHI) : (@) The
U.N. Conference on New and Renewable
Source of Energy held at Nairobi from
loth to 9ist August 1981 adopted a
Programme of Action covering policy and
specific measures and areas for priority
action in thfe field of new and renewable
sources of energy. The areas for action
include energy' assessment and planning ;
research, development and -dcmonsira-
tion relating to rural and urban energy
requirements ; transfer, adaptation and
application of mature technologies; ex-
change of information and training of
personnel. A framework for action is
recommended at the national, regional
and global Icveb. An Intergovern-
mental Committee to broadly guide the
programme, and a mechanism of con-
sultative meetings of donors, mullilateral
financing institutions and reccipicnt
countries for mobilising finances have
also been recommended.

In addition, the Conference adopted
Resolutions on the following subjects :

1. Integration of the energy strategy
with soil, water and forest policies ;

2. Right of Nations to develop and
control non-fossil fuel resources ;

3. Aggression against natural energy
resources ;

4. Right of countries to transfer of
technology ;

5. Implementation of the Lagos Plan
of Action and other regional plans
in Asia and Latin America on new
and renewable sources of energy;

6. New and renewable sources of
energy in Namibia ;

7- New and renev”ble sources of
energy in the context of rural
development (introduced by India
and Kenya) ;

8. Expressions of thanks to the host
coimtry.

(b) The recommendations contained

in the Programme of Action and the
Resolutions are generally in line with
suggestions made and initiatives taken
by India at the CorJerence. Several of
the measures identified by the Conference
are already being implemented in India
as part of the national programme for
the development of new and renewable
sources of energy. Where necessary, new
programmes will be initiated and on-
going programmes accelerated. Govern-
ment will also participate fully in the
international activities recommended by
the Conference,
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Proletrtlon and nploitatlcni of Indian
workers in foreign connlrin

°471. SHRI A.C. DAS : Will ihc
Miniiicr of LABOUR be pleased to
mlate f

(a) whcthrr ihe workmen engaged by
Indian Contracion/Biuine* mrn/Public
Undertakings abroad are covered by
labour legislatinn like Indian Trade
Unifjn and Induitrial = Di*putei”™ Act,
Workmrni Comfviuaiion Act. Minimum
Wagci  Act, I'ayment of VVagei Act,
Employect Providenl Fund and Gratuity
Acti, Standing Order Acti ;

(b) if 10, what protrclion from
exploitation,  harassment, non-payment
of wagci, bonm, gratuity and non-
enrolment under Employea Provident
Fund have been given to luch workmen
rngaged abroad ;

(c) whether Minimum Wage* to be
paid to the workmen in difFrrent pradci
abroad have been fix*d by ihe Govrr-
m>ni ;

(d) if not, whai are the procedurri
followed by the CJovernment to ensur--
payment of fair wag”s, introduction of
welfare  mranurcs and praleclion from
engagrrment in hazardous operations
and

4

(e) has ihr Central l-abour Relation
Machinery = powers to inirrvenc
if cases wrrc lifoughl to ilicir noiicc

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DUL.\RI SINHA 1 : (a) to
(c). The Indian Trade Union Act, the
Industrial Disputes Act, Workmen's
Corapeiuation Act, Minimum Wages
Act, Payment of Wage* Act, Employees
Provident =~ Fund and Gratuity Acts,
Standing Orders Act, etc. arc applicable
only within the territory of India and not
outside.

Emigration of Indian workers for
employment abn”ad is repulated in accor-
dancc with the orders of ihe Supreme
Court dated aoth. Marcli, 1979- Accord-
ing? 10 t?& orders. «iifhentic copies of
the employment contract are required to
be registered with the Protector of

Emigrants. The wages and other terms
and conditions ofemployment are governed
by these contracts. The Supreme
Court order referred to above forbids
emigration to take up any employment
which involves the doing of work pro-
hibited by laws of India or which is
regarded as unlawful or which offends
against the public pjli / of India on
the ground that the foreign employment
involves the doing of work of kind or
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nature which vioUtn notiofM at human
dignity or on any other mimilar groundi.

If any eases of violsiion of employment
cnntrBCts are brought to the notice of the
Government, appropriate «ep§ ar« taken
to redrea iheir grtvmnoei.
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Ligaor deaths

*g47c. SHRI HARINATH MISRA ;
Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing;

(a) the total number of liquor deatl
occurred in various parts of the country,
with names of places (State-wise) smcc
January, 1980 ;
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(b) how Duay of these dratha have
taken place in **Wet Stales" and "Dry

Statei";

(c) whether it is a fact that mostly
the victimi belonged to the poorer setrtlau
<d the lociety; and

(d) whether in view of these tredies,
Oovmment propoK to impote some
ratrictiom on the sale and purchste of
Liquon; if fo, what ?

THE MINISTER OF STATE IN
THE MI?«<STRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKW.ANA)
(a)to(d). Liquor offoices are regulated
under the Indian Penal Code, Excise and
Prohibition tawi of ibe State C*emmenti
and Union Territory Administrationi.
No data in rejpird to liquor deaths ia
complied on all India basis as it u a State
mubject. Production, taanué&cture, posse-
miion, transport, purchaw and sale
of intoxicant liquor falls within the
jurisdiction of the State GovemmentB
and Union Territory Administration.
Measures to check the production, sale
etc. of spurious liquoare taken by the
State Gjvernmentt and U.T. Admn.
in accordance with the law.

Merger of alck ixnltB with healthy
one*

o474~ SSRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRY be pleased to state:

(@) whether Government have a jjTopo-

mal a ider their consid'rratifim to
sick industrial units with healthy ones; and

(bl if so, the det:uls thereof ?

THE Mr«STfiR OF INDUSTRY
AND LABOUR (SHRI N\R.AYaN
DATr TfWARI): (al and (b . S-«tion
7aA We* inserted in the Income Tax Act,
igbi by the Finance (No. 2) Act, 1977
by which tax benefit is pro\dded in the
form of carry forward of the accumu-
lated loss and unprovided d<”eciation of a
financially non-viable company, owning
an industrial undertaking or a ship, v*en
it amiljaraates with another company,
pro/idoa certain conditions as laid down
ia the said SrKtion are satisfied.

Workshop on Industrial Ties

BHADRA W, IBOl (SAKA)
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(b™ if Bo, whether any foreign countrl*
wcie alio invited to attend the workshop;

(c) the main purpose gf the workshop;

(dl whethtt any report hu been tub-
mitted by them; and

(e) if so, the details of the tame ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAY.\N
DATT TIWARI): (a) A twrvday Work-
shop on 'Industrial Relations m India*
Was or*nised by the .Association of Indian
Enpneerins Industries on the a8th and
9oth August 1981 at New Delhi.

(b) The AIEI has reported hat no
foreign country pariicipaird in the wnrk-
mhop. Howrver, the Wurkshm wa?
addressed by Mr. Y. Matsuxaki, Director
General, Japan Federation of Emplciyert*
Association. Mr. C. D Calderon Regional
Advisor, ILO, Bangkok and Dr. U.

Heyder of FRG.

(c1 AIEI has reported that the object of
the Workshop was to take stock of indus-
trial relations in the country, cmisider
trends in industrial rrlatitms in dcvclfprd
and dcvdoping countries and recom-
meded meth.” for dealinii with current
piroblem* in industrial relations,

(d) No report has been submitted to
GOTeriiment.

(e) Docs not arise.

iITT gvPil nrr
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*475. SHRI M. V. GHANDRASHB- . A
MURTHY : Will the Minister % mm Tc .
of INDUSTRY be pleased to state: ° ’

(a) whether on 28 August, 1981 a work- () iif?5 N
shop on industrial tics wa« held in o
New Delhi; L K.
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iavestment of Moaey collected on
Fimg Dmy with Pablic UndertakiiigB

*477. SHRI R. K. MHALGI: Will the
Minister of DEFENCE be pleased to lay
a statement snowing ;
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c) the total BiDOust of moory recctved
by the wiou* Agrnciet on the Flag DaTt
i.e 7 December, 1976, 1979, iJ80 in the
Sute of Maharajditn;

(b) in wh*t way the amotintf have
bero utilised far the well being the ex-
eervicoiwi ;

(c) whether it U a lact thal a certain
amount €1 money fo cf?recicd hat bern
Invcatexl witli the public undcrtalcinK» in
the form of loaiii; *

(d. if Vi. the name* of the public under-
taking« and the amount involved under
looii*; acd

(r) marini whv thi« part of money has
been invrted as loani initcad of utiliung
the tftid moriey for the benefit of
icrvicemeii and Jawani ?

TKE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI: (a) The toUl
amount coJlccied on the Fbg Day iu 19761

1979 “nd 1980 in the State of
MAarashtra ii: —

1978 - . Rs. 10,77,931 18
1979 . . R». 12,07,630-73
1980 . . R«. 13,89,205-90

(b) The amount collected on the Flag
Day ii utilised for alleviation of cccnomic
diitrcsi amongst ot-ieTviccmen and
their dependents and for provision of ame-
nities to serving personnel of the Armed
Fctttres.

(c) No, Sir.
(d) and (e). Do not arise.

Settfaig np of MecAanlcid ud Elec-
tranJgs 'Vatch Industry

*478. SHRI MOHANLAL PATEL:

SHRI DAULATSINH]JI
JADEJA :

Will the PRIME MINISTER be
pleased to state:

(a) whether there is any proposal to
«itablish mechanical and clcctrorics watch
industry in the country;

(b1 whether it will be set up with the
help of any foreign country; £nd

(c) if 80, the name of the country
and the terms and conditions ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : (a) Ye»,
Sir.

(b) No, Sir. However, technical
collaborations have been entered into on
a commcrcial basis by some ©f ®ur com--
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pania ¥rith ccmqanies in Japan, FruicCi
ibe Federal Republic of Genmé&y and
Switzcirland.

(c) Doesnot ariu.

PIsB BadseChift lor Union Territorr
of ABdsznan wml “Moo™>nr lalandB

4401. SHRI MaNORANIAN

BHAKTA: Will the Mim«cr of HOME
AFFAIRS be pleaied to itatc:

(») whethea GovcmmFiit are aw”’e
that lomc problem has arira rt*r*ng
plan budgeting for the Union Tcmiory
of Andamau & Nicobar Iilands since the
demé&nd ii presented in PaHiament by
the Miniitrj- of Home Aflkirs after ¢ m-
piling  from the various  Ministriei
and the other Miniitries shift their rd-
ponaibility to the Home Ministry without
th'>uldring resjxjnsibilit}” ol devclop-
nictil prcgramme caicrpt trchiiical
Nidancc fjr that pari of the Uiiion Terri-
tory; and

(b) ifso, wheihrr Government propose
to re-arrange the budgeting syiiem of the
Union Territory by the respective Minis-
tries ihcrwing in their own dcmai<ds cf
orant by additig a separate he&”" for
Union Territories which will compel the
nodal Ministries to take responsibility of
the develo”jmn. of the Unimi Taritoici;
details tfaereor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) i
(@) No, Sir.

(b) Do« not arise.

Wind Power

4402. SHRI NAWAL KISHORE
SHARMA :

SHRI M.ANFHOOL SINGH
GHAUDHaRY ;

SHRI CHERANJILAL
SHARMA :

Will the Minister of SCIENCE AI*D
TECHNOLOGY be pleased tc itaic;

(a) whether there is any proposal to
harness wind power as a vital source of
cncT”; and

(b) if so, the details there of ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH): (a) and (b). Yes, Sir. As part
of GDvemment*! programme to promote

development and wider utiliaatlon of

BHANSA », IKB ,("AKA)
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new and rsncwablc sou€e of ntay,
emphasis is also being placed oti %-*
haniesaing of wind power. A wid«wad
demonttratioo prrci‘ajninc diffrreni
lype* of windmills ii being implemci.ird
to get field experience and prtanoi*- public
awarenen, Wndmills are being insialied
at t>-vcial locaiims in the country ftf
pumping water. Windmills "r* Dbeing
Considered for other applications such »s
agricultural opentiaui, getkcritioi® of
dretricity, etc. Two Wiad Knc.gy
Qenim are bein «ct up i« the 6ih PUn
to act ai the focal points frr various iask({
connected wiih wind enc]g>' icchi'l*»gy,
und for implementation of p»rugn.mine»
and piolides in this area.

Wind power devices and lyitems are
covered ” the vari ms fiscal and other
incenti\Tts announced by government
for ihe promoiion of renewable souitcs >f
eneig>- in the country- Stale Govrm-
ments have teen asked to exempt these
devices from sach local levies as Sales Tax,
Octroi, etc.

Scttinr np of APaper M£Q In Korfltput,
Orlawi

4403. SHRI K. P. SINGH DEOs
Will he Minister of INDUSTRY be

pleased to sta*/ei

(a) whether a paper mill is going to be
set up in koraput distric of Oriuai

(b) if io, whether he above paper mil*
vrlll be set up by public or private lectof
undertaking;

(c) the estirnated era[ofthat paper mill,

(d) the expected time of iti commercial
priuction; and

(e) the details about ihe implementation
of ihe above propoaal ?

THE MINISTER OF INDUSTRY
AND LAOBUR (SHRI NARAYAN
DATT TIWARI). (a) An  Industrial
Licence has been isiu”™ to M/s. Scwa
Papers Ltd” foi letting up a ntw un-
deri-aking foi the man ufacture cf paper for
a capacity of 21,000 tonnes at Jeypore,
Disirict I"faput, Orissa and the scheme
is under active implementation. A letter
of intent has been issued to M/i>
Hindiistan Elctro Graphites Ltd., for
letting up a new undertEtking for the
manufacture of paper (capacity 50,000
tonnes) in IXst. Kceniiput.

(b) Both the above idbemeB are in the
private s ectcr.
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(c) 'Hie invntnieut la fixrd aMcU

(Und, building and machiDcry) of ibc
tm ftchemei are apprordnutely aa falLowi:

Value ia
M/«.Scwa Paper! Ltd. 19-00
M *. Hindurtan ElfCtrc Ora-
phiiaLtd. . . 90%*00

(d and (e): M'l. 5cv« Papcn Led.

have obCaiaed aD Industrial tdomcc and
approval for iroport 4T a *"cond hand
paper i*ant. Their loan application ha«
been approved by the financial in.<iituiiona
and the firm h»ve abo taken itepi for
aoqui«iiion of Uad, lupply of power and
Water and have tied up airangcmenti for
iusiaiDod fujiply of mw inateriali vnth the
State Gavcinna'at. Thdr project ii under
active implemeuiaticH> and if crpected to
bo cumrniHioncd by the end of *9B3-
9u far as the icheme Af M/i. Hinduitan
moctio-araphitci  concrmed, it ii itill
ia a preliminry itagc and it ii too early
to ccitnraciit an the pn«pcctt of commiB-
mloning.

RoCum of Ooxabatmmt Soldiera
working in Delhi

4404- SHR] HARISH KUMAR
GANGWAR: Will the Miniarer of DE-
FBNfGE be pleased to refer to the reply
given to UnstarrfA question No- "5
on igth August, 1981 re. Gumbtani moldiert
in Delhi, and lutei

Aa) what ii the nature of the fubjecti
being dealt with by the combatant! and
haw ooidd these not be handled by t"e
civilian ataff of A.F.H.Q..;

(b) how nLiiiy combatants were routed
back lincc 15 April, 1981 and when the
remit II'-ij are expccted to be aent back;

(c) aince how long have thaeindividuab
been in Delhi; and

(d) will ft dead line be drawn by which
these combatant soldiera will br lent
back to units where vacancies exist ?

THE MI{NrSTER OF STATE IN
THE MINISTRY OF 'DEFENCE
(SHRI SHIVR\J V. PATIL) ; (a) Gom-
batar ts are posted to Delhi to do varioui
technical, clerical and other logistics work.
The civilian! ataff t"e AFHQ,not being
trained to da these job; are not in a poal-
tion to deal with the same.

(b) Qae JGO and 11 soldiers in the

Army and 151 Ccirahatants on the Air
F(Mrce side have ?tnce been acnt back to the
parcata units from Delhi. An account qT
the cxact number of Combatants on the

I'Ava) tide who have soil hack
MMge 13-4-1981 hai not been imintaii>ed.
However, not more than €4 combatants
ate attached to carry oitf vBiiou* shtft-
term ud technical Jobi.

(c]1 The normal tenure for Gombatanta
rated to Ddhi varies betyrecn 3-4 yen.
OombBianif who are attached for
mpedfic jobf remain fill the jobii compteied
which does not usually excecd 3 pymtha
to one year.

(d) A specific deadline cannOt be Laid
dewm since Gnmbatants attached for
short-term jobs revert hack to thir parent
unit on completion of thr job. Depen-
ding on the nature nf the |ob, thoe periods
vary between 3 moi.ths to one year. Com*
batants poited on a re«ular baji<i do their
normal tenure for a jxrriod of three yen.

Black Market of Cement in Kerala*
Tamil Nada and Karnataka

4405. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
INDUSTRY be pleased to state ;

(a) whether Government of India are
aware of the current pmices of cement in
the black markets of Kerala, Tamil Nadu
and Karnataka;

(b) whether it is a fact that consideable
quanddes of cement allotted for public
works find a way into the black markets;

(c) if so, whether Government have
taken any effective steps tn prevent the
widesparead black marketing of cement;
and

(d) what are such stepa ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAY.AN
DATT TIWARI) : (a) and (b). There
is a general shortage of cement in
the country. In such circusmstances
poeibilities of black-marketing in cement
cannot be ruled out. Prccise details oi
the extent of black-market price of cemcnt,
if any in these States are not known.

(c) and (d). Cemcnt is a staturorily
controlled  commodity. Powers have
been delegated to state GovCInments/
Union Territories who are fullv competent
under the Essential Commodjues Act to
deal with such complaints. The State
Governments have also been advised of
the need to devise defiective schemes for
control over public sale and distribution
of cement
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Army fultd ia

4406. SHRI NUL\L SINGH : Will

the Mioincr of DEFENCE be plaacd to
mUtr ;

(m) wfarther it k a fut that a van area
of army land in varioui canUuimcna
lea:ving aaide the parade p>undi ts lying
wraatc and in caK the land a put to use by
the army inelf under tbe ‘grow more food
grains pragrammes’ imtead of giving it to
civiliam, a large amount  money can be
maved; and

(b) if K&, the area of land in acres avail-

able in ea” cantonment For lae and the
itrps bcii” taken by the Miniitry to grow
feodgraiiis vegetables in that land and

if no action is being taken, the rcasona
therefor t

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRjM V. FATIL) : (a) No, Sir.
Exiiting instructiona provide For cultivar
tion of Defence land by troops whenever
fcuiblc, without detriment to the ipecific
purpose for which fuch land a held-

(b) Doei not arise.

Ad kcte Ctaas IH Employees in Delhi
AdxnlnlstratioB

4407. SHRI CHHANGUR RAM

Will the Minister of HOME AFFAIRS

be pleased to itate

(@) how many cla» III employee* arr
working on ad hoc basis in die Delhi
Administration who have put in nmMe
than 15 yean of matialactorv service and
wboae confirmation/regulariaation _ was
never a subject matter of any vffii petition;

(b) how many times the ad hoc ap-
pointment of such employees wa* extended
beyond the normal period of six months;

(c) what arc the future prospects of
promDtion of such employees unless diey
are confirmed/regulzoised;

(d) whether Government propose to
institute a high lewl enquiry tofwards the
apathy of the Delhi Administration towards
these employees; and

(e) if so, the steps Government propose
to take in the mattCI ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) and (b). Asreported by Delhi Adminis-
tration, there are no such cases belongmg
to Grades II, 111 & W, (Class HI)
ployees of DeJhi Administration Subordinate
Service. However, holder of 6 ex-cadre
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Claa III ts are continuing od ad hoc
basis in ucud Adminidation and m
whose casn no time limit has been speci-

fied and tlicy have put in more tffn 15
yean of service.

(c) According to Delhi Administntioa,
the concerned departmenti of the Adminii-
tration are taking litrtion for regularising
thcae appcwtments in accordance with
tile Recruitment Rules whereafter they
would be ccKisidcred (br jtfotnodoa
eubjcct to llketr eligihility.

(d) and (e). Do not arise.
More iBiluCrially backmrd Diatrleta

4408. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
INDUSTRY be pleased to state :

(@)_ whether Government have revised
the list of industrially backward districM
by including some other districts on die
recommendadotu of the Committee of

the Planning Commission for Backward
areas;

(b) if so, the names of the District®
State-wise, which have been added to ths
list; and

(c) if not the likely date by which any
new districts would be included in this
list consequent upon the recommendatioas

of this Committee alongwith the names
thereof ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAK
DATT TIWARI) : (a) No, Sir.

(b) Does not arise.

(c) The Report of the National Conuni-
tee on the Development of Backward Areas
on Industrial Dispersal bearing on revised
criteria for declaration of industrially
backward dbtricts/areas is under conti-
deration in the Planning CommiMion ta
consultation with State Governmenti;
concerned Ministries and financial insti-
tutions. Any change in the existing dis-
tricts/areas would depend on the decision
taken on the recommendations the
Committee and order of Government
thereon.

Employment in Roral Areas

4409. SHRI K- PRADHANI : Will tl.
Minister of PLANNING pleased to state i

(@) whether any itrate for
employment in rural areas had been fran”
to play a more meaningful role in assistiiy
the States by the Centre during the Sid#*
Five Year Plan; and
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(b) if to, the detalk tfaereol ?

the minister of planning
(SHRI S.B. CHAVAN) : (a) The
Plan ictt out the b*uc itratcfy  well m
policicfl and  programmea  deaigorf
to incaiMiB croployment oppofiunitw m
rural areas, "nxui She variom develop-
mental *chemei Hbc the National Rural
Etnploynwsni Propamtne, the Intcffratcd
Rural Drvclopmenl Programme. E>cicrt
Devrlopmrni proftrammc and otherichema
of irrigation, agriculture and aniMl
hiabandry development, village induitriei
etc., nrr expectefd to create au”taotial
additional craployment opportunitici In

tile rural areai.

(b)  The National Rural Eraployment

Programme will help create additional
employment of 300 to 400 million man-
dayi per year during the Sixth Five Ye*r
Plan. It ii difBcult to quantify the em-

ployment to be created by the other achemei.

Howrvcer. the Sixth Five year Fl»n hu
projected that employment in agriculture
and allied activities would increaie from
80-33 million perKin yean in 1979-80
to 95-25 million penon yean in

1984-85.

Employment potential during alsth
Plazi

4410. SHRI K MALLANNA

Will the Miniiter of PLANNING be

pleased to itate

(a) whether it i* a fact that the private
lector in the Sixth Plan would account
for nearly 47 per cent of the total inveat-
raents to be made during the Sixth Plan

period ; and

(b) if BO what will be the contribatioti
from thii sector in »o far as increasing
the employment potential and keeping
the prices stable during this period is
concerned ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) (@) Yes Sir.

fb)  The likely order of total employ-

ment generation during the Sixth P|an
period has been esdmated at 34 million
In terms of standard person years.
This estimate has been worked out on
the basis of output—enmloyment rela-
tions in the economy. The employment
generation by major sectiHS ie. agricul-
ture, industry etc. has been indicated in
the Six” Plan document. The “timates
of employment generation in the public
and private lectors have, however, not
been worked out separately. In so far
as price stability ii concerned, it is difficult
to anticipate the effect of the investment in
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the private Kctor 00 the price situatiaa mn
the trend in prices will depend on a
variety of factoci e”. the output o/

and KTvices, cq>ecially of (xential
cotaurorr goodi, demand and supply
managem'mt policies, inlcrnatioiaal pricc
situation, balance of fnyments position,
etc.

Protecdon to Small Scale Indaitrie*
from Large Indiutrica

4411. PROF. MADHU D.ANDAVATE:
Will the Minister of INDUSTRY be
pleased to state

(a) whether Government would ptirtue
the policy of protecting cott”c and small
scale industries by observing the general
guidelinei  not to allow manufactiOT
of those goods in the imall scale industries
which can be produced in the cottage
industries and further not to allow the
manufacture of goods in the large scale
industries which can be produced in the
small scale sector; and

(b) if so. how this policy would be
implemented in a phased manner ?

THE MINISTER OF INDUSTRY
AND L\BOUR (SHRI NARAY.AN
DATT TIWARI) : (@) In the stat<
ment of Industrial Policy announced in
July, 1980, the Government have reiterated
that policy regarding reservation of items
for small scale industries, shall continue
to be in force in the interest of growth
of the small scale industries. The inclu-
sion of items for reservations is based on
detailed exercise which inter alia, takes
Into  account the technical feasibility
and econonuc viability of production in
the small scale sector.

(b) The * Standing Ccj-nmitte: on
reservation of items for production in the
small scale sector has been upgraded to
the level of a Secretaries Committee and
this Committee continuously reviews the
items which can be added to it. Dtirmg
1979-80 no ad<”tional items were included
in the list of reserved items. During
1980-81, 28 items were added and 1
item was deleted. So far during the year
1981-82, 9 items have been added to the
Ust of items reserved for exclusiveproduc-
tion In the small scale sectorwhich now

stands at 843 items.

Assessment of cost of Balldlng for
Property Tax by Delhi Municipal
Corporation

4412. SHRI UTTAMRAO PATIL
Will the Minister of HOME AFFAIRS
be pleased to refer to tiie reply given to
Unstarred Question No. 403 on ”* jh
August, 1981 regarding issue of Bills
far recovery of iwoperty tax by D.M.U.

and state



(ft) tmder wliat law, rule or autfwnty
the  Delhi Municipal Corpantkxi’i
AaoBnent and Cc”ection Departni«il
doa not aoccpt Ear property tax the
cot of dK bukUing af admiied by the
Income-tax audiaritia on the bam of
tbe Valuerf Report submitted to them
at the time fint accsiment ;

(b) whether GovaronCTt propose to
diiTCt the Corporation to amend iti
rula to provide for fuch an acceptance of
the coat to tave the ssseaees from un-
neeaery harssment, when the prearrit-
day valit*Mirtn doei not bear anv relation
to the one admitted when the fint Income
Tax asscMment wai made after die build-
ing was completed ; and

(c) if not, the reasons therefor ?

*mE NCNISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANAA :
(@) to (c) . The Municipal Corporation
of Delhi has reparted that determination
of the reasonable cost of construction for
the purpoK of finding out die standard
rent undn* section 6 of the Delhi Rent
Control Act, 1958 involves eatamination
of all the material that the Aaseasee choo«
to filee This is a quaaijudicial function
and the Income Tax Department’s assesa-
ment order or the \'alucr*s report u not
binding upon the invtati(JAting officers
io the discharge of thk function. However,
there are no rules which prohibit

Investigating Officers from accepting
eidier the I.T. Department’s assessment
order or the valuer’s report. I n view of
the above, it is not conadrred nece»apr
fc) iaue any directions to the Corporation
to amend the rule* at present.

PrcpAradoa of manitori]® Plfu
' achcmefl by States

4413. SHRI CHINTAMANI JENA :

Will the Minister of PLANNING be
pleased to state :

(a) whether Central Government have
asked the States to prepare monitoring
Plan Schemes particularly those in the
core sectors and those launched for the
benefit of the backward classes and
landless labourcn ;

(b) whether Government have given
emphasis to carefully watch tlw perfor-
mance of the small scsle industries, hand-
loom, Khadi and Village industries,
mericulturc and handicraft, rural education
and house construction scheme j and

(c) if 80, the details regardii® the
steps Government have taken in this
regard f

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) Yes, Sir.
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(b) Ye*, Sir.

(c) Emphasis hu been laid on moni-
tonr® of the plan proRnumnes in the
Sixth Five Year Plan— 1980 —85 document
The planmng Commisston has also
addresaed  die C~tral Ministries and
State GovrmmcnB and Administrationl
of Union Terriiorirs requesting them
to strengthen monitoring of the pmgresi
of Implementation of the plan and finish
information to the Planning Commnsion
for a six monthly review of progress
during 198!-S2.

Promotloii of Offlcera wfaUa 1b
C.M.E.

4414. SHRI N.E. HORO : Will
the Minister of DEFENCE be pleased
to sute :

fa) whether it 19 a fact that army
officers admitted for three years degree
courfc in CME, Pune do not get any
promotion during the period of their stay
m CME e\ren when it becomes due to
them in normal course ;

(b) if so, what are the reasoni
dcong so ;

(c) whether Government are aware of
the financial loss to which the officers are

put for not getting the promotion when it
become due ;

(d) whether Government have® ever
considered a proposal to do away with the
present system and give them due pro-
motion when in CME ;

(e) if so, with what results ; and

(f) if not, whether Government
would consider the popoSal now ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ] V. PATIL) : (a)
No, Sir. Officers adimtted for getting
their Degree in Engineering in the College
of Military Engineering do get their promo-
tion during the prfiod of their stay there aS
and when they become eligible for the
same.

(b) to (f) Do not arise.

Financial Aflslstsmce to [nm titate
of Physics, Bhnbane»wmr

4415. SHRI ARJUN SETHI : Will
the Mini ter of SCIENCE AND T A 1-
NOLOGY be pleased to itate : A

(a) whether State Government  oF
Orissa have aj*ached the Central
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Government Cram time to time Cor financial
Alifaitancc  to the Institute of Vhyw?,
BbLil(*anci\tar : and

(b)  if to, the deuub regarding ihc financial

aniitance provided to the Inftilule by the
Centril Uovcmment or propoicd to
be given ?

THE MIMSIXR OF STATE W
THK DEPARTMENTS OF SCIENCE
AND teghnoloc;y. ELBGTR ONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH) ; (a) Yef, Sir.

(b) Purtuant to the requefti recdved
fiwn tpr Govn-nment of Ori ¢ and the
Initibitr of Phy«ic8 Bbubancswar. the
Deparlnirni of Atomic Encfgy would be
givtnfi fifianrijil »niatancr tn the eaitrnt
of Ri. 20 00 lakli* a pread over a period
of four ycjir* and a« a pari of thU. a grarit-
in-aid of Ri. 2-00 laklu win paid during
1980-RlI by that IVpartment. The
rcqucit of the In*titulr for a grant of
R«. 8 00 lakhi during the currcnt year
1981-82 is under considcrauon of the De-
partmriil of Atomic  Energy. The
Departniml of Scicncc and Tcchnolf”
h«i agreed to provide lupport to Ipccific
projects Two «uch projects with an outlay
of R(. 2- 65 lakhs and Ks. 2- 20 laklia were

approved in June 1980 and July, 1981
renpcclively.
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Scidng up of Inxiiistries In Ckaadaka,
OrivM

44!'7. SHRI MANMOHAN TUIKU :
Will the Miniitcr of INDUSTRY Dbe
pleaiod to itate :

(a) the name and the number of indi*-

trie* going to be aei up at Cliandaka near
Bhubaneshwar of Oriua ;

(b) the estimated coit of thoM induilriei ;

(c) the cxpectcd time ctf dieir commCTcial
production ; and

(d) the progrcsi made 10 far m settioc
up of ihoBc induttries ?

THEMINISTER OF INDUSTRY
AND LABOUR  (SHRI NARAIN
DATT TIWARI) : (aj to (d). Clhani”
ia one of ilie area* identifi d by State Govt,
of Oriiia for selling up Nuclcui plaat
complex. A Talk Force wai Bci up bv tte
Govt, of India which has iuLmittcd ip
repckHt. A lilt of projcctx. identified by
the  Talk Force Tram for CThandite
Area, alongwith No. of probable ancUlariea
is given below

Nucleus Plant Invest- Employ-
Rccommended ment ment
Ri. lakha enviaacced

1. Actuators . 118-00 150

2. Mill reject hand-
ling system &

granmctric feeders 770-00 20B
3. Boiler piping and

Accessonrs . 550-00 308
4. Waich eases . 150-00 350
5. Textile spinning

mill niachinery .  1700%00 550
6. Electronic Con-

nectors . . fOO-00 340
7. Magnetic tapes . 370-00 i0O

8. Ccramic Capacitors 150*00 120
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9. Coach repair ibop  887-00 3500

10- Ancillary imin
Iftelv to be Kt
up to tfacK in-
duatnes; 310-00 1610
(No. rfuniti-M)

The State Govt, has initiated ttcpa
to impkmcent the reconunendabans of
the Tatk Force. Action ii in hand to
devc]<? the Decenary infrastructure for
tbc projects.
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Application of Lohla Machines Ltd.
Kanpur for Ej*Muasion of Units

4420. SHRI SANAT KUMAR
DAL- Will the Minister of INDUSTRY
be nleased to refer to the reply given to
Unstarred Qucftion No. 5160n19th Au”t,
1981 regarding application of Lohia Mac-
hines Ltd-, Kanpur for expaniion of units

and state:

(a) whethCT th«re are any other firms in
the country whidi arc eng”cd on the
manufacture of all or any of the 1A
referred to the part (ii) of the reply; £ &,
their particulars and tke items dealt
with by thtjn;

(h) whether there is enough capacity
already in thcsr lines or there is inadequate
capacity' which w-arrants further production
capacity to be licensed,

fc) whether any foreign exch A ia m-
volvced in the new venture of Lohia Machines
Ltd., if to, to what extent; and

fd» how lie letter of intent earlier
granted on 1Oth November, 1980 has
been utilised by them, A d isit be” now
converted into industruil liccnce.

the minister of

and LAOUR (SHRI
DATT TIWARI):

industry

NARAYAN

fal and Cb) Part (ii) of the reply given
to tiic Unstarred Question No. 516 on 19th
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Aiipirt, 1*71, refen to maaufacturc of
various item of ayntfactic fibre machinery
and fare equipment, aamdy, (a) Polymr
rtaatioa/PoJycoQdeasaCion”Recovery equip-
mcnt, fb) Spinning equipment, (c) Takc-up
equipment for filament yams and (d) Fibre
draw OfPFibre Line Equipment Three
firm*, namely, M/t- J. K. Syndietics
Limited. Nifii Maé&tlal Engineering In-
duttries Ljad, and Sf/t- Air Control and
CSiemical En”neering Co. Linuted, are
engaged in the manufac&irc of lynthetic
fibre machinery which include items such
as polymeriaatioa-'poly-condenaation/re<x>-
rery equipment/fpinning ("uipment and
take-up equipment. These items of equip-
ment are tailor-make, deaigcned and fabri-
cated in accordance wiA the different
process- hechnologies of the end pr<*ucts.
Due to innovations taking place in the

technology, import of sophisticated
equipment in this *'eld has been considoed
by the Government. Setting up of additional
capacity with proj>er techmjlogical back-
up ii considered on maeritj, as the present
piwluction b inadequate to meet the
demand in the co mtiy.

(c) M/s. Lohia Machines Limited,
Kanpur, have since withdrawn the appli-
cation referred to in part (ii) of the reply
given to the Unstarred Question No. 516
on 19th August, 1981.

(d) The letter of intent dated 10A
November, 1980, granted to M/s. Lohia
Machines Limited, Kanpur, for the
manufacture of spinning frames is valid
for a period of one year, i.e., upto
9th November, 1981. TTieir proposal for
foreign collaboration and import of capital
goods, if any, are awaited.

RecAgnition MaithiU Langaage

1

4421. SHR.I BHOGENDRA JHA: Will

the Minister of HOME .AFFAIRS be plea-
sed to refer to the reply given to Unstarred
Question No. 9254 on 29 April, 1981 re:
rcccnition of Maithili language and state:

(a) whether Article 347 and 345 are
meant particularly for such purp” of
(~dal iise of any language spoken in any
State or part of the State:

(b) whether Maithili i more than a
thousand year old rich living lar*uage
recogmsed by Sahitya Academy, for degree
and post-degree teaching in several univers-
ities for competition services in Bihar; if
so, details there-about;

(c) whether it is proposed to give an
opportunity to the common pwople to
utilise their mother tongue Maithili for
official purpose; and

(d) if So, details thereabout and Govern-
ment’s reaction ti“reon?
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THE Mr>TISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MVKWAN.\): (a) The

impact oOr articles M5 and 347 of
tfae Construction is dear and do
not Call for any further elucidations.

(b) Maithili was recogmsed as a modem
Indian language by the Sahitya Aradcmy
in 1965. It is one of the media of instruction
at tfae pHrimary stae of education in the
due State of Bihar, At the secondary
Stage it can be ofiered as a mothrr-tongue
or as one of the Indian languages under the
three language formula. At the uruversity

tage it can be offered as a Subject of Study.

TTie BiKar Public service Commission has
introduced Maithili as a subject in various
(ximpetidve examinations for recruitment
to services in Bihar.

(c) and (d) There is no Such proposal
under consideration at present.

CommlsBlona and Pant* for welfare
of SG/ST

4422, SHRI BALASAHEB VIKHE
HOME AFFAIRS Will the
Minister of IRS be  pleased
to tate:

(a) the names of commission and panels
set up by Government for the welfare of
the Scheduled Castes and Scheduled Tribes
and Minorities;

(b) when each of them was set up, when
their terms expned and whether any of
them ha\re been given extension and if So,
upto what period and the reasons tiierefor:

(c) whether Government have assessed
the work done by each of them and their
usefulness in the public interest;

(d) the expenditure incurred on each
Such commission/panel durit® the last
year and So far in 1981; and

(e) the details of the recommendation
made by each commission and the acdon
taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(@) and (b) The following Commission
anH Panels have beenaset up by the Govern-
ment for the welfare of Scheduled Castes,
Scheduled Trives and Minorities, from the

datesindicated gainst each:—1

i) Commisslion for Scheduled
Castes & Schedued Tribes. 21-7-1978

ii) Minorities Commission 12-1-1978
iii) High Power Panel on
Minorities, Scheduled
Castes, Scheduled Tribes
and other Weaker Secti-
10-5-1980

ons
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No tpecific term has been
CamtniMioa . The High
d.;i. Scheduled Grttrt, Scheduled Tnbrt

& odicr Weaker Soctwni wm J®
fubmil in report to the
a « three intmth*. However «e

ihc work of the Panel could not be com*

pictod itl tenure w»i first extended

JOrii August, 1981 arid agaia upto 31«

March. 1982. A

(c)and(e) The Camrataiion
red to fubmU their annual rrj” tt
their acdvities and recommcndat]JoM to tne
Govcrtuncnl. ThceK rcporli  toget>*A
action t"en mcraoranda arc plar*d before
Uxe Parliament The Minorities Cotnmuiwn
have lubmittrd two annual
period ending 31-12-1978 and '
The finl and the second report have been
placed on the tablr of cach 1louse of Parlia-
ment on 9-7-1980 and 22-12-1980 respec-
tively.

The CommiBion for Scheduled Castr* &
Schedulrd Tribei have so far iubmittcd
tv*o annual reports, for tlir prriocl July
1978 to March, 1979 and for the period
from 1-4-1979 to 31-3-1980. The fir«
Report contain! 273 rerommen”aonS, ana
it has been laid on tlic ubir of Ixik Sabha
and Rajya Sabha on 22nd and 23rd
Doccmbcer, 1980, respectively. The Bccond
annual report is wunder and

will be placed on the table of both House*
of Parliament.

The High Power Panel on Minorities,
Scheduled CaSteS. Scheduled Tribes &
other Weaker Sections hAS Subnrutted its
first intrrim report on Minorities of India
on 31-1-1981. The recommendationB made

in the report are being examined by the
Government.

(d) Thc' expenditure incurred on cach

of thc Commission/Panel during the last
year and Sofar 1981 is indicated below.—<

i) Commission for Scheduled CaStrS &
Scheduled Tribes:

1980-81 . . Rs. 30.2573

1981-82. . . Rs. 13,48,923]
(From A.pril to
July. 1981),

ii) Minorities Commission;
1980-81 . Rs. 11.36.000
1981-82 . R8 5,96.000
(upto August, 1981)

iii) High Power Panal on Minorities,
Scheduled Castes, Scheduled Tribes &
Other Weaker Sections

1980 May to December,

1980 . , Rs. 5,15,1i8
1981 Janxiary to August,
1981 . . 9,70,79€

(e) This ha3been covwed along with
(c) above.
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PaUstui Spy Riiac
ia J fc K.

4483. SHRI MADHAVRAO SCINDIA

Wiltthe Minister of HOME AFFAIRS be

Incased to itatc ;

(a) whether it if a fact that the J am i~

& Kashmir police hat recently udc”
a Pakiitani

State :

pm
spy ring operating fa tUc

(b) if so, the details of the findings in
thii regard, indicating the nu>duioperaiwU
of thc Spy ring; and

(c) the itepi taken to effcciiyely pre-
vent nich activitiei of foreign spiOf e">o-
cially on the border State ?

THE MINISTER OF STATEW TOE
MINISTRY OF AAME AMAIRS

(SHRI VOGENDRA .MAKWANA ) :

(a) and (b). Fact# arc being ascer-
tained.

(c) Government |is maintaining con-
gtant vilgilance to counter espionage
activities . Apart from ttrengiheiung of
lecurity meaaurei, action for investigation
and ProKCution of cases against spM
under appropriate laws is taken by the
State Government.

laane of Receipt for Report
LcKiced at PoUcc Stmtims

44*4. SHRI SONTOSH
DEV : Will the Minister of HOMK
AFFAIRS be pleased to State :

(a) whether there ii a proposal before
the Union Government to issue directions
to all State Governments that the police
stations in the country should give receipts
for thc report lodget by the public; and

(b) if so, deteils thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANAA »
(a) : Under thc provisions of the S-
154(a) ofthc Criminal Procedure Code,
adequate safeguards to the rights of the
complaint ant have been made and Iw: ts
allowed to receive a copy of his complaint
registered in cognizable offences. Thc
Government of India also issued instru-

ctions on 3rd May, 1978 to this effect.

(b) A copy of 'the instructioni is en-
clo™.



No. Vl/a3015/11/7® CM.

GovemmeDi of S*A*r,

Mininry of Home A Bmm/Gnh Mantrmr
Un

To

The Home Sccrrimnei ©f AU Stftie

Govt,/UTL
Ntw Delhi— 110001, the srdMay, 1978

13 Voisakha, igoo

SuBjicr : Supply of a copy of the to
the informAni Giviag of wide
publkity.

Sir,

Under the revised Crinun*! Procedure
Code, tcction 154(2) provides that a copy
of the F.I.R. of a cogniiahle offence riwuld
be {M-ovided to the informant free of c»t.
It appears that the people at large are
not aware of thU legal right. It iareq uated
that wide publicity be given to this pro-
viiion through mass media to create an
awareness in the public about their legal
right in this regard.

Yours faithfully,
Sd/- {C.S. CHADHA)

Dy. SECY. TO THE GOVERNMENT
OF INDIA

No. V1I/95013/11/78-GPA. II

3rd May, 1978

1. Copy to SHRi K.S. Ramanathan,
Dy. Principal information officer PB I,
New Delhi. It it requested that this may
be given wide publicity through press,
All India Radio, T.V. and other avail-
able media.

2. Copy to Gi-ard file.
3. GPAII (10 spare copies!.

Sd/- (C.S. CHADHA)
Dy SECY. TO THE GOVERNMENT

OF INDIA
vt A m fWEAT
4425, A A
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Mfadmnm QualiflcBtitm for Rccntlt*
mmt of Forenum In D.G.IL.

4436. SHRI CHANDKADEO PRASAD
VJ.KM A: Will the Miniitcr of DEFENCE
be plcaKxl totlAte:

(a) whether minimum qiudiftcation
for recruitnicnl to the poiti of Foreman In
Directorate General of Inipcction (RUM)
ii Lngincering Degree with a icalc of Rj.
840-4"-10".1 which i* covered in five yeara
multixig m ttalLgnation aficr five years;

(b) whether the next higher grade of
Junior Scientific Cflicar (Ri. 650-1350)
u luch that oil promotion, it ii covered
by the promotee foreman in about four
yean;

(c) whether in order to remove itag-
nation. Government propose to have cadre
review pending lincc long, for fureman and
upgrade the Engineering Dc”ee holder
with five year icrvicc to the poit of Junior
Scientific 0Sicen;

(d) whether Govemmenl propose to
extend time icale promotion and Gazetted
mtatui ai available to Lii utenants to Tcchni- [
cal aud Scientific postmin DGI organisation
ai ift applicable to all Laboratioriei m
G.S.I.R.; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SinVRAJ V. PATIL): (a) The
minimum  qualificatioiu for direct
recruitment to* the po«t of Foreman
in the Directorate General of Inspection,
which carried a scale of Rs. 840-40-1040,
with a Span of 5 years, is a Degree in basic
flufctject or a diploma in basic subject,
with a yean experience or B.Sc with 5
ycart experience.

(b) Yes» Sir.

(c) A revieow of the cadre structure of
Non-Ga*etted Officers/Non-Industrial
Estt. including Foreman has been taken

in hand.

(d) and (e) There is no such proposal
under consideration of Govemmcent. The
nature 6fwork in the DGI Organisation is
diflfcrent from t*hatin CSIR.

RcBervBtlon of Posts for SC/ST in
Survey of India

4427. SHRI HIRALAIL R. PARMAR:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to str.te:

(a) the total number of posts in each

grade cadre (category-wisc) in the Survey
of India and amongst them how many

SEPTEafBE& 16, 1081
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poits are n tar Scfaedtifed Cajtei/
Scheduled Tribci  (caltgory-wiK);

(b) the total number of employeei
belonging to Scheduled Caita/Scheduled
Tribe* now working on reserved poati
(category-wise) (excluding thc« who had
b«n promoted to the ne*i higher grade
cither on ad-hoc or regular ba&b

(c) the total number of roerved rusti
for Scheduled Caiie»/Schcdulecd Triba
imfilled (category-wise) and the reuons
thereof: and

(d) the reasons why the r»ervation orden
for Scheduled Caitrs/Schcdulcd Tribes
are not strictly implemented by the said
office ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS ANI>
ENVIRONMENT (SHRI SINGH) *

(a) to (d). The information ij being
coUeted and will be laid on the Table of
the House.

Leave Biajefita Allowed to Central

Government Employees on Premm-

tore Volantary sind Sigwrumoa.-
tion Retirement

4428. SHRI PIUS TIRKEY : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether leave benefits allowed to
Central Government employees on pre-
mature voluntary retirement (after "o
years sMvicel and superannuation retire-
ments are alike ;

(b) if so, tlie details tiiere of and if not,
the differences in leave benefits between
the three retirements referred to in part
(a) above.

(c) mivhethcr there arc any cases wiiere
Government have sanction® commuted
leave after premature retirement; and

(d) if so. the details thereof with maxi-
mum time limit upto which leave has been
sanctioned ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI P. VENKATASUBB*\IAH)
(a) No, Sir.
(b) (i) Government servants retiring

on superannuation are eligible for grant
of caah pa>'ment equivalent to leave salary
of unutLLiaed ‘earned leave’ at credit
«ubject to a maadmum of 180 days.
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(ii) Gowenuncnt KTvsats going aa prc-
mKturc/voluntary retircmcent arc eligible (br
eermina] leave bencfiti to the extent lemve
due and admiatblc oo tbat dacc. Leave
mo granted (‘rarncd leave' and "half p«y
leave') may beyond die date of nicli
prematurc/vDluntary reurtiuent but ifaall

not beyond the date of rrttrenMSit
on superannuatmn  pre*3ibcd for the
po«L

(c) No, Sir. Cammated leave caiinoi be
granted after retircnicnt.

(d) £50ef not ariae.

Appointment of Army Officer* in
virious Eatmbliahmenta of D.GJ.

4429. SHRI AJIT KUMAR SAilA :

WiJl the Ministrr of DEFENCE be
pleated to refer to the reply given to
UnitafTcd quctdon No. 7509 on 15 Apnlj
198! re: vacancies reserved for service

officers in DGI and itotc :

(@) if any post is tenable by a ci\Tlian
then whether it would not be a waste of
public money to employ a military trained
and highly paid army officer in that post;

(b) whether it ii the policy of Govern-
ment to militarise the civilian establish-
ments, wherev'er pofflible and boost the
total strength of army personnel in the

country; and

(c) if not, what is the logic in employii”®
large number of senior army officers m
job* liltr administradon, planning and
coordination, liaison, progressing of supply
orders etc. in the D.G.I. Organisation ?

THE MINISTER OF STATE IN
THE  MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : (a)
It is essential to employ Army officers in the
DGI Organisation, for inspection and
quality  assurance of defencc stores like
weapons, anununidon etc. becau” _of
their users’ expereiencc and specialised
training in wcaponaly, electronics etc.

(b) No, Sir.

(c) on the basis of the experience and
personal  aptitude amongst  Army
officers in the DGI Organisation, they are
employed, alor*vith  Civilian officers,
in jobs like administradon, planning
and coordinadon, liaison, progressing of
supply orders etc.

ITWf WWW 542
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Project Reporta on Most Primitive
Tribal Commanillefl In OrlaMi

4431. SHRI GIRDHAR GOMAN-
GO : Will the Minister of HOME
AFFAIRS be pleased to state :

(@) whether Government of Onssa
have  prepared the project reports for
moat primitive tribal communities of the
State;

(b) if soj the primidve tribes identi-
fied and covered under the projects so
far;

(c) the funds placed at the disposal of
the State Government and udtiaed since
the beginning of the implementation of
the projects, project-wiac upto the year
1980-81 ;

(d) the reasons for delay in preparation
of project reports for Langia and Malia
Souras of Puttasing Areas by the Govern-
ment of Oriflsa.
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(e) the n«nia of A projecti wlikh itarted
Implementation before thr  fiaftlaatiaa
of the projects in OriM ; and

(f) the reasons for non-implementation
df the lame for PuttaAtng Areas ?

THE MINISTER OF STATE IN
'THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
<a) and (b) Nine tribal comraunitiea
idrntlficd M primitive tribes in Ortssa are
(1) Bonda, (Tj Soura, (3) Mankadia. (4)
Kutia Kondh, (5) Paudi Bhuyan, (6) Tuang,
(71 Lanjia Soura, (8) Dongria Kondh and
(99 Kharia. Project reports in rc”cl

of the following micro-project
agencies for primitive tribes have been
preparrd : (1) Soura  Development

Agency, Thumba, Ganjam, (2) Lanjia
Soura  Development Agency, Serang,
Ganjam,(3) Soura Development Agcncy,
Oiandroj”ri, Ganjam, (4) Kutia Kondh
DeveJopment Agency, Bdghar, Phulljani,
(5) Dongria Kondh Drvrlopmffnt Agency
Chatiksna, Koraput, (6) Paudi Bhuvan
Oevelopment Agmcy, Pallahara, Dhenlta-
aal, (7) Development of the Lodha in
Mayurbhar], (8) Development of Kharias
and Mankadias in Mayurbhan].
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(c) Government of India have rdeaaed
Ra. 10775 lakha aa Sptxria] Omtral
AAvtaore for the develnfRnent of |Kimi>
tfve triboi to Ortsn State from the tocsep-
tioo of the programme upco 1980*81-
The State Government rdeaaed a lam of

107-14 lakhs for the diflmnt mkro-
prcfectB. An amount of Rs. 95.21,540
nai been utiltKd opto 1980-81.  Statement
giving proj«ctwtse allocation of the funds
and udliution thereof is enclosed.

(d) The jHtiject report could not be
prepared for want of detailed family-wiie
survey. The Tribal ft Harijan Reaearch-
cum-Training Institute is undertaking the
survry work and project report is expected
to be ready shortly.

(e) and (f) ' Nine-micro-prcqect agencies
for development of the Lanjia Soura,
Bonda, I”ngria Kondh, Kutia Kondh,
Paudi Bhuyan and Juang were grounded
In phases before finalisadon of project
reports, Special Officers appcnnti® and
funds sanctioned on an ad hoe basis for
implemenDnir development works in the
project areas. Micro-prqject for develop*
ment of Lanjia Souras in Puttashingi
Area is e’\qiected to be started during the
current year, based on family-wiie survey.

Statement

Amount Rmeliotud since inception and anotint utilised t"to 1980-81.

SI. Name of the Project Amount Amount
No. sanctioned utilised uptc
since inception 1980-81
1 2 3 4
1 Paudi Bhuyan Development Agcncy, Jamardihi, Pallahara,
Dhenkanal 8,92,000 7,68,314
2 Juang Dev, Agency, Keonjhar 7,77,948 6,96,334
3 Kutia Kondha Dev. Agency, Belghar, Phulbani , 10,55,478 8,67,520
4 Dongria Kondha Development Agency Ghatikona Koraput . 9,90,000 7,18,842
5 Thumba Development Agency, Jarada, Ganjam . . 11,09,59 7,61,158

6 Lanjia Soura Dc\'clopment Agency Serang, Ganjam

12,99,610 12,94,907

7 Soura Development Agency, Chandrt/iri 11,59,053 10,51,413
8 Paudi Bhuyan Development Agency Khuntagaon, Sundergarh  8,21,170 8,21,170
9 Bonda Development Agency, Mudulipana, Koraput . . 23,79,062 23,12,062
10 Lodha Community, Mayurbhanj 2,29,820 2,29,820

107,14,000 95,21,540
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4432. DR. A. U. AZMI: WUl the
Miiuitcr < DEFENCE be pkaaed to
e tale:

(a) whether it it mfkct that thcir u no
«rguintkm within the Armed Force*
Headquarter* and Inter-Servioe Orjinm.-
tion which kuks after the wdfkrc of ihc
Service Officers and Pfcnonnd at the time
«T their poiting in and out of Delhi in the
matter of booking their luggages, tickets,
rMasing of EVKs etc. a* a result of wl*h
all this work has to be done by the cofkoer-
ned officer or men who hanre to encounter
many hurdles and diflkultici in the way and
in a May leads to the corrupt practices in
the Railways;

(b) if so, whether a small organisation
vnll b? created from amongst the ousting
aaactrnrved itrengdi by rc-adjuiting where-
by a central a"=ncy be created to render
this scrvice to the service personnel either
Iree or at nominal charges; and

(c) if not, the reasons dicrefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRA] V. PATIL): (a)
Movement Control Detachments
forming part of the Movement Control
Organisation arrange rcaervations  of
scato/berths for service OSicers and Person-
nel from the Defence Department quota,
subject to availability. OQIices of such
Delachments exist at New Delhi and Delhi
Railway Stations. These Units arc not
responsible for booking of luggage, tickets
*nd releasing E. V. 12, etc. for Officers
and Personnel at the time of their transfer
to or out of Delhi.

(b) and (c). No, Sir. There is no such
pa-oposal under consideration.

lasae of Bffls for recovery of property
Tu by D. M. C.

4433. SHRI F. H. MOHSIN: Will

the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 403 on 19 August,
1981 re: issue of bills for recovery of pro-
perty tax by D. M. C. and state:

(a) what notional value has been adop-
ted by the Delhi Municipal Corporation
In the case of plots in Shantiniketan Colony,
which are all lease-hold on which buildings
were constructed in 1968 and 19(S9 for
(purpose of aasessii® Property Tax;

(b) which are the plots in this Colony
in Street No«. 2 & 6 in whose case notiona]
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value was deumined under Sectioa 9 (4)
of the Delhi Rent Cootrol Act; and

(c)  whether the notioaal value is Miccr-
tained 1"m D. D. A or Income Tax
authoritiea?

THB MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS
(SHRI YOOENDRA MAKWANA)
(@) The Municipal Corporation of Delhi
has reported Ifaat wherever national value
hai been adopted in case of plots in
Shantiniketan Colony, \“/ere sssi ssiiii iii
ha* been made under section 6 of the Delhi
Rent Concrol Act, the same varies for difle-
renl yean, dlSeront sizes of plots and accor-
ding to the titiution of die plots.

(b) For purposes of determination of
rateable v;ijue on the basb of sundard
rent under section 9 (4) of die Delhi Rent
Control Act, 1958 no notional value for
plots is required to be taken.

(c) According to the Corpotradon. notio-
nal value is ascertained on the basis of
material topplied by the aacsiees af”
maldng investigations, if required.

Alkfttd Ajitl-Soclal AcdvHIM ef
Police at 1.S.B.T.> Delkl

4434. SHRI JAC NARAIN RO.\T:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware of’
anti-social activities of police personnel
including the Incharge of Police Outpost
at Inter-State Bus Terminus, Kashmiif
Gate, Delhi e. g. fake arrest of innocent
bus passengers, bus drivers and bus cohduc-
tcm and seizure of their cash and costly
belongings;

(b) if so, die steps Government prop "
to take to check the” activities of the police
personnel;

(c) vAtfaerit is also a Cact that some bua
pasKngers, conductors and drivers were
arrest® by these poli(% personnel on 17 '
August, IW1; and 1:

(d) if so, the details in this regard and
further acdon taken by die police in thje
matter?

THE MINISTER OF STATE IN THB
MINISTRY «F HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(@) No such reports have come to - 1"
notice of the Government. -

(b) Does not arise. ®!
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(c) No tuch incident occurrcd on the
17Ui Augitft, 1981.

(d) Doc* not ari«c.

Scales of Drmught»men of CSIR

4435. SHRI NAND KISHORE SH.V

RM A ; Will the Mirii»trr or SCIENCh AND
TECHNOLOGY Ix plcawd to itatr:

(@) whether il is a fad tliai thr drau-
ghtamt"n of Council of Scicntifit and In-
dufitn*! Rararch arc tltr only cadrc whirn
have not b<icn given pay *calr« as per
IIT Pay Commiwioii reccommrtid-ititms with
cfTcct from I January, 1973 in CSIR:

(b) wijiclhcr pay Commii»ioti scale
have been again rcviicd in Cf'V\l) and
CSIR the (Iraughumra arc demanding
arity; and .. , .
Fc) the rrasoQS fur n(»t givuig the rrvisrd
mcalci to tills cadrr and tlif a(lion I»rini;
taken to besLow jii.itirc to ilrawiug otaH

THE MINISTER or SI ATE IN THEF.
DEPARTMEXTS OF StTENCE AND
TECHNOLOGY. ELECTiK>NICS AND
ENVIRONMENT "SUKI t;.P.N. SINC.il =
(a)to(r). Draufjtsmen working under
tlic CSIR were given llic pay stvdfs in
conformily with the retommrndalifnis of
the III Pay Comniissinii widi cffctI from
1-1-73. On rrccipl of tli' ir rrprcsrnlalinns.
certain pftsts were latrr 'upgraded- Hie
qurslion of fnrtlirr rrvwion (»f their srale
of pay and iniprovetncnt in promotion
prospcci*. kiKi>ing in view the scales ol
ganisations and as a part of tlie general
personnfl policy for Scientific and Ieth-
nical staffof CSIR. is on hand and order*
are expected to I>c issued siiortly.

Report of Vtddlalingam Commission

4436. SHRI ERA ENB.\R.\SU; Will

die Minister tif HOME AFFAIRS be
pleased to state:

(a) whether Government liave considered
tlic Report of \’aidialingam Commission
on charges agaiivit Shri Charan Singh,
former Prime Minister and others;

(b) whether Government arc contempl-
ating to institute criminal proceedings
i’ainst tilem as per the findings in tlie
Report; and

(c) if not, the reasons thereof?

THE MINISTER OF STA'TIE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. \"N-
KATASUBBAIAH). (a) to (c).

SEPTEMBER 16, 1981
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The Govpmment  havr not
far arri\rd at a deciuon on the follow-
up action to be taken on the Rqxirt of

Justicc C. A. X'atdialit*am.

Grants-in-Aid to Rnidents 1(Velfure
AsBocimttons, New Delhi

4-417- SHRI L.S. TUR : WiU  the
Minuicr of HOME AFF.\IRS \x pleawd
lu refer to the reply given lo Lmtarrcd
Q_uc*ion No. 414 on 19 August, 1981
regarding grants in aid lo Reiidcents
Welfare Aiiijtiation, Ne\\ Delhi and slate:

(a wiltal action Governmenl have taken
on iJie cumplaiut received from ihc fio
resident* uf CMlive Square, Sudliar Samiii
against liie Oflice 1>earers of the said Saniiti;

(bi wltclher ihe General body niceling
wai held utider ihe advice of ilie Area
AWIlfare Ofhcer on 23rd August. but
no stalemenl of accounts for ilif lasl
year and fur the current year was sub-
mitted tlirougli a specific rcsiilution wai
parsed at ihe tieneral Body meeting to
preaeni ilie accnunls uu ihe day (i
eleclio:is ;

(c) whether it is aU<i a fact ihai the
gram in aid recci\ 'etl from tjnv( rnrnent for
ihe year i“uo-lii was cnil>ezjjled by
the othce liearers of the Assvtciitliuii who
liave snice hit the Associaii”m and the
colony; and

(d) ifs(@i, uliat action Governmeni have
taken ttr propose 10 lake to realise ihe
umoutil of grant in aid from ihe ofiict*
liearers and to check recurrence of
sjch cases in future ?

THE MINIST{"R OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENAT OF PARLIA-
MENTARY AFFAIRS, (SHRI P.
VENK VI'ASUBBAIAH” (@ The com-
plaint is still imder investigation.

(b) 10 (d1. No, Sir. The General
Body meeting was not held on 23-8-1981.

A meeting of the General Body of the
Sudhar Samiti was held on 8th August,
1981 under the supervision of the Area
Welfare Officer. There was no resolu-
tion but an item on the Agenda only w'hich
related to the expulsion of the General
Secretary and not to accounts. This also
could not be considered because of lack
of quorum. No statement of accounts
were submitted but the President was
asked to prepare the accounts for the
year 1980-81. Since there were alleged
irregularities of accounts, it was decided
at this meeting, that a Sub-Committee
should be formed to investigate and report
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ia the next meeting of the gencrml Body. (M) frnft  xv5° f<3TA

An auditor was also appointed to audit

ikc accountj Tor the year 1980-81. The AT 5RT 1980

nnit meeting of the general body will be )

bcld in the near Tuthure. 1H81 7 p ORI~
'R »nff  iT™rr ti ftpriqi

Exploitation of Migrant Labour

(Isf) A
4438. SHRT CUMBUM X. N.ATRA-
JAN : Will the Ministerof LABOUR FTT-R T\
b« pleased 10 itate : TTTifiA rVJ;

(a) whether he is aware that workers
from several States including 'T'amil Nadu
arc engaged in massive construction work (q) Wri~ W tVsff K
for the Aiian Games ;

?frr A qr
(b) whrtlier it is a fact that none of fAT: o\-T
thrw  workers are receiving benefits '
\iTider the Intrr-St.-ite Migrant worlt-
in Act;
=y-T "1 ‘

whether it aln a fart ikat labo ijt , A
law* likt the MIr.iruini W.gi-s .\ct, R 5 fhr-tr/1 £
Boniled Labour \b</iti->n Act are being

flouted tjy the organisers; and " fITTiTi?f, »r-in sftTr
A Necr k
fd)  the steps proposed bv the Govern-
tiirni for prrvrntion of surh exploitation 71N
nf large scale workers by some unscrupu- o .
lous contractors ? sIPN f.i ¢ ..
A | iy : A
THE MINISTER OF STATE IN THE fomy airm - Arer
MINISTRY OF LABOUR (SHRI- i(r Tf T2 I;
MA'Il RAM DULARI SINHA) ; fa}to
(c . Govrrnnient ha\c seen priSS reporis
to thf affect that construction iabourfrs. o
including thrac who have come Troni other rferf (™ t/ivivar
States, engaged on vhc Asi”rl Projrcts in N
Delhi are not gettinir the full benefits : 1)
flue to tliem wunder ihr various labour fnJffl ST7T 198 0 AAA]G
aws.
198 1 i? Jfirra- TT 92ft

i dj The officers of the Lalxt ;r I)epart- L . . i
ri.unl clf Delhi Admini.cra-ion and) tIlile 7y > fin i p)
Central Industrial Relations Ma”hinerv
liave carried out inispectiins. Eighteen
priseculions h. ve already been launched

by the Delhi Administration and more (") ?T*qra TT"
eases are being processed. The Central th 114 M-
Industrial Relations Machinery hai also ' ’
carried out inspections of C.P.W.D. A sir?i' A i

contractors and issued show cause notices
in some cases for paying less than the
statutory minimum wages.

(ff) 1~ART Vo
192 qr Jfr™r 2
~ T]i t *
¢ 7T<W A
4439. »Ti €R . JET (") Tin fef<rr?r
wr fTT % "TCTMf?RAFT g-in ?rra-f

2R T AA
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4440. SHRI MANOHAR LAL SAINI;
SHRI D.M. PUTTE GOWDA :
SHRI SATISH PRASAD SINGHj

"Will the Miniitcr of DEFENCE be
pleaKd to state:

(») whether it is a fact that tht Depart-
ment of Defence Production, Directorate-
General of Infpection has both icrvicc and
civilian offlceri whose caderet arc separate
and distinct and there are separate seniority
lists for both cadres;

(b) whether it Is alio a fact that th«
promotion of service ofiBcers as well ai
civilian officer is done by their respective
'Ecle"t)on Boards and DPC's;

(c) if so, whether the vacancies in the
scrvlcc officers cadre are being turned over
to the civilian cadre on ad hoc basis
when civilian officer arc already held in
cxceis of the number of posts sanctioned
for them without formulating any rules
for intcr-se-senifjriiy disregarding the prin-
ciple of natural justice; and

(d) the steps taken by Government to

remove the aforcmid amm'ilous situation
*ad to maintain the status-quo ante ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

ISHRI SHIVR.VJ V. PATIL):
la) Yes, Sir.

Jb) Yes, Sir.

tc)and(d).Thc potsin th« DGI organisation

«an be filled either by civilian or servic*
officers. In order to remove the prevailing
mdisparity in the promotion
prospect of civilian officers, some posts
earlier held by the Service officers are being
filled by civilian officers, on the basis of
inter-«e seniority determined with reference
to tht date of regular appointment to
respective equivalent grades.

lachialosi of Nepali Language iss Eigkth
Schcedal*

4441. SHRI ANANDA PATHAK:

mWill the Minister of HOMB AFFAIRS
I>e pleased to state:

(a) whether Government have aow de-

cided to concede to the demand for the ia-
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clivion ofNcpalllaogiuffain the Eighth
Sdtcdulc to tlu Coiistitution oI'India; and

(b) If M, whether Govcrmnenl propote
to latroducc an Official Bill in the winter
ecaloB of FarlUunent in the month of .
Norexnber, 19B1 for the amendment of
the Constitution of India wkh a view to
include Nepali Language Sn the Eighth
Schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMI AFFAIRS
fSHRI YOGENDRA MAKWANA):
(@) No such decision has been taken by
the Goremaient.

(b) No suck proposal is under the con-
sideration of the Government.

Liiptosi Isidia Lksaitcd

4442. SHRI K.A. RAJAN : Will the
Minister of LABOUR be pleased to state:

(a) whether Uie Mwiagemcnt of Liptoa
India Limited, a subsidiary of Uni-Le ver
in India has gone ito the hands of ciecu”ives
imported from Hindustan Lever Limited
another subsidiary of Unio-Lcver in the
country;

(b) whethef this has resulted in the
creaMon of the same problems of contract
labour for departmental labour in all
ields of operations of the company from
production to sales;

(c) whether the institution of “Redi-
stribution Stockists” and carp?ing and
forwarding agents have been intorduccd
ia Lipton India Limited for the same rea-
sons: and

(d) if so, what steps do Government
want to take to stop these multinationals \
from creating labour trouble in the country?

THE MINISTER OF STATI IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):

(a) to (d). The informatian is being
collected and will be laid on the Table
of the House.

Disparities in PoBc«

4443. SHRI KAMLA MISHRA
MADHUKAR:

SHRI MADHAVRAO SGINDIA?

Will the Minister of HOME
AFFAIRS be pleasted to state :

(@) Whether it is a feet Oiat the wag
of DdAUii Poiice are bctweaa 50 aad 40 per
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cent lotvor thsn thou of the netghbouring
Stata;

(b) if Uv the tbcxeof; and

(c) what MXc the stept being taken by
GovcmiBca; to. remove those disparitia
in wagei?

t he MINISTER OF state IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) aod (b). Even thcugh there are diCFcr-
cncet in the ba»c tcaiei rf Pay, the
cnvituments ndnussible to the Ddhi Pt:4icc
p-3Mnnel are higher than thmc admissiUc
to the P<rfice pcrMond in the neighbou-
ring Sute*. However in the Caie rf n<%\\-
miiriculate couitBblea of Delhi Police, the
total etzkoluments are slightly leu than
thotc of constables of Punjab and Hnryana
Police.

(c) A selejtion grade has been provi-
ded for non-imtriculate conitabia who
have put in 15 yeart of service to enablr
them to draw higher emolumenls. Fresh
recruitTTicnt of nan-matriculatcs as consta-
Hei hia lince been stopped-

Di*«niflcatian into aerated Water by
Cadbury Group of 1&duatHea

4444. SHRI DHARAMBIR SINHA i
Will the Minister if INDUSTRY be
ploi<ted to statel

(a) wasther the Cidbjry Group of
InduUries are diverjifying into aerated
wlters; and

(b) if so, detaib thereof?

THE MINISTER OF IXDJSTRY
AND UR rSHKI N\R WAN DATI
T1WVRI-; (a Tip Govcrnmeni aflndia
awdTf of any such proposal is not.

fbi Dju not anse, in view of reply 10
pirt (a .

Rales for D S'n'ority of
persoas o/ Central Civil Ssrvice”

4H5- SHRI R. N. RA.KESH: Will the
Minister of HOMi AFFAIRS be pleased
to state:

(@" whetiier Hojii Ministry’s nolifica-
tioa No. 9/11/55-RPS-d ited 22 D*embcr,
*g9 re|trding roles for determining the

ti.ority of psrsoas of General Civil Services
were issued;

(b)  if 100”wbcth« the same were applica-
blc to the Railway Ministry too;
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(c] if not, uitder what rulei;

(d) whether the Ministries which Vicre
not to adopi the laid rules were r*uiicd
to omununtcate with Home Ministry <K
seek specific exemption; aud

(" if so, whether the Railway Ministry
sought the exemption and whrther the
same were granted to them? m

"HE MINISTER OF STATE IN THE
m inistry of HOME AFFAIRS ANI>
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. \'ENKATASUBBA1-
AH) :(a) Yes, Sir. An Office Meraarandu»
containing the principles for detrimining
seniority of General Gwerriment Scrv'ant®
was issued vide O. M. No. 9/1155-RPS
dited the 22nd Drcember, 1959.

(b) to (e). Under the GoMermen” of
India (Allocation of Business) Rules 1961,
the general questions 1elating to recruit-
ment, promotion and seniority pertaining;
to Rulway Service* were excluded from*
the purview of the Department of personnel
& A. R. Tne Mimstries/Dcpwtmeiits whicik
are excluded from the purview of the De-
partment of Personnel & A. R. under the-
Allocation of Business Rules, do uot have-
to seek permisiion to frame their own
on these matters. Therefore, the question
of Ministry of Railways seeking any
exemption does not arise.

Violence in Bye-election

4446. SHRI R. P. DAS: Will the
Ministei of HOME AFFAIRS be pleased

to state:

(@) the nature of violence that took place-
on the 14 June, 1981 bye-electic>n in diffe-
rent constituencies; and

(b) the number of people killM, Tnaime«t
and permanently disabled, State-wise?

THE MINISTER OF STATE IN THE
MINIS'fRY OF HOME AFFAIRS
(SHRI YOGEXDRA MAKWANA) :
(@) and (b). Tht iiiformation furnished
by the Goveruments of Bihar, Karna-
taka, Orissa, Uttar Piadesh ajid West
Bengal is as follows.-—

BIHAR: In Hisua Assembly constituency
4 incidents of \'iolencc were repcrted. In
these incidents 2 persons were injured ai d
one died in firing between rival g oujw,.
5 cases havt b«i; registered by the police
in connection with these incidents.

In Parsa Assembly constituency, there-
was a scvkfle and exchang** of fire between
workers and supporters of rival groups-
outsidsa b”oth at B”lauta in which
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persons were injured. One person hai been
mmrrestod in thii cr.nnrclion.

KARVATAKA. WEST BENGAL &
-ORISSA: Tncrc was no vir mt incident.

UTFAP. PRADESH ; Th'- violent inci-
edt*nlf were minor in nature.

Ntibady vui rith'*r maim«d or
Tnidr pcrmaiM”nlly rlisablrd.

Llcence to Shiva Gun Factory for
Manufacture of Guna

4447 . Sliai SATISH AG.\R\VAL:
\Vj1l ih" Minidrr of HOME AKFATRS be
plca*C(i to Slate;

(fl wli*n and whnt irrm* and
co,iditi(Jn* licfnrc for manufarluring guns
has b"cn prnvidrd to the Shiva Gun Factory
°in Jammu and Kashmir; and

(b' whc are Inr owner* or tlir n.irtnfri
io the faclor\?

mthe MINIPbTER OF ?TATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI YOCENDRA MAKW-\NA

fa) and * A iicenfc for manufarluring
of guns WAN is ucU to S7ivA Gun Factor?'

in Jintmu S Kaih nil in lieu of an nld licr-

nce hfld by thr liceuccc. The “conditioni”

subject to which a gi-n man ufacturing

licence is fjraiitrd are contaiii®d in the

rcleva.it Liceiirc Form IX prnscribrd under

the Arim Rules, iqGa franird under

the Arm” Art, 1010 Ari Dharam Chand

is the sole proprieiui of tlic licensed unit

Shiva Gun Factory.

Guns Misaing from Monghyr Gun
Depot

444H SUKI SUSHIL IIHATTA-
CH.\KV,\ : Will thr Minister of HOME
AFFAIRS be pleased to state :

(a) whether attention of Government
has brt*n drawn to the missing of more than
one hundred guns from the Government’s
old gun depot at Monphyr in Bihar ; and

(b'l if 9o, tlie reaction of (he Government
thereto ?

THE AUN[STER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VOGENDRA M.\K\VANA) :
(@1 and (b). The requisite information is
being colircted and will be laid on the
Tabic of the House.

Number of Industrial Training
InBtitutcB and Number of Persons
Trained

4449. SHRI KUSUMA KRISHNA
MURTHY Will the Minislrr  of
LABOUR be pleased lo state :
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(a) the number of Industrial
1 raining Insuiutei in the country ;

(b) the number of persons prov-idrd
training by them during the la« three yean,
year-wife, in various vocations;

(c) whether the peiwrn to trained have
been suitably employed ; -

I'd) vthethrr Gitvemment have got
any plant to re”truciufe or expand the
I.T.I. profpTimmne so ai to prm’ide
vocational training to more pcrsani; and

(f) if so, details ihereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR fSHRI-
MATI RAM DULARI SINH.V) ; (a)
970 a%on I-7-1" 1.

(b) Detaili of the number of ptrrsons
who iuccriifully completed the training
in lhi~laii three vears are ai below ;

1978 . B 79.629
'979 n . 7'.Bii
1980 . . 70%*999

in 53 rrcognised trades. List of the trades
isattached.

fc® The number of persons placed in
employment throusrh thr emplovInnt ex-
changes from 1978 to 19&) ii as below :

1978 . . 13.428
*979 . . 13-897
19Bo . * 12,793

I'd) and fe\ On the advice of the Ex-
pert Commliteeon Training this Ministr>-
has sri-up a Committee to restructure the
existing vocational training pattern to
make it more flexible and to increase the
employability and self-employability of

thr trained persons. A
[ | -
*P — Provisional.
Statement
Lisl of trades introduced undrr Craftsman
Training Scheme recognised by WC.T.V.T.
SL Name of Trade Duration
No.
I 2 3
A. Enginening Trades : ¢
I Blacksmith . . . I year
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lo
11
la
13
14
15
16
17
18
ig

20
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WeWer (Gm & Electric)

Sheet M ctil Werrker
Moulder . .

Gagqjcntcr.
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Mechanic (Motor Vchick’.

Mrchanic (Tractw)
Mechanic (Dic»cl)
Upholitcry

Plumber

Paintrr . *
Farm Mechanic
Wiremen .

Building Construcior
Pititrrn Makrr .
Finrr

Turner

Machinist (Grinder) .

MiichiiiisL

Miilwrighi/Maintcnancc Me-

chanic

j1

22 Waich & Clock Maker

T(x>l & Die ~laker

~3 Elcctroplater

24
25
a6

27

28

29

30

31

32

Elcctrician

Instrument Mechanic

4

Refrigeration & Air Gun-

(iitioning Mechanic

Draughtsman (Mcchanical)

Wireless Operator
Surveyor . .

Draughtsman (Civil)

Mechanic (Radio & T.\ .)

Electronics

I

I

I

1

2

I

yb»r
war
yrar
year
yean
vear
year
year
year
W Ar
yrar<i
yearn
yra.n
year<
yean
veari
years

years

yean
years
yean
years
years

years

years
years
year

years

2 years

2 years

2 years

B. .\'<ut-EHgiKefring Tradts :

I Blcaching. Dyeing and
Calico Printing . [ .

3 Book Binding . . .

3 C2ne. Willow and Bamboo
Work . [ L *

4 Cutting and Tailoring

A EmhroJdrr>- & Needle
AVok . . [

6 Hand Composition & Proof
Reading - . [ .

7 Hand Wea\nng of Newar,
Tape. Durries and Car-
pets . . u . .

8 Hand Weaving of Fancy
& Furnishing Fabrics

9 Hand Weaving of Woolen
Fabrics . . n .

10 Knitting with Hand and
Machine . . . .

11 Manufacture uf Footwear .

12 Manufacture of Household
Utensils]

13 Manufacture of Sports goods
(Leather) - . .

14 Manufacture of Sports
Goofls (Misc.) . n n

15 Manufacture of  Sjx)rts
goods (Wood) . " "

16 Manufacture of suii eases
and other 1>eather Goods

17 Preservation of fruits and
Vegetables . n "

18 Printing Machine Operator

ig Weaving of Silk and Woo-
llen Fabrics . " .

20 Stenography (English)

21 Stenography, . . .

I year

I year

I year

I year

I year

I year

I year

I year

I year

I yrar

I year

I year

I year

I year

I year

I year

I year

1 year

I year
I year

I year



79 Written Answert

Andhra Scdendflc Com puj

4450. SHRI P. RAJAGOPAL NAIDUi
Wil] the Minifter o® INDUSTRY be
pleated to fUte :

(a) whether Government took over
Andhra Scientific Company iinAf
Induitrial Devclopinent Regulation Act ;
and

(b) if lo, till what date it ii valid ?

THE MINISTER OF INDUSTRY
AND LABOUR  (SHRI NARAYAN
DATT TTWARI] : (a) Ye*, Sir

(b) The present order of take-over of
management ii vaUd upto 26 A December,
1981.

FaymcKt for Import of IG3 Chip*
Techaolofy

4451. SHRI JANARDHANA POO-
JARY : Win the PRIME MINISTER

be pleased to itate

(a) whether Department of Electronic!
has itarted making payment for the import
of LSI chip* technology which cannot be
put to use for another two years; and

(b) if so, what are the details in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE "AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH) : (a) and (b). The import of
technology for the production of LSI
ecmiconductor circuita iz being wunder-
taken by M/«. Semiconductor Complex
Ltd. (SCL), a public-scctor enterprise of
the I7partment of  Electronics. MYs.
SCL hafl released the first instalment of
know-how payments to their foreign
collaborator in accordance with normal
Government guidelines and their collabora-
tion agreement as approved by Govern-
ment. Theae payments are for transfer
of LSI circuit technology by means of
supply of technical documentation, training
of SCL’s engineers in the collaborator’s
plant, assistance in the configuring of
SCL's production plant, etc. Work to
utilise the elements of this integrated
process of technology transfer and abaorp-
tion has already started, along with the
first instalment of know how pa>Tnents.

Rchabilitatioii of Refugees from West
Pakistan .in J&K

4452, SHRI MOOL CHAND DAGA :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) whether it is a fact that 40 thou-
refugees fifom West Pakistan arc
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being treated ai outsiden ia Jamniu &
Ksshmir ; aiid

(b) if so, the action being taken by
Gan?enunrni to rehabilitate diem ?

THE MINISTER OF STATE IS

THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(@) No reliable figures are available in
reipcct of iuch refugees. Those penon*
of Indian origin who migrated to India,
including J&K Sute, in 1947 from the
territorief now included in Pakistan were
deemed to be citizens of India under
Article 6 of the Constitution. Howevo’,
only "permanent residents" liiat
State ai defined in Part HI of the
Constitution of J& K can acquire immova-
ble property there. This restriction
ap' *fic* to all Indian citizens who ars
not "permanent residents” of J&K.

(b) Compensation imiounting to Ra.
29-05 lakhs for properties left Ahind in
Pakistan paid to eligible p>ersonsin
this category.

News CsiptioDetl, “Defend deal probe-
ordered®

4453. SHRI HANNAN MOL-
LAH : Will the Minister of DEFENCE
be pleased to refer to the news item
apjjeared on 11th March, 1981 in the
Hindustan Times, wherein it is reported
that the Prime Minister had ordered an
enquiry into the irregularities in certain.
Defcnce deals and state :

(a) if the news is ccMrrect;

(b) the agency to which the enquiry
has been entrusted ;

(c) whether it'is a fact that the Senior
Officer in the Department of Defencc
Supply, who was sdleged to be involved
in deal, has since been promoted and the
Directed General of Inspection who was
also alleged to be involved in it, has been
allowed to retire without an enquiry;

(d) the details of reports received by
Government from the twent)' one members
of Parliament; and'

(¢) what is the progress made in the-
enquiry and what steps Government
propose to teike to prevent such deals-
in future?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) » (a) No, Sir™
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(b) Doe« not ariic.

fe) to (c). A number of Coagnm
MPi had addnsKd a letter to the Priw
Miniiter on 23-2-1981 regwding tame
anKf, ai were later reported in liw
‘Huiduitan Time ’ of 11A March, 1981.
Neidier tbe new report nor the 'ctter
from the MPi alleged any involvement
of a ioiior (“cial of the Department of
Defence Suppiia. The letter from the
MPi did, however, mention about the
involvement of the then Director GeiKTal
of Inspection. The three ca»a were
examined in tf»e Minitry of Defence and
it wai found * t the then Director General
of Inspection did iwt interfat: with the
deciiion making at any level.

off Centrml E*adillshment
from We*t Beagal
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the production in the last five ye«n,
facti in dctaiii;

(b) total area of the mines aud the
estimated depaiit;

(c) annual requirements of the Silica
Qfjartzit by the difl*ent factories under
'Bum Standard Qu. Ltd.* in the
five years in details;

(d) whether it is also a fact that all
the Quaitzit mines of the Bum Siandard
Go. Ltd., have been closed and the best
fire clay mine ‘Kharipahari Fire Clay’
rBULe was surrendered ai d the Company
is now buying Quartxit at exorbitant rates:
and

(e) if so, facts in dciaiU wiih cost of
Frroduction and the cost cf buyiiig and
steps taken thereon?

4454, SHRI AMARROYPRADHAN: THE minister OF INDUSTRY
WiU the Minister of HOME AFFAIRS AND LABOUR (SHRI NARAYAN
be pleased to state DATTTIW ARI) : (a) and (b). Informa-

(@ whether Government propose to
ihift several Central establishment from
West Bengal; and

(b)

THE MINISTER OF STATE IN
THE MINISTRY OF HOIVIE AFFAIRS
(SHR] YOGENDRA MAKWANA)
(al and (b). The information wiU be
collected and|,laid on the Tabic of the
House by the Works and_Housing* Ministry.

if so, the details therccrf"?

tion is given in the attached Statimrnt.

v 9,000 M.T. to 12,000 M.T. per
annum.

(dl and (*)» No, Sir. Two mines
could not be operated due to certain
difficultica like growth of  dwellings
adjoining mining areas, opposition from-
local land-holders to the wuse of their
lands for  plying Company’s trv cks-
and delay in obiaining reiicwal of mining

lease ctc. These 'wo mines have, how-

ever, started operating recently. It

Silica Q,aartzit Mine* possessed by is not a fact that “KLharipahari  Fire
Bnm Standard Co. Limited Clay** mine was surrcndertd by
Burn Standard Company  Limited.

4455. SHRI A. K. ROY : Will the No QA rtzite was purchased

Minister of IKDUSI'RY be pleased to
state :

by the Company from 1976 to 197ft and
in 1980. TTie cost of production of
Quartzite by the Company in 1979 and

(@) names and the number of the 1980 was Rs. 35-50 per M.T. aiid the
, Silica Quartzit Mines possessed by 'Burn rate at Mkdich it was purchased in 197"
A Standard Co. Ltd.” in Monghyr area and was Rs. 39 per M.T.

Statement

Names of silica Quartzite Mines Total Production in MT)

of Burn Standard Com-

pany in  Monghyr 1976 1977 1978 1979 . 1980

Area
Acres

1. Burdah Silica Stone

Mines ) " 25-00 9680 11500 9115 4194 2746
2.iSatpahari-Sumri Silica

Stone Mines. . n 104-60 1200 1200 Nil Nil Nil-
3. Baisa Silica Stone

Mines 4-62 3200 Nil Nil Nil NU
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Prodoction, Import and AUoCmeal
of Geceninit

4456- SHRI MOHAMMAD ASRAR
AHMAD: Will ihc Minutrr of INDUR-
TRY be pleaard to tiale :

(a) tiwquantity of difTcrent kinds of
crment allocated lo rath  State  fSiatr-
wiw) and the quantity of ccnicnt actually
deliverrd lo rarh  Stale  "Suit -wise,
during thr prriod from lit Januarv
1980 lo 31*1 Auguiu 1981 ;

(i) Uir gaidHinrt which gnvCIn thi*
distribution ;

() whrlher ihrrr if any iUortfall in

tltr production of frnicnt ; if *o, detail*
ihcrrof with rraion* ;

fdj what iupi I>ave brrn taltrn bv
Governmrnl U tnrrt the lituation;

(p) whati* the aM<wd/rlilimatrd qua-
ntity of cement nrrdrd by thr coiisuincrs
and tlie cuiantity tlial would be avaiUblr
Xring IWI-82 .982-83 and 1983-84;

(f, whrthrr Jiiiv steps liavr brrn taken
li> men any shortfall in supply ofccment.

(g. whcllier Government are proposing/
have taken Hnal steps to imiwrt remeiii
from outside rountriefl (with names o
rountrifs) and quantity to Ir
in 1981-82. 1932-83 and 1983-84 : and

(h)  whether any quantity of rt-menl
has since lieen received from other roun-
typi! till date ; if not. rrasoas therefor

the minister of industry

and labour (SHRI NARAYAN
DATT TIWARI) (a) A statement

showing state-wise allocation and des-
naichci of cement made during the J"nod
is laid on tlie Table of the House. [Plactd
inlAbrary. Srr ‘W /,r-2851'51]-

(b) The Slates are given allocations
of cement every quarter on die basis of
past consumption and keepnig m view
Uic overall aviulabillt>' of cement Ilan
requirements and population is also now
being considered as an important factor.

(c) Yrs, Sir. There his been a shortfall
in the production of cement, .\gainst
the demand of 30 22 million tonnes of
cement, as assessed by thP? Workmp Group
on Cement Industn-, the production es-
timated during the year 1951-82is of the
order of 22 million tonnes. The shortfall
in production has been mainly due to
infra-structurr - constraints in regard to
availability of power and coal to tlic
cement plants.

(d) and (f). Every effort is being niadc
:by the Government to make available
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thcK  inputs to the ccnOTt indiMiry.
With the incrcurd production of ccmtnt,
the podtion in rtrgwd to fiipply of cemcnt
ii expected to improve.

(c) Tte eitimates of demand and produc-
tion likely to be arhie\-rd during the three
yean ie. 1981-82 to 1983-84. ai a«K d
by the Working Group on Cement Industry,
if as follows >-—

(In million torinei)

Near Demand Produc-
tion
Estimated
1981-82 - . 30-22 22-00
1982-83 . . 32-64 28-98
1983-84 . . 35-25 32- 86
(gj and (h\ Import of two million

tonnes of cement has been auUio”d
for the year 1981-82. No such

has been tak”n for the year 1982-83 and
1983-84. The  quantities of cement
imported during the last three years are
as under *

QMuantity
Year Imported

(In lakh tonnes)

1978-79. n . . . 16-55
1979-rO. n . . . 15-47
1980-81. ) . . . 19-74
1981-82. . : . 7-07

(Npril-Aug., 81)

The countries from where cement is
imported includc  *

(i) South Korea

(i) North Korea

(iii'l Japan _ A
(iv) Poland

(v) Romania
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DiBcnlileH Faced fay Indiui Workers
in Salalah

4*57. SHRI ATAL BIH\RI VA]J-
PAYEE : Will the NUnisicr of L.\ B3UR
be plcvrd to ftaic :

(a) whether hr h»s rcocived a mortwaa-
dum datrd January 29, 1981 from a
p4non brlonginR to Palhankot rrfrarding
difficultic* facrd bv Indian workers who
had been sent lo SalaLili Muscat :

(bl if *o. thr points
steps takca in thi® regard ; and

thtrcin and

(G at what stage the matter rriW at
prejrnt a'ld what ralirfs arc brin” i\ uag"d
lo br provided lo the workrs ?

THK MINISTER OF STVI'E IN
THE MINISTRY CIF L\H.)UK sHRI-
MVn RAM DULARI SINM\ :
(a) Yes, Sir.

mb) an! 'ri. In th* Mrmn.-andum.
it was allrg d that the signamrcs of the
work'TS on tiir agrcenicnis had been
forged by thr Rrcruiting Aq-nrv and dial
no action ha 1brfn takrn again«t this aifcney.
On th* )"is of ih" report reccivrd from
the Indian Emb.usy in Muscat (Omani,
the ProtwiLlor of Emi|franis.  Boiiiljav,
ha* been asked to irivrttigate intu the role
of the Recruiting Agency in this ease.

Guest House in Narain Vihar, Delhi

SHRI BIfF.EKH\BH \I ; Will
the Minister of HOME .VFFAIRS \x
pleased lo state :

fai whether it is a fact ihat a Guest
House was started recently in ihe residen-
tial area of Narain Vihar. a colony of
West Delhi ;

tb) wh'lher it is a fact that a licence
was granted to run a Guest Hoiue in the
residential area in loial violation! of thf
existing rales, if so, ihe reasons fti<refor;

fc) wh'Tther it is also a fact that rtrsidenw
of that area had strongly protestect
against opening of such a Guest
House in the residential area and app-
roached police and other autiiorities at
that time ;

(d) if so, the reasons why a licence wa.
granted to this Guest House in total
violation of rules in force; and

(e) whether a thorough probe will be
made ai to how a licence was granted
to this Guest House in residential area and
how the proprietor had been able to cheat
MNarious Government agencies at the same
time?

THE MINLSTER OF ST.ATE IN
THE MINISTRY OF HOME AFFAIRS

BHADRA 23, 1903 (SAKA)

(SHRI VOGEXDRA  M\K\VANA)
(@) A Guejt Hourc undca" the name "Giil-
lur Gueai Houk" had bern running for
the Uat one vcar. It had since been clmed
down with cflecl from 22nd July, 1981.

tb' No such licence was granted.

ic) A complaint dated 14th April. 1980
against thr opening of the said guest house,
niad>* by the rrtudenis of Narain Vihar,
was received.

;d and eV Do not arise, in view of reply
to part (b" of die question.

Pension to JoUrnaUata

4459 SHRIM ATI MADHURI
SIN(;il : Will the Miniiter of L*\ BOUR
be pl(.asrd to state ;

(a) whethf-r Government propose to
provide jx'nsio’1 to jourmilists and

(b) if so, tlie d-tails thereof ?

THE  MINISTER OF STATE IN
THE MINIS! KV OF LABOUR (SHRI-
MATI RA\M 11-LARI SINil-\) : (a)
and h . The Nevs-spaper *mploye” are
entitled to the fjenrfits of Provident rund,
family pension, deposit linked insurance,
gratuity ~disablement and depen”ntfl
benefits under the Employers Provui”nl
Funds and Misc. Provisions Act. 195%,
Paymetil. of (jratuily  Act.
Employees  Svate Insurance Act, IVW-
There is no proposal Ibefore the Govern-
ment to iritrodurr any other pension schcmc

for them.

Anomalies In Promotion in
Ministry of Labour

4460. UK. \-\S\NT KUM .\ R"
DIT : WAL the Minister of L.VBOUR be

pleased to state ;

(@) whether it is a fart that there have
bfren s'rrious anomalies in promOtioM U
the post of Section OHicer in his Ministry.

(bj whether it is also a fact il*t the
claim of some seniors was ignored while
juniors were allowed to oiiiciate ;

(c) if 50. the number of such persons
affectcd; and

(d) how Government propose to com-
pensate them for their legitimate claim
being orerlooked ?

THE  MINISFER OF
THE MINISTRY OF LABODR

(SHRIMATI RAM DULARI SiNHAr
(@) to (c). Three .\ssistanM were affect”
by way of promotions for short periods
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due to an error io (uution of Knior]ty.

error io the aeoiority liit wu rectified
after coniultiDg the Dcpwtment of Peiio-
nncl and A.R. and Thc promotioni mjudc
accordiiigly,

(d) The periodt for which the*: Anit-
IAnb would have officiated u  Section
pflkjen, have been counted for giving
increment due in their pay as Scction
Offioen.

Removal of Lacuna is EmployeM*
ProvJdMit Twmd and MIMcDaneoaa
Prorlaiocia Act, 195a.

4461. SHRI GADADHAR SAHA:
Will the Minifter of LABOUR be ploued
to atate :

{*) whether there arc 3034 e*tablbhment«
granted exemption from the itatutory
tund under Section 17 of the Employeet*

Fund and  Muccflancous
Provtiiom Act, and that the exampted
egtablifhmenti are in arreara of Ra. 10-76
ororci at on March, 31, 1978;

(bl whether case* of abu*e of Provident
Fund money by the exemptod cstabli«h-
mente came to the noticc o1 the Employees
Provident Fund Organiftation and that
establiihmento/cmploycci who hold back
contribution payable to the Triutces
are afforded tax relief on such unpaid
contribution; and

() whether there have been instances
of reduction in the damage once levied;
if so, what action is being taken to bring
an end to this duality and to fix in the Act
percentages of p>enal interest to be recover-
ed and to remove lacuna in the I"aw ?

THE DEPUTY MINISTER IN
the ministry o f labour
(SHRI P. VENKATA REDDY) : (a)
The Employees Provident Fund authori-
ties have stoted that as on 31-3-1978,
3034 establishments had been granted
exemption under section 17 (1) (a) and
17 (1) (b) of the Employees' Provident
Funds and Miscellaneous Provisions
Act, 1952 and that the exempted establish-
ments were in arrears to tlie tune of

10-72  crores.

(b) There have been complaints about
non-compliance of the conditions under
which exemptions were granted, In-
Btanca of availing of tax relief against

unpaid_ contributions have also come
to notice.

(c) Damages carmof be levied on
tempted establishments for non-trans-

fer of Provident Fund money except for
inipcction charges to the Board of
TrusJwfl. However, penal interest can
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be charged by the Board of TriMea in
termi of the conditiotii under wiliich
relaxation/exemption fa  granted. A
propotal to amend Section 14 B of the
Aci to ai to provide for levying inlereft
and penal interat in caie of debult is

under consideration.
Hockeb D«adi«
4462. SHRI SU31A] BHAN : WiU

the Minister of HOME AITAIRS be
plcASed to state ;

(a) the placet where major cases of
hooch deaths have occurred liuce Jaijuary,.
1980;

(b) the casci where liquor was brought
from Government shops ; and

(c) the names of Enquiry Committees/
Commissions  instituted in ihii rcgud
during this period and their recommerda-
tions ?

the min ister of STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
@1 to (c). The information is being collec-
ted and will be laid on the Table of thc®
House.

Article “Spy Game”

4463- SHRIMATI KISHORI SFNHA:

SHRIMATI PRAMIL.A DAN-
DAVATE:

Will the Minister of HOME AFFAIRS
be pleased to stale ;

(a) whether Government have takrn
note of the series of articles published in
the Statesman, New Delhi, on 15, i? and
j8 August 1981 on the "Spy Game”

(b) if so, whether it is a fact tliai the
entire amount earmarked for the C.B.L,
I.B. and C B-G. in the Budget is be*rg w<d
to keep wa+ch on the activities of the poli-
ticlans and prople -ccmnected \\dith the
opposition parties ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

SHRI YOGENDRA MAKWANA) t
a) Yes, Sir
(b) No, Sir.

(c) Docs not arise.
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Production of paper by aafaif IwgmMe

4465 - PROF. P.J. KUREIN: Will

the Minister of INDUSTRY be olcajied
to state : *

(a) whether Government have taken
steps to iircreasc the production of ptp«r
by using baga'ise, particularly in U.P.,
Bihar anti MahiUashtra, v/hcre it is avai-
lable abundantly ; and

(b) if so, the results achieved so far ?

THE MINISTER OF INDUSTRY
vAND LABOUR (SHRI NARAYAN

DATT TIWARI3 (a) Government
have announced a package of
measures v/hich  include complete

exemption from cxcise duty for paper ma-
rtufa<tur«l from a furnish containing not

" 75% bagaMc, to cncourage the
iisc of bagassc for manufacture of paper.

(b) Although various piopoaals havc
been made by state Governments and in-
dividuab for setting up paper mills based
on bagasse, not much piogress could be
achieved as Sugar Mills are reluctant to
part v/ith bagasse, in ahsence of ajAured and
timely Supply of alternate fuel in place of
bagasse. A bagasse basal Paper Mill-
has been included in the  Sixth Five
Year Plan of Tamil Nadu.

Technolofy Policy j

4466. SHRI JAGDISH TYTLER |}

SHRI JANARDHANA POO-
JARY 1

SHRI RAM PYARE PANIKAx

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state ;
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_ (a) whethci Government arc consider-
ing m rcviieti techrLOIt" pilicy for the
Country ;

(b) if «o, the lalienl fcau rc* thereof;
and

(c) when it is likely to br fmaliicd ?

TI4K MrsjrfiTER  OF STATE f\
the department.N of science
AND TECHNOLOGY. ELECTRONICS
AND ENVIRONMENT SHRI C RN.
SINGH : fa) and (c,. The Seicnce
Adviiory ~ Committee to ihe  CJabioct
(SACC) haK con”titutcti a T<*Jk Force to
prepare a nrw TrrVinflngy Policy Statr-
ment. The Task Force has dircc.ed
to submit a deration by
S\CC «t its next . ruccling scheduled to-
wardi the end of Oct«bfr, 1981.

(b Does not arise in view ff (h) a»d
(c) above

R®hal*Uit«tJori of Bonded Labour of
Rohtas OiBtrici

4467. SHRI SURYA \ARA1X SINGH :

Wi 1 ihe jMiiihtrr af LAIIOUR be plnjicrl
to itate t

(a) whether it is a fR(I that as nvany as
1705 IxJiidfcl  hilbourcrs were rcsunu-d
from a uumber of St(jue tim.nir!, in Hohtas
district somctimt in Mn> ijiLs year ; and

(b) if so, the detiiils rnd mejisurcs being
taken for their rclii.bilii; lior ?

THE MINISTIOl OF STATE IN
THE MINISTRY OF LABOL'R r.SHRI-
MATI RAM DUUARI SiNR'V) ,
(a} and (b1 A report in ihc niaiicr has
beeii called for from tiie "latc Gevernment.
The ii formatiijn will bf kic! on the T"Mr
on reccipt.

Ncwb item captioncd "Rahul Bajaj”

4468. SHRI R.L.P. VERMA : Will

the Minister of INDUSTRY be pleased to
state :

(a) whether Government’s attention has
been drawn to an article published in
Onlooker Annual in InJieritors (In-
dustry) under caption “Rahul Bajaj”

(3) on page 13 ;

(b) if so, the reaction of Government
thereto;

(c) the steps taken to ensure that indus-
trial ijniJs are given a free hand i6 their
expeditions ;
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(d) whether it is a fact that had the
request of ihe Auto company brm
agreed to by Govpmment. it would have

Jhelped in casing the situation for Bajaj

Scootcrs;

(cihou' many people are on thr wattiiig
list for the allntment rjf Bajaj Scoolcr*.
since when and when should they expect
scooters ; |

'f) whether (here is a proposal to allot
some quota of Bajaj Scotrfers for the Mem-
bers of Parliament for thrir personal use
a* well as for thr use of thirr most active
workers ; and

(g' if not, whrihrr Governmeni would
consider the same?

THE MINISTER OF INDUSTRY
AND LABOUR LSHRI NARAY.AN
DAIT TIWARI) : (a) Yes, Sir.

(b) to (dl. M/s. Bajaj Auto Ltd.,
have bcrn duly granted additionalcapaei-
tiea for the manuCiclurc nf scooier* from
lime to time taking into account all
rrlcvant considerations. The company
last applied for pwrmission to expand its
capacity for the manufacture of 2-wheeler
scooters from 800f>0 nos. p.a. to 1,60.000
nos. p.a. in April 1978 and was granted
a letler of intent in Drcembrr 1078 for
the said expansion. Appmvnls for thr
expansion of industrial units are given in
accordance with ilir sta(ule in Torce with
due regard to all rclevani aspects.

(e) M/s. Bajaj Auio have reported
that the waiting list for Bajaj brand of
scooters is presently about 6.50,r>00 nos.
against which current trends indicair a
production of about 1.30.000 during the
year 1981-82.

(f) No, Sir. '

@) Thr scooter (Distribution and Sale-
Control Order, 1960 was rescinded w.e.f.
I st January. 1978 in order to promote
responsiveness of the scooter industry a?
a whole to meet the requirements of
cuslomers in the light of a number of al-
ternative brands of scooters being available.
With the rescinding of this order it will
not be appropriate for the’Go\'ernment at
present to allocate quotas for the distribu-
tion of Bajaj scooters to any specific cate-
gories of persons. The situation may bt
reviewed later on, if a necessity so arises”
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4470- SHRI RAJESH PILOT : WU
Usc MiniitcT of HOME AFFAIRS be
picued toftate vrtiatstcpi have been taken
about registration and identity cards to
be issued to existing populatioD in Anam
with M tai]s of their stay in India so that any
new infiltrator may not mijc up with old
population till negotiations continue ?

THE MINISTER OF STATE IN
the ministry OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) ;
Goyemmenl have decided in principle
to introduce the schemc of photograph-
cum-identity cards to voters in the Nta-th-
Eiastern Region including Assam in a
pha” maonCT. Election Commission of
India have issued neccaary directions for
implementing the schemc in Meghalaya,
Nagaland and Mizoram in the
The schemc would be implemented in
Assam after electoral rols have bfcen
revised.

Age Umit of 15 years for Employment
of ChUd Labour

4471+ SHRI L\KSHMAN MALLICK!

SHRI GHINTAMAXr P.\NI-
GRAHI :

Will the Minister of LABOUR be pleased
to state ;

(a) whether
urged by Central Advisory Board to fix
15 years as the minimum age for employ-
ment of child labour and to sponsor
legislations in this regard ; and

(b) if 50, Government's
it ?

reactionon

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA) :
(@) No, Sir, as the Board has not yet sub-
mitted its report.

(b) Docs not arise.

Acqoistion of French Mirage

4472. SHRI B. V. DESAI : Will the
Minister of DEFENCE be pleased to
-state :

(a) whether it is a fact that the Director
of the Institute for Defence Studies and
Analysis has re<x)mmended to the Govern-
ment of India to acquire the French
Mirage-2000 or the Soviet Mig-25 and
simultaneously step up its air defence
capability to meet the F-16 threat;

(b) if so, whether he has submitted a
detailed plan in this regard to the Union
Govemment;

BHADRA X.

instance.

Government have been
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(c) if to, whether India has dccided to
go In for pufchaiing the French Miragr-
2000 and Mig-as; and

(d) if 90, what are the other itepa being
considered to meet the threat of challenge
posed by the decision " US to supply
sophisticated arms to Pakistan ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE

(SHRI SHIVRA]J V. PATIL) : (a)
No, Sir.

(b) and (c). Does not arbe in view of
(a) above.

(d)  Government are taking appropriate

steps to meet the situation. It b not m ihc
interest of national security to disclose
the details.

Eapenditure Incorred by AVARD on
Banglmdeah Plsmidii(

4473- SHRI B. R. NAHATA: WiU the
Minister of HOME AFFAIRS be pleased
tostate:

(a) whether the .Association of Volun-
tary Agencies for Rural Development
(AVARD) spent Rj. 40,819 -77 on Bangla-
desh  Pknning expenses during 1977,
as per its Balance Sheet for the year

9Y77-78 ;
(b) what was the nature of planning;

(c) whether AVARD gets millions of
rupees from the so-called international
donor agcncies ;

(d) whether this amount is given ex-
clusively for doing work in India or also
for work in neighbouring countries ;

(e) whether the international func-
tioning of AVARD is with the permission of
Government; and

(f) if not, whether Government propose
to hold an enquiry into its activities ?

THE MINISTER OF STATEINTHE
MINISTRY OF HOME AFFAIRS,
(SHRI YOGENDRA MAKWANA) ;
(a) to (f). The information is being
coUccted and v”1 be laid on the Table
ofthe House.

Issae of Identity Cards to Lab*
oarers

4474. SHRI
Will the Minister of LABOUR be pleased
to state :

(@)  whether Government have
proposal to send guidelines to vari<”
State  Govarrmients to provide identity

HARIHAR SOREN :

a
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cards to the labourem of ihoie Stata inten- 50 srfrspf THi ~ T
ded to be migratrd to olhcr Staici for
working u labourer for » fpccinc jjcrioO , xftx
fb)  if io, the expected time of imple- (q)

TTifnting the above proposal : f'rofwstf ~ 2

(c) what other luitable meaaura are A ?
proposed to be taken to tafieguard the
interest of the migrant labourer ; and

ff«n «n? nlTWA?
(d) the details thereof ? fW
THE MINISTER OF STATE IN (") (<)m
TOE MINISTRY OF LA B O URII
MATI RAM DULARI SINHA) : N 1971 TTKflifrJicrf
(@) to (d). There ii no specific propoaal ‘ N
of this kind. However, the Stote C”vem- GrrfTR
mcnti have been advised to take effiBCtive o ‘TR B
itpps for implementation of the Inter- sp>o% HRPT a«It amt
Statc Migrant Workmen (Regulation of
Employment and Conditions of Service)
Act, 1979. iTwran ~ qftTTS”  “nrff A 50
Oprnlng of EPF Sab-Reglonal Sr%5TT “RTrfr [rr 7 "
Office at Cochin
4475. SHRI M.M. LAWRENCE ; ANPATERT nC adT
Will the Mimstcf of LABOUR be pleased
to state : ~oxni % irthT
(a) whether Central Boiurd of Trustees Tre?r "=rle-% " ft | i
of the Provident Fund Organisation
decided to open a sub-regional office in
Cochin ; u?TTT,
(b) if so, whether it is opened; and hPw t,
(c) which are the districts inclutkd in cfm %
its jurisdiction and from which districts A TefiERT A
the records arc sent there so far ?
srt?r, a®rr
THE DEPUT\" MINISTER IN
THE MINISTRY OF LABOUR st”5r % 8
(SHRI P. VENKATA REDDY) : (a) A NEEA TG
and (b). The Sub-Regional OHFice at SrATLT, i 15
Ernakulam (Cochin) started functioning T, fq5!1IWT?, At TT-
with efTect from 1st July, 1981.
n b ¢ onl spraV ST
C For the present accounts of only o
two districts, namely, Trichur and Erna- ~ AT 91T%a
kulam have been transferred to the Sub- I I
regional  Office at Ernakulam. The
officc will eventually cover the districts of ]
fi) Trichur (ii) Ernakulam (iii) Alleppey Setting up of + large scale Induatnr
(iv) Kottayam and (v) Idukki. in every Backward Distt.

4477. SHRI JITENDRA PRASAD :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the industrially backward
distTKt declared by Government are not
4476. being developed industrially at all ;

(b) if so, the reasons therefor; if not, flit
details thereof ;

(c) whether Government have drawn
up a scheme to set up one large-scale
industry in every backward district, if m«
details thereof ; and
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(d)  whether U.P. and Bihar are the

most indiBtrially b«ckwmpd States of the
country ; if lo, wfaat action Gov«nunrnt
arr taking to develop them ?

THE NDNISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (») and (b). For
rapid industrialisaticn of backward areas.
thr Government of India offers the follow-
ing incentives :

(i) Central Scheme of ImTStment Sub-
lidy.

(i) Transport Subsidy (For certain lully
areas).

(iii) Concessional Financc facilities from
the All India Term Lending Financial
inscitutiom.

Mv) Tax Concessions.

(v) Hire  purchase of Machincrv b>

Small Scale Industries from National
Small Industries  Corporation.

<vi) Consultancy for technical services.
(vii) Interest Subsidy.

(viii) Special facilities for import of Raw
Materials.

(ix) Rural Industries Projects Programme.
(x) Rural Artisans Programme.

(xi) District Industrira Centre.

(xii) Seed/Margin Money .\ssistance.

A total amount of Rs. 100 crores has been
reimbursed to State Governments since

the inception of the Central Investment
Subsidy Scheme till 31-3-1981.

(c) and (d). Under the nucleus plant

prt*amme initiated by Governrnent in
certain industrially backward districts'
areas identified by the State Governments,
project possibilities widl scope for forward
and backward linkages are being identi-
fied by joint task forces of C-entral and
State officials.

So far in respect of 51 districts/areas
identified by the various State Govern-
ments for this prc*amme, 19 such task
forces have been set up.

Ballia, Jhansi. Alraora, Basti, Faizabad,
Rae-Bareily and LaUtpur ,in U.P. and
Madhubam and Palamau m Bihar have

been identified by the State Governments
for nudeus plant programme.

BHAIWA 26, 19W (SAKA)
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Fast by Defcnce CJvlUu Unions at
I>eolali (N uflil

4478. DR. SUBR.\MANIAM SWAKHi'i
Will the Minister of DEFENCE be pleased
to state :

(@) whether Go\'"ermnent arc aware
that General Secretary of the LLA.F.
Emplo\rt3 Union, Deolali hu commenced
a fkit'from 18 August, 1981 at DeolaU
(Nasik) regarding their demands ;

(b) if so, wliat are the detnands ; and

(c) the action Government have taken
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVR/\j V. PATIL) ; (a) Yes. Sir.

(b) The demand mainly relates to “ant
of Productiv'ity Linked Bonus to all eligible
civilian employees under the Ministry of
Defence. There are also certain supple-
mentary demands relating to scrvicc
conditions of civilian employees of die
Military Engineering Servicc.

(c) The feasibility of extension of Pro-
ductivity Linked Bonus scheme to cover all
eligible employees under the Ministry of
Defence and improvement of service
conditions of employees is constantly
under review.

Revision of Wages of farm Worker*

4479. SHRI P. K. KODIYAN : Will
the Minister of LABOUR be pleased to
state :

(a) whether it is a fact that the minimum
wages of farm workers have not been revised
for a long time ;

(b) if so, the details of the dates on which
minimum wages pre\'ailing in different
States were fixed ;

(c) whether Government have given
any directives to the State Governments
to revise the minimum wages and for its
implementation; and

(d) if so, the details ?

THE MINISTER OF STATE IN THE
MINISTRY OF LA\BOUR (SHRIMATI
RAM DULAR.I SINHA) (@) to (d].
Under the Minimum Wages Act the res-
ponsibility for fixation, revision and en-
fcffcement of minimum  wages rcs”
with the ‘appropriate Government .
The  ‘appropriate Government’  for
fijcation,  revision and  enforcement
of miniinum wages in respect of employ-
ments in agriculture is the State Govern-
ment concerned except that in the ¢ #
employments which are carried on vy
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under the authority of Central Govern-
ment or Railway Administratioa or any
Corporation etubliihed by a Central
Government, the appropriate Government
b the Ccntil Govemment

A itaement ahowiiw the minimum wages
fixed by the varioia Goveroments inreipect
of employment! in agriculture and the
dates on which they were fixed is attaclted.

BEPTBCBSt 16. 1«81
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and if oeccMary re\'ised once at least in
two years or on a riae of 50 potnti in the
Coonimer Price Index Number u-faich-
cver u earlier.

Thii recommendation has been brought
to the notice of State Governmenu con-
cerned for necessary action. The Union
Minister of State for Labour has also written
lo the Chief Ministers™eads of Union

It was decided at the Confcrcnce of Territory Admiruftrations emphasising
labour Miniaten held in July, J9S0 the need for timely reMision of minimum
that miniinum wages should reviewed wages.

Statement

STATE-WISE MINIMUM WAGES IN AGRICULTURE (FOR UNSKILLED WORKERS)

Date fi'om
Name of the State which Rates of wages
effectiTe
] 2 3

Central Government 15-9-1980 Rs. 5.10 to Ra. 7-50 According to areas.

Andhra Pradesli . 7-2-1981 Rs. 4-25 to Rs. 10-00 per day according to

zones.
Anam e . . October, Rs. 5-00 to Rs. 6-00 i>er day without
1974 meals or Rs. 4-50 to Rs. 5-50 per day

with one meal according to occupation.

Bihar . . ) ) . July, 1975 *Rs. 4- 50 with one meal/Nashta in unirri-
gated areas and Rs. 5-00 with one meal/
Nashta in irrigated areas.

Gujarat . . . . . . 5-1-1976 Rs. 5-50 per day.

Haryana . . . . . . 2-1-1980 Rs. 7-50 to Rs. 10-00 per day with meals
or Rs. 9-00 to Rs. 12-00 per day accord-
ing to type of work.

Himachal Pradesh 1-5-1979 Rs. 6-25 per day.

Jammu & Kashmir Minimum wages have not been fixed so far.

Karnataka . . . . . 2-10-1975 Rs. 3-25 to Rs. 5-60 per day according
to class of operation and type of land.

Kerala e . . 1-8-1980 Rs. 7-45 per day for light w'ork and Rs. 9- 20
per day for hard work.

Madhya Pradesh. . . . . 5-5-1979 Rs. 5m00 with customary perquisites if any.

Maharashtra . . . . . 1-11-1978 Rs. 4-00 to Rs. 5-50 per day according ta
areas.

Manipur . . . . . . 1-11-1980 Rs. 8-00 per day.

Meghalaya - . . . . 1-3-1980 Rs. 1'50 with mid-day meal per day.

Nagaland . . . . . . 11-2-1981 Rs. 1'00 per day.

* Minimum Wages in Bihar are fixed in kind according to areas and type of land

where wages are paid in cash these should not be less than those stated above.
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Orw

Punjab

Rajuthan

Sikkim

Tamil Nadu

Trinura
Uttar Frade”

Wat Bdi”

Andaman & Nicobar Islands

Arunacbal Pradcah - n

Chandigarh - . m

Dadra and Nagar Haveli

Delhi . . o -
Goa, Daman & Diu . .
Mizcs'am . . ] o
Pondicherry

(1) Mahe & Yanam region

Lakshadweep

¢The minimum rates

nia — Consumer Price Index

BHAIMU. M, !«* (SAKA). Writt«B Aniwitn ilo
1-12-1950 Ri, 5 00 per day.
1-1-1979 e K*ndi _ _
Rj. 8-70 per day or Ra. 6-70 per day with
meals.

Other meals—
Rj;. 9-70 per day or Rs. 7-70 per day wilh
meali.

1-1-1980 Ri. 6-25 to Rs. 8-00 per day according to
area.

Klimimum Wages Act, 1948 has not been extended.

15-9-1979 Rs. 5'DO to Rs. 7-00 per day according to
type of operations, except in Eaj*
Thanjavur where wage rates have been
fixed under the Tanul Nadu Agricultural
Labour Fair Wages Act, 1969-

1-12-1979 Rs. 7-00 per day.
9-1-1981 Rs. 6-50 to Rs. 8-50 per day according to
Zones.
30-9-1974 Daily rates (in Rs.)
(D.A-as .
on Nov- Basic D.A. Total
cmbeT]
1979
) Adult 5-6. 2-31 7-91
day
Child 4 00 1-68 5-68
day

1-10-1980 Rs. 6-50 per day
Minimum wages have not been fixed so far.
28-4-1979 Rs. 7-70 to Rs. 9-00 Ber day witii meals or

Rs. 9-70 to Rs. 11-00 per day, according
to nature of work.

15-4-1976 Rs. 5-50 r>er day.
1-1-1980 Rs. 9-25 per day.

25-2-1976 Rs, 4*00 to Rs. 5-00 per day according to
class of work.

Fixation of minimum wages in agriculture is under
consideration.

1-5-1976 Rs. 4-75 to Rs. 9-00 per day according to
areas and nature of work.

There is no s”ricultuxal workers in the Union Territory.

wages in the employment in agriculture are linked to the Working
Number.
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Rcaectlamrni of Rcfiigeea from
Bhntu

4ifio. SHRI P. M. SIJBBA: Will jhfi
Minuter of HOME AFFAIRS be pieaKd
to itite :

fa) Mrtieiher the refugeci from Bhutan
mwere lent to Sikkim for resettlement;

(b) if io, their numbsr; and

(c) whether the State Governmeijt wai
mconaulted ?

THE MINISTER OF STATE IN THE
(MCMrSTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)

fa) and (b). ai Tibetan refugees
*were »ent to Sikkim.

(c) Yes, Sir.

Complaint afatnst people’s Reha«
bllitetlon and Wd£urc Society

44fi». SHHI GHIRAN]JI LAL
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether Government have received
any complaint against the office bcarerB
of People's Rehabilitaiion and Welfare
Society and Managing Director of Singhal
Land and Finaucc (P) Ltd. for cheating
the inttocent persons by bogus sale of
land, aud thus embazzHng and misap-
propriating hum public arrmuiit by way of
bogus sale deeds; if so, the action taken
thereon;

(b) whether it is also a fact that F.I.R.
lias been lodged against the above firrta
iu Kiunla Market Police Statical, Delhi,
if so, the reauli of enquiry held ;

(c; whether it Is also a fact that the
Managing  Director of Singhal land
and Finance Ltd, has left India, if so,
the steps taken or prop(sed t* be taken to
bring him to India ; and

(d) whether the matter is proposed to
be handed over to C.B.I. in view of the
seriousness of the crime ajid big racket?

THE MmiSTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI YOGENDRA MAKWANA ) :

(@) and (b) Shri Rain Kishan an
Bx-M.P. resident of charkhi Dadri (Har-
yana) made a written complaint allcpng
that a Society named the Peoples Reha-
bilitation aiid Welfare Society ( Regd. )
Jindal Trust Building , 8/20 , As” Ali
ROad, New Delhi, had cheated him and
his relatives, for selling plots of land in
in ‘Goalok” Colony on G. T. Rc*d. He
lurther alleged that bogus company was

SEPIEMBEa- 10. 1981
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floated under the name of Singfaal Land
and Finance (Pvt.)) Ltd., Jindal Tntft
Building, Aiaf Ali Road, New DdJhi, and
had also chcated other prrtoDS.

On receipt of the complaiiit a cate vide
FIR No. 901 dated u/i 420
IPG was remjtcrod at Poiice Sution
Kamab  NGrkct against Shri H.
K. Mittal, Praident oi the Peoples Rdia-
biliution A Wdiare Society (Regd.) and
Shri R.S. Siug”, President of Smghal
Land and Finance (Pvt.)) Ltd. The ease
ii under investigation.

(c) Shri R. S. Singhal wa* out of India
but has since comc back aiid ii on antici'
patory bail.

(d) There ia no such proposal.
ffWfe if VT
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Report of Giiief IViiiigterB on
settii® up of ladastries by
Indians living abroad

4483- SHRI BALKRISHNA RAM-
CHL\.\DRA WASNIK : Will the

Miniater of INDUSTRY be pleased ta
4tate

(a) whether some of the Ghirf Ministers
<if Statci during their visits to foreign
ecoiintria requested persons of Indian
ori(rin living there to set up industries ii,
India;

(b) v.hcther he has received the reports
in this rega-d frrm su*h of the Chief
~dinisters who visited fo'eigu countries ;

(c) what has been the respanic of the

persons of Indian origin living abroad ii.
-this r*ard; and

(d) what concessions are proptBed to
be given to these persons for setting up
indizstries in India. ?

THE MtNIS'mi OF INDUSTRY
AND L.\BOUR (SHRI NARAYAN
DArr TfWARI): (a) to fd) . The
Chief Minister of Haryana visited U.K.
XJ.S.A., and Canada during August, 1981
and explained to the non-resident Indians
sthrre about th“ faciJities available to them
to set Up industries in India. On return

BHADRA 29, 1908 (SAKA)
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he has made certain suggcstians in
thii regard. Specific proposals wJim
recavpd would be ccinsiderrd on mrriix.

AppaiatmeBt o/ CciitT«J Services
Qa»n I Officera ma Deputy
Secretariea.

44~4- SHRI ANAND SINGH : Wwill
the Minister of HOME AFFAIRS be
pleased to state ;

(@ whether Central Establithnimt
Board lomctimr in June, iqSo issued puidr-
lines :wd directions that <>i.ira| Services
Class I Officers should itot be cnnsidrrrtl
for appointmeni ai Deputy Secretary
unless the\- arc drawing a minimum of
Rs. Irgoo/-basic pay;

(b' whether by earlier orders Cemral
~rvices Glass I Officers vrerc being appoint-
ed as Deputy Secretary on completion

of 9 years and On parity with nthrr Class
I services ;

fc) whether this ordei has resulted in
dclar-ing the appointmrni of Central
Services Glass I Officers as Depntv Secre-
taries by Q years or more from ihr earlier
qualifyijig time; and

(d) what is the reason for this disiin-

ctian and what Governmrnt proprtse to
do about it ?

THE MI.NISTfiR OF STa TE IX 'fHE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA
SUBBAIAH) (a) According to the
eligibility criteria approved iii June, io8o,
thost officers Groups 'A' Geniral Service*
who have completed 9 years of service in
their parent cadre and are eithrr in thr
grade of Rs. 1500— 2000/- or are drawing
a bisic psiy of Rs. 1400/- i>a month or
more in the scale of Rs, 1100— 1600
in their parent cadre, are considered f<r
appointment tc poits of Deputy Secretary
Or equivalent at the Centre on tenure
deputation basis.

1

(b Earlier "he criterion in trrms of
length of service for deteimiiJrg tne eligi-
bility of Central Services Group ‘A*
Officers for appointment tr posts of Deputy
Secretary or equivalent at the Centre on
tenure deputation basis was that they
shculd have completed 9 years of service.

(c) The underlying idea behind the
criterrion of leiigth of service ajid the mini-
mum pay is to have a manageable list
of eligible officers; a long list totally
unrelated to the number of vacancies
does i.ot in any way help the officers in
finding timely postings. It was also felt
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that on appointmcttt to a Secretarial pact,
an officer *hmid not A abn<rmal
riic in hU pay remltingin di*cotiicntin"nt
amoiipt comparativdy ecnior
Revised criteri'tn hai helped in prq»ring
the diFiblliiV  liit within manageable
propotidiii

(d) There is no propfnal uiider ccmi?

de.aiion to review the guidrlincs apprtwed
in June, 1980,

Promotion of Officer* of BSP
and CRPF to D«puty Inapector
General.

4485 SHRI ZAINL'L BASHEK. :
Will the Miui'icr of HOME AFFAIRS
be pleased to itate :

(@ the number of fifficrrs belonging to
the B S. F. who have been promised itj
the rank of Deputy Inspector fkiiCral and
their year of scrvice and allotmcni;

(b) the number of officcrt belonging to
C.K P.F. who have been promoted
to the rank’ of Deputy In«pcctor Gcucral
and their year of service and allotment;

and

()  the rcawi 8 of disparity, ifiny.
between the cadres ?

the minister of state in TEIiE
MINISTRY OF HOME AFFAIRS
rSHRI YOGENDRA MAKWANA ; :
(@1 Three officrre of the Border Srcu-
ritv Force have been promoted to the rank
of DIG In the said force since may,
iq8i  They rrckon their gazetted service

fr~A’ 1961, 1962 and 1963 respectively.

1v) Two officer* of the C.R.P.F. had
been promoted as D.I. Gin 1975 and 1977
respectively. These officers reckon their
Gazetted service from 195? *958-
respectively.

(c)  Promotions in different organisa-

tioni depend on various factors pertainmg
to the different cadres.

liberalisation import* offraw materials

4486. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Mmister of

INDUSTRY be pleased to state:

(a) the industries reserved exclusively
for development in the small scale sector,

(b) what measures have been taken to
liberalise imports of raw materials and
other facilities far the small scale sector;

andj
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(e) what iaccntivei are propwd to be
given to the tmall tcale lectar with a view
to help them to compete in market;j?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIW ARIj:{») The total number
of items rewrved for exclusive
development in the nnall scale sector.
as on date, is B43.

(b) The fallowing special measures
have been taken to liberalise import of
raw materials and provide facilities for the
gmall scale »ector:—

i) The liberalised import policy intro-
duced sincc 1979-80 allows actual
users to imporu certain categories
of iron and steel items on OGL;

ii) Items like PV'C, Soda Ash, Caustic
soda have also been put on OGL;

iii) A provision has been made for im-
port of non-ferrous scrap through
State Small Industries Corpora-
tion and Export Houses on OGL
basis for supply to actual users.

iv) Thelimit of rep)catliccnces (without
production of consumption certifi-
cate) in case of small scale units
has been raised from Rs. 50,000/ —
to Rs. X lakh.

v) Small scale units set up in backward
areas or by graduates/diploma hol-
ders in profcrssional subjects or by
ex-servicemen/persona  belonging
to Scheduled Gastea/Scheduled
Tribes will have a higher value
initial liccner as a new unit for
import of raw materials and com-
ponents i. e. for upto Rs. 5 lakhs
instead of Rs. 3 lakh for other units.

vi) “'Loan Licensees” approved imder the
Drugs and Cosmetic Act have been
treated as actual users in their ovin
right to obtain facilities for import
of raw materials.

(c) A number of incentiveshave already
been provided to the Small Scale Sector
to help them in marketing thdr products-
some of them are as indicated below:—

i) A large number of items have been
reserved for exclusive purchase
from the smaU scale sector under
the Central Government purdiase
programme.

ii) A price preference upto a maximum
of 15% is given to small scale units
where they compete along with
large scale tmits in the purckases
made by Government.
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lii; Small scale units art lupplicd tender
forms free of cost and tneir trndcn
arc accepted without earnest money/
security dcfKxita if they arc register”
with the Natiooal Small Indmtries
Corporation Limited.

iv) Where baiis cootidcrations like quality,
delivery conditioiu, etc. are com-
parable or where the unali acale
industries have established them-
selves arc suppliers to the Govt,
on competitive terms, the products
of small scale industries arc given

preference over products of other
manufacturer”.

v) The minimum expoit performance
required for a small scale manufac-
turer to become an Export House
is Rs. 25 lakhs forselected products
and Rs. 2 crorea for non-selected
products as against Rs. 1 crore
and Rs. 5 crores respectively for
other cigKirters.

vi) In determining eligibility of a merch-
ang exporter or a large scale man-
ufacturer for becoming an Eip>ort
House, the value of the exports of
products made by small s/ c in-
dustries will be reckoned at twice
the actual f. o. b. value of such
exports.

vii) Small Scale units are permitted to
set up consortia to organise the
sale of their own products abroad.
The minimum export performance
for getting export house certificate
is Rs. 10 lakhs only. This facility

is also available to co-operative
societies of small scale units.

viii) For renewal of export house certi-
ficate, the normal growth rate of
a0% has been reduced to 10% in
the case of small scales units whose

annual exports are of the value
of Rs. 1 crore or above.

Counter Balancing Psdic's Defence Pre-
paredness

4487. SHRI VIRDHI GRANDER

JAIN: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that Pakistan
has” increased the nuxnber of air base
facilities and developed interceptor forces
particularly during the recent years;

(b) ifso, what is the reaction of Govern-

ment to Pakistan’s latest defence prepare-
dness; and

(c) what immediate measures are being
taken by Government to provide deterrence
against the precbe striking capability of
French Mirage and Swedish Viggen acqui-
red by PakLjtan?

BHADBA L JBW iSAK A)
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V . PATIL):

(@) There arc reports that Pakistan has
incrrsKd its alrbase &dlities during rccent
yean and has also acquired and is likely to
acquire more interceptor aircraft.

(b) and (c). Govoimient take cognisance
of inductions of all u-eapons syftems in
our security environment and take appro-
priate meamres to maintain fuU defence
preparedness. It is not in the interest of
national security to disclose the details.
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Nav»l Base ia Kaayakainari

4489. SHRI N. DENNIS: Will the
Minister of DEFEN CE be pleased to state:

(a) whether any naval base is to be set
up in Kanyakumari District in Tamil

Nadu State; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVAR]J V. PATIL): (a) At present
there is no plan to set up a Naval Base
in Kanyakumari.

(b) Docs not arise.

IxuCaUed Capacity of Rua Prat”
S«|* Atomic Power StatJoB

4490. SHRI  DIGVIJAY SINGH
Will the PRIME MINISTER be plcaied
to state :

(a) what has been the ioctalled capacity
of power production of the Rana Pratap
Sagar Atomic Power Station ;

(b) how much power has been produced
in both these plants since their installation;

(c) is it true that the shortfall is due to
improper purchases of equipment and
faulty installation; and

(d) how much more money and time is
required to this discrepancy in order ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY. ELECTRONICS
AND ENVIRONMENT : (SHRI C.P.
N. SINGH) : (a) The Rajasthan Atomic
Power Station consists of two reactor units
of 220 MW each.

(b) Unit-I of the Station has genera-
ted 5812 million units since it started
commercial production in December 1973.
Unit-II which went into commercial
operation in April 1981 has generated
352 million units.

(c) and (d) The short fall is due to
various causes like instability of the
grid, labour unrest, human  error
and also a few  unforeseen
problems relating to equipment. When-
ever such problems relating to equip-
ment have come up, proper remedial action
has been taken. It has not been possible to
maintain a separate account of money
and time for attending to.equipment
problems.

Case Against Take Over of ApoUo
Tyres Ltd.

4491. SHRI E. BALANANDAN :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that a vAit
petition is pending before the Delhi High
Court by Shri Ramiqua Singh against the
take over of the management of Apollo
Tyres Ltd. Perembur in Kerala ;

(b) if so, when it was filed ; and

(c) what is the cause for delay ?

THE MINISTER OF INDUSTRY
and labour (SHRI NARAYAN
DATT TIWARI) : (a) Yes, Sir.

(b) On iith September, 1978-

(c) The matter is sub-judice.
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Payment of Pension to Freedom
Fighters at enhanced Rate

4493. DR. KRUPASINDHU BHOI:
Will the Minister of HOME AFF.\IRS
be pleased to state :

(a) whether it is a fact that Central
Government have enhanced the rate of
freedom fighter’s pension to Rs. 300/-
per month ;

(b) whether Government are aware that
quite a large number of freedom fighter
pensioners are not paid the pension at the
enhanced rate even after making represen-
tations to the Ministery of Home Affiairs
and the concerned A.G. ; and

(c) if so, what action  Government
have taken to ensure that the freedom
%hters are paid the pension at the en-
hanced rate ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

BHADKA HI im
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SHRI YOGENDRA MAKWANA)
a) Yes, Sir.

(b) and (c): AU Accountants General
have already been instructed to enhann
pennon to Rj. 300/- p.m. (R»- aoo/- in
case of widows) firt>ixi 1-"1980 and modify
pension Payment Orders accordingly
in cases of » freedom fighters nnd their
familin getting p>enuoo. If, however,
any representation is received rrgarding
non-enhancement of pension, the con-
cerned Accomitant General is requested
immediately to modify payment orders to
ensure prompt enhancement and avoid
delay.

Production of Oil Seed*

4494- SHRI KRISHNA KUMAR
GOYAL:

Will the  Minister of PL.\NNING
be [)lea&cd to state :

(a) whether it is a fact that per hectare
yidds of oil-seeds producrion is below
average in the country and India has to
depend upon imports to meet domestic
demand;

(b) whether the Planning Commifiion
have suggested the State to raise the
oil-seeds crop production in view of the
rising prices of edible oils ; and

(c) whether there arc schemes for ex-
ploiting the untapped potentialfor the edi-
ble oils in the country; if so, the details
thereof ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) Y«, Sir.
In case of groundnut, which accounts
for nearly 70 per cent of the total cultiva-
ted oilacxds production in the country,
per heactare yield in India is lower than
that in some other countries as per table
below :

Country 19"%-*78  per Viec-
tare yield of ground
nut (Kg.)

1. US.A. . . 2725

2. Japan . - 1667

3. Argentina . 1653

4- China . . 1181

5+ India . . 866
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A for India, per hectarc yield of five
Major oilseedf (groundnut, rape-mu»-
tard, i«taiijJum, linseed and caiior) has
been lowrr in lome States as compared
to the all-India average, ai per table
below :

Slate Per hectare yield of
five major
oilseedf (Kgs.)

*Q77-78 1978-79

1. All India . 585 596
9. Maharashtra . 527 469
3- Rajaslhan . 400 453
4. Bihar . . 43" 453
5. Uttar Pradeth . 300 406
6. Madhya Pradnh 33¢> 314

For thr hut few years India has been resor-
ting to imports of edible oib.

(b) Yes, Sir. At the time Sixth Plan
and Annual Plan 1981-82 discussions
with State Governments, emphasis was
laid on raising production of oilseeds,
and with this in view, care was taken to
provide adequate outlayi in the State
Plans. This ii being followed up.

(c) Yei, Sir. For augmenting the
production of vcgrtnble oils including
edible oils, a number of Plan schemes
formulated by the Ministry of Civil
Supplies have been approved by the Pla-
nning Commission for inclusion in the
Sixth Plan with an outlay of Rs. 38.65
crorea. These schemes, among others,
include (i) programme for development
and procesiing of oilseeds of tree and
forest origin with focus on tribal areas in
the States of Orissa, Bihar and Madhya
Pradesh. The oilseeds included in this
programme arc sal, mahua, neem, karanji,
etc.; and (ii) scheme for setting up of mo-
dern oil complexes, ba”ed among others,
on rice bran, etc.

Violation of Industrial Disputes Act
by Railways

4495. SHRI SAMAR MUKHER]JEE:
Will the Minister of LABOUR be pleased
to state:

_(a) whether he is aware about tlic frequent

violation of Industrial Di;Autcs Act in the
railwa>’S by the Railway autiiwities; and

SEPTiaSBER 16, 19B1
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(b) if to, the steps Gowenunent propose
to take in this matter?

THE MIMSTER OF STATE IN THE.
MINI.STRY OF LABOUR (SHRIMATI
RAM DULARI SINHA):

(@) and (b): Workmen in the Railways
trial Disputes Act, 1947. Railway emplo-
y e also have the bentfit of a three-der
Permanent NAotiating Machinery set-
up by the Ministry of Railways for dealing
with the disputes between the Railway
workers and the Railway menagemmt.
The All India Railwaymcn*s Federation
and the National PedCTatton of Indian
Railwaymen are represented on the Per-
manent Negotiating Machinery. Besides,
the Railwaymen are also participating in
the JCM Machinery to have their disputes
settled. When the Departmental Machinery
a not successful, the Central Industrial
Relations Machinery undw the Ministry
of Labour intervenes in the disputes
concerning Railway workmen.
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ProdactioQ of oil eeeils

4498. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of PIANNTNG
be pleased to state:

(@)  whether it is a fact that propouls
have been formulated for production of
edible oils from tree oilseeds like Sal»
Mahua, Ncem, Karanji, etc. and rice braii>
maize germ and mango kernel; and

(b) whether the Planning Gk>tnmission
had organised the programme evaluation
for raising oiljeedi production in the
country , if »o, the details thereof?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) ; (a) Yes,
Sir. For augmenting the production
of vegetable oils includirig edible oils,
a number of Plan Schemes formulated by
the Ministry of Civil Supplies have been
af"roved by the Planning Commiitioa for
inclusion in the Sixth Plan, with an outlay
of Rs. 38* 65 crores. These schemcos, amo-
ng other*, include (i) programme for
development and processing of oilfeeds oF
tree and forest origin with focus on tribal
areas.

The oilseeds included in this programme
are sal, ncem, mahua, karanjit, etc. with
spcacial emphasis on sal seed, which has
high oil potential, (ii) scheme for setting
up of modern oil complexes based, among
others, on rice bran, etc.

For thii purpose, a high level Inter-
Ministerial Commit”® has Ixcn set up
in the MitUitry of Civil Supplies.

(b) Ycs Sir. A statement is enclosed*
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i fI -All
The Programme £v»]uation Or”aniu- in Core Sector of Indutry Co be-Allowed

tion conducted an evaluation itudy on
oilicedi developtneot programine (1976-80}
with the following ohjecttvrs:

(@) SMU the impact and adequacy of
the programme and luggest itrpi for
improviog its efGscttvenrss;

(b) ancu the adoption of the recommen-
ded package of practicci and anal-
yiii of the facton for variations in
the leveli of adoption;

(c) examine the adequacy of research
mupport for the oilseedB crops; and

(d) the role of extension agencies and
the availability of needed input*.

The Evaluation Report was brought out
in November, 1980. Important recommen-
dationB made in the Report are as followsi

(i) Research Centres should be stren]%—
thened to organise location spwrcific
research to suit various farming
myiitenu and conditions so as to
evolve high yielding varieties of
oilseeds.

(i) The district-level targets should be
built up after a careful assessment
of the potential that exists in difierent
areas of the discricts for oilseed
crops during difTerent seasons.

(iii) For effcrtive implementation of Ac
programme, it is neccssarv to provide
special staff at the district level
witli adequate strengthening of the
normal block level extension staff
wherever necessary.

<iv) Oilseed crops require protective
irrigation, specially when rains
fail at crucial stages of crop “owth.
Concerted efforts are required in
command areas demarcated ‘Irriga-
ble dry’ to bring them under In-
tensive Oilseed Development
Programme.

(v) TTiere is considerable scope for
pK>pularising the use of chemical
tertilizers and plant protection meas-
ures through proper incentives and
effective demonstrations.

(vi) There is need to evolve an integrated
system of credit-cum-marketing. It
is also necessary to provide facility
of sciaendfic grading in the regulated
markets.

4499. SHRI Y. S. MAHAJAN: Will the
Minister of INDUSTRY be pleawrd to
state:

(a) whether CofvermiK”t, as rcpwtcd
in the Economic Times 0f2S August, 1981
arc thinking of giving greater scope to
private industry in [the core sector of
industry; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI N,\RAY.\N
DATT TIWARI) : (a) Gov-ernmeni
have been seen the Report appearing
in the Economic Times of 23rd
August, 1981, the main thrust of
which is that Government are proposing
to exepmpt MRTP Houses from going thro-
ugh the procedure of MRTP cleeu-ance. No
much prc™Msal is under consideration of
Government.

(b) Does not arise.

Report of high power panel on
Minorltiea.

4500. SHRI A. T. PATIL: Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarrcd
Question No. 5018 on the 25th March,
1981 regarding benefit to weaker sections
from fiscal policies and state:

fa)  whether the High Power Panel on
Minorities, Scheduled Castes, Scheduled
Tribes and other Weaker Sections, submitted
its rejJort on (i) Minorities (ii) Scheduled
Castes (iii) Scheduled Tribes and (iv) other
Weaker Sections, or on any of them;

(b) if so, the findings and recommenda-
tions of the Panel on each of the aforesaid
sections of the society; and

(c) the decisions of the Government on
the said findings and recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA M.\KWANA) :
(@) The High Power Pane] on Minori-
ties, Scheduli® Castes, Scheduled Tribes
and otiler Weaker S”tions has so far
submitted only the First Interim Report
on Minorities.

(b) and (c). The Government is stil
e.\amining the findings and recommenda-
tions made in this report.
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450*. SHRI TARIQ -\X\V\R: Wil
the MiniiiCT of SCIENCE .\ XD TECHNO-
LOGY be pleased to 1Utc:

(a) whcLher the C. S. I. R. identisu
have developed ultra-sooic inairumf'nts for
detection ofa wide range ofhealLh probtemij

(b) whether the said iiutrumeata can
get the image of eyei, breait cancer. Kid-
ney, liver etc.; ao
N (c) whether Government propose to
Introduce these instruments in all the leading
hoipitalj of the country; if 10, when?

THE MIMISTER OF STATE IN THE
DEPARTMEaVTS OF SCIENCE AND
technology. ELECTRONICS AND

ENVIRONMENTS(Smil C.P.N. SINGH)-

;aj Some of the National Laboraties of
GSIR such as Central Sdnentific Instru-
naena Organisation, Chandigarh, National
Physical Laboratory, New Delhi and Regi-
onal Research Laboratory, Bhubaneswar
have developed a few ultrasonic instruments
like Cardiotocograph, EchocncephaloscQi>c
and Foetus Stethoscope etc. which can be
used for detection of abnormalities in the
human body.

(b) As the instruments arc not imaging
dcvices, the question docs not arise.

(c) The proccas knowhow developed by
the CSIR laboratories arc handed over to
the National Research Development Co-
rporation ofladia, New Delhi for commer-
cial exploitation. TTie release of the
Knowhow to the industry is as follows:—

(@) Echoencephaloscope has been lic-
ensed to one firm; (b) Foetus Stethoscope
A been licensed to 3 firms, (c) Ultrasonic
Therapy Unit has been licensed to 3 firms.
According to information available, the
products arc yet to be marketed. Other
instruments have not yet been licensed
to any firm.

D" Ofliting of money for purchaaiiig
Trucks

4502- SHRI RANJIT SINGH: Will

the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that thre was
a system of depcraiting money in a Govern-
ment Bank for purchasing trucks from
Tatas and Ashok Leylands and the trucks
were allotted according to priority date of
registration;

(b) whether that system was changed
and a new practice of depositing the money
in the *me of the Sales Manager or other
authority of the company was introduced,
thus making the company and not the
Government the beneificiary of the money
depoated during the intervening period
pending the allotement of the trucks;

(c) if so, whether it is realized that the

Government are the loser and the company
is benefited by the present system; and
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(d) whether Government propoie to
revert to the old syiiem or not?

THE MINISTER OF INDUSTRY
ANDLABOUR (SHRINARAYAN DATT
TIW ARI) ;(m) to (d)< The manufacturen
have rented that earliertheir dealera were
reqmred to book orders far commercial
vehiclei on customos lodging with them
a fixed deposit receipt for a value of about
Rs. 40o0o/-depodted in a scheduled or
cooperative bank. Presently, however,
customer! are required to depositan amount
of Rs. 6000/-in cash with their authoriaed
dealers. It is reported that these depodti
carr> an interest of ia% per annum re-
gardJess of the period of deposit. The manuf-
acturers have pointed out that under the
present procedure the customer gets a
Higher rate of interest for the dcpodt.
The collection of such depositi is reported
to te a normal commecexci? practice which
ﬂocis not infringe the Company Deposit

ules.

Plaaa for New Joba for Sdentlsta

4503- SHRI SHIBU SOREN : Will the
Minister of SCIENCE & TECHOLOGY
be pleased to state:

(a) whether he has gone through the
news item appeared in the "Masik Samac-
har Sar”, issue of May 1981 captioned
"Vaigyaniko Ke Liyc Naye Rojgar Ki
Yojnaye”;

(b) if so, the details of plans and projects
that have been made for the employment
of scientists;

(c) the total Statewisc figures of unempl-
loyed scientists in the Employment Regis-
ter; and

(d) the further steps being contemplated
by Government to fully utilize the services
and talents of the scientists?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY. ELECArRONICS AND
ENVIRONMENT (SHRI C. P. N.
SINGH) : (a) Yes, Sir.

(b) A number of schemes are in operation

for the employment of S & T persotmel.
Some of these are:

(i) The Scientists’Pool Scheme opera-
ted by the Coxmcial of Scientific and
Industrial Researc]i provides for tempor-
ary placement of Scinentists, Technolo-
gists, Doctors, etc. with high academic
records, while they are looking few
permanent employment.

(ii) Scientists, engineers and technolo-
gists are encouraged to set up their own
enterprises. The Public sector finanda]
institutions provide the total capital
needed for such ventures.

(iii) Industrial cooperativesformcd by
tcientists,  enigineers, technologists.



men who have

short

§mm*

etc., Mith apccific project! in view would
be entitled to Gort. contribution to the-
equity capital to the «tmt of three
titncf the capiul lubicribed to by the
parlnen. In addition, State Govemmrnli
alio provide facili tin like infraatmcture,
rent luhatdy in de*rr \ing casei, inccntivct
like exemption for a pmod from Salei
Taat, ~Octroi, electricity duty etc.

(iv®* The icheuic of supernumerary
appointments is in operation for quick

absorption of highly qualilled icientiits
and technologist!.

(v) The scheme for the Transfer
of know-how Through Expatriate
Nationals CTOKTEN) ha* been
initiated through UNDP  under
which professional men and wo-
achieved promijience
in their fields and are settled a-
broad who are willing to spend
time periods in India to
contribute to scientific & techni-

cal developments are invited foP
- m "«dignments in selected
teclmlcai —-.

institutionj,

(vi) Research schemes ” Uni
versities and other institution® are
financed by different agencies and
thus generate employment.

(c) A etfltment showing number
of Science Graduates (including
Post-Graduates) on the Live Re-
gister of Employment Exchanges
as on 31-12-1980, is attached.

(d) The Sixth Five Year Plan
erivi®ges several measures such
as: intensification in the area of
science & technology of reserch iii
high priority areas; formation of
a rural corpg young professio-
nals; schemes fOr S&T for weaker
sections; special programmes for
women and young scientisfts; utili-
zation. of expertise of professio-
nal and, scientific bodies; setting
up of State Councils for S&T etc.
The Science Advisory Committee
to the Cabinet is alsp looking into
the whole question of employment
of and manpower planning for
scientific personnel. A Task Force
constituted for this purpose has
suggested the following imme-
diate measures.

(a) filling up of all vacant posts;

(b) promoting gainful self-em-
ploymesnt with the help of institu-
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tioaal finance. Action haa been
initiated on these to evolve an Im_

plementable mechanism.

Statemcat
Number of Sdeoce Graduatef (including

poat'graduates) on the Live Register of
Employment JBjcchangcfl ax on 31-13-1980.

States Number

I. Andhra Pradesh . 3«307
2. A*iam 4811
S- Bihar 4540&
4. Gujarat 5>95
5. Haryajia . . . 1896
6. Himachal Pradesh a

7-Jammu & Kaihimir 304&
8. Karnataka . . 16489
9. Kerala . . 28331
10. Madhya Pradesh 19819
11. Maharashtra i6iio
Ia. Mani*u/ . . . 1330
;- Meghalaya . *

Nagalandl 7
15. 97-53
16. Punjab 3580
17. Rajasthan . . 7087
18. Sikkim* . . B
19. Tamilnadu . 36594
20. Tripura 45&
21. Uttar Pradesh 25784
22. West Bengal . . 61254
Union Territories

r, Andaman & Nicobar Islands 202
2. Arurtacnal Pradesh* .

3. Chandigarh , r rrajr
4- Dadrg & Nairar Heveli*

5, DhKI . : - 11979
6. Goa . - | 423
7. Lakshadweep . . 1
8. Mizoram . . . 4
9. Pondicherry . . 1074
10. CentJral Emp. Exch. m

ALL INDIA TOTAL: 336343

NOTE: i°* *No. Employment Exchange is

functijoningin theseStates/Union.
Territories.

2. Excludes figures in respect of
University Employment In-
formation and Guidance Burea-
us except for Delhi, Maharash-
tra, Punjab and Gujarat.

3. AU the job-seekers on the Live-
Register are not necessarily
unemployed. Registration in the
Employment Exchanges being
voluntarily, all unemployed do
not register with the Employ-
ment Exchanges.
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fr' Po-U'-annan Communiiy

wfarther any memorandum has b«n

(c) if 80, Ac decision taken theroon ?

STATE IN THE
SgNISTRY OP HOME AFFAIRS

YOGENDRA MAKWANA) ;

(@) The question of exclusion of Pcpuva-
commt”ty from the list of Scheduled
<-"c3 in Kerala docs not arise as this

ScheduHsd Caste m HHat State cafied as a

have been received
commiini
m the list of Scheduled Castes in Kelgalll

(c) The pfopoal is being examined in
Govemment
Ind” Registrar General of

Representatioa ef MiwM"ties ha
PoUce Force

BANATWALA :
Will the Mimster of HOME AFFAIRS

be pleased to state :

(@) whesher in view of Government
assurances any measures liave  been
taken to ensure that minorities are ade-
quately represented in police force, in-
cluding the mtelligence set up; and

(b) if so, details of any such measures
or proposals with respect to the police
force and mtelligence set up at the Central
each State and each of the Union Terri-
tory leavels ?

THE MINISTER OF STATE IN
TOE MINISTRY OF HOME AFFAIRS
(SHRI \OGENDRA MAKWANA) :
(@ and (b), Recruitment to Police forces
IS made in accordance with the Constitu-
tional provisions which contemplate reser-
vation only for backward classes citizens
including Scheduled Caste and Scheduled
Tribe candidates. Tlie Statf™ Governmmta
have been advised to ensure that there is
no diBcrimination against any commumty
in recruitment at any levels.
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4507. PROF. AJIT KUMAR MEHTA
Will tlie Minister of HOME AFFAIRS
be plcaKd to refer to the reply given to
Umtarreti' Qudtion No. 8225 on 22
April. 1981 regarding lettera writtrn by
M.P.b to Miniiten, and state:

(a) whether the information in reply
to part (c) of the question has since been
collected;

(b) whether lettcn written by M em #
of Public and the Residents’ Welfare
ABBociations (Regd.) addressed to the
Ministers and other authorities of the
Government are neither replied nor ack-

nowledged; and

(c) if », what steps arc being taken to
cniure that the letters arc acknowledged

and replied on priority ?

THE MINISTER OF STA'ire IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI -
VENKATASUBBAIAH) : (a) Partial
Implcmention Repcwt, on the basis of
information which has been funushed by
tibc miniBtriM/dcpartments, was laid on
the Table of the House on 24th August,
1981. The remaining information is
h<»ing collected.

(b) and (c). The Central Secretoriat

Manual of Office Procedure (8th edition)
contains the following provisions to ensure
prompt acknowledgement or mtenm
reply to communications received from the
Members of Parliament, recognised asso-
ciations, publlic bodies and members of
pxiblic :

“45 Acknowledgnicnts and Interim

Replies

(1) All communications from members
of Parlament, recognised association,
public bodies and members of the public
generally, which cannot be angered
promptly will  be acknowledged
suitably. If .., such communication is
wrongly addressed to a department, it
will be transferred promptly to the appro-
priate department under mtimation to
the party concerned.

(2) In all other cases in wWch delay

is anticipated in sending out a final reply,
an interim reply will be sent to Ac
party concerned at the earliest "ssible
5" , indicating wherever pt”~ible the
approximate date by which a final reply
may be expected.

Instructions w-ere issued in May, 197y
to all ministries/departments rciteratmg

BB-TBIBB W, 1981
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the provisions in the Central Sccretar”
Manual of Oflice Prooetkire on the need
for prompt acknowledgement of letters
recdved, whehtcr from individulala or
maodations. It was ascetrained frocn the
Internal Work Study Units through a
circular in July, 1977 that the initrucrions
had been circulated by the ministries to
all concerencd. Verification by the In-
ternal Work Study Units in different
ministries also showed that itBtructwns
were generally followed.

The Inspection Questionnaire for annual
inspection of sections prescribed inJanuary',
1980 also requires the Inspecting OfiHrm
to ascertain that such letters are promptly
.acknowledged and replied to, Specific
columns for this purpose have been incw-
porated in die questionnaire.

'Refusal by Management of National
Herald to Provide Work to its Workers

N«0?*"HRI CHITA BASU : Will
the Minister of LABOUR be pleased to
state :

(a) whether it is a fact that the manage-
ment of the ‘National Herald” group of
newspapers has been refusing work to over
130 of their employees since long despite
specific Court orders reinstating them;

(b) if so, fiill details thereof; and

(c) what action Gcvemment propose
to take for their immediate reinstatement ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI .SINHA) : (a)
to (c). According to the Delhi Adminis-
tration with whom the matter was taken
up, relations between the management of
National Herald New Delhi and their
employees came under strain towards the
end of 1978 and during 1979 due to de-
layed payment of wages and also alleged
mis-management. The workers struck
work because of non-payment of wages
which resulted in some of them being”-
pended fi-om 10-3-1979 to 14-3-1979.
Thereafter, the man”ement declared
a lock-out of the establishment w.ef.
15-3-1979 on grounds of alleged indisci-
pline among the employees and also
alleged apprehension of damage to pr*
pcrty. Tne establishment remained closed
till 30-1-1980. During this period, _ the
services of some workers were either
terminated or retrenched. The work”
union raised an industrial dispute on
half of 20 v.orkers who were termmated/
retrenched fix»m service. The matter was
seized in conciliation. As efforts at cons-
dliation fciiled the dispute has W re-
ferred for adjudication to the Industnal
Tribunal, Delhi, The proc”ngs be-
fore the Tribxmal are still m progress.
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Information in respect of newspapers
published by the management of the
National Herald from Bombay, Lucknow
and Patna has been called from the res-
pective State Governments.
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Levy of Property Tax by Lajpat Nagar

N Zoneof DMC
<@

4510. SHRI R.L. BHATIA: Will the
Minister of HOME AFFARIRS be pleased
to state:

(a) whether the Delhi High Court held
a few years back that the deciding factor
for laying tax on a new building was
whether it was fit for being occupied
both factually and in law and that a cora-
Pletion certificate was only a guiding fac-
tor ;

(b) whcther the Court further observed
that for assessment of a new  building it
should be proved that the building attrac-
ted House Tax on April 1, 1979 otherwise
no tax could be levied for 1973-74.

(c) whether the Lajpat Nagar Zone of
the Delhi Municipal Corporatian is foist-
ing payment of property tax from the
date of filing the application for completion
certificate in disregard of the fact that
no water supply was available
during the period  in the
Friends Colony (West Block) and
even the application for completion
certificate being dated 18th April, 1973
no tax could be levied for 1973-74; and

(d) the relicf proposed to be given ta
the assessces in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI YOGENDRA EMAKWANA);
(a) and (b) . The Municipal Corporation
of Delhi has stated that as per judgement
of the Delhi High Court in R.S.A. 77-D/66
in the case of Smt. (Dr.) Santosh Chandiok
wife of Shri Swaraj Chandiok r/o 4,
Under Hill Road, Delhi vs. Municipal
Corporation of Delhi, delivered on 23rd
November, 1971, if any property is erec-
ted or completcd and is sought to be
assessed even for the first time, then notice
will have to be issue under Section126
of the D.M.C. Act, 1957 and the agsessment
will be operative from the beginning of

he tudirg whichevar te Jarer 21 1k
time the notice is given. This judgement
has been circulated by the Corporation to
all the Assessing Officers for their guid-
ance,

(c) and (d).In view of the reply to parts
(a) and (b). above, tax is chargeable for
1973-74 with effect from 18-4-73 when the
building is complete on that date. De-
termination of date of completion of a
building, being 2 quasi judicial function,
is done in the light of the specific facts and
circumstances of a particular case, appli-
cation for completion certificate being one
of the material facts.
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4511. SHRI KRISHNA CHANDRA
HALDER t Will the Minuter of
INDUSTRY be pleaied to 1Ute ;

(a) whether Government are aware
about the Cact ihat the im»U icale uwt
of WettBengal arc facing cnii* due toiMdc-
quate raw material* supplied by the Cen-
tral Government and the orderifrom tne
public lector undertaking! ;

(b) whether Government are also
aware that the public sector undertakmgs
are violating the norms of the Bureau of
Public Enterprises; and

(c) the action taken by Government
to save the small scale industries of West
Bengal in details ?

thb minister of industr

and labour (SHRI NAI*"YAN
DATTTIW ARI) ; (a) While there it »oim
shortaee of pig iron, ce.tain categories ot
steel items and hard coke in the country
due to reduced availability, = which
has afifected small scale units all over the
country including those in West Bengal,
the ccntra] public sector undert"mgs in
West Bengal 1%ave been continuou&ly
providing order support to the sm*U

and ancillary units in West Bengal.

(b)  No specific compKants regarding
the violation of BPE gaidelmes ty the
central public sector enterprises locf.ted
in West Bengal have been received. How-
ever, two aiociations from West Bengal
brought certain cases of hardships felt by
some tiny and small scale unita * th one of
the central public lector undertakings.

(c) In the case of the raw materials
efforts arc being made to increase the availa-
bility of raw materials to small scale units
throu”™ the foUowiog steps ;

(i) As a result of liberalisation of
import policy some categories of
iron & steel, in short supply,
have been placed under OGL for
actual users.

(ii) The import of pig iron has been
recently canalised throi“h Steel
Authority of India Ltd. and
proposals are under way for im-
port to meet the shortfall in de-
mand and supply.

(iii) Steps are also being taken to
make the availability of hard-
coke easier by removing the
movement bottlenecks.

As regards the cases of hardship
referred to by the two associations, the
mitter ha' been already taken up with
the concerned public sector enterprise
for finding a suitable solution.

SEPTEMBIR 16, 1781
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Allo tm © mut+o —i+b-erT¥pto A cNm os-

datioa to R.E.PJ. ce , Dtlhi

4512, SHRI RASABEHXRI BEHE-
RA: Will the Miniitcr of LABOUR
be ple&Kd to itate :

(a) whether it is a fact that some em-
ployees of the Centreal /Rcgional Provident
Fund Officcs, New Delhi were allotted
h'gher type of *ceommod*tion in the itaff
colony named Bhaviihya Nidhi Enclave,
Malviya Nagar, New Delhi |

(b) whether one ctf the ctmdition of
allotment of higl*r type accommodation
was that the allottcci wQl have to pay
standard rent fixed for that accommo-
dation;

(c) is it aljo a fact that the standard
rent was provisionally been fixed loi”
back but tll" lame has not been deducted
mo far from their salary ; and

(d) if lo, the reasons therefor ?

THE IDEPUTY MINISTER IN
THE MII*"TRY OF LABOUR (SHRI
P. VENKATA REDDY) : The Em-
ployees” Provident Fund authorities have
stated as follows :—

(a) Yes, Sir.

(b) to (d). It has since been decided
that the root chargeable in all cases of
allotment of higher type of accommodation
maybe 10% the minimum of the scale
of pay of tjac group entitled to the rele-
vant type of accommodation plus C.C.A.
or 10 % of the actual pay plus C.C.A.
whichever is higher.
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Appointment of Casiutl Labonr in
GSIR

4514- SHRI TRILOK CHAND :
Wm the Minister of SCIENCE AND
TECHNOLOGY be pleased to state 1

(a) whether Council of Scientific and
Industrial Research has apppointed ca-
sual labourers recently; if so, whether they
were taken from EmpJayment Exchange,
if not the reasons therefor ;

(b) whether fuU quota of reservation
for Scheduled Cast«/Schcduled Tribes
has been provided in these appointments,
if so, the total number of posts filled and
the number of Scheduled Cajtei/Scheduled
Tri(liaes taken, if not, the reasons therefor;
an '

(c) in case the appointments have besen
made from amongst candidates called for
interview from open market and not from
employnwnt ejcchange, the action taken to
check this irregularity ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH). : (a) to (c). As a general
policy, casual labourers are not engaged
for work of a regular nature, but engaged
only for work  a seasonal nature or of
short duration. They are not taken from
the Employment. Exchange as their
services are required for short spells as and
when the need arises. Government Or-
ders for reservation of Scheduled Castes/
Scheduled Tribes came into force in July,
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1981 for caaual labour. Since then, 6 per-
sons have been appointed as casual
labourers ; out of them one belongs
to the Scheduled Caste meeting the re-
servation quota.

China’s Entrencluuent in Aksai rjij«
and Deployment of MitsalleB in
Sinktang and Gilgit

4515. SHRI RAM VILAS PASWAN :
SHRI RASHEED MASOOD:

e SHRI SUBHASH ICHANDRA
BOSEALLX]JRI:

SHRI BALASAHEB VIKHE
PATH,:

7.

Will the Mioiftter of DEFENCE be
pleased to etate:

m (a) whether attention of Government
has been drawn to the I"eis report (Tri-
bunal 14-8-81) quoting a book”'Kashmir
Problems and Politics” diaclosing China’s
entrenchment in Aksai Chin and deploy-
rnent of missiles at thffee places in the
Sinkiang province and the Gilgit Agency
area; and

(b)  if so, reaction of Government with
regard thereto in the context of receot
talks held with Chinese Prime Minister
to normalise relations between India and
China ?

THE MINISTER OF STATE IN
THE mNISTRY OF DEFENCE ~SHRI
SHIVRA]J V. PATIL): (a) Government
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have leen the prcM rqxrrt to thii cffisct.
There U no independent information to
confirtn the 1UtrmenU in the Book.

(b) Does not ante.

National Award for Omest

4516. SHRI INDRAjrr GUPTA:

Will the Miniater of INDUSTRY be
pleased to itate:

(a) \siicther under para No. 200 of the
National Award for Cement Induitry it hai
been said that every workman with more
than ten yean iervicci in the Cement
factory ihaU be given ten tonnes of cement
at ex-lactory price once in hii scrvicc to
cither build or repair his own home etc,;

(b) if lo, the full detail* of thia award;

(c) whether the All India Cement
Workers” Federation had written to the
Government to get thia award imple-
mented;

(d) if BO the suggcstiona made;
(e) reaaona for the delay; and
(f) steps being taken tfo sec that tiie

Cement Manufacturers’ Association at
Bombay implements this award ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). Yes, Sir.
A recommendation to this effect has been

in the Award published in the Ga-
zette of India,'Part I1, Section 3, Sub-Sec-
tion(ii) dated 21st October, 1978.

() and (d). Yes, Sir. Rcpreaentadona

have been received requesting acceptance
of the recommendation made in the Award.

() and (f). It has not been possible to

agree with this recommendation.

Welfare of Harljans and Adivaels

4517. SHRI SUBHASH CHANDRA

BOSE ALLURI : Will the Minister of
HOME AFFAIRS be pleased to state;

(a) the proposals and programmes for the
welfare of Harijans and Adivissis under
the charge of his Ministry; and

(b)  the steps being taken in that direc-

tion ?

THE MINISTER OF STATE IN
MINISTRY OF HOME  AFFAIRS
(SHRI YOGENDRA MAK-
WANA) I (a) The following schemes
and programmes for development of Sche-
duled Castes and Scheduled Tribes are
under the purview of the Ministry of
of Home Affairs.

(1) Assistance to States for investment-
in  their Scheduled Castes
Development  Corporations;

8S>m CBEB 16. 1981
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(2) Poit Matric Scholanhipi for itu-
denti;

(3) Pre-Matric Sdiolafips for
chilen of  those  engpiged in
“unclean" occupatiora;

(4) Book-Banks for rtudents in Medical/
Engineering Colkgca.

(5) Girla Hostela;
(6) Coaching and Allied Schemes;
(7) Aid to Voluntary Organiiatiom;

(8) Machinery for implemenUtion of
the protection of Civil Rights Act.

(9) Research and |Training; and
(10) National Overseas Scholarships,

In addition, the Ministr\' of Home
Aflairs releases to the States:—

(@) Special Central Assistance to their
Tribal Sub-Plans; and

(b) Special Central Assistance to their
Special Component Plana for
Scheduled Castes.

(b)  The schemes are being implemen-
ted by the State Governments/Union
Territory ~ Administrations. Suitable
Guidelines are issued by the Central
Government from time to time.

Flatted Factories Reserved for
SC/ST In Okhla

4518.  SHRI SHEO SHARAN
VERMA: Will Tthe Minister of IN-
DUSTRY Dbe pleased to state:

(@) number of flatted factories size
4496 sq. mtr. near Okhla Industrial
Estate  reserved for Scheduled Castes/
Scheduled Tribes of Delhi;

(b) how many Scheduled Castes and
Scheduled  Tribes persons applied;

(c) how many of them were qualified
Engineers with previous background;

(d) niimber of Scheduled Castes and
Scheduled Tribes  qualified Engineers
considered for the allotment and non-
allotment wvnth reasons therefcH-;

() number of Scheduled Castes and
Scheduled Tribes persons with no tech-
nical qualification and previous backgrotind
considered for the allotment;

(f) the criteria adopted for allotment
and rejection;

(g) how many flatted factories reserved
for Scheduled Castes and  Scheduled
Tribes are still vacant in Okhla; and
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/

(h) the policy of allotment particularty
when the qualified Scheduled Caste and
Scheduled Tribe Engineers were not consi-
dered for allotment ?

THE -MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) 15% out of 294
flatted factocies. |

(b) 40

(©) 3

(d) 4 wers considered for allotment.
The fifth one had submitted a scheme
for the manufacture of aluminium building
hardware which was not comsidered suit-
able for production in a flatted factory
and was, therefore, rejected.

(e) 23.

(f) The broad criteria for allotment or
rejection” were as under:—

() The industry/project should be
employment  oriented;
(ii) Other  things beirg equal. the

industries with export potential or
import  substitution or catering
to the defence and Govt. require-
ments would be given preference.

(i) The applicant should be a ktona
fide resident of Delhi.

(iv) The industries/projects selected
should be suitable for functioning
in a flatted factory of a limited
size, where there was limitation
of power upto 5 H.P. and water
supply was not available for indi-
vidual units and should fall in one
of the following categories:—

(1) Electrical Industries.

(2) Readymade Garments.

(3) Light Fabrication Industries.

(4) Light Engineering Industries. |
(5) Plasticsand Pharmaceuticals.
(6) Electronics. |

(v) Projects which were not consi-
dered suitable for  functioning
in the complex by virtue of ex-
cessive requirement of power/water
or nature of machinery or other-
wise emitting noxious and ha-
zardous affluents were not consi-
“dered.

(vi) the applicants were considered only
under one category of their option
even if they fulfilled the condi-
tions of more than one category.

BHAmui 23, 1903 (SAKA)
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(g) No flarted factory remains unallot-
ted, as the reservations were subject to the
provision that, if adequatc number of
deserving candidates were not available,
the remaining number would be treated as
un-reserved and allotted to generz! category.

(h) Does not arise.

Sales Tax on Match Industry

4519. SHRI N. SOUNDARJAN 1
SHRI D. S. A.
SIVAPRAKASAM, :

Will the Minister of HOME AFFAIRS
be pleascd to state:

(a) whether Government are aware of
the fact that several units in tiny rector
of the Match Industry are suffering
because of pressure from mechanized ard
bigger sector units;

(b) wheeer Government are  also aware
that pressure is beirg brought on the Delhi
Administration toimpose sales tax to cripple
further the growth of tiny sector; and

(c) i f the Answer to part(a) is in the
affirmative, the steps taken |by Govern-
ment to safeguard the nterests of tiry
sector ?

THE MINISTER OF STATE IN 1THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (c). Position is teirg ascertaired
from the concermed Ministrics.

(b) Government thave no information .

At fat ant oifest & &k aar
arer wfew il g e
vl Afew faur wan

4520. St GFATT GWwT : TgT
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W arde s e 0§
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Promotion of Draftsman in M.E.S.
{"m) 22T)H “r2ft ff«rfa ~srr” 4523. SHRI SAU\N KUMAR: Will
% zfrsRrqf % the Minister of DEFENCE be pleased
to state:
t; ?ik
(a) whether it is a fact that there is
great discontentment among the Th”ts-
A A A; man Grade I regarding promotion to
=) x  Ciqr Senior Draftsman grade in the Miltary
AN A ANy A ANr ANm Engineering Service, particularly in
Western Command;
I TN 1? AN giiTA
? (b) whether it is also a fact that »ome
juniors have been given promotion twice
Ignoring the sauors;
(c) if so, the reasons thereof; and
A N xm («ft
(d) the steps Government propose to
AWSTTInT) = (%) 7~ (7).5Rn "r take to do justice to the pmons serving
: A
fnTTfurasrr?2iW EiTFATA Ax| 1 ;zléa;she? department for the last 1520

Trsq ~ W RinM 7~
THE MINISTER OF STATE IN

nar THE MINISTRY OF  DEFENCE
(SHRI. SHIVRA] V. PATIL) ;
SRr gx Y (a) to (d). The facts are being ascertained

A s and information will be laid on the Table
rtrifr r
of the House.
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Gruitof H»aqa.rt.r.jj?cW I»y to

Scalar  OB]Jcer. worldng to
etc.

4524. SHRI C. CHINNASWAMV:
Will the Minister of DEFENCE be p *
to refer to the reply givOl to Unsta”
Qudtion No. 3995 on 18 March 1981
regarding Headquarters Special Pay to
ScientiBc Officer! and itatc:

fa) whether decision has been arrived at
hy Govermncnt regarding
Heacquarter Speial Pay
Officers working in DGI, D rD and P (Ai )
and Directorate of Standardiiation,

7

fb) whether Government have isBU”
orderi for grant of §p«ial pay to these
officer*; and

(" if 10, when these orders were issued,
and the specific reasons for *
own legal opinion, accepted b
Tn™. r?ply » USQNo. 3995 on 18 March
1981 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCT (SHRI
SHIVRAJ V. PATIL) j (a) No, Sir.

(b) and (c). In the absence of a
no orders regarding “ant

auction No. 3»5 on 18-3-1981, th. opnten
of the Legal Adviser (Defence) "

of such officers of Direc™ate of Standar-
disadon was only mentioned. Since no
SSon ha, beenaken. the question of

ignoring it docs not anse.

grrPTh, A

4525.
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RamuiiijKin Ckimmlttee Report on
the worUng of Provident Fund
Org'anisatioa

4527. SHRI K. RAMAMURTHY;
Will the Minister of L.AOUR be pleased

BHADRA 25, 1903 (SAKA)
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to state the action taken on the principal
rccummendatiotis made by the Ramanu-
jam Conmuttee on the working of P.F.

Organisatioii ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR (SHRI
P. VENKATA REDDY): A statement is
laid on the Table of the House.

Statement

cmpla}T« Pro\ndent Fund Review Gamnuttec (Ramanujam Committee)

SI. Subject
No.

1 Arrears

2 Decentralisation

NTCI Mills and Sick Units .
Damages .

Ill vestment and rate of interest -

o 9 k= W

N

9 Penalties

10 Working of exempied eftablish-

ments.
11 Preventive measures
12 Loins, advances and withdrawals g 57
13 58
J4 Forfeiture Accoitrt and Special 59
Reserve Fund and write off of
arrerars
15 60
16 61
17 Statement of accounts and 62
pass books.
19 Insurance Scheme 66
20 StaflF matters 68 to 70

Para No.

I

Decision of the Ministry

Accepted.

7 to 12 Accepted with modifications.

24
26
29
30
31

32
37

Accepted with modification.
Not accepted

Accepted.

Not accepted.

Accepted

Accepted.

Accepted

42 to 46 Accepted

48 to 55 Accepted.

Accepted with medification.
Accepted.
Accepted.

Accepted
Accepted.

Accepted.

Accepted with modification.

Accepted.

Accepted.

All other recommendations are under consideration.

Note; Paragraphs mentioned in c-J. 3 aie these of CJhapter XXIII of the Report.



159 WtHHw iffwurert

DbflgarlKf of Maiwtma Gsndli]
Stetnc in DdbrwlaB

4526. SHRI RAM SINGH SH.\KYA
Will the Mii.iiter of HOME AFFAIRS
be pleaaed to itate

(aj whether Governmcnti attention
has been dravm to the nevM iComi appearing
in the Nav Bharat Times dated i8th
January 1981 that the Atatuc of Mahatma
Gandhi inslallert in the Gandhi Parlt
Dehradun hia becri disfigured recently by
some anti-social elements;

(b) if so, whether Government have
Conducted any enquiry in this r”jard
and if so, the names of persoiii Cound
guilty therefor; and

(c) the action taken a”inst them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YCX5E3"A MAKWANA) ;
(a) to (c). The information is being coll-
ected and on receipt of the same statement
will be laid on the Table of the House.

Dlsmlsul or Rgnovml «f Persons
finder Act. 311

4529. SHRID.S.A SIVAPRAKASAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(aj whether the Ministry of Home
Affairs have resorted to proviso (a), (b)
and (c) to Article 311(2) of Constitutioi
of India to dismiss or remove any person
during the lart three yea”s; and

(b) if so, the particulars of the ofikers

concerned and the reasons for resorting
to this proviso ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
iSHRI YOGFJTORA MAKWANA):
(@ and (b). In the Ministry of Home
Amirs (SJxretariat) only one employee
(a Lower Divisicn Cleik) was remorved
from sttvice in 1978, consequent on his
conviction by a Court of Law, under
jJTOviso "a) cf Article 311(2) of the Cons-
niution of India. Nc employee of the
Ministry of Home Affairs (Secretariat)
was dismissed or removed under iwt>\]Jsos
(b) and (c) of Article 311(2) of the Cons-
titution.

VT ifrifroT 5fPiT

45 30. rm . fur
»[|r »Tpft q f A
A(M) A srkra
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FizatloDi of Dji. linked to cost o€
Unwix” faklez far B«c<U and C%ar

workers

4331. SIHtIl MOHAMMED I&MAIL :
Will the Minister of LABOUR be pleased
to itaie what steps have been taketi to
fix up D. A. linked to the cost oflivingind «
for bcedi and cigar workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF TABOUR (SHRI-
MATI RAM DULARI SINHA : The
Sub-Commi*tee of the Standing Com-
mittee of Labour Ministers had recom-
mended that each State may consider
introduction of variable dearness allow-
ance as an clementof min'mum wage
wherever possible. L?ter i.. the Labour
Ministers” Coniference held on 4th and 5th
August, 1981 it was inter alia decided
that a mechanism should be dtviscd to
link the minimum wages to the consumer
price index numbcis as has been done by
some States to the extent possible so that
they can be revised perio”cally without
delay. A meeting of Labour Ministers of
some States was held on nth September,.
1981, to consider the problem of disparity
in the rates of wages pn-escribed by the
various States for employments in the
beedi industry. It was decided at this,
meeting inter alia that each Stfte should,
consider introducing a variable D.A. for-
mula linked to a coKt of liviiig index
as a distincr element in determining the
minimum wages. It was also decided that
those States which found it difficult to
intioduce such a formula should revise
the minimum wages at least once a year.

Raw materials for Inchek XyrM"
and Natkmal Rubber Mana£actorers

453a. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be pleased,
to state:

(a) whether the workers of the Inchek
Tyres and National Rubber Manufac-
turers have repeatedly made representa-
tions that raw materials are not being
Supplied for production; and

(b) if so, the reason# therefor ?
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THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI;: (a) Y«. Sir

(b; Tlic inventory of fiuished jxtiducis
of the two companies is ntlier hi”® which
has resulted in shortage of working Capital
funds. The funds position geti further
worsened (»i acctnmt of cantimiing caah
losses, and the time inkcn in brid”ng the
r*urce gap from ontaide. In . situation
like this, the management is concen-
trating oii items that yield relatively higher
contribution. ‘

Peraons Killed by Nagm Extremista

4533- SHRI SUBHASH YADAV: WiJl

the Minister of HOME AFFAIRS be pleas-
ed to state:—

(a) the numl”rofpersons killed by Naﬁa
extremjBtf during the last six months
ending 31st August, 1981] and

(b) the steps taken to check their
activities?

'"THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI YOGENDRA MAKWANA) : (a)

25-

(b)  Strict vigilance continues to be

maintained by our security forces.

Guideline for Foreign CoUaboratioii

4534- SHRI H.N. NANJE GOWDA;
SHRI K. LAKKAPPA;
Will the Minister of INDUSTRY be
pleased to state:

(a) whether his attentions has been
draira to page 68 para 2”2 in which the
earlier guidelines ‘that foreign technical
collaboration can be considered on merits’
has been omitted;

(b) if so, whether this does not amount
to substantial deviation from the last
policy on blade industry thereby enabling
entry of multinationals like Gillettee,
Wilkinson Sword etc. to enter into a non-
priority mass consumptions item on finan-
cial participation basis; and

, (c¢) whether the view of our Prime Mini-
ster that import to technology wlLU not be
permitted as long as indigenous technology
is available in the revised guidelines?

THE MINISTER OF INDUSTRY AND
LABOUR (SHRI NARAYAN DATT
TIW ARI): (a) Yes, Sir.

BHADRA 23, 1SD8 (Sa KA)
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(b)and(c}: The positionregarding for-
collaboration in razor blade industry-

is that till Deranber, 1978, while techni-
cal collaboration was permissible with
royalty upto 5%, equity participation was
not permitted. In December, 1978, fresh

guideline* were laid for foreign collabora-
tion where in it was indicated that even
in thoM: areai where no foreign collabora-
tion was normally considered necessary,
administrative Miniatries/Foreign Invest-

ment Board may considerimport oftechno-
logy even in these fields if —

(i) indigenous technology is too closely
held and is not available for use
by new entreperneurs on competi-
tive terms;

(ii) technology is required for updating
of existing technology in India to
meet efficiently domestic require-
ments or to become competitive
in the export market;

(iii) such import is required for manufac-
ture of items with substantial ex-

ports backed by buy-back guaran-
tees.

Assent to Kerala Bills

4535- SHRIMATI SUSEELA GOPA-
LAN: W!ill the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of Bills that arc
pending with Government from Kerala
for assent:

(b) how long these Bills have been
pending with Government ; and

(c) the time by which they are expected
to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI

P. VENKATASUBBAIAH) :(a) to (c)
A statement indicating the position of
* 4 Bills pending assent of the President

i* placed on the Table o f the House.
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Statcmetrt

Tki poiiiion of 4 Afro™o BUis pendaig assent of the Pnsident

Tide of the fiil] Date of rcfxipt "1l)"im1e by dwhich cxpected to
e clearcd.

The Krrala CaiuaJ Temporary & Badli

Worktrn (Wages) Bilf, ig77- m n-io-77 TheK billure under examination

in consulation with the State

The Public Property (APrevention of Govt, and the “concemrd
Dcitruction atid Low) Bin, 1978. . 9-10-1978 Adm'niitraiivc Mini-

strin/Dcptts and will be clea-
red in cour*c or time.

The Kerala Cashew Worker? Relief and
Welfare Fund Bill, 1979. . * aS-i-igSo

The Kerala Land Reformi (Amendment)

Bill, igto. . . . . . 8-5-1980.
NatioiuUiaatioiii of Cement Plants Dowry cues Registered in Delhi,
Ga|armt. U. P. And other Union Terri-
tories

4536. SHRI RAM PYARE PANIKA:

SHRIMADHAVRAO SGINDIA: 453-7. SHRI NAVTN RAVANI: Will
the NIlinister of HOME AFF.AIRS be
plea” to state:

Will the Miniitcr of INDUSTRY be (a) how many dowry eases have been
pleated to atate: registered with Police in Delhi, Gujarat,
L. U. P. and other Union Territorira and' the
(a) whether it is a fact that Govemmeat action taken on each one during Ist
hilve decided to nationalise some cement February, IgBO to 31st July, 1981;
plants ;
(b) the outcon” thareof;
(b) if so, their names and by what time; (c) how many complaints of such cases
and have been received by various police

*Utions which were not registered by police;

(c) the reaions for their nationalisation? .. . L A
(dj die leasons foi not registering su

cases; and
THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN- (e) the action taken against concaniug
DATT TIWARI): (a) to (c) The Gement police officialB and others, fu not r<"is-
factco-y of Messrs Dalmia Dadxi tcring such cases, for not talTing action,
Cement Ltd., at Gharkhi Dadri Haryana, orinot arresting; the perwns involved, along-
was lying closed since 18th March, wiih their in-laws?

1980. llie assets of die undertaJdng

were acquired by the Government on
23rd June, 1981 by an ordinance and MINISTRY OF HOME = AFFAIRS

have since been vested with the Gement (SHRI YOGENDRA MAKWANA);

Corporation oflndia Ltd. A bill replacing (@) to (e). The requisite infocmation 1§
thia ordinance hai also been paased b; being oollccted and will- be lud oa th*
Lok Sabha and Rajya Sabha. Table of (3ic Houic. "

THE MINISTER OF STATE IN THE
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S}% A. A. RAHIM: Will the

niser of LABOUR be pleased 10 state:

(8) \:-hethfr Government mc aware that

and sufficient mcdicinusl'q:edial

ja are not available ip .the

' State Insurance Hospitals in
Kerala State; and

(b) the steps taken 1o remecly  these
,shory-cmﬁing? \ \

JTHE MINISTER OF STATE IN THE
MINISTRY OF YABOUR " (SHR IN(A'TT
RAM DULART SINHAJ: | '

fa) The Director General, ESI Corpora-
vion had fnspected EST hospitals’dispensa-
ey 1n the ¢ during March, 1981 and
pomnted ‘out ‘cartain d iciencies. '

(b) The deficiencies have been brought
% the notice of the State Government for
Suitable remedial measures.

Pension to freedom Fighters of
Bihar

4539. SHRI KRISHNA PRATAP
SINGH: Wil ¢he Minister of HOME
AFFAIRS be pleased to state:

) the number of freedom fighters from
Bibar whosc cases of pension have not yet

{(b) the reasons for delay in deciding
Ir cases and since when they are
Pending for ecision: and

(c) the time by which their cases are
likely to be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) to (e). No application for freedom
] i received from Bihar
il 31 July, 1980 o:> prior to liberalisation
the Swatantrata Sainik Samman Pension
heme, was pending ingial scrutiny.
Of the applications received tilt then, 1961
were Sanctioned Pension and 29.043 appli-
were rej on one or rnore of

e folowing grounds:e—

(i) applicant being not a geauine freedom
fighter.

(if) Su feri being less than the specified
Dmgof six‘qll‘ziﬂil- ' l

4 r \
(iii) suffering not in connection with

T -y

i & . .
SRR Wine Anves g

(iv) ianmmlfcttﬂ‘nmmUlllOnndml:c
heing not supported by gvudence.

1$-80 and advaace copies of such lica-
R0 Fep R So far 39,633
new _apphcadons have been received and
are bring verified by State Government,
Pension issanctinfied soan after verification
Teporl is received from State Government.

Tribal Development Agencies of
Orissa Getting Central Asgistance

4540. SHRI CHRISTOPHER EKKA:
Will the Minister of HOME AFFAIRS be
Pleased to state:

(a) the names of the mibal development
agencies of Orissa which are getting Oentral
assistance;

(b) the amount allocated to them in
1979-80- and 1980-81:

(c) the names of the dustricts where those
tribal development projects have been
mtroduced;

(d) whether it is a fact that his Ministry
has sent ‘guidelines to State of Orissa for
the speedy implementation of the tribal
developmént Programmes; -

(€) whether Government have a pro-

 to give additional amount-in 1981-82
or that purpose: and

(f) if 80, the details about the amount
proposed to be given to Orissa-for those
tribal development projects?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF. AFFAIRS (SHRI
YOGENDRA MAKWANA):

(a) Talormation ia given in the statement

annexed.

(b) The special Central assistance allo-

- “State Government for Tribal
BB e i T
e .

81 is as Dllows:-
R inlakhe
PR% - . . . e
- e PR 770:35

(c) Informationis givenin the statement
attached. "+ ¥ T vl

@ Yes, Sir.

SN

d (f). The tentative allocation ¢
et Coreat dittance for oo Troal
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fub-Plan areal of Ortiu for 1981-"2
if Ri. 10Q22 Ukfai.
Statement

Name of the Diitrict Name of the ITDAi

1. Mayurbhanj 1. Baripada

N

. Kaptipada

«»

Karanjia
4. Rairangpur

2 SuiitJargarh 5 Sundargarh
6 Panposh
7. Bonai

3 Koraput > 8- Koraput
9. Jeyporp

10- Nawarangpur
11. Mafkangiri
12. Gunuput

1?. Rav-agada

4 Phulbani , 14. Phulbaui
15. Balliffuda
5 Keonjhw . 16. Kcoiyhar

17. Champua

6 Sambalpur 18. Kuchinda

7 Kalahandi. 19. Th. Rampur

8 Balas(xc . 20. Nilgiri

9 Ganjam . 21. Parlakhcmandi

Black Topping of Road Betweea
Klary-Loma and Leh Partapur on
Priority Basis

4541. SHRI P. NAMGYAL : Will
tlic Minister of DEFENCE be pleased
to refer to the reply given to Starred
Question No. 451 on 17 December, 1980
regarding roads between Kiary-Loma and
Loh-Partapur, and state

(a) whether it is a fact that due to low
priority on the part of Defence needs,
the road between Leh-Partapur and
Kiary-Loma sector in Ladakh have not
been black topped so far;

(b) whether if is also a fact that because
of rough and bad roads, the people living
in the above sectors are suffering for want
of non-plying of proper civil buses and
other wvchicle scrviccs;

(c) if replia to (a) and (b) above arc
in the afhrmative, whrthcr Govmuncnt
will coQiider to tranifer back to State
Government the above roada alongwith
the fiinds provided for mainteiuooc
purpofc; an(li:)

(d) if not, whether Gorvernment will
take up thcK roadi for black topping oa
priority basil ?

THE MINISTER OF STATE jN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : (a) to
(d) Development of roadsit a onctnuing
p>roccy; and specific programmes in this
regard are draivn up on the basis of per-
iodical appraisals of all rclrvant factors
including defence needs, local conditions
and cost efTectiveness. The asseasment is
that at present black-topping of the roads
or handing over these to the State Govern-
ment is not necessary or expedient.

Payment of Final and CPF Dues to a
Retired Oeceased Employees of
Bhailai Steel Plant

4542, SHRI ARVIND NETAM
Will the Minister of [JUJDUR be pleased
to state ;

(@) what is the time limit for final-
isation and payment of dues to the retired/
deceased employees including depart-
mental labx>ur of Bliilai Steel Plant and its
mines with regard to their final and C.P.F.
dues;

(bl how many claims are outstanding
for payment of final and CPF dues to the
retircd/dcceased employees of  Bhilai
Steel Plant details in full may please be
provided; and

()  what steps Government propose to
take to avoid delays in payment ctf such
dues ?

THE DEPUT\' MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY) : (a) and (c). T"e
Employees Provident Fund Au”orities
have reported that Bliilai Steel Plant and
its mines have been grarted relaxation
under para 79 of the EPF Scheme, 1952
and the CPF claims have to be settled in
accordance with the rules of the Establi-
shment according to which they arc pay-
able immediately on or after retirement
or immediately after death. [ 3

The Establishment/Trust Board of the
Bhilai Steel Plant have been directed to-
settle the claims strictly in accordance witK
the CPF Rules and in time.

(b) Information is being collected
and will be laid on the Table of the House*
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New. Item "Wages of being » Schedu.
led Cute Indian”

4543. SHRI R.P. YADA\' ; Will the

Miniittr of HO.\fE AFFAIRS be pleased
to state :

(a) vi*cthcr his attention has been
drawn to a news feature published in the
Bombay based Tabloid ‘The Dailv” dated
Augjst 10, 1980 under the caption “Wages
of being a Scheduled Caste Indian”;

(b) if so, the action Ministry havt taken
to discipline the erring and recalciu-ant
Miniitrifs and o-ficiala against whom
icveral allegations have been made and
to prot-ct the serv-icc and career interest
of em!>lo/ees of Governme.it of India
bclnigirm to Scheduled Castes, Sche-
duled Tribes and Minorities; and

(ci the action Ministry propose to take
on the concerned Director against whom
several allegations have been made in
the above article ?

THE MINISTTR OF STATE IN THE
MINISTRY OF HOME AFFAIRS
éSHRI YOGENDRA  M.AKVVANA)
a) Yes Sir.

(b) and (c). The news item mcitions

transfer of Scheduled Castes/Scheduled
Trib=s oTicers of Crfratral Information
Service, the adverse entries in their con-
fid-ntial Reports and the corrupt practices

Head of Crime

Thefts
Burglary
Chain-snatching.

Other snatching.

Total
Head of Crime
Thefts
Burglary
Chain Snatching
Total

BHADRA 25, 1903 iSA4KA4) ahwct* ,70

DO the part of certun olBcers in the Mini-
stry of Information and ““dcasting.
The information will be collected and laid
on the table of the House.

Grimes Registered in Sarojlni Narar
P.S. New Delhi

4544. SHRI T.S. NEGI : Will the
lt\/[inister of HOME AFFAIRS be pleased
o state :

(@) The number uf tliefts/burglaries,
Chain snatchings registoied in the juris-
diction of Police station, Sarojini .Naear
(Police Distt. South Delhi) Ifrom | April,
1980 to 31 December, 1980 witli total
amount involved;

(b) the number of thieves/burglars/
chain snatchers apprehended and the total
amount of recoveries made;

(c) the number of cases in which each
of these thieves/burglars/chain santchcrs
was involved against (a) above; and

(d) the total amount of recoveries
restOTe] to owners upto 31st July, 1981 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(@) The number of rues registta-ed at

Police Station Sarojini Nagar during this
period are indicatt” below :

Cases Value of goods stolen
Reported

329 Rs. 9,61,566-00
45 Rs- 1,54.350-00
o Rs. 15,025 oo

3 Rs. 35,000-00

386 Rs. 11,65,94,1-00

No. of Value of goods recovered
persons
arrested

60 Rs. 4,91,635-00

20 Rs. 16,900 DO-

9 Rs. 5,825-00

89 Rs. 5,14,360-00
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(c) TTic 89 peraoni apprehended arc
involved in 45 out of 386 cases.

(d) Tlic value of the property reitofcd
in ihric caw3 is indicattti below :

Head of Crime Value of

recovered
proper
rcitored to
the own-
ers.

In detected

cases.
Theft . . 337175 /-
Burglary 14900 /-
Chain snatching. 2600 /-
Total TIb. 254675 /-

Thcft of arms from Anna Depot*

4345- SHRI XAVIER ARAKAL: Will
thr Minister of DEFENCE be pleased to
* tate:

(a) how many thefts were committed
In the Arms Depoti during the years 1980
and ig8i so far;

(b) what is the total quantity of arms,
and kinds and probable use of these stolen
arms;

(c) how many have been arrested and
number of civilians and non-civilians?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
SHIVRA] V. PATIL): (a) No theft
of anns froto any of the Arms Depots
has been reported during the years
1980 and 1981.

(b) and (c). Do not arise.

Officers TnSaeM in Different Y /1 i~
of Defence Services

4546. SHRI B. K. NAIR: WiU the
Minister of DEFENCE be pleased to
state;

(a) the number of praoni recruited as
Ofl&cer-trainees in the different wings ofthe
Defence Service! during the last three
yean;

(b) hovr many of these are relatives of
ofTicera, lerring or retired;

SEPTEMBER 16, 1981

(c) Mhether she is aware that a wide
spread suspicion exists that tberc isa
strong bias in favour of the faniilirs
officers in the matter of rccruiiment; and

(dj if so, the steps coniemplatcd to do

away with (he bias through changes in
the procedure, machinery etc.?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL): (@) A
total of 4082 persons in the Army,

906 in the Navy and 925 persona in the " r
Force were detailed on pre-commiaaitin
iraioing at the various training institutions
during the last three years.

(b) and (c). No statistics as to which
the officers recruited are related to serving
or retired officer* are mainiaiDcd. Selec-
tion is purely on merit through written
examination conduct ed by the U PSC foUo-
wed by an interview by the Seni'ices Selec-
tion Board. A merit list is prepared by the
UPSC on the basis, of their performance
and the written examination and SSB. Any
rdationRhip with the officer serving or
retired is therefore merely coincidental.
There is, therefore, no basis for presuming
that there is any bias in fa our of families
of officers in the matter of rcciuitment.

(d) Docs not arise.

Shifting of H. P. C.

4548. PROF. RUP CHAND PAE.

SHRI KRISHNA CHANDRA
HALDER:

Written Answers 172

of

SHRIRAJESH KUMAR SINGH t

Will the Minister of INDUSTRY be
pleased to state:

(a) the reasons behind shifting head-
quarters of Hindustan Pap>er Corporation
(HPC) from Delhi to Calcutta in 1976;

(b) the reasons for current naove by tlie
Ministry to shift the headquarters fr*m
Calcutta to elsewhere in the interest of the
organisation; and

(c) the iteps taken to avoid shifting?'

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The HmtJu's-
tan Paper Corporation was setting
up integrated pulp imd  jMper
milb in Nagaland and the Nowgong and
Cachar Districts of Asam. Since the North
Eastern region is the principal sector of
H. P. C. activities, and main equipment
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ApMers were also locsted in or scftr

Calcutta, it WM considered the appropriate iwhr rtr «TO

(vH srncme«r

for the Office of the Corpontian. fwrTT>) (ip) 5ft Iff I
AN;and(c). There ia no proposal to
hift the bead t f the C ti
from C:lcgtatafluar e of The T-orporation A (»t) .37 sr™ wW[TN AT rrr
. . VT 3™ 1981-82 if i
ww> if grfhif Vt wwn ' X4
Aot .
4549 W qwi fvrrrr rif srpinr
«ft fiTR 11 it
Ar Qi
4 Arar 7iir 1 1 sft r
(™) fiTo A
A |2?2r ferr gerir qfr Mt Rr
(M) 4ft NN ff # AIT «?MqTT rr sir -
f 1981-82 ?A2irArqArArif A
% 3T>R "% if ?=arfqch A
m N t; ?fh:
"o %o * fiisr
('1) I n iliff
N N . AN A ?
iehn AT A avr fir? TTiftqRR fiiTq smnx S :-
"JEVE T nl»f Tsft tH 9r
flo NEsT "o 7~ nf?sr ~0 A
(™) N4+iftV 113 25. 53
31. 23
(g) ci” 3 thr 2693 1173.11
895.84*
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A 1981-8 2 if PsTTE 72friT

% qlf cTir AATRTE ITAf t |
fTO a’T J:—

1979-80

1980-81

«rfiTN vt narfft vt

4550. «r> farsrq 5P?R

SE/T JTAN rwH=rf?icr
ArATr 1A 1A 'niT ?Ton q'T A
*qr fK :
(") I
1980
ssrftr” *T5iNTt 5'iftOT

n cic##sit 53fITT T

s P~ TT* % “naa-a
TiNft ?ifsir™a 2tT
5V Arf t
() snrrr
Tf 5 -=ifif§Ta A

% 5Fqr"TT" | ;

grrr/\/\ N

ci™* 5jfg'Nr/si

«m TfarFfa “r xj"
TW5ARt TAT):(A) A Gr V. 2fA
?fh: AT nei A
1980; 14 1980
?qk 15"mf, 1981 *
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1000 =T4r
IT At st
Amf'TcT MTJTTTr SfRF
(sprifn™f % Ny rh rNMaT
gf??r) So (" rw No)

95 94. 00

2076 57. 00

mcrTiK % fsriT 2fr 7
fAqr T 1
fM R, rt<

N 5=ifm”N % sTInTsff ~r. ?rfa’ia

fANT T !
%T=1 ?£t?:
% fNT AT d
% srr? J1T-CT' 5r7\9T, 1tT
3TN K " *aTqj m/ TATEANRT-
I 1
tA"T % A
15 ?13r», 1979 ~ A
sff 1
»T3iN ATE Nt 3t/
5qfg"N«iT?tf  ~ spfW AT I
?A17: N T A -
S5rf*cq 11 gRi
A I I

Conversion Move in Kanpur

4551. SHRI JAGPAL SINGH. :
SHRIRAJESH KUMAR SINGH
SHRI TRILOK GHAND:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  whether attention of Government hz
been drawn to the Press report appearia



JA'v- 'OB' --cja/dia.

niwe by n1«- h.n”*ioA

H,njan, aid m™->tri of oth=r d™ °
c%itei la KnpLir; and

N

th~itoV'"™’ of Gevernm-n,

the M[.VISTER OF STATE IN TfTP
m inistry of homeaffairs fSHRr

YOGENDRA M A Kw1Si?)f
(a) Yes, Sir.

(b) The Gonititution giv«  everv
citizen the right to profess, practise and
propis.tc any religion of hu choke.

4552- SHRI SUBODH SEN: WiU the
M.mster of INDUSTRY be pleased to

(a) when the Hindustan Paper Gorpora-

o f
ouiguri in West Bengal; actory at

(b) the details thereof in this regard; "nd
to (SRR AV pke by the Goverpeyt

THE MINISTER OF INDTISTRV

Bengal*’V Zin

Demand for creation of the
Greater Mizoram’

HRI GHI WA K VAK:
Will theS MmlstGer 1§fG Ol\l>[T]%’; AC;)l%\lI:MRS

be pleased to state :

(a) waethcr it is a fact that Go/eraramt
propo” to undertake a freA reorganisa-

tion of the States for the purpose of creat-
ing a larger Mizoram;

(b) whether the demand for the creation
of a greater Mizoram’ is a part of *n over-
all settlement of the problem ;

(c) whether some discussion had taken
Place on the up-gradation of. the stafrjs of
'the Umon Territory;

(d) if so, the details thereof; and

(e) the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS.

78

Setting «p of Nucleu, Indu.tri ea
R*jastfcan

ashok gehlot
pl=L?.0 industry be

(*) whether Government propo* ” Kt
mdustnes in TN’

the public sectoi
80, the number of such industries ; and

(b) the names ﬁf l’;he districts v/\\z}n’\rv
tr1 t
s hescor, WL be st un 2 the

ANnister ©Of INDIJSTRv

A fs s L r " ilP ?
P»«ent to set up Nucleus irf

"rin ne.t

(b) Does not arise

. .. Indo-BengU
Friendsh” Association under Gan
Peace Foundation

TEWARY : Will
the Mimster of HOME AFFAIRS be
pleased to state :

auspices of the

fnrn™ " Friendship  Association was
'Mlether

SionT A

eleSd-»

ftt) what are the objects of this Asso-
cifttioni

(d) whethCT most of the members of

Indo-Pak Friendship Association started
under the auspices of the Gandhi Peace
foundation, are common; and

i S * ' Gandhi Peace Foundation
}ndo Pak Frlendshlp Assodiation are inter-
connected bodies ?

of STATE IN THE
OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a) to
details are being collected and'
will be laid on the Table of the House :
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Grkr” imd*rtakixlKB in Anuisfil,
DargBpnr

4556. SHRI SOMNATII CHAITER]JEE

Will the Miriiitrr of INDUSTRY be pleased
to ftatt:

(aj wh*ther Government arc aware
that liile Crntral Un(fert4kinga in Aiaiaol-
I>urgapur bdt lire violating the Bureiu
of Public Enterprise* guiddiniis;

(b) if » , whether the M ini” of Cotlage
aiifi Small Scale Induslrtcs, Croveminciit ot
West liengttl gave iuggrations at the 35th
Meecing of he Sraall Scale Induatno
Board w'hich was held at New Delhi

on 9 July, 1981;

(c) if so, what weipc thole suggMtions;

and
(d) the steps taken by Government

thereon ?

Tim MINISTER OF INDUSTRY AND
LABOUR (SHIRI NARAYAN DATT TI-
ARI) i(a)According to the information fccei-
vrd in the office of the Development Co-
mmissioner (SSI) and the Bureau of Public
Enterprises, all Ac 7 ccntral public sectoi
undertakings located in Asansol-Durgapur
Ixtlt of West Bengzl have taken action to
implement important guidelines of the
BPE. No representations against the central
public icctor undertakings violating the
above guidelines have been receiv”

However, two Associations of Industries
of the region have referred to some problems
faced by the small sraie units in their
dealings with one public sector undertaking-

(b) and (c). The Hon’blc Minister oi

Cottage & Small Scale Industries, Govern-
ment of West Bengal, while addressing
the 35th Meeting of the Small Scale In-
dustries Board held at New Ddihi on 9th
July, 1981, had made certain observations
regarding the role of central public sector
enterprises in the ancillary development
programme. He had advocated the nped
for a strict implementation of th(i KFE
guidelines by the central public sector
enterprises 'and ftir evohdng an effective
mechanism for monitoring the pe»form*nce
¢jf central undertakings in this regarf.
He had also sug”ted that dcpart”eritkl
tth(fcr'takihgs likt the raahvays wofrksho”,
port™hists, efips which are not presenfly
diw ord by'fhcBPE guidelinw shoiild eAso
adopt similar “detirfts Jbr ancillary
development.

(d)  The Bugg”itlon'madb by ihe Hbn'blfc

Miniiter would be Considered by the Staiid-
itig Committee trf the SSI Board md fui'ther
Ktion Infill be tak™ baaed on the cohsideiSbd
view of the SSI Board in the matter.

SEPTSaiBBR 16, 1981
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Immorml Traflic » Gne*t Hodm In
Nanin Vihar {f«<w Deibi

4557. SHRI BHREItHABHAI : Will
the Minirtef of HOME AATAIRS br

pleased to state :

@ whether it is a fact ikat accontiTS
to a news item in Hindiuit&n Times
dated 24 July, 1981 a raid was corductrd
by the Crime Branch of Delhi  PoAice
at Guest House in residential area of
Narain Vihar, New Delhi and two
girls were arrested under immcffal Traffic
Act

b whelher it is also a fact a that Gov-
emfnent have also Il-cctlved complaints
from the residents of NaJrain VihM that
the lodge is being used for immoral pur-
poses and poses a icribus threat to pcacc
and law and order of the colony;

(c) if so, the action taken or proposed
to be taken agtiinst the proiprietcB" of the
lodge and whether the licencc of tlie lodge
would be immediCately cancfclled; and

(d) if no, die special reasons for allowirg
the Guest House to indulge in flesh trade
in the h<iirt of a decent colony ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKW”"ANA) :

(@) and (b) . Yes, Sir.

(c) and (d). No licenee for the run-
ning of the Guest House was granted.
The Guest House has since been closed
down w.e.f. 22nd July, i981. In the
raid conducted by the Crime Branch of
Delhi Police on 22-7-1981 two women
alongwith the Manager of the Gurest
House were arrfeted in case FIR No 225
dated 22-7-1981 u/s 3/4/5t7/ of Supp-
ression of Immoral Traffic Act, P.S.

Narain Vihar

iiftmmfiRVFTEni
> 4558. W ~Aon
(cp) N
A SPIT 1 T?:
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(a) whether Delhi Municipal Corpo-
ration wh k drtermining properly tax
doei mnor grant any  rebate ftf
(fround rent paid by the Icjacei of these
loase-hold plota to the Delhi Devrl<#
ment Authority; whereai the Income-Tax
Department granti thi« relief ;

(b) if 10, the rea»oni there Cor ?

(c) whether it it al»o a fact that while
the I.T. Department allowi 1/6th of Income
towards repairs ai relief, the Delhi Mu-
nicipal Corporation giv s rebate at the
rate of 10 percent of the income oaly ;
and

(d) the alepB Government propoK to
take to direct the DMG to recast these rules,
ai in the context of the present day high
cost of rmit-rii! labour it is impossiblr
to get repairs done whithin the ceiling fixed
by it ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(@) and fb) . The Municipal Corpora-
tion of Delhi haa reported that while deter-
mining Property Tax the Corporation does
not grant any rebate for ground rent paid
by the lewee of the leasehold plota to thr
Delhi Development  Authority because
such a rebate is not admissible under
the provision®* of the Delhi Municipal
Corporation Act, 1957.

() and (d) .The Municipal C-orpora-

tion of Delhi has stated that rebate of 10%
fqr repairs ftc is prescribed in the Delhi
Municipal Corporation Act, 1957 and no
deviation from the same is therefore,
possible.

Turnlf?s Back Indian Imtnlgmnt
Workers by France

4562. SHRI CHINTAMANI JENA :

Will the Minister of LABOUR be pleased
to state

(@1 whether Government's attention
is drawn to the ‘Hindustan Times’ dated
9th August, 1981 that France has turned
back 232 immigrant workers from the
Indian sub-continent who oyer the past
. ten days have sought to cross into France
firom West Germany ; and

fb) if so, the details thereof ?

THE -MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRT-
MATI RAM DULARI SINHA) : (a)
and (b). TTie Government is aw ™ of
the report. Most of the intending immi-
grants did not have valid visas but were
trying to benefit firom the French Govern-
ment's new policy of allowing foreign
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worken already settled in France to regu-
larise their lituatioo. The French Police
had been instructed by the French Go-
vernment to prc4iibit people without valid
viias from entering at the bcrdrr posts
and consequently tbcK intending immi-
grants were also turned away.

Fiaaadal AUocmticm for Various
Fadlides in Rnral Areas Uader Sixtli
Five Y«ur Flan

4563. SHRI K. PRADHANI: Will the
Minister of PLANNING be pleased to
state:

(a) the details regarding the prngrammei
and financial aHocticKU for the building of
the apvproach road, rural electricity, pri-
mary and secondary education facilities,
drinking water %vells, and hygienic condi-
tions in the rural areas in the Sixth Five
Year Plan; -

(b) whether any prefrmce has been
given to Scheduled Castrs/Scheduled Tri-
bes bastics in the Villages to avail of these
facilities; and

(c) if so, the steps being taken by the
development of the Harijans/Adivasi bas-
ties in the country, particularly in the State
of Orissa?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN);

(@) All these items are coverc-d under
the Minimum Needs Programme which
is being implemented as an integral part
of the Sixth Five Year Plan. Progran[mie-
wise details offinancial outlays and ph>-si-
cal targets arc given at page 226 of the
Sixth Plan 1980-85 document already
laid on the Table of the House.

(b) Whileformulating Special Component
Plans for Scheduled Castes and Tribal
Sub Plans for Tribal Areas, preference is
given foe location of these facilities in the
localaties/areas predominantly inhabited
by the scheduled Castes/Scheduled Tribes.

(c)  Steps taken for the development o
Harijans/Adivasi basties in the country
iuciude formulation of Special Gomponent
Plans fw: Scheduled Castes and Tribal
Sub Plans for Scheduled Tribes in different
States/Union  Territories. The outlays
providedfor the above heads of development
in the Special Compowent Plan for Scheduled
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1980-85 are given below:

(Rs. lakhs).;

Tribal S
Sub Plan Component
(including Plan

1. Rmd:
2. Eduation .
3. Rural Water Supply . >

4. Rural Electrification

5. Medical, Public Health and Sanitation.

Special
Central
Assistance

. 5 ‘ . . 144' 00 96 oo
253551 1007-Q4
1008 - 68 90300
. . 711750 1938-9{}
839- 88 386-33

Traffic Signal Lights

4564. DR. A. U. AZMI: Will the Minj-
ster of HOME AFFAIRS be pleased to
stare:

(a) is it a fact that the sophisticared
signal lights do not work properly in Delhi
thereby causing chaos, bottlenecks and
accidnenis on the roads:

(b) if so, what activn is being taken to
set these lights in order and by when sould
they be expected to be in working condition

(¢) how manylights of the type are lying
unserviceable in Delhij;

(d) are all the traffjc islands in Delhj
manned by waffic constables; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA':

(a) and (b): Itis not correct to say that
the singal lighs do not work properly.
However, if any sigaal lighi goes out of
order, the same is atteneded to set it right.

(c) Out of 114 traffic signals in Delhi
3 are lying in unserviceable condition at
present.

(d) Only the busy traffic intersections
and islands are manned by traffic consta-
bles.

(e) Posting of traffic constable at traffjc
islands depends upon the volume of trafTic.

Plight of Linguistic Minorities in
Tamil Nadu

4565. SHRI N. DENNIS: Will the

Minister of HOME AFFAIRS be pleased
state:

(a) whether the Minority Commission
has examined that plight of linguistic
minoritics in Tamuil Nadu in getting
education in their mother tongue; and

(b) if so, the details thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMEL AFFAIRS
(SHRI YOGENDRA MAKWANA):

(2) and (b): According to information
avaijlable, five representations were received
by the Minorities Commission from the
linguistic minorities in the State of Tamil
Nadu. A statement showing the particulars
of the representations, the action taken by
the Minorities Commission thereon as
furnished by the commission is laid on the
Table of the House. [Pleaced in I brary
see No. LT-2852/181]

Harnessing of Solar Energy?,

4566. SHRI G.Y. KRISHNAN :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Government of India have
formulated any programme for harnessing-
solar energy in the country;

(b) if so, the deatails thereof;
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(c)  whether harneiiing of the ioU?

cnertfy ii bring done in c»jllaboration
wilh any foreign country; and

(U) if to, the (ieUiU thereof ?

THK MINISTEK OF STATE IN TilE
UEPAHTMENTS OF SEIENCE AND
TEGirNOLOGY. iLEGTRONICS AND
ENVIRONMKNT {SHRI C P. N
sin g:I) (n) MH "b) : A Staiemeni is
atlaclied>

(c) and fd) ; Harnc«ing and develop-

mcni of lolar energy ii being done by our
own n itional cflbrtf; however the field of
:<olar energy figures generally along with
other scientific subjects in several of thr
biliitcral Science and Trchnology Agrec-
menta entered into with foreign countircf.
The cooperation involves exchange of
experience, personnel and/or equipment.
Joint project! involving such scientific
{j peation tire underway between Indian
imiliiutions and instiiutions in Auftralla,
Federal Republic of Germany, France,
Swiuerland, USA and USSR.

Stktement

1. The development of appropriate
technologiei for harnessing New and Rene-
wable Sources of Energy for a wide range
of applications has been accorded high
p;'i iri'y by Gnvernmenl. I'he New Energy
Sources Programme of the Department of
Science and Technology which is already
in existence covers rcseardi, disign, devc-
lupm-'ut and demonstration activities
pertaining to the utilisation oI'new energy
sources such as solar energy, biomass,
wind energy, etc. The  broad-based
integrated programme involves the parti-
cipation of research institutions, industry
user and extension agencies. Consider-
able expertise has already been generated;
and various systems, devices and products
have been developed.

2. During the last two years the Depart-
ment of Science and Technology has
taken further initiatives in tlus programme
and has significantly accelerated the pace
of development and field installation.

3. In the area ofsolar thermal technolo-
gies, activities cover applications such as
water and space heating, refrigeration
and airconditioning, crop drying desali-
nation, pumping decentralised power
generation etc. Demonstration water
heating systems have been installed at
a hotal, bakery, hospital, textile mill,
dairy, etc. and are presently under install-
ation at several locations including a Bre-
wery, and an Electronics Factory. Demo-
nstration cash crop dryers have been ins-
talied at various locations and dryers for
tabaccocuring, veneer drying of plywood,
graiudrying and cash crop drying are
ecurrently under installation. The ins-
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tallation of Solar timber Icilna is bein” ex-
panded. A Solar Thermal Energy Centre
(ST£C) ii being taken up with a view
toward! largr-scaleprototype development,
demDnftration ana t:ommerrlaliuiion.

4. In the area of Solar photuvoitaic
technologies, the Department of Science
and Technology if placing emphasis on
increasing the level of fabrication, and
improvement in process technologic* and
~ffirim"T' of lolar cells; and the develop-
ment and indigenous production of low
cost solargrade silicon material. A preco-
mmercial ‘pilot plant fNASPED' project
for upscaling the operations to i MW level
by 1985 and wide-spread field level demons-
tration has been inititated. pDemanstration
photovoltaic pumps have been installed
at several locations for micro-irrigation
and drinking water supply. The ute of
photovoltaic modules is also being demons-
trated in projects relatin}g to community
lighting in Community *dio Tdevision
in villages; radio beacon instrumenu
for ship navigation, and for communication
equipment in remote areas.

Worker* in Paper Industry

4567. SHRI A. NEELALOHITHA-
DASAJ® NADAR ; Will the Minister of
II"UATRY be pleased to state :

(a) what is the number of workers
engaged in the Paper Industry in india
as on ist January, 19181;

(b) what W4S the total of their wage
bilh in the year 1980; and

(c) what was the corresponding total
of the year 1975 ?

THE MINISTER OF INDUSTRY
AND L.A\BOUR (SHRI NARAYAN
DUTT TTWARI) : (a) to (c¢) : The in-
formation is being collected and will be
laid on the Table of the House.

Watch Policy

4568. SHRI G.Y. KRISHNAN : Will
the Minister of INDUSTRY be pleased
to state :

(a) the details regarding the latest
policy of Government with regard to the
mechanical watch industry; and

(b) whetlier Governraent are contem-
plating further changes in the watch policy
to liberalise licence for units ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DUTT TIWARI) : (a) and (b) : Covern-
ment’s policy is to develop indigenous
capability for the manufactijre of mecha-
nical wrist watches and their components.
Government have so far approved a total
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annual capacity of about 1a6 laich mecha-
nical wmt watchcs in the organised scctoz
far aisenibly and ma.nufactiirc of watchcs
and watch compbncnu, with an approved
phased production programme, under
which maaufaciujc of watch coir4>ancat|
wili be progressively  indigcnued. A
number of small scale units have also been
approved for a total annual capacity of
about 46 lakh mcchanical wrist watcoes.

As against the total approved capacity
of 17s laith watchcs, it ii esUmatcd that the
currcnt annual denmad is about 8o-#

lakh watchcs. The Government, there-
fore, do not propose to approve at present
any farther capacity.

Storage of. Ful at A.P.S.

4569. SHRI NIHAL SINGH : Will

the PRIME MINISTER be pleased to
state :

(a) whether the problem of storage c/
fuel at ilk Tarapur Station is still a big
problem;

(b) if so, the immediate arrangements
being made by Govt, for fuel storage in
the Tarapur Atomic P.owex Stadoo; aad

(c} ifno action is being takciLj the reasons
therefor ? [

THE MINISTER OF STATE IN THE
DEFARTMESTTS of science AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT (SHRI C.P.N. SINGH
(a) Yes, Sir.

(b) Owing to the reluctance of the

United States Govt, to compdete the

*Joint Dcterraioauon” regarding thea afeguar-

dabUity” of the reproceamg plant, repro-
cessing of the spent fuel has been delayed.
This delay has forced the Government of
India to carry out extensive modifications
for augmenting the storage facility at
avoidiible expense and effort. The aug-
mentation work is in progress.

(c) Docs not arise.
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E.P.F. and E.SJ. Amaoot Ontstanding
Arainat Shrl Vlkram Coffon MIlUa,
Lscknow (U.P.)

4571. SHRI NIHAL SINGH :
Will the Minister of LABOUR be pleased
to state :

(a) the strength of temporary and
permanent employees working iii Shri
Vikram Cotton Mills, Lucknow.

(b) the amountofaccount of Employees
Provident Fund and Employees State
Insurance Scheme depositea by this mill
so for as also the amount outstanding against
it ; and

(c) the action taken to realise the out-
staning amount ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI
MATI RAM DUL.ARI SINHA)

(a) According to available Information,
the establishment was employing 1067
Workers on permanent basis and 86 on
temporary basis.

(b)  'Hie establishment has been regularly
depositing the contributions due imdcr the
E.P.F. and Miscellaneous Provisions Act
and the ESI Act and no amount is out-
standing against them.

(c) Does not arise.
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Nnmber of Btitkkea and Lockouts la

i fiiw 7HIT «frfonm A wrer.T Pnbllc/Privatc SectorSlncc 1978

* 4573- SHRI MOHANXAL PATEL :
! VANIVAN AN
fr VW {TT urfq”r Will the Minister of LABOUR be pleajcd
toitate :
o1 A
45 72. fjlinw &TIT SIR (a) the number of itrika and lockouti
A f2P5" n  ANrfVffir fAMTT fsffii-?* whicii took place in the private and public
A Sef#TA Tsrft A Arra’ Kctor industrieslince 1978 till date ;
of T "rrf#T iTsrft rrapr qr (b) the number oflockouts declared ille-
An? A fr% «rfir™ N v iw-f, gal by the competent authorities ;
(c) the action Government have taken
1981 T »>laTTrf%er 52VT 5857 against management who had declared
% A7 % qxirA if MM% A fiqr illegal lockouts ; and
A i £t (d) whatare thesteps taken by the Govern-

ment to stop this lockout declaration in the
country for the safeguard ofthe workers ?

Ay A ffp AR
(") Zrrirp THE MINISTER OF STATE M

r?f£j?i7 if TTIfA n*ar ?TAr A THE MINISTRY OF LABOUR (SHRI
N . . MATI RAM DULARI SINHA) : (a)
irrsiR Ti "nr gfrrir IEIFIETE % ~ Statement showing the number of strikes
I SfRAFrT and lockouts in Public and Private Sector

industries since 1978 to 1981 (Jan.—June)
AONf t; ffrr is attached.

(b) and (c) Under the Industrial Dis-

A)  :oen A D3 Spr ' putes Act, 1947, the authority to decide
(") iif fir “c?iSrdi sq'm whether the strike or lockout is illegal
I ? or not is with the Labour Courts and the
Tribunals. Information on the number
of Lockouts so found to be illegal and

WWS5T ?r TIMy TIcff (sTWeft action taken by the appropriate Govern-
' R A ments is being collected and will be placed
\'W  [WR> fATJAT): (%) sfr, ?r ! on the Table of the House.
() SER* J ir fcfqTfaT (d) Industrial relationssituation remains
under constant watch of the Government
t nft »  fer ~'RT I 1 ST Industrial Relations Machinery both
at the Centre and the States continue to
*q” Eqr ~ 7~ /JITTITE, make efforts to minimise strikes, lockouts
5fA 517q 58 57 Apy:A and time losses due to them through pre-
! vention mediation, conciliation, adjudica-
?r??r, 1981 % A w tion or arbitration, as necesary under
A e A the existing statutory provisions and/or
STT?MMR - ~4 of TLTIT 1 Vck’'ntaiy arrangements.
Statement

Strif TTUtii shoaing the Number of" Strikes and Lockouts in Public nand
privall Sectors during 1978 to 1981 {Jart —June)

Year No of Strikes No of Lockoute
Public Private Total Public Private Toatal
1 2 3 4 5 6 7
1978 A . 932 1,830 2.762 15 410 425
1979 . . . . 1,056 1,652 2,708 15 325 340
1980 (P) . . . . 956 1,546 2,502 13 342 355
1981 (PP). . . . 365 398 763 3 96 99

(Jan —Junc);r

(P) — Provisional
(PP) — Provisional and based on returns received in the Labour Bureau, Simla till 18-S-81
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Incendves to Tiny S«ctor

i574- SH8I MOHANLAL PATEL
Will the Minister of INDUSTRY be
pleated to itate

(@) .whether Goveniineat have fonnu*
lated a tcheme under which the District
Ittduitries Gsntres and the Small Scale
Induitriea  Corporations would  give
liberal iaceativea to the tiny sector units;
and

(b)  if 10, the salient features of the
scheme ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (a) and (b). The
framework of literal incentives already
available for promotion of units in the
tiny sector, i.e. those having investmrait in
plant and machienery not exceeding Rs. 2
lakhs includes —

(i) Assistance by way of seed/margin
money to the extent of 10% of the
total investment of Ra. 20,000/- whichever
is less ; the ceiling in the case of Scheduled
Castes/Scheduled Tribes would be 15%
or Rs. 30,000/-, whichever is less. The
areas covered under the scheme arc all
towns and rural areas having a population
of less than 50,000.

(ii) Bank credit to village artisans,
cottage and tiny sector industrifs as com-
posite loan for equipment or working
capital or both upto Rs. 25,000/- with
repayment period of 7 to 10 years or more
without insisting on collateral security
and at liberalised rate ofinterest.

(iii) The National Small Industries
Corporation supplies machinery on hire-
purchase to tiny sector units on liberal
terms, including concessional application
fee, administrative charges, earnest money
deposit and rate of interest.

(iv) Tiny sector units in industrially
backward districts are offered central
investment subsidy of 15% of the fixed
capital investment on land, buildings,
plant and machinery as an out-right
grant subject to a ceiling of Rs. 15 lakhs
per indutsrial unit.

(v) Units set up in notified hilly and
remote areas are offered transport-subsidy
to the extent of 50% of the transport cost
ofraw materials and fizushed goods.

(vi) Bank credit is also available to tiny
units at concessional rate ofinterest of 13 5
I"r cent per annum where working capital
limits do not exceed Rs. 2 lakhs asag” st
the higher rate of i6-15.% pw annum for
other small scale units.

aoii LS—7
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All assisUnoe and facilities offered
by the Central and Sute Goveraments
are generally provided through the Dis-
trict Industries Centres (DIG). 382
DTGs have been anctioacd covering
39a districu of the country.

The facilities provided by the State
Small Industries Development Corpora-
tioias are not uniform and vary from
State to State.

Eq«di»meiit made by Bhaumt Vessels
and Plates

4575. SHRI SATYENDRA NARA-
YAN SINHA Will the Minister of
INDUSTRY be pleased to state :

(a) whether Bharat Heavy Vessels and
Plates is able to meet the requirements of
the indigenous shipyards for plates,
vessels and other equipment which it can
make for the ships ; and

(b) ifnot, the reasons therefor ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIW ARI): (a) BHPV’s range of
products do not include manufacture of
plates for shipyards. However, BHPV
can manufacture the following equipment
for shipyards :—

(i) Pressure Vesselssuch as air receivers.

(ii) Heat Exchangers such as coil
coolers etc.

(b)  Some of the pressure vtasels and
heat exchangers required by Shipyards
are very small in size and it would not be
economical for BHPV to manufacture
such smaller items of equipment.

Constractlon of Andaman Honse
at Calcutta

4576. SHRI MANORANJAN BHA-
KTA: WiU the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that the
Andaman & Nicobar Administration has
purchased a piece of land at Calcutta for
construction of Andaman House;

(b) if so, when it was purchased and
what was the price and the area of land;

c) the amoimt spent to post a chow-
kidar, his salary, allowances up-to-date;

(d)  when Government propose to con-
truct the House; and
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(e) wtuit if the monthly rent paid by

the Andaman & Nicobar Administration
to maintain iti rented housa at Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)

(@) Yea, Sir.

(b) The land compriiing of fivecottahs
wai purchased on the iith January, 1971
at a cost of Rs. 61,498/-on]y.

(c) The amount ipent towardi pay &
allowances for the post of Chowkidar
for watch and ward of the land from
January, 1971 when the land was got
regiftcrc” upto August, 1981 is Rs.20,780/>.
Present salary of Chowkidar inciuding
allowances is Rs. 331/* per month-

(d) The construction work by the C.P.
W.D. is cxpccted to commence shortly

after obtaining' approval of the building
plans from the Corporation of Calcutta.

(e) Rs. 527am94 per month.

Minlmnm Wa”ea

4577. SHRI MANORAJA"AN BHAK-

TA : Will the Minister of LABOUR be
pleased to state:

(a) what is the minimum daily wage
fixed under the Minimum Wages Act
to all in Delhi, Chandigarh and West
Bengal, Kerala, Madras™ Andhra Pradesh,
separately up-to-date;

(b) what is the minimum daily wages
fixed for the Union Territory of Andaman
and Nicobar Islands; tmd

(c) whether Government feel it necessay
to revise the rate of minimum daily wages
in Andaman and Nicobar Islands consider-
ing overall price increase throughout the
country; if not, why not, state in details?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) : (a) to (c).
The information is b«ing collected
and will be laid on the the Table
of the House when received.

Implementaticm of Economic smd
Social Programme in Andaman and
Nicobar Ishmda

4578. SHRI MANORAhUAN BHA-

KTA: WiU the Minister of PLANNING
be pleased to state:

(@) whether Government propow to

implem”t the 30 plus 5 point economic
and Kicial programme;
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(b) if to, «4iat action has been taken to
implement it in the Union Territory of
Andaman and Nicobar Islaods;

(c) whetherany Implementation Com*
mittce has been constituted in the Islands ;
and

(d) ifnotjwhenitislikelytobeconstitu*
ted?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Some
items of the  20-Point Prognun*
me have already been implemented
while substantial progress has been
made in implementing the remaining
items. Appreciable progress has also
been made in implementing the itenw
of the 5-point Programme that are
covereed by the Plan.

(b) The Union Territory Administra-
tion is implementing the programmes as
far as these are applicable to the Territory.

(c) and (d). No. finalview has yet beca
ta”n in the matter.

Grievances of Civilian Employees
of M. E. S. in Axulaman & Nicobar Is-
lands

4579. SHRI MANORANJAN BAH-
,KTA: Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the M. E. S.
Civilian Employees working in the Union
Territory of Andaman and Nicobar Is-
lands* are agitating time and again for
redressal of their genuine and legitimate
grievances;

(b) if so, what are their demands in
deta”;

(c) v~ether M. E. S. Civilian emplo-
yees working in Andaman and Nicobar
Islands are covered by Army Act or gover-
ned by civilian service conditions; and

(d) details of action Government con-
template to meet the genuine grievances-
of the civil employees ©f M.E.S. in
Andammi and Nicobar Islands?

THE MINISTER OF STATE IN THE.
MINISTRY OF DEFENCE (SHRT
SHIVRAJ V. PATIL) : (a) The
civilian employees working in the
Union Territory of Andaman and
Nicobar Islands are agitating for redressal
of their grievances.

(b) A lis» of these demands is placed”
Sutement ‘A’

(c) The M. E. S. civilian employees;
working in Andaman & Nicobar Isluds
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have been declared to be on active lervicc
under the Army Act, 1950. They are othcr-
wiae governed by Kzvicc conditkms applica-
ble to cxvilian Dcfcnce employees.

(d)  The requird information ii given in
Statement ‘B*.

SCatemcat-A

DEMANDS OF CIVILIAN EMPLOYEES
OF MES IN ANDAMAN AND NICO-
BAR ISLANDS.

I. ReLOgnition of M. £. S. Civilian Em-
ployees Union C. W. E. (P), Port
Blur.

a. Reviled terms and conditions—Task
Fcrce Personnel.

3 Applicability of C. D. S. (R. P.) Rules,
1973 to civMans Labour task force —
adding of 5% of basic pay while
fixing their pay as provided in nile 7
of C- D. S. fR. P.) Rules, 1973.

4. Heuse Rent Allowance to mainland
rccruits/ deputationists posted in  An-
daman & Nicobar Islands.

5. Compensation in liew of rent free un-
furnished residential accommodation
(Family Type)*

6. Counting of Task Force service for the
purpose of seniority, promotion and
confirmation in the existing grade on
regularisation.

7. Paymentoftemporary service gratuity.
8. Enforced halt DA/Ship Journey DA.

9. Children Education Allowance.

Statement-B
DEMANDWISE POSITION

Demand No. 1 : Recognition ’MES Civilian
Employees  Union, CWE
(P), PortBlair.

MES civilian employees working in
Andaman & Nicobar Islands have been
declared to be on active service under
the Army Act, 1950. No person, who
has been declar”™ to be on active service
un<te the said Act, can indulge in trade
union activity and, therefore, the question

reognition of MES Civilian Employees
Union, Port Blair does not arise.
Iemand No. 2 : Revised terms and conditions”
Task Force persomd.

This demand covers Mazdoors recruited
locally in Andamans & Nocobar Islands.
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The demand is for grant of allowancei at
the normal rates applicable to similar
categories of mainland recruits. It has been
accrtained that such  allowances are
not adminible to lc»cally rccruited em-
ployees of the Andaman & Nicobar Islands
Administaration and, therefore, any con-
cession is likely to have reprecussians on
the employees locally recruited by the
Union Territory Administration. How-
ever, in view of the fact that the locally
recruited esnployres of the MES have all
India service liability, their demand is
being re-examined.

Demand No. 3. : Apfiicahili® qf CDS
{RP) Rides, 1973 to o pi-
lian labour Task

adding 5% 0" basic pay
ufiHe fixing their pay as
propidtd in Rales 1 of
CDS {RP) Rules, 1973.

The demand is under consideration.

Hotise Rent Allowance to
main  land recruitsjdeputa-
tionsists posted to Andaman-
Nicobar Idands.

Demand No. 4 :

The demand is under consid«‘ation.

Demand No. 5 : Compensation in lieu o™ rent

free unfurnished  residential
accommodation (family
type)

Sanction already exists for compensation
in lieu of rent free unfixmished residential
accommodation (femily type) to Central
Government  employees. TTie question
is now of extending the benefits to civilian
employees in Defence Service. This is
being examined.

Demand No. 6 : Counting qf Task Force
Service for the purpose of
seniority, promotion and
corfrmatum in the existing
grade on regqularisation.

Task Force personnel were initially
appointed on contract basis and later
brought into the regular temporary estab-
lishment. Under existing instructions,
the seniority a Government employee
is counted from the date of his regular
appointment In the present case, there-
for, the pCliod covert by contractual
employment/casual employment cannot
be taken into consideration for reckoning
seniority for the purpose of promotion,
confirmation, etc.

Demand No. 7 ; Payment of tmporary ser-
vice gratuityi

Under CCS (Pension) Rules, 197"
the qualifying period for gratuity is counted
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from the date of regular employmost of
a G<Tvcmnient iervant In the present
case, the earlier lervice of these employeea
(who were initially rocruited on contract/
casual basil) prior to their regularisadon
cannot be taJken into account for reckoning
the qualifying period for gratuity.

Donand No. 8 : Endorsed haltlShip joum”
DA

Hie demand ii under coniideration.

Demand No. 9 >Children Education  Allow-
ance.

Under existing instrucdons this allow-
ance is adminible only  where
schools of requisite standardare not avai-
lable in the place of posting of a Govo-n-
ment servant. The purpose is to compen-
sate the employee who may have to
get his children education elsewhere.
It has been ascertained adequate
educadonal facilities are available in
the schools located in Port Blair and,
therefore, the children of the employees
have adequate facilities for education in
Port Blair itself. Hence live allowance
is not admissible.

Unlimited production of VIM

4580. SHRI SATYAGOP.\L MISRA:
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
Unstarred Question No. 4251 on 17
December, 1980 regarding excess capacity
utilisation of M/a. Hindustan Lever,
and state

(@) whether MRTP and FERA Com-
panies like Hindustan Lever Ltd. are
indulging in  unlimited  production of
mass consumption item like VIM merely on
the strength of ReglLstration Certificate ;

(b) whether scourers like VIM have
their base material a common clay found
in many parts of the country and involve
no technology at all ;

(c) wheher exorbitant rates are being
dialled for selling VIMjthere-by resulting
in loss of precious foreign exchange
through dividends ;

(d) whether Government had indica-
ted on 24June, 1976 vide D.O.No. 9/36/74-
CII that capacities of such scourers are to
be regulated ; and

(e) if so the reasons for the inordinate
delay in reaching decisions in this regard ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (a) The manufec-
ture of “scourers” is outside the purview
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ct£ the Industria (Developmcat 8/ Regu-
lation) Act, 19SI. Hence, diere arc no
legal coDStrainta on iti production.

(b) The base material required for
manufacture of icouren is marble powdCT
to which other chemicals like water
softening agents, soda ash and degreanng/
deto”ent compounds, etc. are also added.

(c) Tliere is no statutory price control
in relation to this item.

(d) and (e): As the manufacture of scou-
rers is outside the purview of Industries
(Development & Regulation) Act, 1951,
it is not possible to r”ulate capacities
under the provisions of this enactment.

Re«ervatioii for Ghildrea of Military
Peraonnel in Technical aiad Medical
Instltations

4581. PROF. NARAIN CHAND
PARASHAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the children of ex-service-
men or serving military personnel are
assured of any reservation for admission
in the technical and medical institutions
like Engineering Colleges, Medical Colleges,
etc.; u

(b) if so, the exact number of reaervatiens
for them in Engineering and Medical
Colleges ; and

(c) if not, the reasons therefor and
whether any such quota would be fixed
for their wards ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRA]J V. PATIL) :(a) Yes, Sir.

(b) Engineering/Technical
Colleges 272

Medical Colleges . 142

(c) Does not arise.

Metalling of Manali-L«<h Road

/' 4582. PROF. NARAIN CHAND
N

PARASHAR :

Will the Minister of DEFENCE be
pie ased to state :

(a) whether the Manali-Leh road has
been metalled and opened to vehicular
traffic for the public ;
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(b) if 10, the dale with cffect from
which the road has been opened after
meta]Jling ; and

(c) if not, the likely date by which it
would be opesed to public traffic after
the completion of metalling ?, '’

THE MINISTER OF STATE IN THE
MINISTTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) to ().
The stretches from L<Ji to Upshi and
Keylong to Manali have been metalled
and also black-topped. The road was con-
structed in 1973 and has been opened
to vehicular traffic since then. An app-
raisal of all the relevant factors, including
defence needs and cost effectiveness,
shows that further improvement of the
road is not a priority requirement.

Special Gonrta for CaseB of Atrocities
onHarijanB

4583. SHRI K. PRADHANI
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose_to
set up some special court for hearing
cases of atrocities on Harijans, adivasis
and other weaker sections of the society ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) ;
(a) and (b). In the Union Home Minister's
D.O. letter dated the loth March, 1980
and 8th December, 1980 addressed to
the State Governments, it has been inter
alia suggested that one specific measure
that can help in securing quick trial and
ensuring punishment of offenders of crimes
aghainst Scheduled Castes and Scheduled
Tribes with deterrent rapidity is to set
up Special Courts to try crimes under
the I.P.C. and the P.C.R. Act, 1955.
The States of Andhra Pradesh and Rajas-
than have already set up such courts.

Decline in Industrial Growth Rate

4584. SHRI K. MALLANNA : Will

the Minister of INDUSTRY be pleased
to state :

(a) whether there has been any decline
in the industiial rate of growth during
1980 in comparison to the previous year
1979 ; and

(b) if so, to what extend and which
of the industries registered a decline
and which ones an increase and to what
extent ?
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THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI ): (a) and (b). On the
basis of GSO provisional index of indus-
trial production, the industrial growth
rate in 1980 over 1979 was o0-B per cent,
nctfwithstanding a define in the produc-
tion of certain industries.

Decrease In the Number of Mandays
Lost Durlzig the Part Years

4585. PROF. MADHU DANDAVATE:
Will the  Minister of LABOUR be
pleased to state whether it is a fact that in
the last few years the number of mandaya
lost have gradually gone down ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA)
The number of mandays l(»t in India
increased from IJ2-75 million 'in 1976
to 25-52 million in 1977, 28-34 million
in 1978 and 43 85 million in 1979. The
provisional figures for mandays lost during
1980 were 21-93 million.

Development of Electronic Tech-
nology

4586. SHRI CHINTAMANIJENA :
Will the PRIME MINISTER be pleased
to state :

(a) whedier there is any difficulty to
market the electronic products in the
European countries in the “near future
for developing countries like India, wun-
less it maintains strict quality control ;

(b) whether it is also a fact that inter-
national electronics expert feel that with
its high technical skill and a huge and
cheap labour force, India can offer the
best to World of Electonics ; and

(c) if so, what efforts are being made
and encowagement is being given to the
sincere workers in this regard for the
development of electronic technology ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
& TECHNOLOGY ELECTRONICS
AND ENVIRONMENT (SHRI C.P.N.
SINGH) : (a) and (b). Yea, Sir.

()  The following measures are being
taken to develop skills in the country ;

(1) Su/E)porting manpower trainin(( at
ac”emic institutionsto ensure that
latest and relevant training is im-

arted in the hi?h technology and
ast changing field of electrom'cs.
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(ii) Supporting development project!
at various centra by fuding” through
Technol”pf Development Couocil
(TDC) the Depariincnt of
Electronici.

(iii) Coordination of efforts among
users, manufacturers and  diAre-
lopment agcncics to keep them
aware of each others’ potential
and needs, as also cxchai®e infor>
mation relating to trends in techno-
logy elsewhere in the world. In-
formation acquired through im-
ports, forigen collaboration and

training programmes/seminars,
are dissemintcd through these
forums.

(iv) Promotion of new companiesthrou”
utilisation of indigenously deve-
loped technology and selective
import of technology.

The Department of Electronics (DOE)
is also setting up Electronic Test & Deve-
lopment Centres (ETDCs) in all such
states where electronic production in
small and medium scale sectors exist.
17 such centres have already been set up.
Once these ETDCs are fully operational
they will help the entrepreneur to improve
the quality of his products.

Duty draw-back rates have also been

recently streamlined to assist electronic
exporters.

Industries Covered Under E.S.I

4587. SHEU DAULATSINH]JI JAD-

EJA: Will the Minbter of LABOUR be
pleased to state:

(a) the details of the industries which
are covered under the Employees State
Insurance Scheme;

(b) whether Government have received
representation for extension of the E. S. I
scheme if so, from whom and the steps taken
by the Gk)vernment thereon; )

(c) whether the rural sector is also
covered imder this scheme; and

(d) if not, whether Government will
consider to extend it in the rural sector?

TOE MINISTER OF STATE IN TOE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA):

(@) The ESI Scheme is being extended

area-wise in a phased manner. The Scheme
which was initially applicable to non-
icasonal power wvuirvg Stories employ-
ing 20 or more persons, is now being
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gradully extended to the following new
claiiCT of eitabliriuTients: —

(i) Power using noo-scasonal factories
employing 10 or more persons and
non-power using factories en”>loy-
ing 20 or more persons;

(i) Shops, hotels, restaurants, cinemas
preview theatres, road-motor tran-
sport and newspapers establish-
ments employir” 20 or more persons.

The schcme was applicable to 63°S3
lakh employeesin 421 centres in different
States and Union Territories as on 31st
July, 1981.

(b) Represenlatiooa for extensicm of the
scheme arc received from time to time from
individual trade unions as well as emplo-
yen and action is taken for extension of die
scheme in consultation with the State
Governments who are statutorily responsi-
ble for provisicm of medical benrfits under
the ESI Act.

(c) No, Sir.

(d) The matter was considered by a
Perspective Planning Committee of the
E. S. I. Corporation in 1972 and they
had favoured extension of tihe scheme to
unoi®nised and semi-organ'sed sectors
of employment, after the workers in factories
mines, plantations etc. were covered. A
High Powered Committee of the Corpora-
tion again reviewed the matter in 1978
and have recommoided inter-alia extension
of the schcme to all those who are not at
present covered. They have also suggested
suitable modification in the existing scheme
to suit the rural conditions. The matter is
being processed further accordingly.

Administrative Tribunal for Central
Government Pensioners

4588 SHRI V. N. GADGIL: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government have appointed
an Administrative Tribunal for Central
Go\'ernment Pensioners;

(b) if so, what are its p>owers and juris-
dicitions; and

(c) what is its compxwition?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P
VENKATASUBBAIAH)

(@) No Sir.

(b) and (c). Do not arise
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DemaMd for lacreaM in House Rent
Allowance by Gon, Dam]Jin snd DIU
Govcrnmoit EnqJoyeea AsvocSatkia

4589. SHRI V. N. G*\DGIL: Will the
Miuiittr of HOME AFFAIRS be plcMcd

-to state:

(@) whether Government havr recew”
a representation firora Goa. Daman and Diu
Government Employees Association detailng
their demands about increase a home rent
allowance ; and

(b) ifw, Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(@): Ya, Sir.

(b): HRA at the rate of.7/]J% to the
memployees of Government of Goa, Daman
& Diu , being paid on year to year basis
is itself outs.de the framework of normal
rules- Any increase in the rate of HRA
to these employees would invite serious
repcrcussions elsewhere. It has, therefore,
not been found possible to accede to the
request for cohancement of HRA.

Setting up of Inda*trie» in CSihota-
nagpor smd its contiguous areas

4590. SHRI N. E. HORO: Will the
Minister of INDUSTRY be pleased to

state:

(a) whether the Central Goyernm”t
have any scheme for setting up industries
in the chhotanagpur region and its conti-
guous areas of Madhya Pr”csh, Orissa and
West Bsngal bawd on nxinor forest produce;
and;

(b) if so, the details thereof for the Sixth
Five Year Plan period?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (a) and (b). All
the districts of Chhotanagpur region
and its adjoining areas of Madhya
Pradesh, Orissa and West Bengal are
covered under the Centrally Sponsored
Scheme of District Industries Centres,
which provides all assistance and services
required by the entrepreneurs at pre-
investment, investment and post inv/t-
ment stages under one roof for starting
small scale and cottage industries as far
as pcrsible. Action Plans identifyin% the
scope for development of Industries based
on local resources, local demand aad local
skills have been prepared by the concerned
DICs.

The forest based industries identified on
sthe Action Plans formulated by DIG’S
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of tfac rcMon include Starch from Tama-
r** Seeds, Hard Board from Saw dusts,

joden Furnitures, Seed lac & Shellac,
Saw Mills, Paints S Varnishes, Sealing
Wax, Gum Mfg Sports Goods, Carrom,
Cricket bats. Balls, etc. T. Square Drawing
Boards & Black Board etc. Wooden Elec-
trical accessories, = Devraxing Shellac,
Timber Seasoning Plant, Solvent Extrac-
tion Plant (Sal Seed), Packing Cases, Rope
& Ban. Activated Charcoal, Lac Chapra.
Tassar RecUng Spinning & Weaving and
Bidi making.

OccigMtioji ~ of Latheran Camrdh
compoiund

4591. SHRI N.E. HORO : Will the
Minister of DFENCE  be pleased to
state :

(@) whethfa' it is a fact that the Defence
Department is continuing to occupy
a large portion of the Lutheran Church
Compound in the west of Rjmchi Town,
Bihar  since the Sccond World War
(1940) although the Defence Department
has a contonment in Nam-Kom-Dipa-
toly in the areas of Ranchi town itself;

(b) the details of agreements, if any,
and the justification for not handling
it over to the said church ;

(c) whether the authorities of the said
church have been requesting the'Defence
Department to vacate their lands for
the last 35 years but with no results ;

(d) whether it is a fact that the land
which is not under Defence Department
is set apart by the Church for a Women’s
College now running in a local High
School  building ; and

(e) the action Government propose to
take .in this regard °?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRA]J V. PATIL) ; (a)
Yes, Sir. Land measuring 8.89 acres
belonging to G.E.L. Church, Ranchi,
isheld on hire since 28th March, 1942;

(b) The terms of the agreement provide
that the lease will be in operation till
Government vacate this land. In the
absence of suitable alternate accommo-
dation in lieu of the Landside in ques-
tion, this land cannot be handed over to
the Church  authorities in the near
future;

(c) The Church authorities had made
requests in the past but the land could
not be released on account o conti-
sxiing defence requirements”
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(d) Government have no knowlcd”
of the plana of the Church authorities
for utiliiation of the land which ii not
in the occupation of the Defence Depart-
ment;

(c} On getting a suitable alternate
accommodation the Government would
arrange to release the land. If the alter-
nate land doei not become available, it
would be difficult to releate the land.

I.L.O. report 'of experts ob worldsg
of mines in India

459a. SHRI N.E. HORO : Will the
Minister of LABOUR be pleased to
state

(a) whether Government of India have
received any representation from the
Coal Min«i Officers Association of
India to publish the report of the Experts
of International Organisation on the
working of Mines in India ;

«
A (b) if so, what are the details regarding
its recommendations ;

(c) whether Government of India
have been reguc8tcd to appoint a commi-
ttee  comprising .the representatives of
the Labour Ministry, officers and workers
organisation and the Coal India to for-
mulate guidelines on safety in mines and
other welfare measures ; and

(d) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA) : (a)
No, Sir. .

(b) A copy of the recommendations of
the consultants is attached.

(c) No, Sir.

(d) Does not arise.

Statement

JReport to the Govemwrient of Indm on the
work

of the multtdisciplinwy team
(i November-20 Dieccmber, 1978)

Summmy  of recommendations

The prevention of rooffside fall accidentf in
m  coal mines

1. It is recommended that itach

colliery company set up. as a e*t«n a
small strata control/mechanisation branch
and that DGMS does th# same to en.'iurr
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proper coniulution and co-operation.
The setting up of a research and develo-
pment csiabliahment should be consi-
dered by Coal India Ltd.

s. It is recommended that a stnta
control/mechanisation progress committee
be set up to monitor progress and to
publicise its  findings.

5. It is recommended that a steering
committee be set up to guide and control
the planned change from wood to steel.

4. It is recommmded that pilot
schemes of mechanised coal filling
be introduced into bord and pillar work-
ings together with modified schemes of
conventional and roof-bolt suppmrt.
Adequate “back-up” services should be
available and  managements  should
consider introducing schemes of “planned
maintenance” .

5. It recommended that multi-
skill face working be adopted as soon as
possible in bord and pillar working.
It is further recommended that in ea
bord and pillar working place at least
four  screw jack props are provided
so that each coal filler can erect them
as soon as he has cleared sufficient coal
to provide the floor space.

6. It is recommended that training
courses be started for sirdars and over-
men to equip them with the necessary
skill and knowledge to cope with the
proposed mechanisation.

7. It is recommended that statutory
provision be made for workmen’s inspec-
tors as soon as possible and that -they
function as outlined. It is vital that
they are trained in the art of responsible
inspection  of mines.

8. It is recommended that all
reportable  accidents are expeditiously
investigated by officers of the DGMS
and that for this purpose the staff of
DGMS be brought up to full stren-
gth as soon as possible and, in order to
achieve this, that salaries be raised to those
of mine management. The term “full
strength” means the present full establish-
ment plus additional staff required for
the special duty branch.

9. It is recommended that the new
supfl)ort developments as outlined are
pursued  vigorously so that successful
trials can be put into practice on a wide
scale as soon as possible.

10. The National Council for Safety
in Mines should be reactivated and
should play an effective role in pro-
pagating  s”ety.
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11. It is recommendrd that Tuturc
public  inquiries be conductcd by the
Dircctor-General of Mines Safety aJong
witb representatives nunagement and
labour, and that these inquiries are
technical in nature and concenirate on
fact-finding rather than on sault-finding.

12. Although bard and pillar mining
has to be practised for some years in India,
it is recommended that in the interests
of safety and more efficient coal produc-
tion, the move towards fully mechanised
longwall mining using powered suppxirts
be started as soon as praible. The
output from opencast mining should
abo be increased as Quickly as is practi-
cable.

The Applicatum EUctroma in Commtmica-
tion and Instrumentalfon in Mines Safe”

1. The su(xe» of any mine electronic
%stem is directly related to its simplicity
of design and ease of maintenance.Less
complex s\stems are also readily adapta-
bel to the robust  constTUtion techniques
which must be used if equipment is to
survive the hostile unda”round  mine
environment. It is therefore recammmded
that designers and all oJiers concerned
should give priority to  simplicity
of design, ease of maintenances and robust
construction  techniques.

2. It is reammended that the loud-
speaking telephone becomes the basic
mine communication unit and that its
limitation of a disposable replaceable
battery be examined by the Indian
authorities.

3. Where private communication and
selecti\'e calling are considered necessary
it is recommended that the slightly more
complex manual of automatic telephone
system be used.

4. The problems associated with the
development of medium frequency sys-
tems have already been d«cribed. Conse-
quently it is recommended that propagation
measurement be conducted in Indian
coal and non-coal mines. Methods of
coupling to mine conductors, antennee
for personal and vehicular use, and the
effects of varying ground conductivity should
be studied. Until medium frequency
equipment is develop>ed, VHF and UHF
systems can be u”is”™ but these will
require the installation of a leaky feeder
cable.

5. The same principle applies to hoist
communication which can also op>erate
in tile medium frequency spectrum with
«juipment similar to that designed for
medium frw’uency haulage communica-
tions. Therefore, it is recommended that
imtil such equipment becomes available
conmivmication should be established,
where appropriate by using &e VHF
leaky feeder technique.
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6. h is neommeiukd tiut the outcome
ef the fffcsent trials with the trapped
miner communications system should be
awaited before trials arc started in India.

7. Techniques for the detection of
waterlogged wtvkings have not yet been
developed to a pTBctlcal degree but the
work is contaiuing. It u thtrfort
recommended that progress of the research
is closely followed up.

8. It is recommended that when passible
DGMS officers and mine officials visiting
foreign countries should include in their
agenda the opportunity to visit commu-
nication instalUtions in selected foreign
coal and non-coal mines. This will
enable them to gain first hand experience
of the communication systets which have
conti;ibutrd to health and safcmy improve”
mcnts in the underground environment.

9. It is recommended that environmental
mointoring be instroduccd to intensively
mechanist gassy mines and in preference,
to those liable to spontaneous combus-
tion. The training of an adequate num-
ber of staff to install and maintain the-
equipment is of great importance.

10. It is recommended that funding
for this future effort should be provided
from external international sourccs.

DUSTEVALUATION AND CONTROL

1. A national committee on respirablfr
dust in mines should be set up which is
representative of all interest” parties.
Those engaged in this field should give
accounts of their work to this committee
which should coordinate and publicit
he work as appropriate.

2. All mining companies should set up
laboratories adeqioately equipped to deal
with the problems in the mines which they
SCIve. Sampling at the mines should
be done either by teams from a central
laboratory or by men based on the mines.
For specialist sampling, e.g. asbestes dust,
sampling by centralised team is preferable.

3. Pilot surveys of respirable dust con-
centration using the gravimetric samplers
should be extended to cover the v”ole
range of mines, with the primary aim of
determining existing levels of respirable-
dust, measured  gravimetrically. It
would also be desirable to carry out some
determination of quartz content on that
samples of respirable dust collected
in mines other than coal mines. From
the information collebted, deesions can be
made as to inferred methods of sampling
and ap>propriate evcluation techniques.
Subsequently, surveys can be extended
and the data collected may be used together
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twi  ioftMyon on  dust'-contiol toab-

niques, to form the basis of dust-control
legislation which should inter alia dcRnc
for cach type of mine the frequency of

sampling.

4. Investigations should be made to
find the most suit™le method of quartz
determination in the respirablc dust;
experience elsewhere suggests, bar intra-
red spectro phoromctry m, 1y provide this
but  may also be deiirable to look at
the “colorimctric” technique.

5. Each mine should have an c”cial
mwho is responsible few the maintenance of
cffectivc dust control. In smaller mines,
the dust-control duties could be combined
with those of ventilation but in larger
mines a separate dust-control officer, with
no othek duties, should be appointed.

6. The training of dust-control officer
should provide for :

(@) an understandir™ of dust problems
including the production of dust
and the effects of ventilation on
dust concentration;

(b) methods of respirable dustm easure-
ment, handling of instruments,
simple adjustments and maintenance
of instruments ;

{c) understanding of practical methods
of dust control including all those
available for the type of mining in
which each officw is engaged.

7. The D.G.M.S. Industrial Hygien
Unit must play an important part in the
dust control programme by monitoring
measurements made in all types of mines,
*checking sampling methods and evaluating
dust control techniques. For these purposes
its strength should be suitably increased
and the structure re-organised.

8. Teams of Indian experts consisting
of medical practitioners, scientific workers
and engineer/scientists should visit count-
ries where effective dust control techniques
are in use. Funding for this should be
provided by external international sour-
ces.

COAL MINES
Bord and Pillar Working ;

1. DPositive ventilation should be pro-
vided for all development headings when
they exceed 4* 5 metres in length including
those in Degree 1 mines.

2. A reliaber watec supply should be
available in all districts which provides a
xninimum flow of 50 litres per minute at
3 bars prensure at the end of the range.

SEPM CBER is, igai
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1. The lowest reasonable drum rota-
tion speed should be useu nn shearer
locden. The drum should have tIK
number of picks of the correct type which
should be kept in good condition.

2. Ventilation should be at the m"i-
mum level which can be obtained susbjKt
to a limiting velocity of 4m/sec over the

body of the mining machine.  ShcarCT
drums should be shielded from the
ventilation either by conventional curved
crawls or hinged dozer doors.

3. Every drum should have water
supplied to sprays on the vanes from a
feed pipe through the drum shaft. Water
should be filter™ at the entry to the fa«
and the supply should be such that 110
litres/min. flow (or 2 per cent by Wel%
of coal cut (18 litres/tonne) is availabl
at a flow pressure at the machine of not

less than 7 bars.

4. At least one trial should be carried
out with “parallel to the facc” water
infusion on retreat longwall faces.

5. In headings driven by mechanical
machines exhaust ventilation should be
the normal mediod of dust control.

6. In both total exhaust and overlap
systems the exhaust entry should be m
close to the face of the heading as practi-
cable and enough air should be extracted
to allow forward velocity around the ma-
chine of not less than 0-4 m/sec.

7. Dust filtration should be provided
with both exhaust and overlap systems.

8. The correct type of fan should be
used having regard to its duty. For long
ducting systems a fan capable of sustaining
a high pressure drop should be used.
It should have solid steel blades to avoid
problems due to erosion of the blades by
high speed dust particles. Where practi-
cable the fan design should allow the fan
motor lo be removed from the air stream
and when an improved pressi®e/flow
characteristic is required the “in-line”
radial type of fan should be used.

OTHER MINES

1. An effective external dust trap should
be developed for j>ercussive drilling suitable
for one-man operation and for use in
narrow headings.

ASBESTOS MINES ONLT

1. Membrane filter sampling technig”
and fibre counting should be adopted
and surveys, using this method, should be
carried out as a matter of urgency.
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2. Where there is a significant risk of
6hre inhalation, workers should wear cJean-
air fed hoods or suits.

3. An industrial vaccum clearoer.
operated by a woritcr wearing a clean-
air suit, fed should be used for cleaning
settled dust.

4. Tiac release of large quantities of
fibres into the open air should be elimina-
ted as soon as poaaible. A high eflSdency
dust removal system should be used.
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Promotion of Edacation Amoitg Trlbala

Name of Sh'me/Sector Rs. in lakhs
4594. SHRI MANMOHAN TUDU :
Will the Minuter of HOME AFFAIRS .
be pleased to state : 4. Horticulture . . . 60
(a) whether it is a fact that all possible 5. Soil Conservation 50
efTorts have been made by his ministry
for the promotion of education among 6. Educaticm . . . 105
tribals;
(b) if so, whether the proposal for up- 7. Sericulture (Including plan-
grading various sevasharm and other tation of Aijun & Asan trees
Residential type of schools meant for by Forest Deptt. for Sericul-
Harijans and tribal of various States is ture) o 40-
under the consideration of the Govern- .
ment; 8. Bee Keeping . . . la
(c) how many of scuh schools under 9. Minor Irrigation including
tribal and Rural Welfare Department of dugwells, lift irrigation and
various States are proposed to be given renovation of dcrelict minor-
Central assistance for the upgradation of irrigation Projects : : 80

those institutions; - .
10. Drinking water wdls (tribal

(d) the total amount of Central assis- hamlets) ... . 20
tance proposed to be allocated to Orissa )
for the year 1981-82; and 11. Animal Husbandry . . 2a
(e) the details thereof ? 12. Communications : : 50
THE MINISTER OF STATE IN THE 13. Fisheries . . . . 8
MINISTRY OF HOME AFFAIRS i
(SHRI YOGENDRA MAKWANA) : 14. Cooperation . : : 30

a) Yes, Sir. .. . ..
(@) 15. Administration, Monitoring

(b) State Government have proposals and Evaluation . . . 70
for Bgrading various Sevashrams and .
other residential type of schools meant (b) Programmes in Pockets of
for Harijans and tribals. tribal  concentration - 95-19
(c) Special Central Assistance is mot (c) Programmes for Primitive )
provided scheme-wise but as a block grant tribal group# . . . 30700

which can be utilised by States for
upgradation of the institutions having
regard to the total availability of fund and
priority of schemes.

Total . . 1148’ 19

(c) A sum of Rs. 1148-19 lakhs has been
proposed to be allocated to Orissa as
Special Central Assistance during 1981-82.

Know-How for Mannfacture of Hy-
drogen Bomb Acquired by Pak

4595. SHRI N.E. HORO : Will the

()  Details are given in the attached Mmister of DEFENCE be pleased to
statement. state :
Statemont (@) whether it is a fact that Pakistan
has acquired know-how for manufacture
Statement showing Scheme-wise tentative of hydrogen bomb; and
allocation of Special Central Assistance to ) )
Orissa for 1981-82 (b) if so, the reaction of Government
thereto ?
Name of Scheme/Sector Rs. in lakhs THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) Govemm<mt
(a) Tribal Sub-Plan 1981-82 are aware of Pakistans efforts to acquire
uranium enrichment and nuclear fuel
I. Economic Rehabilitation of reprocessing capability which would enable
Rural Poor ) ) . 400 her to assemble a nuclear device.
5. Health Measures ) ) 40 (b) As is well known, Government of
India are committed to the utilisation of
3. Crop Husbandry . . 40 atomic @BEQY for peaceful purposes.

Government are, however, alive to the-
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implications of Pakistan acquiring a nuclear
weapons capability. Government cons-
tantly monitor all such devclopmoits
which impinge on the security the
country aiKl take appropriate measures
for up-dating defence preparedness.

Big Hobscs entry ia (dMits Sectmv to
be allowed

4596. SHRJ S. M. KRISHNA : Will

the Minister INDUSTRY be pleased
to state :

(a) whether there is any proposal
munder consideration of Government to
allow large industrial houses to enter the

>core industries without having to undergo
the MRTP clearance;

(b) whether it is propped to amend
Appendix I of the Industrial Policy Resol-
ution in this behalf; and

(c) if so, the broad outlines of this
proposal and which are the core industries
which would be thrown open to the large
industrial houses ?

THE MINISTER OF INDUSTRY

AND LABOUR (SHRI NARAYAN
DATT TIWARI) : (a) No, Sir.

(b)and (c). Do not arise.

Redaction in the price of Imported
printing paper

AQYy. SHRI SANAT KUMAR MAN-
DAL/ : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have decided
to reduce the price of the imported prin-
ting paper;

(b) if so, how much per tonne; and

(c) the machinery provided by Govern-
ment to ensure that the benefit is passed
on to the consumer and it is adequate

THE MINISTER OF INDUSTRY
and labour (SHRI N /AYA"
DATT TIWARI) : (a) and (b). The
Hindustan Paper Corporation Ltd. which
has been entrusted with the distribution
of imported writing and printing paper
has recently reduced the selling price ol
imported writing and printmg paper
by about Rs. 300 per metric tonne.

(c)  Since the imported paper u being

distributed principally to actual consu-
jners directly by the Corporation throudgh
its own depots, without any intermedia
lies, the reduction in price has been
passed on to the consumers.
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Refngeca from Bangladesh

4598. SHRI VIRBHADRA SINGH ;
WiU the Miniiter of HOME AFFAIRS
be pleased to state

(a) the number of refugees who have
crossed over to Indiafrom Bangladesh
upto 31 July, 1981 ; and

(b) how they are being rehabilitated ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI YOGENDRA MAKW'ANA ) ;
(@) and (b). Nearly 3,500 Banglade”
refugees  (tribals from Chittagong HiU
Tracts  district) had crossed over to
Tripura since 27th June, 81. They aic
being housed in temporary camps.
The matter has been taken up, through
diplomatic channels, with the Govern-
ment of Bangladesh requesting for
creation oF condition conducive for early
return of these tribal refugees.

Dowry deaths

4599. SHRIMATI PRAMILA
DANDAVATE : Will the Minister of
HOME AFFAIRS be pleased to
state

(a) whether it is a fact that number
of dowry deaths in the county especially
in the capital has increased during 1980-81;

(b) how many cases of accidents by
burns have been received by different
hospitals in Delhi and how many of
them were of women ;

(c) have the Government issued any
directive to the State Government re-
garding unnatural deaths or suicide of
rhe young wives within seven years of
marriages ; and

(d) if so, what is the directive and

what action has been taken by them so
far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)
(@) and (b), The requisite information
is being collected and will be laid on
the Table of the House.

(c) and (d). Detailed instructions wer:
issued to all the State GovemmOTts
and Union Territory Administrations
on the subject on 22-7-r"o. A copy "of
the instructions issued is laid on the
of the House. The action taken is bemg
ascertamed.
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Statement

Crash
Unclassified

Wireless message

To: Home Secretaries All States and
Union Territories

(Except Delhi)
From: Home New Delhi

No. 1036/JSM/80 Dated: 22nd July
1980

SUBJECT DOWRY DEATHS (.) As part
of the drive to combat offences against
women comma action is required to
be taken to deal with the matter from the
executive side also in all cases of deaths of
young women {.) steps which have been
tried out and may be mtroduc” by you
as following (.) serious notice should
be taken by police ofall cases of attempted
suicide or death in suspicious circum-
stances of young married women during
the first five years of their marriage (.)
such  cases should be investigated by
Officers not below the rank of Dy. S.P.
(.) where postmortem is done such
postmortem should be by a team of two
doctors (.) disposal of dead body
without postmortem should not repeat
not be permitted except with no objection
certificates by police (.) further comma
police should not repeat not give no object-
ion crrtificate unless dead body has been
seen by parents or guardians or other close
relatives from the bride’s sides of the
family (.) request intimate action taken (.)

Sd/-
T.S. MURTY

JOINT SECRETARY TO THE GOVT.

OF INDIA
No.1036/JSM/80 Dated: 22-7-1980

Copy by post in confirmation to Home
Secretaries, all States and Union Terri-
tories.

Sd/-
T. S. Murty
Joint Secy, to the Govt, of India

Foreign agency involved in coun-
terfeit currency printingin Tirone-
IveU

4600. SHRI V. KISHORE CHANDRA
S. DEO ; Will the Minister of
HOME AFFAIRS be pleased to state

(a) whether any foreign agency was
involved in printing counterfiet currency
in Tirunelveli District in Tamil Nadu ;

and

SEPTE3£BER 16, 1981
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(b) whether a tedmical training institute
in Triunelveli district received more than
Rs. 1.5 crores anistauce from abroad ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
(a) and (b) . There is no information or
repOTt with the Government to show
involvement any foreign agency in
printing countereit currency in Tirunel-
veliin Tamil Nadu and receipt of more
than Rs. i.j, crores a«istance from abroad
by a Technical Training Institute in
Tirxmelveli Distt.

STATEMENT CORRECTING REPLY

TO USQ, No. 6208 df. 30-6-1980 RE.

FOREIGN FISHING TRAWLERS
APPREHENDED IN INDIA

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) : In "e
answer given to Unstarred Question-
No. 6208 in the Lok Sabha on 3o0th
July, 1980 regarding foreign fi“ng
trawlers apprehended in India some
incorrect information had been furnished
by oversight in-reply to Part (c) of the
Question. The correct answer to Part
(c) of the Question is as under which may
be replaced for the answer given on 30th
July, 1980:-

(c) “According to the then preva-
lent practice, unauthorised foreign
fishing trawless were apprehended
by the Coast Guard and the Indian

Navy and then let off with a stern
warning not to enter our exclusive
economic zone again. As no pro-
secution has been launched against
these vessels, the question of
realisation of fines does not arise”.

2. It may be added that the Terri-
torial Waters, the Continental Shelf,
the Exclusive Economic Zone and other
Maritime Zones Act, 1976, was passed
by the Parliaments on the 25th August,.
1976. As the concept of Exclusive Eco-
nomic Zone and other related matters
were under active discussion in the United
Nations Conference on the Law of the
Sea at that time, policy decision was-
taken that the poaching vessels would
be apprehended and then let off after
a Warning to remain outside the Exclusive
Economic Zone. No arrests were to be
made. This was the procedure obtaining
on the 3oth July, 1980. Handing over the
apprehended trawlers to the local police
for prosecution wai started only subse-
quently after empowering the Coast Guard
personnel to exercise certain powers
under the Criminal Procedure Code and
after notifying the places of trials of
offences under the Maritime Zones Act,

1976.
3. Action for correction was initiated
as soon as the incorrect information came:
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to notice in consultation with the Naval
Headquarters and Coast Guard Head-
quarters.

STATEMENT CK)RRECrriNG RE-
PLY TO 456 No. 40905 DT. 18-3-1981
RE. ALLOCATION UNDER TRI-
BAL SUB-PLANTO ORISSA DUR-
ING FIFTH PLAN

THE MINISTER OF STATE INTHE
MINISTRY OF HOME  AFFAIRS
fSHRI YOGENDRA MAKWANA): In
answer to Part (b) of Unstarred Question
No. 4095 answered on 18-3-1981, the
fdlowing was stated:—

"The amounts spent in ITDAs/TDAs of
Koraput District out of special Central
Assistance during 1976-77, 1977-78,
1979-80 were respectively Rs. 41,42,00,
Ri. 1,06,63,000 and Rs. 1,73j43»0°0-"

The figure Rs. 41,42,00, occuring in the
above answer be substituted by the figure
Rs. 41,42,000,

The typographical error in the reply
came to notice only when the figures were
re-checked with the ITDA-wiae details
in connection with fulfilment of the Assura-

nce given and, hence, the correction could
not be made earlier. The delay is regretted.

{Interruptions)

SHRI C T.DHANDAPANI (Pollachi):
Sir, I wish to make a submission....

{Interruptions)

N szmprr 50n I 1

MR. SPEAKER: Order please. I have
allowed Shri Dhandapani.

12 hrs.

SHRI C.T-DHANDAPANI: Mr. Speake,

Sir, I gave a Calling Attention Motion
about the situation in Tamil Nadu where
there is no fundamental right. Sir, there is
no fundamental right therfc. The State
Government is curtailing the liberties of
the ordinary citizens.

The normal movement of common
masses is completely stopped by the State
Government.

MR. SPEAKER: I am not discussing
the Galling Attention Motion.

{Interruptions)

Not recorded.
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SHRI C. T. DHANDAPANI: This
is the positian. We had already given an
aHjniirnm mt motion. That has not been
allowed saying that this was a State subject.
The life and property of the party people
are in danger. Where have we to go for
protection? Many times the State sutyects
hud been discuss” in this House- “More
than 10,000 people were arrested.

MR. SPEAKER: No, I cannot allow
it. My hands are tied.

SHRI C. T. DHANDAPANI: Some
Members of Parliament were also arrested.

MR. SPEAKER: No.

SHRI C. T. DHANDAPANI: It was
anmounced in the House that some Members
of Parlianaent were arrested. But more had
been taken into custody. Two or three
Members of Parliament had been taken
into custody by the State Government.
Wc have not received any information so
far. I want to know from you whether
you have any information from the State
Government apart from the 5 Members
of Parliament, because we do not know
about their fate. {Interruptions)

MR. SPEAKER: I will come to you.

SHRI K. MAYATHEVAR (Dindigul:
What has happened to the five Members
of Parliament who were arrested ? In Tamil-
nadu, 10,000 workers of DMK were arrested,
illegally. They were beaten up and
assaulted by the police--—--{Interruptions)
Mr. Karunanidhi, who is {Interruptions)..

MR. SPEAKER: Not allowed.

{Interruptions)

MR. SPEAKER: It is a State subject.
Mr. Vajpayee.
{Interruptions)

MR. SPEAKER: I have caUed Mr.-
Vajpayee.

{Interruptions)

MR. SPEAKER: Whatever they say,-
nothing will go on record without my
permission. Without my permission, do
not record anything.

{Interruptions) o

MR. SPEAKER: I will call one by one.
Do not worry. ;i had allowed only Shn
Dhandapani. Then I had disallo wed him,
I have now al’owed Shri Vajpayee.
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{InUmA"lions)

MR. SPEAKER: I wiU caU you. Plcaie
sit down.

fArimfavR A A A

RHTT A SEMJT ITT . o o

?ft OrATA : MK\ fArt-
I %{iq 5rfrr A
I 1

MR. SPEAKER: What do you want
to say?

tAriTTTe t iTf
Nar % fAmrrain:
A3Tnr?rr ?nn: A A
'"Nqr M ?

MR. SPEAKER: Not allowed. 1T will

Iive my ruling also which I have got.
have got one notice from Mr. Parulekar
and one from Prof. Dandavate regarding
4:hi3 thing.

SHRI ATAL BIHARI V>yPAYEE:
You first listen to us. {Interruptions)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Regarding this thing, I am on
a point of order. I need no permission from
the Chair. ({Interruptions)

MR. SPEAKER: Not allowed.

SHRI BAPUSAHEB PARULEKAR: I
.am on a point of order.

MR. SPEAKER: Not allowed.
{Interruptions)

MR. SPEAKER; You have to listen to
me first.

SHRI BAPUSAHEB PARULEKAR:
*You want to shut us out.

{Interruptions)

MR. SPEAKER: I want to say certain
*things. You must listen to me.

SHRI BAPUSAHEB PARULEKAR:
No, Sir. {InUrruptions)
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MR. SPEAKER:T am telling someing
about Prof. Dandavate and Mr. Paruleka r.
They have given me noticea.

SHRI BAPUSAHEB PARULEKAR:
I do not need your pcrmiaion to raiK my
point of order. {Intem”tions) Why don t* u
give us a patient hearing. I am on a diffe-
rent point altogether.

MR. SPEAKER: No.

If anything
happens afterwards

{Interruptions)

SHRI BAPUSAHEB PVAULEKi”: 1

need no permission to rjilae my pomt of
order.

MR. SPEAKER: Mr. Partdekar "d
Prof. Dandavate had given me something
in writing and Mr. Gupta also.

SHRI BAPUSAHEB PARULEKAK:
Kindly consider my point of order that
I am going to raise. For that I do not require
your permission.

MR. SPEAKER: You require my
permission.

SHRI BAPUSHEB PARULEKAR:
I do not require your permission.

MR. SPEAKER: Parulekar, you re-

quire my permission very much as long as
I am in the Chair.

SHRI BAPUSAHEB PARULEKAR:
No, Sir. I have not made myselfvery clear.
Kindly listen to me. Kindly read " Rule
276. {Interruptions) Kindly bear with me
for a moment. Tread rule 376. {Interruptions)

I read Rule 376. There are

two
kinds of points of order.

376. (1) A point of order shall relate to
the interpretation or enforcement
of these rules or such Articles of
the Constitution as regulate  the
business of the House and shall
raise -a question ~ which s
within the cognizance of  the
Speaker.

(2) A Point of order may be raised in
relation to the business before tHe
House at the moment:

Provided that the Speaker may per-
mit a member to r” a pomt
of order during the mtCIval
between the termmation ot one
item of business ~d “the
commencement of another u it
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rclata to marintenance of order in

or vraagBmefit of business before
the Home. ”

VIR. SPEAKER : Haw vou read it
ppoperly ? ‘

SHRI BAPUSAHEB PRULEKAR :
Yoi, Sir.

MR. SPEAKER ; What docs it say?
‘Provided  Aat the  Speaker may
permii’.

SHRI B.APUSAHEB PARULEK.\R
TTiat ia exactly what I am saying. You
arr Dot listening. Why don’t you listen
to me ? Kindly refer to the Proviso.
Kindly understand.

MR. SPEAKER ; I understand every-
thing'.

SHRI BAPUS.\HEB P.ARULEKAR :
“A pwint of order may be raised in rela-
tion to the business before the House at
tlic moment”. So a point of order ha*
to be raised in connection with the
buiiaess before the House. There ia
............. ( IjiterTuptions) )

MR. SPEAKER  There is noihing.
What is that jx)int of order business before
the House ?

SHRI B.APUSAHEB PARULEKAR :
Beca'Ue you are rising just now to give a
ruling on a breach of privilege. It
is "with refeience to that , that I have a
right to raise a point of order.

MR. SPEAKER : Nothing on that
point. Out of ordei'.

SHRI BAPUSAHEB PARULEKAR
The question of privilege. I will read
out from May’s ... {InUrruplims)*

MR. SPEAKER : Don’t record any-
IhtBg.

Mr. Parulekar, You give me notice.
Please sit down. Please resume your seat.
{Interruptions)*

MR. SPEAKER : Not allowed.
(Interruptions)*

RE. QUESTION OF PRIVILEGE

MR. SPEAKER : A question of pri-
vilege takes jffecedence over other matters
a.ad. therefcffe it has been provided in our
Rula that such a question may be
OBly raised with the concoit of the Speiker.
Ttm duty cast on the Speaker is to sec
whether a case lias been made out
{Interruptions)

» Not recorded.
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SHRI K.P. UNNIKRISHNAN ;
(Badagara): a prima facie cmee.

NfR. SPEAKER : ... .(or a matter
to be given such a precedence. I
observed in the House on 8 September
that if there were any other
documents or e\'idence the Members wTre
free to adduce the lame by wav of
furdier notice under Rule 222 and I am
prepared to examine these notices in thr

iisht of Rules, precedents and  past
rulings.

As adequate opportunity had already
been given to Members to bring to notice
any additional matter having any bearirf
on tliis privilege issue, the question of
allowii™ any further submissions to be
made in the House do« not arisr.

Incidentally, in tlie House of Commons,
U.K., following the report of the Com-
mittee of Privileges of 1976-77 it has been
decided that question of privilege would
not be raised directly in the House, but
only after the matter had been gone into
by tlie Hon’ble Speaker there and consent
communicated to the Member conca'ned.
In fact, the report of the Privilege Com-
mittee goes on to state that :

‘If Mr.Speaker decided against giving pre-
cedence he would inform the Member
by letter and it would not be in ord-
er to reaise the matter of precedence:
with him in the Chamber.’

PROF. MADHU DANDAVATE(Raja-
pur); You create a pi-ecedent. It will be
quoted in the House of Commons.

SHRI K. MAYATHEVAR: Sir, I am
on a point of ordei.

MR. SPEAKER; Not allowed.

{Interruptions)*

MR. SPEAKER: I will give the ruling.

On 7 September; 1981 while giving my
ruling on the question of privilege sought
to be raised against the Minister of Finance,
Shri R. Venfeataraman, for allegedly mis-
leading the House on September 2, 1981,
I had observed that on the basis of facte
adduced before me, 1 was convinced that
there was no attempt by the Minister of
Finance to mislead the House, mtich less
deliberately...........

{Interruptions)
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MR. SPEAKER: Tlesuir nrdcr. Pie»c
nrdcr.

{fnitrrnplbni)

. .much leii dcliborAlcly, while rcplyjnfi
to die clarificatory quciliona on the Calling:
Attention on 2 S~tenibceri 1981.

SHRI GEORGE FERNANI>iiS
(Miua(brpur) 1 What i" thf IVivilrgea
C'ommittee luppoied to do ?

MR. SPEAKER : I had accordingly
withheld my consrnt under Rtile 222.

On 8 Ssptembcr, 1981, I liaU obiKsrved

that ths noticei wcie under 222 and
the duty placcd on the Speaker vnu to
«o whether a primf fact* had .bem

made out for the matKt being given priority
to be raised ai a qucadon of privilege.
In thii respect the Chair has to be guided
by rula, precedenU, rulirtgs jriven earlier
on the flubjecl and it wa» in the light
thefeof that 1 had given (he ruling on 7
S"tember 1981 but I had stated that if
ihcM were any other documents or evidcQce
the Mem'beTB were free to adduce the samf:
DT way of fijfther notices under Rule .222
and t was prepared to examine t"oe noticcs
in the light of Rules, precedent* and past
rulings.

I have received further noticci? and
communicationa from Sarvaahri George
rcrnandes, Harilteih Bahadur, K.P.
UnnikriAnan, Madhu Dandavate,
Safyasadhan ChakEaborty;j Indrajit
Gupta, Chitta Basu, Atal Bih”i Vajpayee,
Rain Vilas ?Mwan, Sadsh Agarwal, Som-
nath Ghatterjce, Rashid Masood and
Ajit Kumar Mehta.

It may be pertinent to recall that tlic
Finance Minister Shri  Venkataraman,
liad said by way of clarifications in res-
ponse to the queries raised during the
Calling Attention on 2 September, 1981,
that :

“ . .Ordinarily, the Prime Minister does
not allow her name to be associated
with any such trust or anything
lilce that. Generally wlien people ask
for such perrmssion, she dpes not
give. In this case, b” ujc they said
that it is all for the pia'pose of doing
a great deal of service—ishe did
not agree to her name
being put in—she only agreed to
the Ejects. Thereafter, when her
name was being xjsed, she said
‘Please take it away’. And in de-
ference to her wishes..”

“l am informed on very reliable au-
thority that the Prime Minister
did not inaugurate this..”

PROF. MADHU DANDAVATE
That authority was very unreliable.
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MR. SPEAKER : One of tIK oovr ptnnu
made out by a numbs- of Ma’bcn is
that the photograph as publiafaed in
Len a Govflrnment et MahanAtra
publication, dated 16-10-1981 show* iwo
documenti being sign«i by the Prime
Mtoiiter p«d not ooe as diown in oome
other photographs published in newi-
papers which bad been enclosed by the
Memben with thier earlier notices of bKcadi
of privilefB asainst dac Einanoe Minbttcr.
'fhey also have draw'n spedHc attentiDB to
the caption of the photograph as published
in Zook Rajya* >A Gownment of Maba-
raihtra publication, etc. thAt liw: Prime
Mioisrtf was signing a *um w t giving
Iier conscnt to the Trust being named after
her. They liad also referred to the aeivi-
paper reports that the Prime Minislrr
iiad consented to the Trust bci” nasncd
after her. The Minister of Financc to
whom the matter was referred has furniihcd
in rg>1* a mrox cow of the soGvnd docu-
rnc(t sigaed by the ftimc Minister as well
as its original. The second diocument is
in English and states :

“1 am happy to associate myself with
the Pratibha PralisHthan, Malia-

rashtra.”

ETOn the second docunrent relied on in
support of the privilege motion, docs_not
contain the words “Indira Gadhi PratiHia
PratislrthaTi” .

Some Members havealso asserted Ihat
the word ‘Sahabaghi’ in the  Marathi
document signed by the Prime Ministw
should be translated to mean to ‘partici-
pate* or to be a “co-partner*.

Xhe English version of the document as
now furmahed by the Finance Minister
clearly indicates Aat e was only happy
to associate herself with the DPratibha
Pratisht"n, Maharashtra and *Sahab~
hag? in this contcxt could appropriately
be interpreted to mean = ‘associadon'
rather t1” being a ‘co-partner’. ’

It has also been stated by a Member
that the fiact that the Prime Minister
desired at a later stage that her name
might be dropped from the name of the
Trust meant that" She wtis aware that the
Trust waws really named after her. In
this connection, the Minister of Finance
has stated

“It has never been stated by me that
the Trust was not heing caJled Indira
Gandhi Pratfhaia Pralishthan.
VWvaft in fact has b«n stated 1"
me is that the Pi“me Minister did
not give her consent to the use of
her name in the name of the Trust.
I have also never stated that die
did not become aware of this fact.
In fact, I have m)'self stated :
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'thcraKAcer wfano her namQ was wusnl
ithc faki, pIraM take it away*.”'

.y far as mcmioa of Indira Gooclhi
Fcaiibha Pratiihihan in the captions
pubUihed in  che ncwspapeni or in
Maharashtra ~Govemmen.t publications
or c\"en in letters writtrn by tome oflicials
of the Kfaharashtra ~ Govcrnnjrnt  or
olficc bearers of the Trust or arrounts niain-
taiaed with banks or issue oC cheques or
stibnaitsions inade to authorities etc. arc
coaocIDod. these cannot be lakeii as con-
rlujdve evidence qf the alb™acion that the
IVime Minister agreed to the Trust being
called Indira Gandhi Pratibha Prati”hthan.
In the ahscnoe of any dircci evidencr of
a <locument signed by tbe Priinc KfitiiMcr
and within the knowledge of the Finaucr
Mimsber on 2 September, 1981 when he
made the observations in the House,
the charge tliat the Finance Minister has
flcUf»erately mhlrtl the House, cannot
be sustained.

PROF. Kf"DHU DANDAVATE
What about ihc charity CoramisaiontT ?

MR. SPE\KER : No positive
("\'idence ha's also been produced by tlue
\lenibei*s in support of their assertion
thal the Prime Minister had inaugurated
the Trust. In fact, there could be no
qjuesiion of its befnsf inaitgurated on 1lth
October,. 1980 ax the deed concerning the
Trust \vis registered only on 18 November
19S50. The Chief Minister of Maliarashtra
has clearly stated in his lettrr of 5th Septem-
ber 1981 to the Ftnanre Minister that
"ihe Prime Minister did nol inaugurate
the Maharashtra Pratiliha  Pratishtlian.

SIIRI ~GEORGE  FERN"VXDES :
Ho\v do you say that ? {Inlmuptwu)

MR. SPR'VKLER : As I said, the ques-
tion that I am called upon to decide as a
Presiding Officcr is whether Shri R. Veii-
kalararnan, Finance Minister, had deli-
berately misled ilie House while replying
to tlie clarificatory questions on 2nd
September 1981. To this my reply re-
mains the same, namely, that I am con) in-
ced that he did not mislead tlie House, far
less deliberately.

I am, tlierefore, unable to give nay con-
sent to Ihe notices under Rule ?-27 against
Finance Mirtister, Shri Venfcataraman.

ilnt/mptions)

BHADRA 25, 1903 {SAKA)

of Priuilcffc ago

MR. SPEAKER : Nothing ffoes on re-
cord without my permission.

(Intermplitfni)

MR. SPEAKER : I have also received
notice* of Quadoii of privilege from
Sarvashri Jyotirmoy  Bosu, Geofte
FAmandes, Harrkesh Bahadur, Ntrm
Gbofh, Rashid Maaood, Ram Vilas
\\-an and Jaipal Singh Kashx'ap aafsmst
Shri Arun Shourie, Executive Editor of
the Indian Express for a report published
under his name in the Indian Expun dated
4 and 12 September, liffil irspertivelv
containing reflections on Shri R. Venka-
taraman in respect of certain remarks
made by hi*n in the House on 2nd Septrm-
ber, 1981.

I have considered these notices io die
light of precedents, both in India and in
the House of Commons, UK. It vrmlId
be pertinent to recall the observali* v nf
the Committee of Privile”™ ix. the Dmiv
Mail case rf 1948 of the House of ComniDn';,
UK and the cases of Shri M.O. Madiai
and Times of India in our own House
where the Committee of Privileges obse»-ved
that it is not consistent with the dignity
of the House to take notice of every ease
which may technically appear to constitute
a breach of privilege.

Having regard to these prcccdents and
the facts of tlie case, I think that it is liardly
a mjitter which should attract the attention
of the House.

I do notj therefore, niy consent to
this matter also being raised under rule
222.

On similar grounds, I diiaUow notices
at question of privilege given by Shri
Harikesh Bahadur, Shri Somn”th Cha-
tterice, Shri K.P. Unnikrishnan and Shri
Rain Vilas Paswan against Shri Krishan
JAnt for allegedly casting aspersions on
Parliament in a press statement, published
in newspapers on 14 September, 19S1.

{Inkrruptlons)

PROF. MADHU DANDAVATE
This ruling ouly covcts  Interruptions)

MR. SPEAKER : You can discuss aiiv-
thing else. But I am only conccrned widi
whether the Finance Minister misled

the House or not.

{Interruption)
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12 oo hrt.

PAPERS LAID ON THE TABLE
NonriFicATioN iwdrr Hind Cyclk Ltd.
AND SkN RALFfOH Lt D. (NATIONALISATION)
Aot

The Minister of State in the Miaistry of

Indmtry (SHRI CHARANJITGHANANA) 1

Sir, on behalfofShri Narayan Datt Tiwari,
I b'g to layon thcTableacopy of the Hind
CycIM Limited and Sen-Ralrigh Limited
ANationalisation) Administration of Fundn
Kiiles, 1981 (Hindi and English versions)
publijihed in Notification No. S5-O. 66a(E;
in Gazette of India dated theaist August,
1981, under aub-aection (3) of section 31
of the Hind Cycles Limited and Sen Ral-
eigh Limited (Nationalisation) Act, 1981.
[Placed in Library. See No. LT-2823/81.]

N otification under Indian ELEcTRicrr\’
Act, \nnx;al Report op Damodar alley
Corporation for 1979-80, etc.

THE m in istr y OF STATE IN THE
ministry of energy (SHRI
VIKRAM MAHAJAN): 1 beg to lay on
the Table: —

(i) A copy of the Indian Electricity
(Amendment) Rules, 1981 (Hindi
and English versions) published in
Notification No. G.S.R. 461 in
Gazette of India dated the Qth May,
1981, under sub-section (3) ofsection
38 of the Indian Electricity Act,
1910.

[Placed in Library. See No. LT/
2824/81].

(@) (i) A copy of the Annual Report (Hind i
and English versions)of the Damodar
Valley Corporation, for the year
J979"80 along with Accounts and the
Audit Report thereon, under sub-
section (5) ofsection 45 of the Damo-
dar Valley Corporation Act, 1948.

(ii) A copy of tlie Review (Hindi
and Eglish versions) by the Govern-
ment on the working of liic
Damodar Valley Corporation, for
the, year 1979-80.

(3) A statement (Hindi and English
versions) showing reasons for delay in

laying the Annual Report and Accounts

of the Damodar Valley Corporation
for the year 1979-8o0.

[Pleaccd in Libi-ary . See No. LT/
2825/81.]

(4) A copy each of the following papers
(Hindi and English versions) under
sub-section (i) of section 619A of
the Companies Act, 1956: —

(i) Review by the Government on the
working of the Coal India Limited,
Calcutta, for the year 1979-80.
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(ii; Annual Rrport of the Coal Iudii
Limiied, Calcutta, for the year 1979-80
along with the Audited Accounts and
Ibe conupcnti of the  Comptroller
and Auditor General thrreon.

(5) A statement (Hindi and English
version) showing reasons for delay
in laying the pap>ers mentioned at
(3) above.

[Placed in Library. See No. LT-
2826/81.] .

(6) (i) A copy of the Annual Report
(Hindi and English versions )  of
the Power Engineers Training
Society, New Ddhd for the year 1979-
80 along with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Government
on the Working of the Power En-
gineers Training Society, New De'hi,
for the year 1979-80.

(7) A statement ( Hindi and English
versions) sliowing reasons fur delay in
laying thr Annual Report of  the
Power Engineers Training Socicty,
New Delhi, for year 1979-80.

[Placed in the Library. See No. LT —
2827/81. |

Notifications undkr Arms ACT and
UNDER Foreign Countridition (Re-
gulation ) Act. ,

THE minister of STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI  YOGENDRA (M.MCWANA):
I beg to lay on the Tabic

(1) A copy of the Arms (Amendment )
Rules, 1981 ( Hindi and English ver-
sions ) published in Notification JMo.
G.S.R. 703 in . Gazette of India
dated the ist August, 1981, under sub-
section (3) of section 44 of the Arms
Act, 1959. [Placed in Library. See
No. LT-2828/81.] [ ]

(2) A copy of the Foreign Contribution
(Regulation) "Amendment  Rules.
1981 (Hindi and Englisii versions)
published in Notification No. S.O.
6i5(E)in Gazette of India dated the
3oth July, 1981, under sub-section
(3) of section 30 of the Foreign Con-
tribution (Regulation) Act, 1976.

[Placed in Library. See No. LT-2829/81.]

Notifications under Ali.-India Services

Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMEKT OF PARLIAMENT-
ARY AFFAIRS(SHRI P.VENKATASUB-
BAIAH): I beg to lay on the Table a copy
each of the following Notifications (Hindi
and English versions) under sub-section(2)
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af’lection 3 of the .\l India Sem’iccs Act,

"1) The Indian Administraiiv'c Scrvicc
{Fixation of Cadre Strcngtli) Four-
teenth  Amendment Regulations,
1981, published in Notification No.
C.S.R. 788 in Gazette of India dated
the 2gth August, 1981.

(@) The Indian Administrative Service
(rixation of Cadre Strength) Fifteenth
Amendment Regulations, 1981,
published in Notification No. G.S.R.
808 in Gazeite of India dated the 5th
September, 1981.

(3) The Indian Administrative Scrvicc
(Pay) Tenth Amendment Riilrs,
1981, published in Nolifkaiion
G.S R. 8og in Gazette.of India daifd
the 5th September,; 1981.

(Placed in Library. , No. LT-8830/51)

ia.23 hr* [

MESSAGE FROM RAJ\'A SABHA

SECRETARY; Sir, I have to report the
follo>ying message rcccjved from the Sec-
rctary-General of Rajya Sabha;-

“In accordancc with tlic provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha,l am directed to return
herewith the Approj*iatidns (Raihvays)
No. 5 Bill, 1981, which was passed by
thcLok Sabha at its sitting held on the
8rh September, 1981, and transmitted to
the Rajya Sabha for its recommendations
and to state that this House has no recom-
mendations to make to the Lot Sabha
in regard to the said Bill."

12.34 hrs

COMMITTEE ON PRIVATE MEM-
BERS” BILLS AND RESOILUTIONS

Twenty-ninth Report

SHRI G. LAKSHMANAN (Madras
North): Sir, I beg to present the Twenty
ninth Report of the Committee on Private
Members” Bills and Resolutions.

13.25 hrs
ARREST OF MEMBER

MR. SPEAKER: I have to inform the
House that the following wireless message
dated 15th September 1981, addressed to
Ibe Speaker, Lok Sabha, has been received
from the District Magistrate, Ghazipur, UP,
today:

iISAKA)

Re. Qucstiorvs
o/ Privilege
"Shri Rajnath Sonkar Shastri, Member of
Parliament aixestrd uiklcr section 151,
Gr. P.C. by police of Policc Station
Kotwali, Ghazipur at 3 P.M. today
on 15-9-81 in Collcctorate compound,
Ghazipur and kept in District Jail,
Ghatipur. under orders of the Suh-
Divisional Magistrate, Ghazipur.”

234

RE QUESTIONS OF PRIVILEGE —Qm(rf.

{Interruptions)

SHRI BAPUSAHEB PARULEKAR :
(Ratnagiri) You cannot deprive the House
ofits right. You cannotusethe House as
your Ghamberl am sorry to say that. Your
decision is illegal---—--it is an ex Party
decision, it is an illegal decision____

{Intemipttons)

.. It is not befitting for the hon.'Chair
of this August House to Lndidge in this-
Therefore, I am sorry we are walking out-

: Mg Efftf

: SHRI BAPUS\HEB PARULEKAR:
Why. you have not allowed us to make our
submission” Sir ? This is the way you arc
going to

{Interruptions)

MR. SPEAKER: I am only concerned
with the privilege.

. {Interruptions).

SHRI ATAL BIHARI V/APAYEE:
Sir, today I am in possession ofnew evidence.
How do I discuss this? Will you allow us
today to give notice of a new motion?

MR. SPEAKER: Now the matter is
closed.

{Interruptions).

{At this stage Shri Bapusaheb Paritlekar and
some other hon. Members left the House)

{Interruptions).

SHRISATYASADHAN CHAKRABOR-
TY (Calcutta South):.. Mr. Venkataraman
totally misled the House.

{Interruptioiis)
MR. SPEAKER: Now Mr. Tytlcr.
SHRIJAGDISHT\"TLER (DelhiSadar).

Sir, two days back I have given a Call
Attention notice on Jamshedour riof.-».
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[Shri Jagtlish Tyller]

Ycitcrday Mr. Deputy-Speakcr said that
fir would give a ruling today. But wc want
full discussion on this.

(/nterruptions)

MK.. SPEAKER: Galling Atlcnlion
nniicps arc undrr consideration, Mr.Tytler.

(InUrrupiion’s).

Vit q O, (n?™)
irtjciiT 193 i84 %
frrr 0T [

MR. SPEAKER :
under consideration.

They arc also

SURE MALIK M. M. A. KHAN: I
want full discussion. V I » APT

N%irr 1 A A

[Interruptions).

MR. SPEAKER: I am sorry I can’t
hear you. [

SHRI K. M. AYATHEVAR: Sir, I am
on a point of order under Rule aag.'llic
1Mu. Moittbers of this house, Mr. Aijunan,
Mr. Palaniappan, Mr. Kulandaivelu, Mr.
Nagaratnam and Mr. Kandaswamy were
illegally arrested and detained and were
assaulted, and we do not know the wher-
alMUla of these Members- 1 do not know
whether they are in safe custody or arc dead.

MR. SPEAKER: We have already
informed the House.

SHRI K. MAYATHEVAR (Dindigul):
I appreciate that but...

MR. SPEAKER: I have already in-

formed the House about the arrest of five
Members.

SHRI K. MAYATHEVAR: Therefore,
we want to know the place of their deten-
tion and the position regarding their
safety.

SHRI INDRAMIT GUPTA (Slsirhat) :
Sir, you have given your ruling. There is
no question of disputing your ruling or
clialienging your ruling, I wish to say one
thing.

MR. SPEAKER: About this ruling no-
thing could be done.

**Not recorded.
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SHRI INDRAJIT GUPTA: Not about
your ruling. The inattcr on which you
ilave ghP(D yobr ruling ii diipneid of by
your ruling u far as the rules go. But I
want to make one mbmi-wion Ijcfore I
go out.

MR. SPEAKER: VMiy should I lisico?

SHRI INDRAJIT GUPTA: This House
has been in tumknl for fcveral day* and
the leader of the HouMr.............

MR.SPEAKER:No. Sir. Nothing about
thi«. Not allowed. Now Mr. Woj nik.

{Interruptions)**.

{Shri Indrajit Gupta then U]Jl the Home)

SHRI K. LAKKAPPA (Tumkur) : While
he isgoing outheis ouibing ccrtain remarks
It amoimts to contcmpt of the House.
Will you kindly initiate proceedings against
the Member? I vmant cBtrgorica] reply
from you. It is a contempt of the House.
Is it not derogatory Vo the ruling of the
Speaker? There is a convention. T"ey are
not cxpected to defy the ruling af the
Speaker.

{Interrvplions)

SHRI JANARDHANA  PQOJARY
(Mangalocl: Oh the Ruling an Opposition
Member walked out. ITte same position
also occurred in 1958. 1 may bf permitted
to read our:

“Mr. Speaker: Order, order. I am going
to charge him for conteoipt of this
House. "Hw bon. Member may take
care, I warn him. Hon. Members
evidmtly think they can do anything
with me. Hon. Members must know
tlmt I have got the right to dccide one
way or tlic other; wliwvcr sits in this
Chair has got that rij*t under the
Constitution. Hf hears both sidrs, and
after hearing both sides he must say
‘yes’ or ‘no’. Hon. Members who want
to say “Ido not agree”.—they may or
may not agree-may keep that to them-
selves. He cannot protest like that.
If he protests it is contempt of the
House, contempt ol the Speaker. I
am giving this warning. This is the
first imprc”s'on Hors Membeii can go
out of mis House if they like; I have no
objection and I cannot prevent them.
But if, while going, they say “I do
not agree with your order; your order
is illogical or improper, I protest” —
this is an absolute violation of the
Rules or Procedure, itis a contempt
of the House and the Speaker, and I
cannot tolerate it ({intefinpliens) Hon.
Members can go if they so like.”



Govt.’s reported
Sim K. R. Puri’s Report on

bo. this is very dear. Hon. Members can go
if they m like. But they have made »orat
Affwrnoru.

MR, SPEAKER: It ii all ri*t. They
gone afecady.

There ia nothing on record. Without
By pcnrriaiion there is nothing on record.

Mr. Wasnik.

13.27 hrs

CALLING ATT?a"TION TO MATT"
or URGENT PtfBUC IMPORTANCE

Governments reported dicision on Shri
KJBL- Pur’areported on sale of Gold by
auction in 1978,

SHRI BALKJaSHNA RAMCHA"DRA
WAiNiK (Buldlwna): I call the attention
of the Mininer trfFiawicc to tb« following
matter of uegenc puWic importince and
I sequBfli that he may malec a sUtement
thereon;

“The reported decision taken by t”
Govenuaent on tho Report o1 Sltfi
K. R. Puri on the sale by auction in
1~ ' of gold hcM on Government
Abcwuit.”

TH3B MINISTER QF
fSHRI1 R. VENItATANCAMAN):
1 do not know whether they have waited
out on this item. ({Interrupttom)

SHRI ERA MOHAN (cQirabatpre0 I have
given a Gall aXlention oa the subject

MR. SPEAKER: That is under my
consiAerafion. Gall atienlion motions arc
not discuned here.

{Inttrruptions)
MR. SPEAKER: No. We shall see.

THE MINISTER OF FINANCE
(SHRI R: VENKATARAMAN) :
Mr. Speaker, Sir, Pursuant to the then
Finance Minister’s Budget announcemeat
mon 28-2-78, the Reserve Bank sold on
behalf of the Government a total quantity
of 12.956 tonnes of gold in 14 auctions

bctwmx May and Octobcr, 1978 for
Rs. S4.5 croros.
Sevxrai  allegations had been made

on the Floors of both the houses, in  respect
of auctions and there had been
pcftbfcint demands for an enquiry into
the safe of "Id by the Govta?unent m
197 «. Accocdingly. the  Govmiment
appointed on 17-5-1980, Shri K.R.

torriMI' Governor, Reserve Bank of India,
to examine die various policy and pro”-
dural  aspecti relating- tothe sale by
auction in 1978 of«old held on Govern-
ment acoouat and to advise the Govern-
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dediion on

sale of gold by auction (CA)

ment m to the ftjrther course of action
to be taken in tho light of his findings,
Shri Puri’'s Report was recri\rd on

On a preliminary examination of tlir
Report, it waj seen that it covered a wide
area and there were a few Mpocta on

clariScaijanB had to be sought
from the persons ooncemed. A Gnnp
IlIf Cabinet Minhtera ixmiiting of tl;c
Finaaec Miaistoc, Miniiler of External
Afiairs, MiniMcr of CoinmecGce
AUR»UT of IMV, Jusiiwt & Ojcopany
Affairs, was cooiBitutBd to go into *
niattiiT and indif*e the course of action
tsi lie' taken oh flic Report. Tlie Cabhiiiet
G»up hai h” a number 6f mecttnfs
aqd iiir Rrport is \mdcr acthr cxamiha-
tiott.

In para 1.5 of Shri K.R. Puii’s Report,
it haB"bca> itaed< that in wiriA' of the
itdker«« liAUliQcu under which he had
to iterit, lh« GovcTTMBent may like to
piMiue' th« matter indicated- by him
in paVh 14.7 «f Rbpoit thwBgfe tlie
cottecrhed mtstKsrrlies.

In pftffu 14.5 to 14.7. it U »"t<4 «bat
on mQuirv ii has L*pm noticed that the
sale t£,SA tAnw* of gold vali|«l ,at R».
17(4 croNt bad hc9n skown asiifui ilOl
biddpp o«t’of above meutionea quan-
tily.ol; gpid afOMnel, 4 tew wofiiW valued

atRa. 26.7. crores was financed A a

ofl*A»"*'tonnes ef gold valu<*d at Rs.
IQ.7 croroi NN&s purchased by the bidden
finances procured by ffitm.
THe: syndicate made a dliwt purchase
of 0.17 tormo of gold valued at Ra. 1.14
crores by partidpatin|f in the auctions.
It ~ Dbeen obj~ra'ihat the fin/cing
by tfiiC gyni®c*e was made poasiMe by
the active connivance and afflistance
of a grbm> of finauciatty strong and power-
ful burfion morchants of Bombay. It is
ac,cordingly stated that a prima facie
strong suspicion is crcated that the 1101
bidders had been mere name lenders in
relation to the piu-chase of arovuid 4 tonnes
of gpld valued at Rs. 26.7 crores and the
above mentioned quantity of gbld can be
said to have been conerned by the syndicate.

To enable the Government to make
furthpr investigUions, Shri Piffi forwarded
a secret note oa 20(th April, 1981 cont”a-
ing various details. The information
fumishfld in this note has been passed
on to the investigative Agencies of the
DeMutrtmaat of Revenue for further
acUoB. Appropriate action would Dbe
takoa uader the respective laws on the
basis of the results of these investigations.

The Report of Shri Puri is still urider
the ewynination of the Group” of Cabinet
Ministoss awi no final decision has yet
hcon takicn on it, whereas the-secret note
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liai bc3D paued oa to the iavestigative
agcacicf for further action. In the interest
ofcfTcctive invMtigation, it is not expedient
to disclosc  the details.

Mr. Deputy Spiaktr in the Chair

SSR.I BVLKR-tSHNA RA.MCHANDRA
WASNIK :AMr.  Dqnity-Speakcr,.
Sir, the queition gold auctions by

Janata Government was raised in
ihe House time and again and many
membera oq’ressed their miigivings
without  any rcicrvation.

Even the Finance Minister,' Shri R.
Venkataraman  while answering  the
Half-an-Hour diicuwion raiaed by Shri
Farooq Abdullah on 26th March, 1980
said ;

“I am in a very awkward position Ixica-
* use I was the penon who sitting on the

other side condemned the gold salr
policy of the then Government. When
in the Budget Spewh the then
Finance = Minister said that they
were proposing to sell gold, 1 eaid,
thii was a disastrous policy, and that
tlie country would lose the precious
wealth, I also said that the posterity
would call him the ‘prodigal son’
of India. So, I am not second ‘to any
body in condemning that jpoliey
of gold auctions which was introduced
in 1978."

The then Government had frittered away
13 tonnes of precious yellow metal in a
T)criod of four mont”®. In the words
of Shri Venkataravnan, again, “the then
Government had squandered e national
wealth.”

He then posed two questions to
himself. The first question is whether
this was done deliberately to benefit
some persons, or whether it was used to
benefit some persons. The second ques-
tion ia whether there has been lagji of
propriety in the manner in which, tlie
bids were taken.

When the matter came before the
House earlier, the Prime Minister had
told the House that this matter would
be looked into.

Apart from many irregularities and the
mala fide intention in conceiving and
executing the Scheme of sale of gold
thi-ough auction, what agitated the
minds of the Members that the gold
sold included gold gifted by tJie people
of this <X)untry to meet the external
aggression. It would be seen in para 15 of
the report of Shri Puri

“"Where was the need in 1978 to launch
gold sale operations which saHiated
only the -lust for money of a few
indivuduals ? Could not this gold
have been preserved so that the
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nation could have used it when the
need arose to protect its fironiicrs
from exicrnal threat ? Should then
a nation sell off the gold donated
by the people to a handful of bul'ir>B
d”crs ? Not only the quantity of
gold given and the number of ponons
vho gave it is material but the faci
that it came from all parts of the
country and from all fcctions of the
society is also material. This created
an atmosphCIc of patriotism and
.unity in  fthe. country. The gold
given by the people represent” a
sacrifice made by the people ef'India
with a view to protecting the country
from external aggression. The
decision of Shri Morarji Dc~ai and
Shri H.M. Patel to sell gold including
the gold given by the fwjoplc of India
without there being any threat of
external  aggression amounted 10
Iwtrayal of the trust reposed by the
people of India-in the Government.”

MR. DEPUTY-SPEAKER : You can
put your question. You are giving the
background. But you put your question.

SHRI BALKRISHNA RAMCHAN
DRA WASNIK : It is also know through
the report that the Cabinet was rot
consulted in the matter of these, gold
sales. This is evident in para 7-1 on
page 16 of the Report.

“But when in latter stages when the Cabi-
net carae to know of this, t]ic
reaction of the member of Shri
Desai's Cabinet was not knovvn-
They did not even raise their little
tinger which Shri MOTarjibhai
would have been very much pleased
to see in the other sense. The
whole Scheme was ill-conceived
as is evidetn from the views of the
economists. It is mentioned on
page 45 of the Puri report.

I would like to mention this because
it is pertinent and it is very necessary,
that what the economists say would come
to the notice of the whole country.

It is said :

“A majority of the economists have ex-
pressed apprehensions about “he
system of auction as a step to reduce
smuggling or bringing about a
reduction in price. The auction
system has received severe ciiti-
cism at the hajida of Dr. Rangnekar
who observes tixat the whole goH
opCTation exercise initiated by th<r
Garvlernment on May 3, 1978, is
ill conceived and argues that not
mudi thought h» been bestowed by
Government as to the pros and
cons of such a measure before
undertaking the same. He firmly
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holds the view that the gold pricc
rannot be influenced by supplies
through aucMons.”

S« U g irregularities have been commit-
ted in various aspccts of diis gold ai»:tion,
including the fixation of the minimum
acceptcd price. 1 am glad that there arr
some officers who can make bold to sa\'
what 1 right and what if wrong at the
apprropria(e time. Omne such officer,
ihc Deputy Secretary  (Gold Control),
Boraaby, in Im report on 26th April, 1978.
has said '

“The market is attempting to forecast
the reserve price fixed by the RBI.
7avcri Bazaar sources indicate that
tlie reserve pricc would be Rs. 620
per 10 gms. Certain leading dea-
lers are attempting to form s"mdi-
cates of 10 to 15 dealers, each of
whom would give ‘graded” bids
centred arcud Rs. 620 per 10 gms.”

Before the auctions were made, the
bullion merchants in Bombay knew wliat
woild be die price, and diey had formed
syndicates. = This was reported by the
Deputy Secretary (Gold Control), Bom-
bay, lo the Government, but the Govern-
ment did not taJce any notice because they
ilad themselves leaked out the information
as to what would he the price of pold
then. The Government had dcliberatelv
leaked out the information, and as a
result the benefit has gone to a few.

Not satisfied with his earlier report,
Shri Puri has submitted a second Report,
as the Finance Minister iias said, and in
that sccond Report, Shri Puri iias urged for
a fullfledged inquiry- into the activities of
certain unscrupulous elements that have
cornered a lion’s share of the gold auctions
embarked upon durmg the Janata regime.
It is a long Report, and I would not like
to read from it. I wou'd like to put a
few questions and I hope the the hon.
Mmistcr would kindiy reply to those.

In view of all this. I would like lo ask
the Finance Minister whether or no; the
s™e of gold benefited a handfui of people;
mere was leakage of information before-
Jiand, so that they could make suitable
iinancial arrangements.

I would also like to ask w'hether the de-
cmon to sell gold only in Bombay was
t"en so that only a few people would t"et
the benefit. '

Further, I would like to know whether
it"is not a fact that there was an indication
pi gold® prices going up soon in ‘'he
intertional market as well as in the in-

market and even then, these

auctiMs were organised. What was
pnce at which gold was sold tlien ?
Would the nation have gained if the Go-
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veroment had waited for another one and
a half yean and what would ha\T hern
the gain if the gold had been sold nov.-,
at die ruling price?

I would further like to ask whether
Shri  Puri in his report, as the Financc
Minister has s”™d just now, has said that,
due to the limitations under which he had
to work, as he was noi empowered to call
for or enforce production of any document
or atteodance of any witness, verification
IS to whether every successful bidder
falling under the syndicate had the requisitr
means and the capacity to purchase gold
in auctions still remains t> be done.

In view of the shady transaction and in
viiew of the fact that only a handful of peo-
ple have been benefited at the cost of die
nation and in view of the fact that those
who have been benefited have had links
with the powers who had stealthily and
surrcptiously ordered the auction. I
want to know whether the Government
will probe into the matfer further and
bring all the aspects out in th<s open.

SHRI R. VENTCATARAM,\N ¢
The hon Member has given a long prefacej
almost reminding me of what I said from
the other side of the House. We al tiiat
time were of the opinion that the sale
of gold by auctions was not only unecono-
mic but a disastrous policy and in the cir-
cuiMtances then prc\"ailing with the inter-
national prces go'ng up, small quantities
of gold being sold would not in any way
have an effect on the price of gold In
India nor woul d affect the gold smuggling
at that time.

So far as the procedure is concerned,
the gold sale was only mentioned in the
Budget of 1978. This was not approved
by the Cabinet as a special subject or item
being taken by it and considered. On
one or two earlier occasions when the then
Finance Minister wanted to take it to the
Cabinet, it had been refused by the then
Prime Minister. Later it appears from,
the records that he persuaded the then
Prlime Minister to have the auction
sale.

The sccond point the non. Member
referred to is about the irregularities.
The Puri Committee has gone in great
detail and in depth about the irregularities-
of procedure. One or two things which
they have pointed out is that there has
been a cluster of bids aroimd the minimum
giving rise to a suspicion that the minimum
price must have leaked hut. This is a
matter which is under examination and
the Cabinet Committee is going info it.
We are looking into all aspccts. The
Cabinet = Committee is to exercise its
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objocthre judgmrnl on theic matters and.
dwrcTorr, we arc looking into evrrv one of

fupccfc— what yfcrr thfi circwni*-
tanccs in which the priocs were fixed,
uhat was the quantity to be sold, whether
at the quantity offered the prices could be
go and or *t the prices offered the quaniity
can be loM. All th«w arc important ques-
tions and wc are pfoing into it and when
wr come with a final report, we will deal

witil thb matlrr.

"Fhe tliird p<jint which is very iinp”Unt
ia ateut the lecret report which Sfiri Puri
mubmiteed. Shri Puri was not a Gommis-
tion of Inquiry- under the Commi«kHi of
Inquiry Act. He suffered from various
ilandicapi. He could not call for evi-
di;noc. He could not call for documents
and » on. So he submitted a secret and
cnafidential rrport in which he (aid from
(lie prima "acie evidence he has got that
rcrtaln ptopic hav* cornered Thc gold and
tbey have appropriated tht; bulk of the

Kales.

Sir, tlic one way in whcih I could dis-
cover this is to trace back from the pci“le
who purthased the gold from the auctions
and lind out whether they had the money
to pupchuo the gold, if they did not have
the BiotiByj then I have to find out from
whom tbty got the money and then if I
jiQ to the persons who gave the money,
1hea I will be able to find out whether they
were themselves the beneficiaries or whether
they ViWic also acting Tor some other bene-
ficiaries.

SHRI JAGDISH TYTLER (Delhi
Sad»r) ; InJAndhra Pradesh a teacher’s
name has been mentioned. He had
nothing to do with this. A fictitious name
liad been put in.

SHRI R. VENKATARAMAN : 1
was already on the track. I have tcrefore
appointed a cell in the-Income-tax Inves-
tigirtion Department in which they are
going into various purchaies and loolcing
into the reoords. How can a teacher
buy a quantity of gold who is not able
to meet both ends meet. These are
questions which will be investigated by
the Investigation Departmcnt-by the In-
telligence Wing of the Income- tax
Department. If we get any information,
then, we will take appropriate action on
the basis of that. At the moment, I have
an open muid. I shall only conduct the
invcati“tion. I do not want to say
anything now.

Mr. DEPUTY-SPEAKER ; Shri
Ghintamaai Jeina. DPloaie try to be
brief. Kindly put questions only.

SHRI CHINTAMANIJENA (Balaswr)
Mr. Dcputy”peakcr, Sir, youliavce already
cautioned me to put questions only and not

lo make any ipccche*- I know our hon.
rinance Minister does not believe on
Irctnres and speeches. He is a man " o
Ix-Tleves in tangible work. So, 1

pul only questions and that too in a pr«ise
mann-r to get a catergorical reply from

Ifim.

I'hr lermjs of reference of Puri Commi-
iicc’s report on page i mention the follow-
ins ; I shall quote one or two sentences
frnm that report.

“For the purpose of the enquiry, »)nic
Held enquiries weremade through officers
Irnt to me. The data collected by me
from the documents received by me from
ihr Reserve Bank of India and other
atjrncies  were  processed through
r'omputers, By and large, my findings
are based on the documentary evidence
collected by me and the data as pro-
cessed by the computers.”

I'he terms of reference of the Puri Commi-
iiee were ;

“(iii) to examine and adv” the Govern-
ment whether prima facie any impro-
priety had'been committed at any satage
in the ale of gold and if so, to rccomra-
rad such further action as may be
considered proper;

(iv' to examine and advis elhe Govern-
ment whether prima facis the “chemd”
been abused by some interested pcfioBS
and is particular whether there was
a cornering of gold by any individual
or groups of individuals directly or in-
directly and if so. to rectmrmend the
course of action to be adopted.*

He has submitted a report. It is itow for
the GovernnKnt to take imm«”iate action
on this issue He has mentioned in his
report that it is based on the documentary
evidence and not on oral or any other
evidence. My humble subm?”on to
him is when the report of Mr. Pun is based
on the documentaryevidence, the Govern-
ment should come forward to take ixnm"-
iate action on his report. Our hon. Mipi-
mler has told my esteemed friend certain
things in the course of the debate and I
shall not go into details of that.  From
the statement made by the hon. Minister
it is seen that the Government have not
decided anything on this issue. In this
connection I would like to draw the att-
ention of the hon. Minister to the Hin-
dustan Times edition of 14th September
where it has been said

“No case against Desai, Patel Cabinet
panel for droppinj™ gold acutions issue.
The Cabinet committ”ec set up to process
the Puri Committee report on the
controversial godl auctions during the
Janata regime has reportedly shelved
come to the conclusion that tne ihatt”
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he shelved for wé&at cMiufficioit cvidencc
lo prove the involvcmeni of former
Prime Miniiter Moraiji Dcsai and thr
fonrirr Finance Minister H M Patel."

Sir, I warn to Lnow >\hcthcr it is a fact
ihat ihc cabinet committee which had
been set up to examine thLi Ihiri Committer
Rrport has decided not to take any action
tn the tsaue and drop the matter.

Srcondly, F would like to know whether
the gold which wai sold was the gold which
was received on gold bonds or wmcthing
else. There were also a huge quantity
of gold which was donated and gifted by
che people of this countiy at the time of
the Chinese aggression in 196a. I kaow
Miiccourhon. Finance Minister in this
House has told thai the gold which was
colleclcd from donaiions or gifts for defence

purpftse of our country was iwt earmarked.

So, wlielhcr the gold received as gifts or
donations was auctioned or not cannot
be indicated. 1 would like to  know
whether Government has any authority
to sell the gold which was collecled in
the shape of donAtions and gifts for defence
purpoKH <tf our countryi

1liirdly. Sir, this gold auction matter
was not at all brought to the notice of the
Cabinet. On page 4 para 2*i of the Re-
port of the then Finance Secretary has
categorically said that this matter was
not brought to the notice of the Cabinet.
Only once it was sent there but it was
dropped. After that neither the holding
of auctions nor stopping of auctions was
brought to the notice of the Cabinet- Sir,
is it a fact that decision to selt gold was
confined to the then Prime Minister,
Shri Morarji Desai and the then Finance
Minister, Mr. Patel ? I am citing from
pages 7 & 8 and para 4 i of the Report.

MR. DEPUTY-SPEAKER : Put the
last question.

SHRI CHINTAMANI JENA : Is it
a fact that the policy of selling gold on
auctions was not based on sound economic
considerations ? He has reported about
this in “age 16, para 8-1 onwards. Simil-
arly, is It a fact that gold wa” sold on auc-
tion when the international price of gold
was rising day by day ? If so, what
would have happened if we had waited
for one year without selling it on auction ?
What would be its present price at the
present moment ?

Mr. D: TUTY -SPEAKER : How many
q 1m'in: s you are asking ?

SHRI CHINTAMANI JENA : Gold
on auction was available only in Bombay.
The Gold Sales Policy Committee has
reported about selling of gold by auction
only in Bombay.

Mr. DEPUTY-SPEAKER : Please
conclude. I do not know whether the
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hoFi. Minister himielf could follow all your
questions.

SHRI CHIVTAM .M'TJENA : It was
a great loss. I want to know about this.
Thi« ii stated in Puri Committee Rcftort.
Please sec page 28, para io-8 and 10 9.

Mr. DEPUTY-SPEAKER : You are
starting a general disouision on the entire
Puri Goniobitlee Report. Pleau; put a
question. Thii should be your last
question.  ThcFc are three more hon.
Members to participate in this C.illing
A\tteQtion. So, please cooperate.

SHRI CHINTAMANI JENA : It is
Mr. Puri's finding that only so bidder
of Bombay brought the entire gold on auc-
tion. Is it correct ? If so, will tho hon.
Minister kindly announce the na«&cs of
these i“rsons ai” Lhcir councctioB with
the Prinu! Miniiter Shri Motarji Deiai
and his son Shri Kaati Desai ?

I’hen, before I consludc, I wish to ask
this ;

After this Puri Committee Report,
may I know from the Minister, what
would be the follow-up action to be taken
in this regard ? By what time the Go-
vernment will take a decision on this

isUir ?

SHRI R. VENKATAR.\MAN:
Mr. Deputy Speaker, Sif, I will aiwwer
each one of theae points ITie  first
quoation that tliC Member put is with
regard to A report in the Hindustan Times
and he wanted to knqw whethw tSic report
is corPtct or not Now, Sir, I say fllat
the report is totally incorrect. The com-
mittee has not yet taken any decision
It is examinining all the questiona now
ITiefcCjrc, die itaicraent in the Hindustacn
Tirtiei tiiat they have come to any con-
rlOBiom etc. is praotitailly incorrect

Secondly he asked: What was the gold
which was sold ? Doa it include gold
other than smuggled gold; does it In-
clude gold whidi has been donated by
the pec”le etc. I have got tlic statement
of the Financc Seaetary at that time
He said this:

“The Reserve Bank of India is holding
on Government account a stock of
82 tonnes of gold. Out of diis stock,
ap”oximately 13 tonnes is remarked or
special purpoics particularly on ac
count of gold bonds. We liave
therefore a gold stock 69 tonnes which is
available for sale ”

That means, it includes smu”led gold,
other gold bonds, minted gukl, that i»,
gold which has been produced in our
Hafeb gold mines, and gold donated by the
people. It includ”™ all the gold.
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MR. DBPUTY-SPE.MCER: Your name
i* not thCIc. Let him reply to the ques-
tions. Hii  attention will be diverted.
He hua to reply to all the queitiona.

SHR] R ViiINKATARAMAN: 1
am giving all tiic fact*.  To show that
all kind of gold was uaed in this auction
I have a note from the Master Mint dated
2nd Jtuie 1978. In it he said, to mecl
urgent requirement I-we would supply
0.8 toniies ~ 8th June by adjustment
of stock against merchant hatti deliverv
wnd 0.2 tormes by 15th June 1978 posi-
tively If the position is favourble by
10th June, we will confirm if 0.6 tonnes

be given by 15th June so that from
First to 15th June, it would be i.3 tfin-
nes. Now this clearly shows that tlie
gold which is produced in the hattl minf»
IS also used for the sale

ol reply to a question on
-1st July, 1978, gave tlie following answer;

rhe sale would be effected from the
Aemnmulated stock of gold held by the
oi”aTiment, obtained by way of gold
confiscated -from customs gold contiol
seizuic gold received under the first
*wo gold bonds schemes and gold pro-
uced by indigenous mines and
acquired by Govcrnhient.”

rherefore, al] the gold odier than gold
wjuch is repayable and gold which iias

n i*Id by the RBI as backing for the
currency all the other gold was intended
to be ,0ld That is the position.

third po'nt which the hou. member

” whether it was brought as a se-

IL , budget. I had already
was only included in the

brought as a separate

Item bsfore the Cabient and the Cabinet’s
approval was not taken separately; but it
was bi'ought as an item in the budget.

I gi\"e the facts. The people arc intelli-
gent" irnough to draw inferences and
conclusions. The international price was
rising flt that time and every week it was,
going up. -g certainly an error
A juilgement to go in indulging in an
auction at that time when the interna-
0”1 price was going up and we were
going to sell it at the price which had
ically cost our Government a lot of
incwiey. My  friend asked what would
>e the value of the gold if it remains
texiay. It would not be as much if it
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remained 5-6 months b&ck, it '"Moultl
have been Uic lig'heit ever bccausc intcr-
TiattoDal price uf Ro)d wu*as wvay hifiti
at one time. Ic came down a littJe and
ihen it is going up a”in.

The Last point which hr raised is what
arc the names of persons who were con-
cerned. I had already told that it is a
confidential report and we are giving
these names to the investigating agcncy
c*f the Revenue Department * the Income
Tax and they will go into it; and if th<y
find anything, then they will follow tlie
the appropriate procedure both undo- the
Income Tax Law and otherwise. One
question thelhon. m<”brr asked was why
the Puri Gonamitter was not given full
powcM. He himscU' had stated that it
did not have powers. This Govfrn-
ment did not beliri'C in the policy of
appointing ~ commiisions for everything.
It could iiave been easier for this Go-
vemmenf also to appoint a number of
commission on what they did or did not
do, but we did not Wrant to do it; On the
contrary, we wanted to get some firima facie
rise and then go into it; and then only if it
warrants, take further acdon; if the facts
warrant, even a CBI Inqurly will be held
if the facts warrant even a commi»ion
will be appointed. But as it is, wfr—only
wanted to ascertain in the facts and that
is why we did not immediately go in for
the appointment of one of these things.

MR.. DEPUT V-SPEAKER Sliri
H.K.L. Bhagat.

SHRI H.K.L. BH.\GAT (East DelW):
Mr. Deputy-Spcaker, Sir, the hon. Mr.
Venkataraman. (Interruptions)

MR. DEPUTV-SPE.\KER: Shall
continue this or complete this Calling
Attention  ?

SHRI H.K.L. BHAGAT; This is
going to take some time. It will take
a lot of time. We wanted a discussion.
Yop  kindly agreed to Call Attention.,
Lots of thiniugs are there.

MR. DEPUTY-SPEAKER: This i«
more or los a discussion.

SHRI H. K. L. BHAGAT: That is what
I am saying. Bccause of lunch this should
not be contained.

AMR. DEPUTY-SPEAKER: You may
continue after limch.

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRii AND WORKS
AND HOUSING (SHRI BHISHMA
N.ARIAN SINGH) : We ca* dispense
vdth lunch.
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MR. DEPimt-SPEAKER: He ia>s
whether ovfc can di“nsr with lunch.
A rcquot has bcrn made.  Wr cliipemr

w-ith lunch.

SHRI H. K. L. BHAGAT; The hon.
Mr.  Venkataramaji. = whctiicr he sat
rs a Mcrnbta- of she Opposition on this
side, or whether he is fitting as Finance
Miniftcr cm that side on the Trcatury
Benches, he is a very capablc and con-
scientious p>erson. .-Vnd it v¥as he *who had
p<«ed a question to the then Finance
Minister and to the then Government:
\vhci he Said that the policy was a dis-
astrous policy and he had posed a question
vvliethcr this was done deliberately, or not.
Tilis was a question wliich Mr. Venka-
taranian had posed to the then Finanrf"
Minister, and the wheels of history turmxl
and Mr. Venkataraman became the
Finance Minister and Mr. Puri was aj>p-
ointed to look into this matter for makiiii®
a study. Now, very rightly- not like thr
Janata Party Government which appoin-
ted the Shah Commission, without any
prima facie report, prima facie study, put
Police Officers on their inve«tigation—
they asked Mr. Puri to study this matter.
And Mr, Puri was neither an investiga-
ting officer, nor had the past to do ii.
V'et, I can .Tay, I will ask clarifications
from the Hon. Finance Minister, thai
Mr. Puri made a very good study of tji~
subject and I can say that during my
public career—and it is a farily lonp.
career — I have not seen a better study or
report by one person whose powers were
very limited. Now he has come to certaiii
lindings of fact, based on certain obser-
vations, and he has drawn certain con-
clusions based on very cogent and clear
findings which are supported by documents
— official documents on record. That is
Avhat my impression of the Puri Com-
mittee report is.

Now, I would like to know, it is sairl
it is a very well-known legal saying that
men may lie but circumstances don't.
And, therefore, I want to point out certain
circmustances from Mr. Puri’s report,
to the hon. Finance Minister and ask him
—-I know he cannot give me final answers
at this stage—"yet I would point out the
circumstances and very respectfully I
wish to say that there is circumstantial
evidence from which only a very irresis-
tible conclusion flows, that is considered
as very good and strong evidence as a rule
of appreciation of evidence in criminal
cases.

Now, my respectful submission is that
according to me, as I have gone through
*his report, there is not one, there are
dozens of very strong circumtances which
dearly show that this question of gold
auctions resorted by the Janata Go-
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vernment wai a deliberate act and with
respect and himility, I want to say with
unclean intentions right from the begin-
ning. Now, there are strong circums-
tances to point towards them and lam
going to draw the hon. Finance Minister's
attention to it and my observations on
them. Now, just now, the hon. Finance
Minister has said  that, the
matter was not taken to the Cabiaet,
that it did not have the Cabinet approval
directly and that it was probably m the
Budget specch of the then Finance
Minister, Mr. H. M. Patel, and so on.
It is not that. It is much more and
much worse.  As the records show, I
would say that this is one of the greatci't
scandals of the century. To my
knowledge— 1 have been reading news-
papers, journals, etc. since the time I
have been in public life—1 have not come
across any report where  Government
acted like this and finished its gold re-
serves in that manner to the benefit
of gold racketeers and gold mafia, con-
sisting of certain selected families. To
my mind, it was a conspiracy to defraud
the nation, to commit fraud on the nation.
I have no bias agriinst anybody. I bear
no ill witl against anybody. I am not
making this observation on any political
strategic ~ considerations. But as an
ordinary  citizecn and whatever little
knowledge I have of law and of Go-
vernment procedures and rules, I wish
to say very clearly that it was a ease of
conspiracy. A fraud had been perpe-
trated on the nation. And the kingpin of
this conspiracy was the then Finance Mi-
nister, Mr. H.M. Patel. This is borne
out by a number of circumstances, official
documents, notes of the Financc Secretar)”
notes of the Finance Minister hinaself,
observation about the Prime Minister.
I deeply regret to say that the then hon.
Minister, Shri Morarji Desai, was also
involved in it. It appears that there
were a numb™r of visible and perhaps
invisible pavticjpanls in this conspiracy.
May be some danced to the tunes; maybe
some were frightened, but a conspiracy
was there.

The most important circumstance is
that it is not that the matter was not taken
to the Cabinet. The fact of the matter
is that the conspiracy was started two
days atfter the Janata Government took
oath of Office on a6th March, 1977.
28th March, 1977, the then Finance Mi-
nister, Mr. H. M. Patel, called the then
Finance Secretary and asked him to give a
note on anti-smuggling measures. This
is all borne out by the Puri Committee
Report and by unimpeachable, authenti-
cated, admitted official =documents.
There is no question of denying it. =~ What
happens is this. There are discussions
and Mr. Patel suggests that the import
of gold and sale of gold should be one of
the measures to curb a gold smuggling
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and wc shonld import gold as wc import
walchea. So, the policy of IcMcr impon
and fcft'-wffieiaioy adopted by the pre-
vious Oovcrnment, was given a go-by.
Surprisingly, h ¥nui decided to import
gold. Then a note for Cabinet was
prepared in which this suggestion was
given. Tliat note went to iTie Cabinet.
It wai on 8th of April, 1977 that Shri
H.M. Patel directed that import and
sale of gold should also be included in Ihf*
anti-smuggling meaaurea. @A note was
prepared for the cabinet and it wai 6ub-
mittod on igth April, 1977 to the Cabinet
Secretariat wdth Sbri Paters approval.
The languagein all the rele”nt documents
shows that Shri Patel was tfctremely keen
to take a quick decision and those who
assisted him —1 do not say all but somr
at lent—it appears to me; were speedily
responding to his calls. The Cabinet
considered this matter on 10 May, tpyy
and the proposals were rejected by them.
'“The* Finance Minister was  informed
about it. It was not a case of not sending
(he mattnr to the Cabinet. The matter
was Bent and then rejected. @ But Mr.
Patc] was not going to sit quiet. He
wanted to go further.

Then what they did is this. Shri Patc]
and his associates were, however, deter-
mined to proceed with jhc matter. In
their note dated 3oth August J977,
which recommended import of gold and
its sale in the domestic market, which was
submitted to the Cabinet Secretariat for
the consideration of the Cabinet was with-
drawn the very next day. A note is sent
to the Cabinet and is withdrawn the nest
day. Presumablyatthattime they thought
they could not tackle the Cabinet. Still,
Shri Patel persists. On the 6th October
1977 another note on import of gold was
sent to the Cabinet Secretariat for the
consideration of the Cabinet.

The most shocking thing which
happened in this is this. A forwarding
note is sent along with the note, snd that
note says, shockingly —the note is dated
6th of October; the Cabinet meeting is
going to take place on the nth October;
only five days are left in between and
the forwarding note says—the Finance
Minister desires that the note may not
be.circulated much in advance. This
sliowi the dishonest intentions of the
Government and the conspiracy from the
beginning. Even the members of the
Cabient are being cheated; it is a fraud
on their own Cabinet. The Cabinet
may reject itj so, he is not prepared
to have the note circulated even 4 or 5
days before the scheduled meeting on
11th October, though the note is dated
6th. These arc all documents on record.

Then, wliat is happining ? 1 have
gone throu” the notes, which are An-
nexures to the Puri Committee Report.
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What I can lay is that the bauc &cts
required for approval of the Cabinat in

principle, for getting permission  for
import of gold, are not put to  the
Cabinet. Wliat is the total amount

uf gold in Government account av-ariablf,
liow much of smuggling is thera, how
much are you going to sell, is it going to
help the nation or the people, all these
facts are withheld from the Cabinet e\cn
in this note. As I said, in this note hr
said "do not send it in advance”. In the
last note also he said “do not circulate it
in advance”. Tliis also was never put up
to the Cabinet. The fact of the matter is
that this did not go to the Cabinet at .1ll,
except the reference. 1 will deal wilh it
when I come to the budget spcecli. This
matter never went to the Cabinet. I
would like to know from the Finance
Minuter whetlier the facts that I am sub-
mitting are IxXMne out by iccords or notd—

Even after tlie gold auctions were sus-
pended after a lot of public outcry and
the efforts made by some conscientious
hon. "Members  of Parliament skung
on thi5 side—I have gone through the
pwoccedingfr —like Shri Venkataraman
and Shri ~ Janardhan  Poojaiy and
some Members in the Raj>a Sabha. public
agitation, demand by tlie goldsmiths and
so on, even after this was suspcndt'ti, rvea
after that, the matter was never refcned
to the Cabinet. This is a fact
tliat is borne out by facts.

13-25 hrs.

[Shri Chin'iamani Pamor/\iii in the
[ Chair']

T'hei'e is evidence in the files to show ihat
this matter was not referred to the Politi-
cal Afl*'rs Committee of the Cabinet.
The Finance Minister says "the matter
shoiJd go.” Even the hon. Prime Minister
Shri Morarji  Desai, says “{he
matter should go”. But, till the last
minute, the matter is ne\er sent to the
Political = Affairs Committee of the
Cabinet. I want to know evf-n
after it was suspended, it Avas ne\er seilt
to the Cabinet.

14  gold auctions haxe taken place and
tliere was a lot of the hue and cry
against it in the whole coimtry. Belore
the 1980 elections and during tlie elections,

] remember, a very popular slogan in
the country was

Noif N zx f ?r sfn A
tius was the slogan wiliicli rtisoundwl
through tlie nook and corner of ihc
country and shocked the entire natif.in.
Tlw Prime Minister and the Finahcc
Minister go on’ writing on the file "the
matter will go to the Cabinet” but it dr™
rot go eith” to the Cabinet or the Poli-
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tical AfSiirs Conimitlcc of Ac  Cabinet.
I have got all the drt” with me bar.
but 1 am not readiag them because 1 want
to Mwe the time cf the Honie. I want a
cIKificatiani ia regard to this from the hon.
Fioancc Minister.
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Since tlxe matter is not sent lo ilie
Cabinet, it show* unclean intentions, had
intonlions to act in a accpclive manner. If you
go date-wrac, if the discussion is today, the
note is after 2 days and it is put up after
7 dayi. And ihea without the appoval
of the Cabinet preparations were made.
The goid control officer— I am not la”*ing
anything if an individual who is a ver>
seniot  officer—is associated with tJic
d(4ibcraliotis  right from the bcgimuBg.
Before the matter was discusscd by the
Cabinet, preparations were already being
nude-to sell gold and to make the import
of gold which shows that the mir*d v"as
set not by the Cabinet, not by Ac ParU-
lismeni, not by the constitutional autho-
rities, but by the Finance Minister, by
the ftimc Minister and by his son who
is probably the cxtra-coastitutional autho-
rity behind this. It seems obviously it
is Mr. Kami Dcsai and others.

Now, Sir, what I am sa>nng is. when I say
that this was not put up to Uie
Cabinet, this is not my inference, that
is as the hon. Fianance Minbter said
very ingenious-«T am using my expres-
sion, this is not his expression,  this
is my expreasion, a very ingenious dcvicc
was «d("ed to push though this thing in
aaolher way. Now, the Budget was to
come. On 28th of February 19'78 it was
Virought  briefly  in the spcech
of 1116 Finance Minister that they were
going to sell this gold in aucticwi in (H-inci-
plo to ofiset the "budgetaty dcficit. No—
tiling could be more ridiculous. Sir. as
you are aware, and the Finance Minister
will bear me out. I have not been a
Cabinet Minister, but I have
bCT a Minister all right, I know tliat the
procedure is, when 5ie Budget comes,
the Cabinet meets for about 5[) minutes
or w and then marches on to this Hou?e.
Nobody is allowed to go anywherjc, ,30,
A Janata Cabinet Ministers were treated
in thaX disgiaceful marmcr on such an im-
pariant policy matter. It i« not that it
was never brought to the Cabinet,
it w « a matter which was brought to the
Cabinet stealthily and was rgected by
the Cabinet earlier —? I would wuse
the word ‘stealthily” not in the sense
that nobody could read] it, he did not
Aveeat to provide cnoi™h time to readmit
and understand the implications. That
is how the matter came to this House and
tin js not to ptead— am sorry that

arc not here»ibi: the then Minister
in the Janata Government, whether it
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was Qicujdhuri  Gharan Sini® M Atal
Bthari Vajapiyee or Babu Jaiiivan Ram
ra- Goorfc Famandot ”“or Biju Patuatk in
Satiih Agarawal who* was a Minislrr nl
State, or the ffvat Qimdra Sckhar vflLo
used to e]*xoc Mor”ji Drsai oner and
my frioid Chaadiajit Yadav—1
liappy to see him here, Ik also kept quirt
on this gold sale matter, (/nfcrni”fioni'.
I am aorr>' I apologise lo you. You \varc
not licrc. I am sury I committed a
mitiake on die question of fact. I am
sorry, 1 apologise. 1 saw you only sit-
ting there. So my mind went to you.
In affeciion I said this. I withdraw that.

What I am subtnitliDg Is that all tlic.sr
Cabinet Ministers Who had rej«c.ted a prn-
poial earlier hare done nothing when tlv
matter came in that form before the House
and undl the whole thing has been sus-
pendod, and even a”er that they have done
nothing, absolutely nothing, rtot spoken
a WQI" mgiinst it no murmer, no protest,
no reiigoation, nothing of that kind. I'lir.
w”ufe nation was talking of this as the
bi*est scandal on eaith all these great
leaders of the Janata Party were sitting
tight and partty on their cosy chairs. VW
it because of i r of Moraiji Desai or "vaK
it because df under regard for him ? Sir, I
know a bit of criminal law it isnot neco«ary
that a man may bccomc a participant in
a crimiQal con”iracy ftom the beginning.
He can by circumstances be also involvetl
in it at a later st"e by acquiescence and
abetment, particularly those who are men
in authority and if they have abetted the
abuse of authority by acquiescence alsq
they are liable.

But it is for the criminal agency 10 say
it is not for me to decide here. They
will do it at the proper time. I am glad
and I welcome what the hon. Minister
said that if the facts warrant it C.B.I-
enquiry is abo possible. He can say
alrwfMt  this much at this stage. I am
going to tell that the fiacts to warrant
that G.B.L enquiry must be held into
this matta-. Leaving aside the question
of criminal culpabilily, all these leaders
stand  completely morally condemned
at the bar of the public opinion fo
having acquiesce at least in this consi-
piracy which was the greatest conspiracy’
during that time. This is what 1 saidl
These are the circumstances and here
are-A number of other circumstances.
I wish to aak clarification from our great
Finance Minister. I say that the news-
paper men have written lots of series, last
of artides. Even the secrct report the Shri
Puri was released by UNI. The whole
affair has become public.
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I »m sorry all these friends have
walked out. They should have been here
o listen and face (he music. What I am
itayjng is this that the poor goldsnuths.
most shocking aspect of the whole thing,
were  finished by Shri Morarji Desai
hccauje  of the Central Gold “Policy.
Their name and trade was killed and the
possiblity of capturing jewellery in the
world was exploited to corner gold to
get this thing through. In the Cabinet
note it is mentioned — wc have very good
"oldimiths in the country who still in
the making of ornaments  are
unrivalled. We get tens and thousands
of ornaments. Therefore, if we adopt this
policy, the goldsmiths arc goin? to gain.
Wc are going to gain in export. Therefore,
this policy was adopted. I want to know
from the Finance Minister what was done
to these goldsmiths in the gold scheme.
The smallest quantity fixed for sale was
1 kilogram the cost came to Rs. 66700 and
maximum was 5 kilogram, the cost come
to Rs. 8,33,500/- Could goldsmiths have
purchased gold like this and they were
asked to combine in five. The goldsmiths
went on making representations, ghiving
ill the arguments which were contained
in the cabinet note. This niaatter was
raised by the Members of Parliament
and yet the then Janata Government
completely ignored the goldsmiths. Not
even a single goldsmith could get that
gold.

I want to know from the Finance

Minister whether it is a fact'or not that
w e selling the gold, condition was also
laid that those who purchase the gold
could manufacture ornaments and sell
them in the market? In other
words  the outlet to grab  was
provided. Well, you may say that we
have manufactured ornaments and sold
if. Hon. Financc Minister may tell me
s it a fact that Shri Puri went into the
question that the bidders were actually
there ? All the bidders were not there.
Some of them were ghost bidders and
some were dead. Before the event toot
place some had died. Transaction came
in the name of some persons-gold rac-
keteerSj bullion dealers of Bombay and
Maharashtra. I have nothing against
the people of Bombay or Maharashtra.

grievance is against gold mafia
dealers.” They cornered 54% 5 “the gold
sold. It is the finding by Shri Puri.
Purchases were fictitious in the name of
‘A’ and it went to ‘B’. They created
syndicate. I would like to ask about
another incriminating circumstance.
Mr. Puri went into the question whether
these ornaments were manufactured.
He searched a number of cash memoes
and many of them were false.

tic gave a sccrct report. Thank God,
ihcy did not issue cash receipfa in your
name oOr iu my name.
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MR. CHAIRMAN : ¥Y¢3M come
to clarificauon®.

SHRI H.K.I. BHAGAT : Wlat I
am submitting is thii. What the bullion
defers did was that they said that they
sold manufiictured ornamena. On one
day, the whole sale had been iho”Ti.
There is no signature. They were n(«
told to sell only to registered goldsmitlu.
They could sell to anybody, without
any reccipt, without any signature. So,
they issued bogiu receipte, not receipts,
they made bo””" entries and sliowod
that the whole  was manufactured
in one day which perhaps even god
could not have done. Impoiisible tilings
were shown as liaving been perfurmed.

MR. CHAIRMAN Please try to
conclude now.

SHRI H.K.L. BHAGAT : I will
take only a few minutes mofc. Another
most shocking aspect is that the inteniion
was not honest from the very beginning.
Bombay alone was selected for gold auc-
tions. Originally  the proposal was to
liave it at four places. Finally, Mr.
H.M. Patel & Co.—1 am using the word
deliberately-said, “No, for this reason or
tliat reason, you do it at Bombay.” Why ?
Because the biggest bullion merchants
arc located at Bombay. They we'C-in
collusion with them. They wanted to
favour = them. So, they ignored other
cities. It should have been done at a
number of places.

A suggestion was to make sales to
smaller people, like small goldsmiths at
a pre-determined price. This was
turned down because gold mafia -would
not have benefited. The reason given
was that too many people would come up
and that will create probelms. So, they
wanted to sell to a few people, to some
people in Bombay. So, 'Bombay alone
was chosen.

The present Government, under
Mr. R. Venkataraman’s leadership, has
opened 1,189 centres few returning
the gold. If our Government could do
that, why did they not do it ? It is a
question of will. They did not want to
do it. It is a questiiHi of mala fide in-
tention. They  wanted to exploit the
pet*len and Bombay alone was clioien
for this. '

MR. CHAIRMAN Please conclude
Nnow.

SHRI H.K.L. BHAGAT I am
concluding.

The most shocking thing is that the
intention was dishonest and criminal
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from the very beginning. I Wpant to know
-MMiriber it is a fact ctr not that there
was a proposal to impcHt gold, that the
sale of gold had to be rgslcnished by
mmported gold. It virtually given a go-

by.
MR. CHAIRMAN : Now conclude.

SHRI H.K.L. BHAGAT : Yes. Now,
wha* happens is this that gold auctions
start without any import of gold. No
import of gold was done by the Govein-
racat and the gold that they had, quite
a part of it was sold. The Government
had under its reserve stocks of about 70-72
tonnes of gold. The documentary evidence
On record shows that smuggling
of gold was to the tune of 40-50 tonnes
per yKir, that is, 4-5 tonnes per month.
The gold sold in the auctions was about
2 tonnes per month. The mint was in-
-capable of doing more than 2 totmes
pwr month With limited stocks available
at their disposal, with no imports being
mdone, there was admittedly gold smuggling
in 1977. This was done.

Under these circumstanccs, I want to
know : Does that not indicate mala fide
intentions apart from reckless thinking ?

Lastly, one or two points more and
T finish. The Reserve Bank had no
authority ot agency to conduct gold auctions
on behalf of the Government. FEight gold
were being canied out. auctions took
;place/wrthout any authority. Only
.oral order There is one very suprising
part of the whole thing and that is that the
Janata Government, before the auctions, had
set up a Gold Sales Committee and this was
supposed to monitor the progress of
sthese gold auctions and this very Committee
was all  for it.

Interruptions

A Another Committee was appointed later
in 1978 known as the Gold Review Commi-
ttee which x:onsisted of the same Officers,
to monitor the progress of this and they
mconsisted of same officials and during
-Shri Charan Sing’s interim regime in 1979,
they gave a go-by to the Scheme and
they came to a different conclusion and
said that this Gold Auction Scheme was
not possible. The same people talking with
two different voices and under different
sets of bosses.

(Interruptions)
Mr . chairman : He is concluding
now.
t 340 %
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— I —
S § S|f JT? A I_
(«!OTT!T). ..
{Interruptions)

Simi R. VENKATARAMAN : After
this is over, you can ask me.

AN HON. MEMBER : They are spoil-
ing the decorum and the dignity of the
House. Whatis this ? Ask him to prove
this. It is not prop>er.

{Interruptions)

SHRI H.K.L. BHAGAT : I would like
to know from the Finance Minister whether
it is a fact that what was sold at that time,
at today’s prices it would have fetched
about Rs. 220 crores ? While the amount
realised at that time was Rs. 86-5 crores,
the total loss to the Exchequer has been
about Rs. 140 -crores. This is a great
fraud and I hope the Finance Minister
will refer the matter to the CBI for in-
vestigation to bring the culprits to book.

{Interruptions)

. SHRI RAJESH PILOT (Bharatpur) :
There should be some decofum in the
House. .

- A TmmnR (TTJir)
qT ?TFT ~ 5ZTqf«rr

no?

MR. CHAIRMAN ; I have told them.
Let usnot waste time. Do notsretdiverted



®59 reported
5hri K. R. Puri’s Report on

Mr. Chairman
fro the Galling Attention. Let the

Finance Minuter reply now.

SHRI RAJESH PILOT Let him take
them back.

{Interruptions)

MR. CHAIRMAN : This is not the way.
I have said it.

qr”

sft 3TrA <F5iW3r (5TA'w<57) e

qifprzTTKa: % AT
MR. CHAIRMAN : He can brirur in

a motion, and we shall examine.

SHRI GEORGE FERNANDES
Rule 340 reads :

“At any time after a motion has been
made, a mt-mber may move that the
debate on the motion be adjourned.”

There is a motion before the House. The

house is seized of the motion on which there

is a debate going on. The hon. Member
has a moved a motion under rule 34o0.
Now, under rule 341 (i), it is for you to
consider

MR. CHAIRMAN : Where is the
motion ? Let there be a motion. The
Finance Minister will reply now.

{Interruptions)

MR. CHAIRMAN : Let him give in
writing in the form of a motion. We
shall examirle it.

The Finance Minister.

SHRI R. VENKATARAMAN : Mr,
Chairman, Sir, I do not have the lung
power to shout over other people. There-
fore, I must plead defeat in this matter.
Unless you give me a little time, I would
not be able 10 put my points. Therefore,
I would seek the indulgence of the House.

The points which the hon. Member
made were fully set out in the report of
Shri Puri. I endorse the compliments
which he paid to Shri Puri for the very
good work .which he has done. He has
marshalled a large number of facts and
Government are thankfut to him for putt-
ing forward all the relevant evidence that
he was able to gather within the limitations
which I have already mentioned.

The first point the hon. Member made
was that there was a proposal which went
to the Cabinet and tlmt was rejected.
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I did not mention it because that was a
difTercnt proposal. The propoaal wa« that
gold should be impotrcd and sold.
This isjale ofgold in stock with the Govern-
ment. Since the sale was only related to
stock in band......

AN HON. MEMBER : They arc
coimected.

SHRI R. VENKATARAMAN : I
only saying why I did not mention it"
it was because thet related to a differctt
proposal the then Finance Minister wanted
to import gold and sell it, and that was
rejected. Later he came with a proposal
that the stock of gold with the Government
should be sold and that is the history which
Mr. Bhagat has very carefully detailed.
Every one of the facts which he set out are
correct and they are borne out by Puri’s
Report.

As regards the conclusion, as I said,
I am in a difficult position. The Corrmii-
ttee is going over it and the Committee
is seized of the matter. We will examine
all the pros and cons and take the decision.
But we will certainly take into account
all the factors which Shri Bhagat has put
forward in respect of the conclusion which
he has drawn.

The next point which he referred to is
what happens to the goldsmiths. The
Policy Review Committee recommended
that there should be a ban on the use of
gold over 14 carat. This Government
has rejected it and I have aheasdy
ounced in this House or elsewhere that
this Government has not accepted the
recommendation with regard to 14 carat
gold policy and the present plic" of manu-
facture of ornaments upto 22 carats o1
gold will continue and I want to give this
assurance to the goldsmiths agam m

this House.

The next point which Mr.  Bhagat.
made was that those who bought the gold-
in the auctions were allowed to manu-
facture and this led to a lot of abuse.
That is exactly the point which we
are now investigating. We are looking mto ¢
the matter and when we conae to a con-
clusion we will be able to put it forward.

The next point which he highlighted-
was that there was a number of bar.umt
deals and even dead persons were showTi as -
bidders. As I mentioned, there is a con-
fidential report by Mr. Puri and we are
looking into this matter. This will be
investigated by the Revenue Intelh”nce
of the Income-tax Department. They
will go into the question of the bidders,.
real, false, living or dead and then they wilL
come to some conclusion. Thereafter
we will take action on this matter.® As.
I said, if the investigi.tions warrant it we
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will have to refer this matter to CBI
inquiry or even to Ckmmusuon. That
will depend on the results of the investi-
gations that are being made.

It ia true that the bu<k of the sales were
in Maharashtra and this is what Mr.
Furi has said. 24% has been (X)mered
by ccrtain sections. This is also again
under investigation. We arc marah”ing
all the facts for and against. We have
not come to any conclusion. All the facts
which are in favour and all the facts which
are against are being taken into account.
We shall go into the question of finding
out whether there is a Prime facie case
and then we will proceed further tinto the
matter.

With regard to smuggling, I entirely
agree with him that the general expect-
ation was that about 40 to 50 tonnes of
gold was coming into the country and
celling 2 tonnes of gold in a month will
not really solve the problem or even go
to meet the fringe of it.

The next point which he made was
the one which I have myself said while
criticising this policy from the other side.
I have pointed out that it could be an
error ofjudgment or it could be motivated
but we will go into this question and come
to some conclusion.

Lastly he mentioned about the sale by
the RBI without an agreement. This
point has been made by Mr. Puri. 1
would not attach very great importance
to this because many things are done by
the Reserve Bank under instructions.
In everything one of the things is that we
are not asking them to enter into an agree-

ment or are giving written instrutions.

So long as the act is a bonafide acts and so
long as it is carried out under instructions
of the Government, the RBI would not
be at fault; the persons who gives
instructions would be at fault.

I thank Mr. Bhagat for the very
detailed and minute study of the report
which he has made and brought out to the
House.

MR. CHAIRMAN : Mr. Faleiro.

MR. CHAIRMAN
examining it.

They are now
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SHRI =~ GEORGE FERNANDES
Sir, the rule is very clear. Rule 341(1)
says :

"If the Speaker is of opinion that a
motion for the adjournment of a
debate is an abuse of the rules of the
House, he may either forthwith put the
question thereon or decline to propose
the question.”

So, Sir, your options arc limited. A
Member of Parliament has been a victim
ofatrocities by the Police. His bloodstained
cJothes have been produced. His life is
in danger in the Mainpuri jail. That
member addressed a letter to the Speaker,
and also to me, which was intercepted....

SHRI JANARDHANA POOJARY
(Mar galore) : Sir, under what rules
you are allowing him ?

{Interruptions)

Under what rule are you relying °?
Practically there is no rule at all. {Inter-
ruptuons).

MR. CHAIRMAN : Mr. Fernandes,
Rule 340 refers to a debate on amy motion.
But, we are now on the Calling Attention.

SHRI =~ GEORGE FERNANDES
This is a Calling Attention motion.
This is an emergency rule. {Interruptions).

THE DEPUTY MINISTER IN THE
MINISTRY *OF COMMUNICA-
TIONS. (SHRI VIJAY N. PATIL) :
Mr. Fernandes, please see Rule 341.
{Interruptions).

MR. CHAIRMAN ; Mr. Fernandes,
it is being examined. ({Interruptions). Shri
Faleiro.

SHRI EDUARDO FALEIRO
(Mormuguo) :  Mr. Chairman, by
now quite a good deal of ground has
been covered and several facts have
come to light. This gold auction is one of
the biggest frauds committed on the
Government and on the people of this
country. We believe that the entire
scheme of gold auction was meant to
benefit— it did benefit actually —some
financiers who had been whole timers
of the Congress (O) and Lokdal. This
is our Dbelief. Of course, I would like
to get clarifications on some  facts
because, aftereall, these are matters
which are not decided by belief but
which should be supported by facts.
Therefore, may I request the hon. Minister
to clarify a few facts ? He has already
mentioned in the statement, in response
to a calling attention that there were 20
top financiers . Now, Sir, May I know
from the Government whether it is not
a fact that of the 20 top financiers exccpt
one all of them were from Bombay
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Mr. J.P. Shah is from Ahmedabad.
1 am asking this because I have a vague
recollection that at one time it was said
that this top man was from Madras.
Now, on going through the report, I
find that there is one fiaancier—M/s.
Mathuradas  Gopalkrishana & Go. is
one of the top financiers but the main
partner is in Bombay. Now, Sir, all these
facts will definitely help us in making
an assessment of what actually the gold
auction scheme was meant for and what
actually it had achieved.

It has been mentioned here that some
of the socalled successful bidders in whose
liame these were registered were not the
reae people under whose names the
auctions have been held. The fact of the
matter is that all these persons who have
been shown as successful bidders were
not even alive at the time the auctions
were carried on. 1 want to know
whether Government is aware of this.
There is a letter of December 5, 1980
addre>i3ed to the Deputy Director of Ins-
pection, Customs and Central Exicse,
Government of India in which one Mrl
Mohammad Ashraf is shown. His
father was shon as one o f the successful
bidders. The father’s name was Mr.
Abdul Rashid of Pulbaribagh, Sri-
nagar. He in reply to a query whether
his father was a successful bidder has this
to say ;

‘I miy state that my father Mr. Abdul
Rashid Bakshi died in August 1977
and, therefore, his making of purchase
in the year 1978 does not arise.’

So, it is not only that successful bidders
do not operate with their money but also
bogus entries wrere made and this is
the way all this gold was cornered by a
few financiers. Sir, it had been men -
tioned the other day that six families
managed to make the best killing and
corneredalion’s share'in the profits of these
entire transactions. I have given notice
of this to the Speaker and I have submitted
evidence in this regard that leading
bullion merchants from Bombay made
purchases worth Rs. 50 crores and the
people concerned are

M/s. Chankrakumar Amichand
M/s  Jugraj Kantilal

M/s.  Kirtilal Jaisinghlal

M/s. Navnitlal Bros.

M/s- Chanaji Narsinghji

M/s. T.B. Zaveri

These sir. families cornered a bout Rs.
50 crorfs worth of the bullion and the
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gold which was auctioned in the auctions.
Some of these top financiers do not
even have gold dealers licence. They
have never been in the gold business at
all.

I4 hrs. *

Sir, M/s. Kantial Maganl?l Javecrl
M/s. Masingji Kapur Chand & Co. and
M/s. P.P. Shroff were not even holding
gold dealer’s licence under Gold (Control)
Act, 1968 and further M/s. Masingji
Kapur Cha-d & Co. reportedly deals
mainly in textile. This is the manner
in which gold meant for small goldsmiths
was corncred by the people who have
not been connected with the gold business
and do not have gold licence and who
are dealing in textiles. These people
managed to corner the gold and managed
a big profit out of it.

Sir, there is another aspect. I would
like the Government to tell whether
they have prima fad e evidence or indication
that a lot of money with which all these
transactions were financed was black
money. A large amount of money which
was paid in the auctions was black-money.
I would like to give one example of one
of the top financiers, namely, Gianchand
Parbrahm. In the cash book of Gianchand
Parbrahm a Sun of Rupees 22.84 lakhs has
been shown as paid to Chandrakumar
Amichand, a leading Bombay merchant
on the 27th October, 1978. The cheque
is drawn on the Central Bank of India.
On going through his account it is found
that there is only a balance of Rs. 7,000
in his account in the Central Bank while
this cheque is made for Rs. 17.44. lakhs.
What is more it is not a cheque which
bounces. Actually Chandrakumar Ami-
chand who is the payee shows that a
sum of Rs. 17.44. lakhs has been received
on the 27th October and subsequently
this entry is struck off. So, I would like
to know whether Government has any
indication of all these as to how a few
families benefited who bad no connecrion
with gold and also how black-money
was used to purchase gold. In view of all
these circumstances thore is a reasonable
presumption and inference that the men
who actually benefited were some
financiers of the political parties ramely
the Gong. (O) and BLD. So, Sir, I would
like a specific reply from the Finance
Minister on the points raised by me.

SHRI VIJAY N.PATIL : Sir, the
other day when one hon. Member had
exhibited a poster then it wa- not permi-
tted. There was a ruling. So, I would like
to know whether it ha 3 gone on record.
{interruptions) These two points should be
taken into considerations.

MR. CHAIRMAN : Nothing is being
accepted here. I have already said it.
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SHR]J] VIJAY N. PATIL : It seems to
be containing blood and it may attract
flifs if it is allowed lo remain foe long
time. {Interntpthns)

MR. CHAIRMAN : I said, it is not
accepted. I have already said it.

I gi A 7IRITI "
I ?fh: sfhr vm |
m i aiff q’r =ERar | i *
I A I ?
cfRf Nw Ttpr #ir ?

MR. CHAIRM.\N : Acharya ji, I
said It IS not accepted; you were not here.
I have already said, it is not done in this
wggll. It is not accqjted,—that I have
said.

{Inkrruptioru)

MR. CHAIRMAN : I think Minister
should reply now.

SHRI R. W.NKATARAMVN : The
hon. Member Shri Faleiro has raised a
number of p>oints and he has given lot of
information. 1 shall have the transcript
of his speech given to my department to
pursue all these points raised by him.
At the same time I may inform him
that wvte have a confidential report from
Shri Puri. And in that confidential re-
port he has mentioned certain persons who
could not have conducted any of these
transactions either because they did not
have the money or they were otherwise
not qualified. Now, we are investigating
it through the Revenue Intelligence
and that is the best way to see whether
black money is used. Any person who
acted as binamidar can be found out easily
if the Income-tax Department looks into
the accounts of the person who has actually
bid at the auctions. In fact, if he had bid
at the auction, it will prove that he has
been a binamedar for somebody and if the
Intelligence Win”™ pursues the matter
cleverly and intelligently, we can rof>e in
all these people. That is how these investi-
gations are done. Therefore I shall cer-
tainly take the Information which Mr.
Faleiro has given and I will have the trans-
cript of his speech given to my Department
so that they may conduct the investigations.

SHRI ZAINUL BASHER (Ghazipur) :
I was a little wondering how the hon.
Finance Minister”is taking this case as a
case of Financial irregularity and income-
tax evasion only, whereas, the whol" case
appears to be the biggest racket of the cen-
tury. And the Puri Committee Report
casts serious doubts on the motives of the

BHADRA 25. 1903 iSAKA)

decision on 266
sale of gold by auction (CA)

then Financc MinistPi—a \-ery important
person in the Government and also to some
extent on the then Prime Minister of
the country. I will just take some points
from the Puri Committee Report itself.
The policy to sell gold was not based on
sound economic consideration as was dec-
lared during the budget speedi of Mr.
Patel in 1978 but on some other motive.
Mr. Patel declared at that time that the
sale of gold was contemplated for checking
smuggling and to fill the budgetary gap.

As stitcd in the report, if the Go\'em-
ment were to counter smuggling, the
quantity of gold to be sold should have
matched tlie quantimi of gold smuggled iri
to the country. This was not done as
is e\-ident from the report, pages 17 to 22.

The second objective indicated by Shri
Patel for selling gold was to utilise the
proceeds of the sale for reducing budgetary
gap. At the time of presenting the budget
of 1978, the gap was estimated at Rs.
1050 crores which later rose to Rs. 2300
crores. The sale of around 13 tonnes of
gold brought in only Rs. 86- 5 crores.

Then the intention of the Financc Mi-
nister r(“arding tlie sale of gold was not
clear because the Finance Minister was
aware of the total quantity of gold that
could be sold and he knew that the gap
cannot be filled.

According to the report, there are irre-
gularities that were committed on the
sale of gold. The Committee has found
gross irregularities in the fixation of mini-
mum accepted price. There have been de-
viations from the norms laid down by the
Government itself.

At that time international gold prices
were going higher and higher as had been
stated by the hon. Finance Minister
himself Mr. H.M. Patel had approved
that the reserve price (cut of priccj jhould
be 30 per cent above the international
price. This indicates that reserve price
should have been either above that or at
best equal but not less than that.

The following chart proves thaV n
large nurj*ber of cases the accepted 3uce
was less than what should have been
the reserve price. It shows how the
irregularities were committed in the fixa-
tion of prices and how the loss to the ex-
chequer was incurred. In Auction No.
IT and IIT dated 16-5-78 and 31-5-78
resi>ectively, the reserve price per 10 gm.
as per “delines was Rs. 633 and Rs. 641
respectively and the minimum acceptable
price was Rs. 630 and Rs. 631 respectively.
In the same way, V & VII auctions were
held.

MR. CHAIRMAN
knows the case very well.

The Minister
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SHRI ZAINUL BASHER : I am going
to suggest something to the hon. Minister.
On 28-6-78 and 26-6-78 the 1tacrvc price
was 643 and 646 respectively and mini-
mum acccpted price was 641 and 645.
In the same way on 17-8-78 the rcseive
price was 771-3 and the accepted price
was 711 ; on 30-8-78 and 23-10-78 the
reserve price was 735 and 849 respectively
and the accepted price was 731 and 805
respectively. I am not going into the
details of it.

MR. CHAIRMAN
question. Dont elucidate.

Frame your

SHRI ZAINUL BASHER : On page
91, aancxure gives the percentage of quan-
tity level within Rs. 5 and the minimum
acccpted price of the total quantity in the
auction comes to 81-5 percent.

My third point is in this matter regarding
motives on which mention has been made
in the report itself A lot of hue and cry
was made in those days that some persons
formed a syndicate and the reference
has been made in my friend Shri H.K.L.
Bbagat’s speech and also by Mr. Faleiro.
I will not go into the details. Bui they
cornered a lot of money. In this regard,
a warning was given by Mr. Ramachandran
the then Gold Control Administrator and
and the Deputy Secretary, Gold Control,
Bombay, in their letters which are on
pages 61 and 62 in the report. When
the warning was given that some persons
were trying to corner the purchase of
gold they have formed a syndicate but it
appears that the then Gavernment did not
take any action in rhe matter.

In this regard two questions also arise.
Why gold was sold by the method of auc-
tion ? Several associations of goldsmiths
all over the country had submitted .re-
piesentations favouring sale of gold across
the counter. In this connection, they had
also staged a rally in Bombay on 14-6-78
before Mr. H.M. Patel the then Finance
Minister.

MR. CHAIRMAN : Now, be brief.

SHRI ZAINUL BASHER : The second
point is, why was the auction held in
Bombay alone ? I find in the report that
Mr. P.T. Fernanda, the then Finance
Secretary submitted a-note on 18-7-78 where
in he had mentioned that gold should be
sold at four centres, namely, Bombay,
Dslhij Calcutta and Madras.

CHAIRMAN : Ntr. thz"e
pDints were meati”necl by oth»"s
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SHRI Z\INUL BASHER : This i»
not mcDiioncd. I am quoting it.

MR. CHAIRMAN Why do you
unncccssarily take so much tim™ ?

SHRI ZAINUL BASHER : The
Gold Sale Board in its meeting on
13-5-78 had expressed a view that gold
should also be sold at centres other than
Bombay. In this rcpwrt we find that
Mr. H.M. Patel was solely responsible
for turning down the suggestion. So,
their motive was very clear.

A mention wat made that the matter was
not discussed by the Politioal Affairs’
Committee. By  going through the
report a suspicion arises that the Prime
Minister and the Finance  Minister
were hesitant to put the  matter before
the Cabinet Committee or the Political
Affairs Committee. Is it true that Mr.
Puri’s suspicions were well founded bet-
ween the understanding of the Prime Minis-,
ter and the Finance Minister?

We find that rackets much smaller than
the one which has come out, are investiga-
ted by the CliI regularly. But I do not know
why the Fiiiice Minister is taking the
help of his fiiancing agencies to enquire
into the matter. Why does he not at the
initial stage take the help of the Home
Minister and give the entire matter to the
CBI for inquiry? Daily we find that small
rackets of one crore are being investigated
by the CBI. And such a racket, biggest
racket in the century, cannot be referred
in the initial stages to the CBI for inquiry.

I do not know why our Government is
so allergic to apponting commissions of
inquiry. The Janata Government appointed
so many commissions. I think the value
of the commission has been down-graded
by the Janata Government.' That is why
our Finance Minister is hesitant in appoiix-
ting a commission of inquiry although this
case deserves that.

SHRI R. VENKATARAM\N: The
hon. Member has put questions to me as

.if I was the person who did all this.

Actually it relates to the earlier period.
He asked: Why was the auction held in
Bombay ? I cannot answer it. All that I
am concerned about now is to see whether
there has been any misdemeanour, misfeas-
ance or malfeasance under the law on the
part of those who conducted these auctions.
There may be an error of jucment; there
may be a misdemeanour. We have not yet
come to any conclusion. We have some
priraa facie evidence on this matter. The
Cabinet Committee is going into this
mit-cir.
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The reason why we did not immediately
appoint a Commission, or re'cr it to
the CBI. is that we wanted to ascrrtain
the facts before doing so. I explained
meven at the b”inning and in the early
stage of the debate that this GkivCInment
did not want to emulate the previous Gov-
«-nnient in the matter appointing
Cc»nmisgtoii3 of Inquiry. We do not want
(o do it without having at least prima
facie case.

SHRI JYOTTRMOY BOSU (Diamond
Harbour) ; Except for Jamshedpur.

Smi R. VANKATARAMAN : You
are in the habit of saying things totally
irrelevant to the subject under ediscussion.
Therefore, I cannot answer that.

The point really is this that without a
prima  facie evidence or collecting a
material, this Government did not want to
do it. Wo are now going into 'it. We
will examine the whole thing and, if it is
warranted, neither the Commission nor
the Inquiry Is excluded. That is what
I said. I did not put it positively; I put
it negatively. If it is warranted, we will
rollot shirk from doing it; we will certainly

o it.

I thank the House for the co-

operation it has given me.

MATTERS UNDER RULE 377

(1) Setting upof a power plant at
Majhea iN West Bengal

MR. CRA.IRMAN : The House will
now take up matters under Rule 377.

SHRI AJIT KUMAR S.AHA. (Vishnu-
pur): Sir, at the meeting of the Powei
Ministers of the Eastern Region at Cal-
cutta in February last, the Energy Minister
stated that the DVC’s Project at Majhia
was not being taken up on the plea that
the coal in Majhia is of high gq*alit>"* In
this regard I would like to draw the
attention of the House to the report
of the Geological Survey of India that
the Majhia coal could be used for
thermal power generation and that a
sizeable reserve of coal from this area could
be a potential source for the Santaldih
Thermal Plant, located 64 km. to the
west of any other plant that may be set up
*nearby.]

The Government of West Bengal has
already drawn the attention of the Central
Government to set ttp a pit head power
plant at Majhia. But the DVC and the
Central Electricity —Authority indicated
that they were unable to proceed with
the project at Majhia because the low rate
of coal mining by Goal India Limited in
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the area would be inadequate to support
a p>ower station in this region. 1 feel
that the rate of mining in the area ought to
be stepped wup since the site was
suitable for a power plant. The West
Bengal Qiief Minister has already drawn
the attention ef' the Energy Minis-
tsr to augmait the rate of mining at
Majhia.

S<Mre help could also be extended if
transport of coal from the left bank of
Damodar can be made  possible by
building the railway link from Bankura
to Raniganj. This project is under con-'
sideration of the Railway Ministry for a
long time.

Under these circumstances, I urge upon
the Energy Ministry to take up the matter
for building the railway link with the
Railway Ministry and the Plarming Com-
mission and other Central Government
agencies to accord approval to the
project for setting up the power station at
Majhia pit head. I demand that the
Energy Ministry ask the DVC and the
Central Electricity Authority to set up
the powerjfplant and issue necessary instruc-
tion so that the power plant comcs up
at Majhia within a short time.

(ii) Need for improving train

Servives in Orissa.

SHRI RASABEHARI BEHERA
(Kalahandi) : I wish to make the follow-
ing statement under Rule 377 relating,
to the serious shortcomings prevailing in
the passenger trains running  through
Khurdha Road Division of Orissa. The
passengers travelling in these trains .are
tacing immense difficulties in tlie absence
of the minimum facilities that are generally
provided to the passenger trains running
in other States.

The Government of Orissa is in constant
touch with the South-Eastern Railway
Headquarters, Calcutta, to remove the
weak tracks which were laid during the
British period. The people of Orissa,
the Railway Unions and several other
organisations have submitted a
number of memoranda to the Railway
authorities to improve the railway tracks
either by immediate repairing or replac-
ing them with the new lines. Un-
fortunately, the railway authorities do not
seem to attach any importance to  this
matter as the onditions continue to
linger on in its worst form.

It is a matter of great regret that the old
engines engaged to pull the passenger
trains had never been replaced with new

rule 377 syoiM
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cnginca despite thr fa”t that thcac cnginn
have tjftcomr biadly wurn out working
as they arc for marc than a frw cltxadea.
iA'cij tiic minimum facilities like drinking
water, lights and faiu luive not bocn pru-
viderl in the trainx running in Oriua.

The plight of iummcr pasiengen in the
absnicc ol fani and drinkins water is
beyond drtcriptiun- To save tlicir  be-
longings at night the paurn”” have to
struggle hard with the unscrupulous and
anti-sorial elements who enter the
trains and trouble the passengers very
often.

In view of the shortcomings cited above,
I demand the Government of India that
the following measures should be taken
immediately to avoid accidenla and to
maintain punctaality in the passenger train
BervicM  and make i“thc  train journey
more human.

Firstly, a thorough investigation should
be conducted to find out the reasons for the
irregularities prevailing there. Secondly,
old and weak tracks should be repaired
without any further delay. Thirdly, the
old engines should be replaced by the
diesel engines. Minimum facilities like light,
fans, and drinking water should be provi-
ded forthwith in all trains. Ticketless
passengers should be given severe punish-
ment. Police protection should be given to
night passengers travelling in the trains
as the number of thefts on trains in this
division has increased very much of late.

(iii) Need For PirrriNo Up a T. V.

Relay Transmitter at a Plage |Betwi,'en
Delhi and Matiiura.

SHRI RAJESH KUMAR SINGH
(Firozabad): I want to draw the attention
of the Minister of Information and Broad-
casting to the fact that the people of Ma-
thura, Agra and the adjoining areas are
being totally deprived of the facility of a
TV Reception even from Delhi Doordar-
shan Kendra which is the nearest TVccntre
for this area. This area cannot rcccive
signals from the Lucknow Centre. So many
people— mostly the middled dssones—
own TV sets in these areas but, in spit
of their having spenta good deal additio
nally on TV signal boosters and on in
stallation of high and larger antennas, th
reception they get is unsatisfactory, un-
certain and distractcd by other internal
and at times by certain foreign TV
stations.

I would, therefore, urge upon the hon.
Minister to direct that a TV Relay Trans-
mitter be put. up somewhere between Delhi
and Mathura, at Chhatta or Kosi Kalan
or even at Vrindavan in order to relay
Delhi Doordarshan Kendra’s programmes
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for the benefit of the people including the
rural folk of Mathura, Agra and the neigh-
bouring areas preferably brforc the ASIAD
&.

I would also request the hon. Minister
to direct the Delhi DoordarKhan to include
programmes of dance and »ongi in Brij
Bhasha for at least 15 minutes daily.

(iv) Staff QUARTERSPORE. 1.i.HosPiTAt-
(iN NAC Area ofJoda in Oriua.

SHRI HARIHAR SOREN (Keonjhar):
I would like to bring to the notice of the
Governmrnt about certain difTicLdiies of
the staff of the E. S. I. Hospital Joda, in
Oriisa. This E. S. 1. Hospital has been
established in the year 1978. Funds have
already been allocated by the Union
Ministry of Labour for the construciian
of staff quarters near the premises of the
Hospital. But'  construction = work
hu been delayed beyond the target time
of completion. The slow progress of work
has put the staff in great difficulties.
This Hospital Jlis situated in  the
N. A. G. area o1 Joda where rented
quarters arc available, as most of the
areas in and around the N. A. C. are under
the possession of Tata, Birla and several
other private limited companies. They haver
taken the occupation of the entii-e iron-
ore belt around Joda on long term lease.
Under the circumstances, the doctors and
particularly the Class III and Class IV
employees of this Hospital are passing days
without any accommodation.

In view of tliis, I demand the Govcrn-
incnl of India to take immediate steps to
expedite the construction ofstafTquarters.

(v) Need for installing a Radio
Sta tion in the border districts of
Barmer —J aisalmer

AN A MTT% % A
I I A
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'PT ?fr*rnrflf APt StACTT A
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FIW T T?77 £S]Trt (vi) ReuEDIAL UCASURIES TO UHHROVL
w.] ?T RT SRrifq  fAJTIf arcf "VORKE"G OF PARADIP PORT IN ORISSA
Notor LA SHRI K. p. SINGH DEO (Dhcnkanal):

Under 377, I m”c the slatcmcent: The

1980-85 % JnFffm * port of Paradccp ii passing through a very

AAN qr T fNirr «tt i critical phase and wunless immediate
remedial measures are taken it will
N wWETE spr seriously afTect the economic prosperity of

the entire state of Orissa.
S5t c(Tr A sTTE fAqr i
Conceived in 196a to exploit the vasf
mineral resources of the State of Orissa,
sr2m>ir fASTFr  Trs/Mi Paradeep is the third deepest port of the
country having a draft of 13-5 metres, has
ST ij TITYVNVAIT the facility of loading 2,500 M. T. per hour
) and can receive vessels of 80,000 DWT. In
%em n Srr«Tf M r Arod " the recent years the iron ore importing
WADTwrfw ArnrART A ir 2rArq*dT countries due to phcnonjcnal rise in oil
’ prices arc showiiig preference to import iron
AN T TN »fr sTR rft 1 q rfA "R ore in bigger vessels of 75,000 D. W. T.
in order toeffect greater economy in freight
HIT=H;T A rw ASITENSATASIT  « rates. Ai these bigger ships cannot reach
TT t. if 1 fo! the port of Paradeep, the ofT-talc of iron
p 1 wil vite ore from this port over the last one year
%L iNT A o iTIMASETHA, has recorded a sharp decline. Japan which
was the main importer of iron ore has sus-
hiji'k h ito fio % ?fitrTqcff pended flt; irrg)(f)lrts flrofm t?is yeﬁr maﬁlly be
) cause of the diflicul'.ifs of reaching the port.
" ~onstdt A oqf A | South Korea has also sounded tghat tI;ley
would like to review their contract for the
supply of iron ore for the next two years
% fsTfaR and this too is due to the lack of port facili-
ties for bigger vessels at the port of Paradeep.
IT 5TfW ir fAInT ~» ~ In 1979 the total cargo handled by this
poft was 2 *3 million tonnes .which was 1
?Tnfr milhon tonne? less than the cargo handled
A 27aiT 5ridf2 Myor r in 1978. This only illustrates how the in-
come of the port is dwindling. Even
A Ny, A ANSTT A MMTC has cut down procurement of
mineral ores from Orissa because they are
TfT 1 1 finding it difficult to satisfy their
foreign importers. The situation has
bcMi  further  aggravated by the
2friTRA AN Mperr AN Ap refusal of the Government to give
15% increase in the price of iron ore of
5PTIN A ARsprd” N wrr Banaspani-Barbli sector iron ore mine
as has been done in the case of Bellary-
TR AJT % " Hospet region. These two factors have
A A A ADA . compelled many mines of Orissa to pull
merm PRT R”n: dowg their shu’zcers throwing nearly 25pooo
B~ 5T« I1 mine workers out of employment who arc
none but the p>oor tribals of the area.

first

On 21-7-1979 the M. M. T. C. had
requested the Ministry of Shipping and
Transport to examine the desirability of
increasing the dr” from 13-5 metres to
%irr Jr NYrt % 15 metresso thatships of7,5000D. W. T can

approach the port"® This proposal, it is.
rh AT £7 SCIPT MrftcT understood, did not find favour with the

?in; I srtrw jt/\ A
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then MiniitT7 - The only alternative now
left to deal with the present difficult situa-
tion of Paradcep port ii to provide outer
port facilitici to iranihip cargoes from
and to the big ships which will anchor
in the high teas. Such facilities already
exist in the Vizag Port. Unleis thii is done
the iron ore mines of Orisia will safTer
heavily and this will retard the economic
progress of the State of Orissa.

While providing out of port facility is
on immediate need, the question of increa-
sing the draft of the g)ort as suggested by
MMTC be considered once again because
ihe position of oil is likely to continue to
be difficult and we cannot force the impor-
ters to import our minerals in smaller ships.
The progress of work of the second cargo
berth should be expedited and a third one
which has been approved in principle
should also be taken in hand immediately.
Unless this is done the steel plant project,
fertiliser projects and the oil terminal which
the Centre has already sanctioned will
sufTer from slow execution and acceleration
of economic progress of the state-wili be
slowed down. I hope and trust that
the Ministry of shipping and Trans-
port will kindly take immediate measures
to save the port of Paradeep and ensure
that the foreign importers do get the facili-
ties and they are not compelled to boy-
cott the port of Paradeep.

(vil) Alleged eviction from land
tjF minorities by Tamil nadu police

and other officials.

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muvattupuzha) i Mr.
Chairman, Sir, mass eviction of linguistic
minorities are going on at Gudalure
taluka of Tamil Nadu. Minority language
people are cultivating land in Gudalur
taluka for thelast 15 years. Some have
got licences from District Collector
for selling their coffee crops to the coffee
Board. But unfortunately, the Police and
forest  authorities are destroying the
crops of the poor cultivators ind burning
their houses and evicting them on a mass
scale. I request the Home Minister to
interfere in this matter and save the

minority language speaking people.
(viii) Measures to increase mil k
PRODUCTS IN THE COUNTRY.

SHRI GUMBUM N. NATARAJAN
<PERIYAKULAM) : Mr. Chairman,
Sir, to cope up with the increase in popula-
tion and food requirements, there is urgent
need to increase the food production
by all means. Thanks to the national
efforts in achieving ‘green revolution’
through extensive and intensive agricul-
tural operations which resulted in self
sufficiency in foodgrains and to the
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'operation flood' I & II which aimed at
‘White revolution* and helped to increase
the country*! milk production to the rune
of 390 lakii tonnes in 198o0.

Feeding of the animali with best fe”
if an important aspect to be borne in
mind. Of all these feed items, Hawaiin

iant or Koobabul tree leaves are consi-
dered to be "the Queen of forages.”
Americans call it “Goolden Green” b”
cause of its imx>rtance and economic
values in milk production. Unlike other
greens and grasses which have short life,
the Hawaiin giant has a long span of
life over 60 years and yields greens through
out its life. It grows in all types of soils
excepting acidic and marshy land.

The green leaves of Hawaiin giant are
good feed for milching cow and other
cattles. It is a tested fact that cattle
fed with greens of Hawaiin giant tree
yields more milk. About 10 Kg. of greens
per milching cow or 1/2 to i kg. per goat
or sheep per day are sufficient for obtain-
ing good returns.

The nation needs to learn a lesson from
the work being done by the Bharathiya
Agro-Industrial foundation at Urulikan-
chan in Maharashtra. The foundation
initially acquired 100 acres of land and
planted Hawaiin giant. By feeding the
greens to milching cow, milk production
was significantly increased. This encour-
aging result prompted the foundation to
develop nearly 700 acres with Hawaiin
giant. The  socio-economic conditions
of thepcople of the region were considera-
ably uplifted.

There is u”ent need for sudi impact'
making programmes in other regions of
the country too to jichieve “White revo-
lution”. In addition to its use as cattle
feed, the leaves could be used as green
manure. The dried leaves are in good
demand in Japan and It may be exported
to earn foreign exchange. It is also used
in paper industry, used as hve fence, as
shade giving trees on the road sides,
provides timber and gum; serves as wind
breakers and prevents soil erosion.

Because of its multi-use, it would bene-
ficial to cultivate it in hitherto unuti-
lised slopy hill ranges and revenue lands.
Even plantation In public, places such as
schools, hospitals, various offices, reailway”
stations, bus-stands and inspection bung-
lovk” should be encouraged to derive maxi-
mum benefit out of this wonderful tree.
Appropriate steps are called fOI' firom the
Government side on a priority basis for
its propagation.

(ix) NKD FOR DHfTERRBNT
AGAINST THOEB  EVKjriKO HaRIJANS AND
LAM>LES8 fboplb froh gram
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Sabha Surplm L\xd AixorraD to
THEM IS Rural akeas of Delhi.

SHRI P.K. KODIYAN : (\door) :
I wish to draw the attention of the House
and of the Government to the serious
situation that has arisen in the Rural areas
of the Union Territcry of Ddhi due to the
conca*ted attempt being made b the
landlords to evict the Harijans and othei
landless people from the Gram Sabha.
surplui landi allotted to them.

Ever since Government decided as a
matter of policy to ensure distribution of
surplus gram S”ha lands to the Harijans
and other landless poor, the casteist sections

the landlords had been carr>ing on a
persistent campaign against this policy.
They have baen resorting to all kinds of
methods to thwart the process of land
distritHition and to prevent the acqui-
sition of land by Harijans and other land-
less poor. Tempering with land records,
grabbing of lands by force or by resort
to bribery and corruption during land
consolidation proceedings in league with

caste revenue officers etc. were some
of the methods adopted by the landlords
to negate the Government policy regarding
distri%ution of Land.

The first attempt to dislodge the Harijans
from the land? allotted to them was made
at Khanjhawala village in  1977-78.
Due to the firm stand taken by the Govern-
ment at that time, and the countrywide
protest raised against the Khanjhawala
agitation, this attempt did not succeed.

Numerous incidents of intimidation and
violence had taken place in the last two
years. The former Lt. Govemof con-
vened a joint meeting of the concerned
officials and representatives of the Ilari-
jans and other landless people in .\pri],
1980 wherein it was decided that Bhoomi-
dari rights be conferred on all allottees
of surplus Gram Sabha lands who were
entitl]® to such conferment under the
provisions of Delhi Land Reforms Act, 1954.
In pursiiance of this decision about a
thousand applications from  eligible
allottees were submitted to the Adminis-
tration for conferment of Bhoomidari
rights. Bat no decision has been taken
on these applications so faf. Tension has
mounted up in Malikpur in Najafgarh
block, Jinpur and Saraspur in AUpur block
and Juanta in Nangli-Khanjbawala
blockjdue to concerted attempts at eviction
of Harijans,

Representatives of Harijans and land-
less people from 100 villages in Delhi have
started a 72-hour Dhama under the auspices
of the Delhi Grameen Shram J«vi Union
demanding justice and Prime Minister's
intervention. I request the Government
to prompUy intervene on this issue and to

BHADRA 25, 1903 {SAKA)

rule 377 278

see that dcterreni action is taken against
all those who tr>' to illegally and forcibly
take away surplus gram sabha lands all™>
tted to Harijans and other rural poor and
Bhoomidiiri Rights are conferred on all
genuine allottees without delay and all
CQcrcochments on Gram Sabha. lands
by landlords are \*acated,

x) Nbbd for ajj Indian Correspon-
dent ON THE CoSIMITITEE OF FoREIQN
CoRRESPONDE>rrs’ AssaciATiDN,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : The Foreign Corres-
pondents Association of the Press is there
since mid-Rflics and has correspondents
from nearly 50 countries. Indians working
for foreign media comprise about 45% of
the membership and they alway-s liad two
representatives on the Committee.

This year,-the British President first
called a meeting on or about 2H-8-81 but,
suddently postponed it to 11-9-81. On
9-9-81, a circular for a meeting giving names
of three members for the committee was
sent out. There are .five posts in the
Committee, Tiiefore, these three would
have automatically becomc committee
members.

But, suddenly on the election date, 9
names were produced and five-were elected.
Then by certain manipulations, Indians
were kept out. The Americans succeeded
in getting tlieir p>eople elected.

This year, the Committee has a Britisher
as its President, the two *Americans, one
West German and one Scandanavian
woman married to a German, and a Japa-
nese. Besides, there is a correspondent
from a Socialist country. This is the
first time that thereis no Indian on the
committee, although they are working on
the soil of India itself. The matter should
be looked into and necessary action should
be taken to bring harmony in the whole

afiair.



279
14.49 hrm.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF STATE OF

NAGALAND (AMENDMENT) ORDI-
NANCnS, 1981 AND STATE OF NAGA-
LAND (AMENDMENT) BILL

MR. CHAIRMAN : The hounc will
now take up diKuMion on itciru Nt».
9 and 10 tuffcthcr. The statutory rcsolu-
lion and the Bill. Now Shri Satyanarayan
Jatiya can move the Statulory Resolution.
Time allolird is only one hour for thcac
two items. So be brief.
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wir WT 11) & fqTH-
»TTTN I 1"
MR. CHAIRMAN : Raolution moved :

“Thii Home disapprove* of

State of Nagaland (Amendment) Ordi-
nance, 1981 (Ordinance No.ll of 1981)
promulgated by the President on the
26th  July, 1981

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) :
Sir, I beg to move that the State
of Nagaland (Amendment) Bill, 1981,
ai passed by Rajya Sabha, be taken into
consideration.

The Bill seeks to amend the State
of Nagaland Act, 1962, to make a provi-
sion, which would empower the President
to determine the allowances and privileges
of the Governor of Nagaland.

Clause (3) of Arsicle 158 of the Consti-
tution provides that the Governor shall
be entit ed to such emoluments, allowances
and privileges as may be dcterihined
by Parliament by law and until provision
in that behalf is so made, such emoluments,
allowances and  privileges as arc
specified in the  .Second Schedule.
Paras 2 and 3 of the Second S-'hedule
provide that the Governors of the States
shall be entitled to such allowances and
privileges as were admissible 10 the
Governors of the corresponding pro\ 'iiice3
immediately before the commencement of
the Constitution.

The allowances and privileges of the
Governors of such States, which came
into existence by virtue of various Acts
of Parliament are governed by the orders
of the President, as all tliese Acts contain
a provision that the llowanccs and
privileges of the Governors of these States
shall be such as the President, may by
order, deteimine, until provision in that
behalf is so made by the Parliament
by law under clause (3) of Aiticle 158.

No such provision was made in the
State of Nagaland Act, 1962, by virtue
of which the State of Nagaland came
into exisfence. Previously  there was a
common Governor for the fi\'e North-
Eastern States of Assam, Meghalaya,
Manipur, Tripuia and Nagaland. The
common Governor enjoyed the allowances
by virtue of orders in i“pect of the other
States of Assam, Manipur, Tripura and
Meghalaya. These were allocated between
the five States of Assam, Manipur, Megha-
laya,  Tripura and Nagaland.

Subsequently, the Government decided
that there should be two Goxernors for

SEPTEMBER Iff, 1981

State of Nagaland 284
Nagaland (Arndt.) Bill

the five North Ea»tern Sutcs, i.e. one
for the Statci of Aiiam and Meghalaya
and the other for the States of Manipur,
Tripura and N?7alsnd. It, thadOIC
became nccewary that there should
be an Order, to determine the llowanccs
and privilegeB of the Governor of Nagabnd,.
in the caK of other States.

15 hrs.

Thifi could be done only by amendment
of the Stato of Nagaland Act, 1962.
The present Bill was accordnigly intro-
duced by Rajya Sabha.

However, before the Rajya Sabha
could coniider the Bill, the appointment
of separate Governors had Iwen notified
and it became necessary to immediately
nnake provision for allowances and privi-
leges of the Governor of Nagaland.
Since the Parliament was not in session,
the provisions of the Bill were given
effect to by the State of Nagaland
(Amendment) Ordinanci-. 1981 which was
promulgated by tiie President on 26-7-1981.

The Ordinance is to be replaced by
this Bill. Sir, in the Statement of Objects
and Reasons attached with the Dill at
the time of its introduction
in Rajya Sabha it Iiad been mentioned
that Uie Headquai'ters of the Governor
shall be at Koliima. Now, on reconsidera-
tion of the administrative convenience, it
has been decided that the headquarters
the Governor shall be at Imphal in the
State of Manipur, which is centrally
located. ~

The Bill seeks to make normal proA'ision
in respect of the Governor of Nagaland,
as already exists in other Act, in respect
of all other Governors. Therefore, Sir, I
hope this august House shall favourabley
consider this Bill which has already been
passed by the Rajya Sabha.

MR. CHAIRMAN: Motion moved:

“That the Bill f, rtlier to amend the
State of Nagaland Act, 1962, as passed
by Rajya Sabha, be taken into consi-
deration

Mr. Subodh Sen.

SHRI SUBODH SEN: Mr Deputy-
Speaker, Sir, this Bill seeks to enactcertaiii
provisions as to how the allowance and"
the privileges of the Governor of Nagaland
should be determined. When Parliament
is going to express its opinion, it is the
right to have a look at the performance of
the Governor in Nagaland as also the
performance of this Government. What are
the plus points that the present Govern-
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ment can claim of ? They have very iiicccs-
stiilly tackled the i.€iurgency. Bellicooty
ii growingi; it has not bceti reduccd. \ou
know that thr problem of Nagaland
started right on the morrow oI our In-
dependence. It has a border on the norih-
rastern regin stating right Grom Soulhem
region going upto Daijecling in the rastcrn
region. I would have been very glad if
the Minister would be gtwd enough to
come with a comprehensi\T Bill setting
ccrtain  targets as to the dc\clemeni
culturally and educationally and fcr the
upliftment of the Naga people. Why not
bring in a comprehensive Bill?

Shri GulshEr Ahmed — i« //e Chair

Even after thirty years of your rule,
the GovarnOT has not solved the law and
order problem which is an exclusive
preser\'e under him. You ha\'c not been
able to control the law and order problem.
You say you are in fa\ our of giving autonomy
You know tlial in Nagaland a slog” _is
going on that Nagaland should be within
the united States of .'Vsam Manipur.
Mizoram, Tripura, Meghalaya and Aruna-
Korkalais a fall-out place of Nagaland
where the re is noting stable. The hon.
Minister, Shri Ghani Kalian Chaudhury
is here. It is reported tliat only lastycar he
led a team of Utlarkhandwallas.
and made an appontmcnt vnth the Prime
Minister and after that the sponsors of
Uttarakhandwalla are lelying upon Ghan
Klian Ghaudhuri. When last year debate
was going on this Mr. I"aliwana show”
indifTerencc a taciturn monk. Sir,
they are Cong. (I) at day-time and at night
they are Uttaikhandwalla. You have given
them the logic. They say tliat the Govern-
ment of West Bengal is Calcutta-based.
I is ¢ Calcut-orinted and. as such, we
should fcffm a separate Slate Called Uttara-
khand aprt from West Bengal. Sir. tomorrow
relying on the same logic if some people
come witli the logic that Union Govern-
ment is Delhi-based and it si is Delhi-
oriented and, as such we secede from
India then that will be your mischievous
doing. ASir. they have utterly failed m
solving thie problems of Nagland and have
gi\en rise to bellicosity They ha\"e thrown
ihe people in insurgency. It goes to their
discrediL How is it that they' could not
instial a feeling of oneness among the
Magas? How is it that they could not
nuke themfeel that they are part of India?
How is it that they do not glorified of
. being Indians? It is all your doings.

Sir, the most sinfortunate thing is that
the Governors in different States are not
being looked at with so much esteem as
before. They are being treated like Class
IV staff. You force them to resign or dismiss
them and then use the word ‘Voluntary
resignation’ That is euphemism. You
shabbily dealt with revered T. N. Singh.
Any Governor who lias the dignity, cour-
age and honour to refuse to submit a made
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(o-ardcr report to the Union Go\-cmment
would do that. Even if tons of money
is presided and you do not solve tlieae
problems nothing is going to happen.
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SHRI NGANGOM  MOHENDRA
(loner Manipur) ; We are discusung a
Bill conccrning the appointment of a
Governor, his pay and allowances, etc.
Thij Governor hasto look after three States.
As a matter of fact, in the north. eastern
region, the Governor is buurdened with
the duty of looking after scvCTal
States. His predecessor had to look aAcx
5 States. Now, of coiirsc, the number is
reduced and he has to look after 3 States,
My point is a State whether it is
big or small. The area ofa State does not
count, it is the problems that count.

In the North Eastern R"ion, whether
it is Nagaland or Manipur or Tripura,
these are aU turmoil-ridden regions, trouble-
rideen regions. I do not grudge anything
done for the benefit of a Governor, but,
at the same time, I would like to remind
this Government, as I had been doing on
several occasions whenever I gota chance
to say, that the problems of the North
Eastern Region ”“ould have been gone
into very s ncerely. I would like to remind
them of what has been transpriring over
there. In my State of Manipur, in the
name of fighting insurgency, of several
divisions of the army have bcOT deployed.
As far as this State is concerned, in the
name of fighting insurgency, even wanton
sa crilege of memorial raised at the “ave-
yard of a yoimg man who got killed in the
so-called fightagainstthe army was commit-
ted. This sort of things came out in the
papers also. I am not against these security
personnel being deployed as such in the
North Eastern Region ; but thieir workipg
has got to be looked into. Thus such wanton
sacrilege never creates a sense of wUing-
ness on the part of the people to cooperate
wuh the security forces operating in
that region.

There had been regular bomb blast
and all that, but so far it algpjears that the
Governmenthrve been fighting shy of do-
ing anything real. I had earlier submitted
that there are certain personalities, certain
Ministers who had been and have been
hobnobbing with this or that brand of
insurgency. This is a fact. I had earlier
submitted about it before the House but
the Central Government sofar have done
nothing. TTiey have been sending some
of their party officials to and fro. But
they are very much concerned with the
expansion of the Ministry, and not with
the solution of the problems obtaining
there. I am not against the Bill itself
but what I feel thatsomething realshould
be done to solve the burning problem.
And so far there have been 25 bomb blasts.
What have the Government done ?
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This snot found in the reports given by the
Government. Something sensational must
be done so that the people feci that they,
the people of Nagaland, Mizoram, Tripura
and Manipur may feci that they are also
a part of the mainstream of the Indian na-
tion. Otherwise your pious wish will not
do anything. I would appeal to the hon.
Minister of State Mr. Makwana to look
into the matter, and to viiit the area. He
promised to go there again but he did not.
What I say is it is no good sending your
Joint Secretaries. It is for you. You
should go to the people becasuse there is
nothing to be scared of. Nobody will
touch you. The Government should have
to do something politcal to deal w.th
mthe rising insurcgency there. It is no
use accusing foreign powers or anybody
else.

MR. CHAIRMAN : Mr. Minister.

SHRI YOGENDRA MAKWANA :1
am thankful to hon. Members for partici-
pating in this discussion on this Bill. As
I understand it, nobody has opposed the
Bill as such. Of course there are grievances
here and there. The hon. Member who
moved this resolution, Shri Satyanarayana
Jatiya, took objection to the transfer of
Governors. The very construction in the
Articles of the Constitution gives the Pre-
sident powers of transfer, appointment and
dismissal also. The word is during the
pleasure” of the President under Article
156 of the Constitution. There is nothing
wrong for the Governmentseeking to trans-
fer or dismiss a Governor because it is pro-
vided in the Constitution of the country.

Mr. Subodh Sen particularly pointed out
aboutinsurgency in Nagaland. Nagaland
by all means is pecaceful now-a-days.
Since the last three months there is no inci-
dent. Sporadic incidents may be there.
But they cannot be called insurgency in
the State. So, the Stateispeaceful. Then
he said that the Union Government is
Delhi oriented. Nagaland is...........

SHRI SUBODH SEN : 1 have stated
that the because it was said that...........
{Interruptions) Why do you put words in
my mouth ?

SHRI YOGENDRA MAKWANA
What you said in the same words, I
repeated it. There is no question of inter-*
fering. He has pointed out that the Gover-
nors were sent by us at random. Now,
this Government has not received any
compla”t. It is totally wrong to say this.
One Governor is transferred or another has
resigned, but it does not mean that the
Central Government have no respect for
Governors. On the”country, it is the ins-
titution of the Gkjvernor which becomes
the link between the Centre and the State
and whatever solution or suggestion is
conveyed by the Governor is acc”ted
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wherever pouible. It is the agcncy
of the Govcraor which convcyi to the
Ceatral Governinent. There it noquestion

of looking upon the Governor \sith con-
tempt.

An hon. Member wanted that a com-
prehcosive IcKisUtion should be brought
under Article 158 of the Constitution.
A Dill is already under coniideratian of
the Governmoit, We arc going to come
brCwe the Houn with a comprehen-
mive Bill.

The hon. Member has talked about the
difficul ties faced by the people of Nagaland.
The hon. Member will be happy to know
that the Central Governmentis concerned
with the economic development and
difliicultiea of the people in the North
Eastern Region. Therefore, a Committee
of Ministers under my convencrship, has
been appointed. So far four meetings of
the Committee have taken place. The
Committee has done many things like—'

(1) The Central investment subsidy
for backward areas has been increa-
sed from 15 per cent to ao per cent.

{n) The construction of broad-gauge
lioe from New Bongaigaon to
Gauhati and conrtructifln of six new
railway lines to cannect Assam with
remaining States/Union Temtoriei
are being speeded up.

(3) The Tea Board has decided to open
an office at Gauhati.

(4) For the first time the capitals of the
States/ Union territories ofthe North
Eastern Region were declared as
centres for IAS etc. examinations.
Centres for other recndtments such
as probationary officers of bank,
CHS, etc. have also been opened
in the NE Region.

(5) The State Bank of India has upgra-
ded its office in NE Regipn amd a
regional local head office has been
opened at Gauhati.

(6) A bridge over Brahmaputra near
Tejpuris already under construction
and two more bridges, one near
Jogighopa and the other near
Pasij®at, have been proposed.

(7) Anajjex organisation called the North
Extern Agricultural Marketing
Corporation has been approved.

(8) Public sector wundertakings have
agreed to recruit about 700 local
youths for training and absorption.

So far as N*"aland is concerned, Naga-
land is already having a paper mill at Tuli.
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A ccrocnt plant is under oonstruction *
Road network has considerably been deve-

loped. A railway line to Nagaland is

u”er construction.. The. capitals  all

the North Eastern States will be linked

with railways.,.. They have an Agricul-

t\uce College apart from Arts and “ence

CoUeges. All anistance for promotion

of handloom and handicraft is being

given.

PROF, N.G. RANGA (GwHur) *
Is it to be raised to the status of a university ?

SHRI YOGENDRA MAKWANA ;
Yes.

These arc the few steps we have taken
up in the State of Nagland. So, it is
incQiTect to say that the economic aspect

of the North Eastern Region is being neg-
lected.

Shri Mohendra Ngangom has * d  that
I met him in Raj Bhavan. That is not
good and I should have come out and met
people. The hon. Member has forgotten
that I went to see the Loktak Project. I
went 150 foot downjust to see the progress
of the projecu. I had a meeting with the
oilicers there and dbcussed with them
about the progress of the project. I also
visited various other parts of the State from
the point of view of studying the problems
of the people there. Not only that. I
met a cross section of the people and had
a discussion with them about the economic
development of the State. I suggested to
the State Government about the Small
Industries Service Institute and various
smallindustricafor the State. I would also
Like to point out thatin the public meetings
as well as in the meeting with the public
representatives, at Raj Bhavan, I said
thkt the next meetijig of the Ministers
Committee would be held in Imphal.
We are going to Manipur with our Commi-
ttee in order to discuss the various economic
problems of the State and the entire north-
eastern region.

So far as this Bill is concerned, as
I said in my introductory speech, it is a
a simple formal BiU in order to amend the
State of Nagaland Act, 1962. I hope the
hon. Members will pass this Bill.

5TTTm  aifem :1?7T"ST|3T
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o o prr | (TifVE ATnT A T
9T~ A eynrn”s' *f <TtM N
o o MR. CHAIRMAN: I will now put the
f2T6n  fi*siT 5"R " fAwr 71 i"Pcim StMtutory Resolution moved by Shri
SatyanMFayan Jatiya to thevotr. The
S5T|tqr 11 ffm W question is :
-% JTIBHIT > A~ AT TTW nTA*f ?2ffeT "This House diiapproves of the State
o . of Nagaland (Amendment)Ordinance,
SR AFET 5%3r ~ 1 7~ fftd'r 1981 (Ordinance No. 11 of 1981) pro-
JTRE I A v mulgated by the President on the 26th
- July, 1981."

A T ff »TTa ?TiTsfr,*™ xj~bi )
The moHon aws ne’etived.

K o A uf T £57 ?nff "y
R MR. CHAIRMAN : I will now put the
To 7 Mstiqim N 2rff ] 11 consideration motion to the vote. The
ift I A+ BRI question is
Artfw A fFTf Arf|2r T i:A 374 “That the Bill further to amend the

State of Nagalaad Act, 1962, as passed

Mf[~i AMfArenr A by Rajya Sabha,.be taken into consi-

AP
AT 21k A deration.
A crH] ?2TA oft% A  (TI<efT The motion was adopted.
yrOTRW " «qf™* f ARRT MR. CHAIR.MAN: We will now take
A N N — up clause by clause consideration. The
7TFT I TTfi question is :
A o A *Ta- A
sfrflfr P (T g Loqf “That clauses 2 to 4 stand part of the
A< A A f— A BiU”
The motion was adopted.
fArN NS WTT “r q"
Clauses 2 to 4 were added to the Bill-
N Tritw ~rq”™1-— rnTA N
o Clause I, the Enacting Formula and thw
noof ?TK58 7 m Title were added to the BHi.
. A ) AA A
spl TIRCEIR T SHRI YOGENDRA MAKWANA :
I ?fh: NT fi I beg to move
S5 A T 2fk AA1 oTTi A 2rrA That the Bill be passed.
I A qr » I, A MR. CHAIRMAN : Motion moved :
. “That the Bill b« J
21N, ARTinwr % A §d~'/\ £t at the Bill b« passed
[ A £t t A A SHRI GHINGWANG KONYAK
: (Nagalaad) : Mr. Chairman, whiJe supp-
A TAAT 1 I mA*rfr A orting the S-tateof Nagakuad (Amendnacnt)
) ) Bill, I wouldlike to raise two very important
A A NRIT fApfir I MNTemw point for the consideration of the Govern-
0 ment. The State of Nagaland was crea-
" maRT % ?FgFT " " W tf ted on the basis of the i960. 16-PoiDt
WET % ?R?n: ftp5TA agreemenit between the Government of
India and the Naga Peoples” Convention.
ANA 2rA AnT A A A A3TT% The appointment of a separate Governor
) ) was one of the points in the 16-Point Agr-
Q) ?rr3nff red | i eement. Since then we have been deman-
ding for the appointment of aseparate
N /\chf AN N N AN

Governor in the State of Nagaland, but
this demand has not been fulfilled by the
1 VITGT ci|?r A #MT Government of India so far.
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Sir, this time when Central Gavernmfint
dccided to appoint a common Governor
for the Stat« of Nagaland, Manipur and
Tripura, wc were given to understand that
the headquarter! of the Governor will be
at Kohima. So, the people of Naga-
land were happy that at lea«t a Common
Governor headquarters will be at Kohima
even though a separate Governor for tlie
State of Nagaland is not posiible at this
juncture and accordingly, if I am not wrong,
this amendment wai initiated on the
baiii that the Governor’s Headquarters
will be at Kohima. Otherwise, for the
last 17 years this amendment Bill was not
brought. But only on this understanding
that the headquarters will be at Kohima
this Dill was brought.

But now the Minister has said that the
Government has gone back from this ear-
lier decision. So, I would request the hon.
Minister to re-consider it bccause this
will hurt the sentiments of the people.
This will amount to bluffing the people.
So, once the Government takes a decision,
the Government must stick to that.

Secondly, you are well aware that when
the Nagaland State Act was enactcd in
1962, there were disturbances in Nagaland.
Therefore, the law and order responsibility
was vested in the Governor under Articlc
371 A (0 and sub-clause (b).of the Constitu-
tion. Now, compared to 1962 the law and
order situation is very much improved.
Therefore, the law and order power must
be transferred to the elected Government
because even after 17 years if the law and
order is continued to be vested in the
Governor, then the Naga people will
think that the Central Government is not
having trust or confidcnce in the elected
people of Nagaland. Therefore, conside-
ring thesituation, I will urge upon the Horae
Minister to transfer the law and order
responsibility from the Governor to the
electcd representatives of Nagaland.

With these few words I support the Bill.

SHRIYOGENDRA MAKWANA: The
hon. Member has pointed out about the
headquarters of the Governor. Originally
there was one Governor for all these five
States and from that it is bifurcated into
two, one Governor for Assam and Megha-
laya and the other for Manipur, Tripura
and Nagaland. As the hon Member rightly
pointed out, originally it was proposed tliat
the headquarters will be at Kohima, but
later on it was found out that Imphal.
that isin Manipur, is centrally situated and
it will be convenient for the Governor
to stay at Imphal and to visit the two
neighbouring States and to attend to the
work. Therefore, it was changed from
Kohima to Imphal.
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PROF. N. G. RANGA: What is the.
attitude of Nagaland Cabinet about it?

SHRIYOGENDRA MAKWANA: On-
ginally the headquarters was Gauhati. But
bccause there arc two Govemon for these
two Slates, the headquarters is now at
Imphal. TTic people of Nagaland, accord-
ing to the hon. Member, wanted it at
Kohima.

SHRI P. NAMGYAL (Ladakh): The
agreement should be honoured.

SHRI YOGENDRA MAKWANA:There
b no question of agreement. In the agree-
ment there was no commitment about
a particular place as the headquarters of
the Governor, but it was committed that
it would be in Kohima, but because of
the central situation of Imphal, it was
decided that it should be at Imphal.

The second point is a suggestion made by
the hon. Member. I have taken note of it.

MR. CHAIRMAN: The question b:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN : We now go to
the next item—item 11.

1540 hrs.

WORKING * JOURNALISTS AND
OTHER NEWSPAPER EMPLOYEES
(CONDITIONS OF SERVICE) AND
MISCELLANEOUS PROVISIONS.
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRIMATI
RAM DULARI SINHA) ; I beg to

move

“Tliat the Bill further to amend the
W”orking  Journalists  and- Odier
Ne”vspaper ~ Employees (.Conditions

Sendees) and Miscellaneous Pro-
visions Act, 1955, as passed by
Rajya Sabha, be taken into consi-
deration.”

This house will rocall that while
announcing the decision of the Govern-
ment of the Recommendations of the
Tribunals for Working Journalists and
Non-journalists =~ Newspaper ‘Employees,
except
wance, in December, 1980 a solemn
assurance was given to the House that
shou’d the apprehensions about retren-
chment m of part-time correspondents
consequent on the acceptence of the
recommendations of the tribunals relating

7

those relating to Dearness AUo-.
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to tiwm be found justified, Gtn'emmenl
would have to consider u to what steps
are necessary to avrrt this consequence.

Subsequently complatats wcic received
by the GovemnHait allcgii® that news-
paper estabHshments w”e retrenching
part-time c<xrespondeats In order to
avoid payment of wages io accordance
with the Governnient orders on tribunals
recommdndations. A nucnber of Hon.
Members also wrote to the Government to
take imioediatc steps to stop such
retrenchments and also to have retrenched
employees reinstated. The Government,
therefore, sought legal advice. It was
Ifelt that althoi™h part-time correspondents
employed by the establishments of news-
papers and news agencies whose principal
avocation is that of journalism, could
be considered Working Journalists as
per the existing provisions of the Act
and could, therefcHI, avail of the remedy
prescribed under the Industrial Disputes
Act in the event of their retrenchment,
it was felt desirable to amend the Work-
ing Journalists and Olher Newspaper
Employees (Conditions of Ser\’ice) and
Miscellaneous  Provisions Act, 1955 so
as to put the matter beyond pail of doubt.
Accordingly, it was decided to amend
the act, the amendment was carried out
by promulgation of the Working Jour-
nalists and Other Newspaper Emeployees
(Conditions of Service) and Miscellaneous
Provisions (Amendment) Ordinance, 1981
on 26th July, 1981, so that there may not
be further retrenchment of part-time
AccHTespondents. The Amendment  was
given effect to from 13th August, 1980,
the date ofon which the Go\Trnment
received the recommendations of the
Tribunals.

Suggestions have been made that
the amendment should be given effect
from an earlier date. Strictly speaking any
cause for action on the recommendations
of the Tribunals arises only when they are
accepted by Government. It was however,
felt this was desirable to give cjffect to
the amendment from 13-8-1980, the date
on which the Tribunals submitted their
recommendations to Government for the
reason that some establishments might have
taken action in anticipation of their
acceptance. Government consider that

i to antidate the amendment from a
prior date would not be justified.

Under the Ordinance, the definition of
‘Working Journalists” has been amplified
to include part-time correspondents
within its scope. Provision has ™ o been
niade that no newspaper establishment
shall dismiss, discharge or retrench any
newspaper employee including a part-

time emplo>'cc by ereason of his liability
to pay wi’s in terms of Govemment
cvdCT issued under the Act This in our
\'iew covers all possible contii”cnctcs
that might arise in the implmentation of
the recommcndadons.

The effect of this amendment is that
it removes the ambiguity on the question
whether a part-time correipondent whose
principal avocation is journalism is a
‘“Working  Journalists” so that he may
avail of the remedies available under the
existing law including the Industrial
Disputes Act in respect of their grievances.

The Bill has already been passed by
tlie other House i.e. the Rajya Sabha and
the copics of the Ordinance have been
laid on the table of the House and the
detailed statment explaining the circum-
stances which necessitated legislation by
promulgation of Ordinance has already
been circulated amongst Mcmbos. The
Working  Journalists and other News-
paper Employees (Conditions of Scrv'ice)
and Miscellaneous Provisions (Amend-
ment) Bill, 1981 seeks to replace the
Oridinace by an Act of Parliament,

So, with these words, I move

“That the Bill further to amend the
Working Journalists and  Other
Newspaper Employees  (Conditiona
of Service) and Miscellaneous Pro-
visions Act, 1955, as passed by
the Rajya Sabha, be taken into
consideration.”

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Woridng Journalists and  Other
Newspaper  Employee* (Conditions
of  Servicc) and  Miscellaenous
Pro'sdsions Act, 1955, as passed by
the Rajya Sabim, be taken into
consideration.”

Shri Sudhir Gir]

SHRI SUDHIR GIRI (Contai)
Mr. Chairman, Sir, at ihe outset 1
support the Bill. I am glad that the hon.
Minister has brought forward this Bill.
I praise her but I cannot do so whole
heartedly = because this Bill isa half-
hearted measure.

A tiibunal was constituted under
the Working Journalists and Other
Newspaper employees (Conditions  of
Service) and Miscellaneoia Provisions
Act, 1955 and this tribunal was headed by
Justice Palekar. On the basis of the
Palekar Award, the Bill has been intro-
duced both in the Rajya Sabha and in
the Llok Sabha.
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The IKIl comci mlo force with cffcct
from  13-8-80. But  bdcffc this date,
I have mformstion that about 2500 pari-
time  worker* and employees aad joirr-
naliiiiu al«] have been rcircnchrd.
What lias been done about them ? Not
only tliis. There should have been a
financial mim'jraadum attached to the
Bill. If the newspaper eatablishmrnts
and news agencies do not give any relief
to the retrenched employees or to tlie
eraployeta who have bem deproved of
their due wages, ctc. then the Government
*shoutd come forward to give relief
to them. But such a provision has not
been made in the Bill.

Wc arc all aware of the fact that
the journalists have to work in ihn disutnl
villages, in the tYiwma and cities,
witli different type of men and their joU
are very risky. Tlic monnfKjly news-
paper houses have not yet given them
proper wages. They were being deprived
of their due wagts. Not only that.
The monopoly newspaper houses have been
split up and they have b(*en split up
only to deprive the Class I journalists
of their higher wages as recommended
by tlie Palekar Award. The Bennet
Golemau Go. lias also been ?pht up.
The Bill seeks to providt; "for the wages
to part-time jouroalifits and to imprve
their working conditions. So, from the
point of view of these two aspects, the
Bill is to Ix considered.

As regards wages, the emoluments
that an employee is paid should be
in accordance with the duty performed
irrespective of their loww  designation.
In some newspaper establishments, some
employees are paid less than what they
should be paid according to their work-
load. I thinle, the Government should
take note of this point. Secondly, some
newspaper employees arc even being
wronjtrly  paid lower emoluments that
what have been recommended by the
Palakar Asvard. Thirdly, tJicre are
some senior newspaper employees who
are being paid equal to or less than
what ajunior employee is being paid after
the implementation of the Palekar Award.

The pay and ailowances of reporters and
Special ~ Correspondents  shovjd have
been increased because in these days of
rising prices, the correspondents or the
newspaper employees have to suffer a lot.
Their fincijcial conditions should be con-
sidered. HRA and City Allowance and

night shift allowances could also be re-
started.

(Arndt.) Bill

Xncreaie in D.A. should be Rs. 1-30
paiK jiCT point increase in the pricc index.

As regards scrvicc conditions, "i have
some suggestions to make and the Govcru-
ment, I hope, will take note of it. I have
already pointed out that about 2,50a em-
prfoyees have been retrenched and suitable
measures should be taken to reinstate
thcmor toreemploy them.

The date from which the Bill should be
effective should be 1-1-80 or earlier. If
the Government finds that any newspaper
employee or working part-time journalist
has been discharged or dismissed, then,
from that date, the Bill should be made
efTrctive.

The Palekar .<\ward has not recommen-

ded anything furtlie apprenticeship period.
I, therefore, suggest that the apprentice-
ship should not last for more than one year
at the most.

The Palekar Award has stipulated that
the probation period should last for more
than one year. I suggest that this period
of probation should not last for more
than three months.

Just before and after the publication of
this Palekar Award, many nev”fspapcr
esiablisLhmentsarc transferring their corres-
pondents from one place to another so that
they may reli ive them of theirjobs and the
newspaper establishments would not be
required to pay for them. To avoid
this payment, they have been transf"erring
and these transfers are malafide tranters.
I request the Government to take note of
the rruilafide transfers.

All newspaper establish*aents and news
agencies are creating extraneous issues
to bloc the payment of the newspaper
employees and the working journalists.
The Government should come forward to
remove these blocs.

The progressive decline of some news
agencies is being found i/i our country.
As for example the Samachar Bharati,
the Hindustan Samachar, the Hindi news
agencies. Gk)vernment should comc
forward to vitalise these news agencics so
that the interests ofthe employees working
in the news agencies should be protected.

While emphasising often the safe-
guarding of interests of the newsmen and
employees of the newspaper establishments
and news agencies, I should urge Govern-
ment that they should be * en news print.
The Government policy is not favourable
to the small newspapers. There are 00
advertisements to the small newspapers.

i; 1» iij).>I/ing them with
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the newi print at lower price. SolsugBea.
that news print must be given to 5Hiall
newspapers.

Some journalists are being jxmiccuted.
Even llie other day I find from the news-
paper reports that the Hon. Minister Shri
Sathe haisaid in apublicjneeti” that Go-
vernment do not attach much importance
to the newBpapcrs. He has said that only
10% of the total population has connection
with the newspaper or they read and most
of the people have connection with the
radio or television. Why has he said so ?
Because some newspapers come forward
to criticise the Government and this is in-,
tolerable to them. So the radios and tele-
vision are bsing controlled by the Govern-
ment. Through them the Government
can pul forward their won opinion. So,
they are trying to rain' mise the impor-
lancc of the newspapers. And 1 think
that the press is the best safeguard for
the preservation of drraocracy. I, there-
fore, emphasise that the Government
should take note of it that the interest c'
the journahsls are safeguarded.

MR. CHAIRMAN : Your time is ovc .

Shri RAJESH KUM.\R SINGH.
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“However, the implementation date in
the final proposals is October i,
197*1, for newspapers placed in classes
iB, IA, I, Il and III. In the case
of ther news agencies, the relevant
date recommended is October i,
1980.”
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“Every part-time correspondent shall
be paid not less than i/srd of the
basic wage (basic pay +D.A.)
applicable to a full time correspon-
dent at similar level. No News
Agency shall put any restriction on
a part-time correspondent that he
will not work for any other News
Agency unless he is appointed full
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SHRI K. MAYATHEVAR (Dindigul)
Mr. Chairman, Sir, I support this motion
on behalf of my party. I appreciate that
the Government have come forward by
taking suitable action by giving some
protection to the working journalists and
employees of certain newspapers..

While supporting this, it is my duty to
make some demands and Frivileges on be-
half of the working journalisst and emp-
loyees of various newspapers in this country.
Now-a-days, the correspondents of news-
papers—medium or local papers—are
poorly paid. They arc lalso faced with
poverty. I have come across cases of young
men in Tamilnadu who are highly educated
being employed as journalists but they
could not get married. @~ Why ? Because
certain persons are not willing to give their
daughters in marriage to these young
people who are highly educated. They
are receiving very poor salaries— unre-
munerative  salaries, 1 should say—
and as aresult the persons are Jinwilling
to give their daughters in marriage to these
young journalists and employees. This
Government is called upon to protect the
interests of these working journalists.
I am thankful to the hon. Member for his
suggestion that marriage allowance should
be given to these people to encourage
them to marry. In Delhi also I have
come across these young persons who are
bachelors who should be given some sort
of allowance known as  marriage
allowance. Then only they will be happy
in their wedded life. They are looking
forward to enjoy this married life
and newly wedded life. The workingjour-
nalists should be given vyearly onus
the profits reaped by the very big mono-
poly houses. So far the bonus is not suffi-
ciently and truly given in proportion to
the profit reaped by monopoly houses.
It should be checked by the Government.

Sir, we are wedded to socialism. We
are marching towards socialism. As
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euch, the journaliit* and employees of
leading  journal* should bcco nc the
mhare-hoWrni of lho»c monopoly news-
paper! and journali. In the long run
they should become owners of tlic mono-
poly houses. They should have not only
right towork but aUo their cmploymeni
and job should be prolfcled equivalent
to the protection given under article!
320 and 311 of thr Gonititution tothc
Central Governmcnl  employ e*. As
long as wc do not give this right there is
no meaning In paMing any number of
Bills.

In Tamil Nadu there is one Tamil
paper called Mokkal Kural- This was
started in Madurai town-southern most
elnd of Tamil Nadu. They have closed
this Paper and nearly 250 workers have
lost their job. The Tamil Nadu Govern-
ment is unwilling to protect the interests
of the employers. Now, they are on the
street. They are fighting against the State
Government. The Slate Government is
is not coming forward to re-instate these
dismissed cmployeees. There is another
newspaper by name Alai Osai- That
Papeyr has been purchased by a Trust
created by the Ruling Parly in Tami”
Nadu, that is Anna DMK. Anna DMK
collected Rs. 30 lakhs ia the name of
Ana DMK trust. Those Rs. 30 lakhs
have been collected by the present Chief
Minister of Tamil Nadu in the name of
his party. That amount has been utilised
for the purchase of Alta Osai newspaper..
Immediately after the purchase of this
newspaper by MGR that paper has been
closed. All the w.Jkcrs numbering four hu-’
ndered have lost theirjobs in Madras city.
I request the GovernTnent to sympatheii*
cally consider all these pooints and fwotect
the lives and the interests of 450 workers,
employees and journalists who have lost
their job because of the trust created by
the Chief Minister, Madras by purehEtse
of that newspaper which is against the
interests of the journalists of Tamil
Nadu. I support this Bill. My friend
argued very ably  gn behalf of the
Government. I request the Government
to come forward still more speedily lo
protect the interests of the working class.
There are aomny benaraidars in so many
papers. For instance Makkai Kural has
been declared as being run by the
working journalists. But  there  are
thousands of fictitious binami names in
th»™t paper and the Chief Minister has
Isrovight so many binamidars as share-
holders. That kind of binami Aare-
holders, binami lournalists, binami
employees, should be located, should be
found out, and it should be investigated.
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Tbe*e typo of instances thould be alto-
gether eiiminaK'd and only bonsé&de
working journalist! should be protected.
Thii is ray lubmisiion. I rrqucit the
Government to march forward much
more speedily towards socialism than
what they are doing juit at present.
With  these words I support the Bill.
Thank you.

SHRI NARAYAN GHOUBEY
(Midnapur) : In our opinion this
Hill is in the right direction. I hope that
the Government will not keep any lacuna
in this Bill so that once again, as had
happened  previously, the owners of
newspapers  will take steps to go to
court in order to stay and lo stall the
implementation  of this Bill. It is an
apprehension  whichis there in our
mind. Now, Sir, the journalists felt, and
rightly felt that although the Government
comes up with some good Bills, never-
theless,  knowingly or unknowingly,
purposefully  or without any purpose,
certain lacuna is allowed to remain
and the owners of the big new”spapcrB
get advantage of the lacuna and they
go to court. Any liow, Sir, this Bill is a
Bill which has to protect the interests
of stringent journalists, pirti-time jour-
nalists or mofussil journalists. Actually

the fact remains that this award which
has been given recently is only the
third award. Previously there have been
two awards. That is given by Wage
Board I and Wage Board II. Parulekar
Award has recently comc and it has
also been discuss”™. Thii has been
responsible  for giving certain benefits
to the working journalists. But then in
order to see that the benefits do not
reach such employees, large number of
these employees have been thrown out
of emplo”Tnent. The multinational com-
panies are operating which are having
their =~ monopoly press and they arc
really wise people. They go to court.
They stall the implementation of any good
award  which is brought into being.
Sometimes they Tnanocuvrej they do
things in many other ways ; it is a thin”
which must be looked into. There are
other newspapers and magaiynes which
arc called  medium newspapers and
magazines. T]xere are some othars which
are called small newspapers and maga-
zines. In most of these cases the reco-
mmendations of the first award and
the second award, in regard te these
medium  and small newpapers, have
not been ijnplemented. W' urge upon
the Government to msee th»t these are
implemented. If there is any diflSculty,
any geniune difficulty, the same can be
placed  before the Wage Board. The
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Wage Board can hear the views of the
Managcoirat. They can hear chr views
of the working journalists also. After
heariog the views of bath tke sides they
can come to their own conclusion. I fall
to UDfkntand why the Goveramrat has
not Laken any stcpj even today . Although
a large nunabrr of small and medium
acwspgipen have not iniplemented thr
Award, the Government is remaining
silent on this. This is a funny feature.

I hope the Government will consider all
these things.

16.21 hrs.
[Shri Harinatha Mi5R*l in the Chair]

There is a Jagron in Hindi from Kanpur.
The (Twn«' of diis papwr is the Prmidcnt
of the Indian & Eastern Newspapers
SoGicT™  This gentleman and this
paper have not yet implemented anytliing
of the Award. What steps have you
taken to protect the intercit of the
workers there ? There is another paper
Called Tite atinnal Herdd. You know very
well who controls it and who has got con-
nections with it. Pandit Jawaharlal
Ndiru had connecdons with it. I hope
today Shrimati  Indira Gandhi has
connectious with it. This paper has
thrown out of employment a largk
number of eti"Dloyces. This paper had
the audacity not to implement, not to
put into practise the injunction of the
High CourL The Labour Department
of the Labour Ministry is doing nothing
in this matter. Similarly, there is
The  Hinduilan ~ Samachar ~which  was
mentioned  earlier. This papter is also
not doing justice to its employees. I hope,
the Minister will come forward not only
to pass this Bill but also to see that the
inteiest of these people is protected.

A special and cunning manoeuvre is
being adopted by the owners of the
newBpapers. Wherjcver they came to
know that the Government is bringing
forward such a BiH, they will take recourse
to a manoeuvre. First of all, you know,
very well that a large number of persons
have been dismissed, not retrenched;
simply they are thrown out of employ-
ment; no job from tomorrow for them;
no reason has been given. In many small
and medium newspapers, the jomnalists
are not even given letters of appoint-
ment. Naturally, it is very easy for them
to throw them out. After they are thrown
oul ©f employment, they appeal and
ask for the reason of throwing them
ouL  So, they ask them to come at
Calcutta, Bombay and Delhi. When
'hey go there, they are told that you
are not our employees any more ; you
are to work on a contract basis. The
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Bill suggests (hat the mua job «f the
journalists is journalism. But they
say that their job in the main is tn be
ari advocate, to be a teacher. They
also sav that they are not their employees.
Tlicsr  papors tell them that they will
giXcn them something on a contract
of, say. Rs. 100 per month for sending
some  news. So. their employ-
ment goes. Such men arc in Uiousands.
There arr attempts of dismissal, removal
whate\TT they call. I would like to know
from tKe lion. Minister of wliat step*
are you going to take to safeguard the
interest of such penons who have been
remcA’cd in tliis manner. ? If you go into
it on one day you will find that these
papers do no* give them Icttcrg of appoint-
ment. It is very difficult to safeguard
their interest. So, I hope that when
you have come foraward with this Bill,
you will also safeguard tlie interest of
those persons and sec that the provisions
of this Bill are implemented in full.
I also hope that the Government will
not hesitate to fall upon such parties,
the Ijibour  Department and  other
agencies to take action against these
people and agencies wlwh will not
implement the provisions of this Bill. I
also hope that the Government will remain
careful so that further lacunac are not
brought in, so that if anything which
you pass hcrt; m presented in the Court,
it will not harm them.
With this I support this Bill, which
is in a right direction, with the hope that
tlic Government will plug the lacunae
so diat nob«dy can stall the provisions
of  this Bill
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So far as this particular Ordinanre
it is a step in the n”bt
direrton. The enforcement and rctit»-
poctivc effect of it is  crucial importaoce.
Whenever the employers had anticipased
fliat the wage award was going to be hi
favour of the employees and dbat tuey
would. ha™ to the added burden
of financial implications, they started
takiij5 certain steps which were equiva-
lent” to de-categorisation of certain sections
of their own cOTrespondents. Many of
the f>art-time reporters . have been
retrenched  summarily. The Ordinance
sought _to provide legal basis for the
pio(cction of tliose part-time reporters.
But the dat™ of enforcement has been,
as in the Ordinance, from August 30,
1980. My point is that before August 30,
1980 as far as my information goes,
about 2000 part-time reporta” have
been de-categorised, retrenched and
their services have been summarily
dispensed with. Therefore, the provision
the Ordinance does not cover those
part-time correspondents who have
been  de-categorised, discharged or dis-
missed before August 30, 1980. There-
fore, if the Government iss incere in
providing for legal base and rehabilitation
of those who have been discharged or
dismissed, then the only way out is to
give the Ordinance retrospective
effect from October 1, 1979. 1 have
suggested this  date, 1st October
*979j because right from that date the
employers could understand or smell
that the Award was going to be in favour
of the employees. Therefore, if the Govern-
ment is really sincere to cover those part-
timejour lalists, who have been discharged
or dism’ssed, then there is no alternative
o'~her th? n to give effect to the Ordinance
with fFect from 1st October 1979.

Secondly, I think tJie hon. Minister
knows the nature of the complaints of the
working journalists. I will mention only
the principal problems or complaints of
the workingjournal sts. There has been no
proper classification, as per the recommen-
dations of the Palekar Award. There is
the question of categorisation of working
journalists. That has not been properly
done. Then there is the question of proper
feed back. That has not betn done by many
newspapers owneis.

.There is the question, of payment of
arrears. Many employers have not paid
the arrears.

Another important problem is, in all the
cstablishnients where the management
claim implementation, where  thcv
say they a”cd to” pay the
comrae ded wages to the part-time
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correspond s, more than s,000 part-
timers haveready been discharged. These
arc the im icdiate problems before the
working journalists.

It is quite known tliat the hon. Minister
of Labour is alive to the problem. She has
pointed out that according to the informa-
tion received by the Ministry many
newspaper managements, which have
agreed to implement the orders of the
Government, accepting the Award issued
through a notification 9 months ago,
arc yet to do so. Though nine months have
elapsed, the arrears have not been paid.
The whole trouble is the Government
relies upon the machinery of tlie State
Governments and many State Governments
have not taken adequate steps to see that
the recommendations of the award are
properly implemented.

My simple question is this. What addi-
tional arrangements do the Government
propose to make in order to see that the
State Governments take necessary action,
in order to see that the award is properly
implemented? Why should they not set
up a special cell to monitor the implement-
ation of the award ?

While supporting the Bill, I would urge
upon the Government to see that the pro-
blems which have been mentioned by me
earlier, and the problem of implementa-
tion of the Award as quickly as possible
should get proper attention from the
Government and the necessary initiative
taken by the Government immediately.

Since the Government is aware of the
fact that a large number of employers
have nof yet implemented the Award, or
paid the arrears, can she take the House
into confidence and say who are the
employers who have not yet implemented
the Award and not paid the arrears. Then
the people of our country can
know the nature of the employers and take
certain popular stepsfor the implementa-
tion of the Award properly and quickly.

SHRIMATI RAM DULARI SINHA:
So far as the names of the newspapers
which have accepted the Award and
which have not accepted the Award
are concerned, that question has been
answered many a time in this House as
well as the other House. It will be supp-
lied to you by me later and not today.
It is with me.

SHRI CHITTA BASU: My point is,
she goes to the press and says that all
these things are known to her. What is the
reasons of her not giving if to the
House? I mean, the statement made.



315 WoTking Journalists
paper Employees (Conditions of

MR. CHAIRMAN: If I could wunder-
stand her correctly, the aid that during
the current ScssicMi she has occaiions to
iaform the House on thi* very matter so
many times. Any way there is no harm
if there ii repetition.

SHRIMATI RAM DULARI SINHA:
I can place this on the Table of thia House.

MR. CHAIRMAN: That is aU right.
Now, Mr. Nawal Kishorc Sharma may
speak.
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MR. DEPUTY-SPEAKER; Mr. AK
Roy. You are the last. You will wind up the
y debate.

SHRI A. K. ROY (Dhanbad): The Bill
is a very light Bill..

MR. DEPUTY-SPEAKER: But the
speaker is not a light man.

SHRI AK. ROY: I am the last, Sir.
This is a light Bill and I am happy that,
with this, the Labour Minister would be
able to do a heavy task, that ofimplernenta-
tion of the Palekar Award. Wisdom
generally dawns on this Government
occasionally; I do not disagree, but it
always dawns on them late. They have
already burnt their fingers in dealing with
newspaper owners while carrying on ne-
gotiations in the wage Board. The news-
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paper owners became succcssful in at»olu>
tcly saboia”*ng that Wage Board whicii
led to the Tribunal and its award.

This Palckar award is dated the laih
August. It was submitted to the Govern-
ment on the 13th. On 26th December,
they accepted that recommendation. But
the recommendation was leaked out to the
employers in February itself, as people say.
Government came to know that there was
a‘large scale retrenchment of those part-
time journalists, etc., only afterwards and
that too, after a question was a&ked in
Parliameat.

A question was asked in this Parliament
on February 25. It is unstarred queslion
No. 1399. It asked:

“Whether the working and non-working
Journalists have submitted representa-
tions to the Government that after
notification of Palckar award many
papers have terminated the services of
many of the working journalists;

(b) If so, the facts thereof; and

(c) The steps taken so far to restore them
to their original positions, if any”.

After that the Government woke up to
the position. Now they have come out
Vbdh a Bill. Though I do not say that it
is late; il is better late than never.

I want to say that tliis Bill is drafted in
such a way that the owners of the Press
would find all the ways to get out of its
clutcli. That is why I would like to say
that while moving my amendment to the
clauscs.

I would like to say that the question of
journalists is not like dealing with the
workers. Working journalists produce
public opinion while the worker produces
some commodity. Here their indepen-
dence and security are to be kept in view.
In my opinion, any attempt to deal with
the remuneration, wages etc. of the working
journalists should be connected with the
problem of their working conditions, the
conditions in which they have to work.

Thatmeansthe Labour Minister and the
Minister for Information and Broadcasting
should work together and there should be
a joint Working Group to liberate the
journalists from both their economic
hardship and also from the constant threat
of dismissal by the proprietors. Recently
Some seminar was held in last December —
the National Media Convention*—in Delhi
There a lot of things were said about
diffusion of ownership and whether the
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owners of uewspapters have implemeutrd
the Palckar Award. Sir, you will find that
not only sm”1 owners here and there but
the big owners and monopolists who have
got complete control over their newspapers
have got the courage to flout the wage
board award and also the Government and
they have not implemented the Palekat'
Award and retrenched thejournalists. The
Government must find some way to bring
these big fellows to book. These big owners
also wield considerable political power over
the government and influence the mass
media. The Government should think of
bringing them under control so that they
can free the journalists from their constant
threat and also from economic hardship
by completely implementing the award.
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Mr. DEPUTY-SPEAKER : Tlw ques-
tionIs :

’ “'Ojat tlic Bill further lo amMd the
Working Jouriialisu and other Newi-
paper Linploycai {CondiiioiM of Scrvtm
aiul MUTrrllaiicoui ProviMoni Art, 1W5.
as pasted by Uajya Sabha be taken into
consideration.”

The motion  was Tdofitfjl.

17-17 hr*.
ARREST OF hIEMBER

Ur. DEPUTY-SPEAKER There is
one annouiiccnirnt lo Ik; made. I Iriayc to
inform the House that I have rereiveil tue
foilwins wirelcsi mosfcage dated 15 S*ptRmb-
*bcr, 7981, from the District Magistrate,

Faiziibad, U.P., loUay :—

“Siiri Ram Awadh. M-P- arreitcd undm

WIGion 188 1 P.C. on 15-9-1981 m Tanda

for dcfyinif proliibitory order under sccuon
144 Cr. P.C. prointdagaled by uie |"ub

Divisional MaAistraic. Tanda  The

M.P. defied prohibitory order along

widi four olher workers in connection witii

Jail BharoAndolan launched by Lokdal

Partv. Shri liam Awadh ha been

in District Jail, Faizabad, U.P.*

WORKING .JOURNALISTS AND
OTHER NEWSPAPER EMPLOYEES
(CONDITIONS OF SERVICE) A~ D
MISCELIANI=;0US PROVISIONS
(AMRND.UEN'D BILL — CON'ID.

Clause 2— (Amendment ‘of Secdon 2)

Ma. DEPUTY-SPEAKER : Now, tlie
House will lake up Clause by Clause
consideration. - Clause 2. There are
amendments to be moved.

SHRI SATYANARAIN JATIYA
I beg to move :

“Page 1, line 14.—

aNer “newspaper”  irtJer]—

"or periodical or magazine” (1)

SHRI SUDHIR GIRI : I beg to move :
“Page 1, line 13,—

a’er “part-time," inwrt—

"either permant”ntly or temporarily, (Jj

SHRI RAMAVATAR SHASTRI
I beg to move ;

“Pec 1—
after line 15, insert .
‘and (ii) the follwing Explanation shall

be inserted, namely—

Explanation-~Any person who was m
employment, whether whole ,time or
part time, on October 1, 1979 mcluding
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a corrcfpondent employ” permanently
or termporarily for a stipulated period,
ihall br considered an employee for the
purpose of this Act,”. (14)

sft fTW

N N t—

In relation to one or more newspaper
or periodical or magazine establishment’

A n JTtr A |
A I
qflRjr Mr ~ A ATT
ArfACT 1 sTTERTT Arrc?r
qr™Mf % r=Trr A if
vi»T t, A

feTF 73IFEr ~rf|tT i

SHIU SUDHIR GIRI ; The Minister
* has given the numl>er of retrenched jour-
nalists. He has not given the number of
discharged or dismissed employees or wor-
kers. I have been given the figure of' 2500
who were retrenched employees and jour
nalid. The hon. Minister should amend
Clause so that thi* benefit may be efiectivc
from 1st day ofJanuary, 1980.

£PT  f%«ar t t !
A A ar
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#
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S5FRfAM1rrTr  «ff %,

A*hrrrt €M3TT i”

SHEtIMATI 1"M DUL\R.I SINII\:
The terra ncv”papcf has defined m
the Act to mean auy printed pcriotucal
work coniaiiun{[ public news or coinnicnts
on pabUc news and includes such other
class of periodical work as may from tune
to tims be prcvided in this belialf by the
Central Government in the Official Gajsetic.

Thus the deli liiioi of newspaper already
iaeludci periodicals and rais*“ncs. mere

is therefore no need ior this anacadm”nt.

NCR DEPUTV-SPE.AKER ; I will put
all the amendments mcived to Glatise
together to the vote of the House-

Amaidmmts Nos. 1, 3, and 14 were put and
tugaltoed. '

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 2 stand part of the Bill’
Tits moium was adipted.
Clause 2 was added tothi Bill-
Glanse 3 ({Insertion of new section 16.4)

MR. DEPUTY-SPEAKER : Amend-
tncats to Glaaic 3 may be moved now.

SHRI SUDHIR GIRI : I beg to move :
Page 2, lines 3 and 4,

ajiar “fatablishmenl*  insert “or news
agency" (4)
PMe 2j line 8&-"
for “or retrench”
substittite “retrench or traisfer" (5
Page 2, line S,—m
after  “newspaper” insert “or news
agency” (*)
SHRI MOOL CHAND DAGA (PaU) 1
I bet to move :

Page 2,—
after line 8, insert—

“16B. Every employee of a news-
paper shall be given proper grouping
categorisation = and  appointment
letter.”

SHRI A.K. ROY (Dhanbad) 11 beg to
to move :
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Page 2, line 8,-—
add at the end”'

“While for the same action ihowing
any otho' reasom as diat mentioned
above the employer must take prior
clearance from the Central Govern-
mrnt satisfying the genuineness of
the reasons shown.” (it)

MR. DEPUT\'-SPE.AKER . Mr.
Jamilur Rahaman is not there. Mr.
Daga again.

SHRI MOOL CHAND DAGA : I beg
to move
Page2— '
cfter line 8, ins€ft-—"

"16B. Every part-time corn:apon-
denL sliall get the benefits of &r\-ice

security, gratuity, Provident Fund
and Overiime allowance." (15)

sMR. DEPUTY-SPEAKER : I will put all
the amendmenLS togniher to the vote of
the House.

SHRI MQOL CHA”m DAGA : At
least allow us for half a minute to speak.

MR. DEPUTY-SPEAKER : Yes, please
be brief.

2sft A Arcf
«f I AirefT it A A
fAqr T 1 I
fw»TFT A | 1
I AN
A ArmfrqiT
I q r I?
BTn ? rn fferr |
A rrT A
I1I AN
AVECEE 3 |
MR. DEPUTY-SPEAKER : 'Your

amendment has already been circulalti.
Every Member has got it.

SHRI MOOL CHAND DAGA : I
know it; everybody have gone through it;
that I know; at least you gone through
tiiat; I am very certain about that. Here
what I say is :

“Every employee of a newspapei’ shall
be given proper groupmg, categorisation
and appointment letter.”.
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SHRI SUDHIR GIRI : The amend-
mexit intends to safrpuard the interest of
the present journaliBls. Here only the
newspaper establishment has been indi-
catea. The news agencies arc there which
arc also not paying the due wages to their
employees. So, I have brought forward
tMi amendment.

SHRI AK. ROY : My amendment ia
very vital. You have seen it You read
it. It says, “No employer in relation to
a newspaper establishment shall dismiss,
discharfe or rctrcnrh any newspaper em-
ployee by reasons of its liability for pay-
ment of wages to thr newspaper employees
at the rate apecifird in the order of the
CJentral Government,” No owner is that
foolish that lie would retrench or dis-
miss hi? employee slating that reasoi).

-7 is al'sii w” ted
to Ithow how many employees have already
been retrench(?d ? She should give the
figures. If he wants rctrene to hia employees,
he will take dffiniicly any other plea.
What should bt- the safeguard ? That
ia why I have helped nry Labour Minister.
I have armed litr with this particular
amendment while for the same action say-
ing any other reason. I have just me n-
tioned that thev must take prior help from
the Central Gnvernment. ~The employer
will say that ihev liave got surplus; that
is why they want to retrench them. They
must take carc so that the Ministry' can
examine wheiher that reason is genuine or
not. That is why this amendment is very
vital and it will arm her to tackle the un-
scrupulous mamagement in a proper way
So. I request her to accept my amendment.

SHRIMATI RAM DULARI SINHA :
No complaint has been brought to the nodce
of the Government by labour leaders.
If he has got any complaint or grievance,
he can submit it to me and I wl look into

Jt.
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MR. DEPUTY-SPEAKER : Now 1
shall put kIl the amendments moved
against Clause 3 to the vote of the House.

Amfn]mmi 4 lo 1 and 11 and IS were
pul and negatived.

MR. DEPUTY-SPE\KER : The question
is :

“That Clause 3 stand part of the Bill."

7~he motion was adopted
Clause 3 was added to the Bill
Claute A—'(Repeal and Saoiag)

MR. DEPUTY- SPE.\KER : There is
no amendment. So. I shall put it to
the vote of the House The question is :

“That Clause 4 stand part of the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 1—e (Short title and Commencement)

SHRI SUDHIR GIRI : I beg to
move : .

Page 1, lines 6 and 7—.

for “on thel*th day of August, 1980 ”~
Substilulf *iin the 1st day of Januarv,
1980.” (2) !

SHiU CHITTA BASU (Barasat ) : I
beg to move

p*age 1, lines 6 and 7,
“13th day of August, 1980

substitute “ 1st day of October, 1979” (8)

SHRI AK-. ROY : 1 beg to move :

Page 1, line 6,—

for snbsiitute “ 12ih” (9)

Tlie num.v"r 13 is unlucky.  This
Award is drtied 12th August. So, I say
inste.id of 13th, you substitute 12th.

SHRIM-XTI RAM DUIARI SINHA:

The Go\ermncni has received the Tri-
bunal  Au\ird on 13th August. 1980.

MR. DEPUTY-SPEAKER : Now 1
shall put all the amendments moved
against Clause 1 to the vote of he House.

Amendments Nos. 2, 8, and 9 ere put
and nesaiired.

MR. DEPUTY-SPEAKER : Ihe ques-
tion is :
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“That Clame 1, the Enacting Formula
mnrl the Title itand part of the Bill."

The meiien was adopted.

Clauft 1, Uu Enacting Formula and  the
Title uxTt added to the Bill.

SHRIMATI RA\M DUL.\RI SINTL\
I beg to move :

“That the Bill be passed”.

MR. DEPUTY-SPEAKER : Motion
moved

“That the Bill be passed."

MR. DEPUTVASPEAKER : Mr.
Ramavatar Shaatri.

Only one minutt, like a diamond.

I have no objection for two minutes.
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MR DEPUTY SPEAKER: The ques-
tion is “That the Bill be passed”

TIte Afotion was adopted
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17 -40 hr*.

STATLTTORY RESOLUTION : RE
APPROVAL FOR FIXING MAXI-
MUM AMOUNT OF LOAN FOR
ASSAM STATE ELECTRICITY

BOARD

THE MINISTER OF ENERGY
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI): On brhalf of my colleague,
Shri Vikram Mahajan, I beg to move :

“That in pursuance of aub-stction ”3)
o f.Scction 65 of the Elrciricity
(Supply) Act, 1948 (54 of 1948).
read with clause (b) of the Procla-
mation isucd on the 3oth June,
igfti by the Praidcnt under article
356 Of thf Constitution w-fh respi-ct
to the State of Assam, this House
accords approval for fixing under
the said sub-scction (3) the sum
of one hundred and fifty crorcs
of rupees as the maximum amount
which the Assam State Electricity
Board may, at any time, have on
loan under sub-section (i) of the
said scction 65.”

MR: DEPUTY”" SPEAKER : Motion
moved

“That in pursuance of sub-scction (3) of
section 65 of the Electricity (Supply)
Act, 1948 (54 of 1948), read with
clasuse (b) of the Proclamation
issued on the 30th Junr. 1981, by
the President under ar'lcl m356 of the
Constitution with respcct to the
State of Assam, this House accords
approval for fixing under the said
sub-section (3) the sum of one
hundred and fitfy crorcs of rupees
as the maximum amount which
the A”sam State Electricity Board
may, at any time, have on loan
under sub-section (t) of the said
scction 65.”

SHRI  RAVINDRA VARMA
(Bombay-North) : I want to speak on
this Resolution. The Resolution seems
to be a very simple 'Resolution. But it
is not so simple. I will take a few minutes
to explain how itisnotso simple. There-
fore, I would request you to allow me to
speak on it tomorrow.

MR DEPUTY SPEAKER 1 All right.
We will take up the next item.
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HALF-AN-HOUR DISCUSSION
Production of Urea

MR. DEPUTI-SPEAKER : We will
now take up the Hair-an-Hour Diacuw on.

¥jimr s (NMr) -
ATEITCT'ify 335
3ft Tth:
irrA T, A JTcfV %
if «r 1 5fi ar g, €

SWR I —

“Will the Minister of Petroleum, Chc-

micais and Fertilizers be pleased to lay a
Btatemciit showing :

(a) the present nionihly production of
urea fertilizer in the country, (factory-
wiBc):

(b) he quantity of naptha used in the
production of this urea ;

(b) whether it is a fact that the priccs
ofurea have been increased in July-August
1981 and if so, the dales on which prices
thereof were increased and to what ex-
tent ; and

(d) whether it is also a fact that at the
time of increasing the prices thereof, the
factories had huge stocks of urea and
naptha and if so, the details thereof in
rcspect of each factory ?

The reply was as follows :

“(a) and (b). The monthly production
of urt;a during Aﬁril—]une, 1981
(factory-wisf) and ihr ronsumption
of napiha during this period is
indicaudiii ihc ciirlttsed Annexure
I and Armexurt' II respectively.

(c) The prict- tif urra has been increased
from Rs. 21110 ptr int tiic tonne to
Rs. 2,350/- ptr nxific tonne with
effect from iitlijuly, 1981.

(d) Tlie pofiiiion regarding stocks of
naptha and urea on ihe close of
business on loih July, 1981 is in-
dicated in the closed Annexure-

; II1”.
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PROF. N.G. RANGA(Guntur)
How long are we to go on ?

MR. DEPUTY SPEAKER I He is
concluding.



349 Production of

A sft ffWf ViHT ?ftam : q? ?f1

"rq % tc N Aowt A 11

You arc supposed lo support the cultiva-
tors.

PROF. N.G. RANGA : This is a Half-
An-Hour discussion. You have taken
half an hour and others have also to
speak.

MR. DEPUTY-SPEAKER : He has
taken only 20 minutes.

SHRI KRISHNA KUMAR GOYAL :
I am concluding,
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The manufacturers do not get an
fortuiloLis benefit, as alleged by the
Member, on the stocks lying with them
at the time of increase in priccs. Trhc
Retention Pricc Scheme  administered
by the FIGG ensures, in the following
manner, that no such fortuitous benefit
accrues to the manufacturers.

Under the Retention Price Scheme, the
FIGG works out a “retention price”
for each pricc-controllcd product of a
Company which would give the Gompany
12% post tax return provided the plants
operate at specified levels of efficiency.
This retention pricc varies from Gompany
to Company, for the same product,
because of ditferences in feedstock, process,
investment costs etc. For example, the
retention prices for urea vary between
Rs. 1302/- and Rs. 2698/- per tonne.

The difference between the retention
prices and the ex-factory realisation by
Belling thfi product at the statutorily fixed
retail price is either paid to or recovered
from the manufacturer. The ex-factory
realisation is obtained by deducting the
distribution margin from the notified re-
tail price. For example, in the case of
urea, the position on 10-7-81/was that,
on a retail price of Rs. 2000/- per tonne,
the ex-factory realisation would come to
Rs. 1885/-per tonne. While the retention
price varies from manufact urer to
manufacturer, the ex-factory realisation
remains the same for all of them. Thatis
why where the retention prices is higher
ethan the ex-factory realisation, the manu-
facturer gets the difference as a subsidy.
On the other hand, where the retention
price is lower than the ex-factory realisation,
he manufacturer pays the difference to
he Government. When the retail price
of fertilizers is increased, the ex-factor

o also increases correspondi

SEP7TMBQR 16, 1981

Ure« (HAH Dis.) 352

Consequently, the lubddetes payable
are reduced and the amounti
recover;>ble increase to that extent.
To give a specific example, the retention
price of urea of FACT, Cochin, was Rs.
2423/- per tonne on 10-7-1981. The
ex-factory realisation on that date was
Rs. 1885/- per tonne. The difference
of Rs. 540/- per tonne was being given as
subsidy to the Comapny. When the re-
tail price of urea was increaaed to Rs.
2350/- prr tollne with effect from 11-7-81,
the ex-factory realisation went upto Rs.
2235/- per tonne. Consequently, the
subsidy payable to the above unit came

down by Rs. 350/- prr tonne to Rs. 190/
per tonne w.e.f. that date.

The reduction in subsidy thus made is
applicable not only to the production after
that day but also to all the stocks held and
owned on that day by the manufacturers
whether in the factory or in their own
w'arehouses or in transit from the factory
to their field warehouses. Thus the manu-
facturers do not drrive any benefit because

of the increase in the retail prices of fer-
tilizers.

So, Sir, this is the information. About
the stocks, etc. he has asked what was the
position of the stock. They arc taken into

account. They are assessed before fixing
the price.

1
ar,
% qr® stt ?
A I I
qra A
[, Mrrr ™r 11
% fI M51'T
11 A
A I
fip " ~o
11
355
% 3I<fR nc vRwnft %

i -



?

353  Production of

A sfti gfvi1 ATEf
fliTT ~ At A
% Srift 1 I 3 A
7nT A
f A N1
f'TA ~ 1981 %
A fff sr™ "R «r
A 21.388
M A 12,815
A 8,175

sT rr jfK<gty, ~ ?i5f"
19,240 Z», irf rj 11,412 qk
A 10,750 sr |

Trrnrn® Jr A 8,i06

i % 9,471 2h: 3Tt 3,480

oA «rr 1
A X 6 ooo

T m 5,667 Jn, ’E‘T oA 4,475
2™ «r 1

A AtAfr I I 7T

A % ~qr I 72 fffr

«ftfT pr dmptw?
[qT 1 1

At % A AT

imr =2 N % r
N %

q:  rar m A
AT MrwrMT A qr qTsirfTo t

«> TfnT t ?fN: A

N N N t 7 °

BHADRa 25, 1903 (Sa KA)

Urea (HAH EHs.) 354

ITW t,

Ar T?2% ArAr A 27T

DT

Ar71r?R AN T T I
AN ANyryw Ar I1

wqr ?2iTAR  JTRrfA?

Arowarr FittY %
I A W>R A A A
qETTIA ATwrA A i HT A ~>qir
qr*Ta% ~q jf q-pT™A

T (T 1

2ir2iqf?i

?2fk sr?2i ArAT
I, gTIT qrq™1 "t
qr’q 31?r? | AN
MtMd qh: A friRff

Aqrir 1 11-7-81 =R AT
NFTNT % AR A

2350 srfa A |

2000 N

A7 Tfirr I A
A
Ar>ita fA n
I ?rth: A
Aqr %o % ir
qMr 1 ?

A wWY%q
AT NT =qr?ar
jrfa”a
I\fl\qr I\'f
ArAr wiAr?r
2fi3i;ir

TTAq, «ft

Nrw rff

fef?Rr jt’
ywefh:

fqhoiT ~ ?2qfqr
=Ar/aF,
% gK % "RArr™ % A
=5rr/cjr f’C\ A &f Ar
Ar fl AAr T 62 g 514
JTfrqr % N 2AirfA |,
if z~ “cinr g
Ji qfrqr %
frwfd |/

Acsrr?™y A m



355 Productimi of

[«ft
w A
IToft aft «n
3ft % 8 1981
srt Jr AMft «
IB SRTR 1980-81 %
m? ir 26.3 srfwri N,
n 31.3srleFIq, N I
33.3 3ira?Ta, ir 29.1
SInTTo, >pRd A2, 7 SIM¥YId
f2rr 1 N 581
5rfMo, N 38.5  5rfMNTa,

AN ir 61.3  srthWn,
Jr 47.8 “nwa ~t qgx

/\«ir I Th 5Tf.R 1 00
% i"Tn 'TT 25. 26, 30,
AT 35 srfa’*ra -

A Tt f 21T 1

gKJT 7~ If
A gx "drqr “mr |
t: ARAT Ag
t, TNAIET Atqreir
T
N N /\_’ITNtar
I ?ftT qpT T A
TT-"TqN N Ajft, Mipch
NoTtT :5ird 1T Tt Astt™MT ?
ATw% A
Arft A Nrr it
d t 1~ fqol® 7
At AT M ?™ N
fgrfe AT M qrh 7S %
AT Xy
TiefArf/ qI”™7
A fAqr  3irq 1 A f
%  SfcRilM A fAqp 1
WR fI5F A Ajfr st
AA i %
AN % "Necr #Hetr 2ft % NS
TT Tp Ar A

SEPTEMBER 16, 1981

Urea (HAH Dis.) 356

tfr A 2I7? A AN

urh t I<I'Kd3T A
" /RgHl sn”RR ?fN: M~TIRT 7
AT A t I A~ mrrArft
A FIRT AT A AN
?rfr % ?tr<T ?pr Ar

A Tcfft qx  tJ%tit 1
FIROI " r (T HIaAN | A
Nifr o % N Npr-
Arfr ?fth: w r r | ~n?t A
FAIR fr t%qr Arar t 1

NET% ~r ART MdY | ?fk
Arar 1 A 3\" AMirar A

firT I, 3tA7 A Ar  ?TEf

t I ANfeoT I
?7T501 AT TA?IVIT ?nor t
M MTRT T AA1 ?T?IMm AT
MrciT 1 pr'r qr
A T 7 I 1

ARIT t f% f® irfwrtof

% >T?ft Anro  t N
5ftr<+vM A rl% zR 1,

2rrerr 1T 1 2TAMTE A ArAAR

H ?TTar I 1~ Ao~
MarAT T | 1
Tt NoT T 1
At ft q-ir Aprr A optt
Ar Arfr 1 T
?T3§ A ARTA AirAT,

A A st A ARATA A& Amr Artt

I 2?HR ?2re®T  AE£TAr ?TRer I A
A 3fA

ARfr T 1 WTJN M*1% 7

You A Ay A

A A ARTT I 2£tT A

A GiM% qfw RAA

I 1 71| ?TR q’

TTA % I INTIFT w r-

=q-R pT I 1



357 Production of

A gjTPrr f i
NT W5TXW A

% VAN ’E. +(<<aj/\ N N

Tm "™ 24 "mer A

mTA'PT ferr Jigr I 1 TO ~#
A =ArfN 1w MM N Mse T-

VAN N\ VAN t I

YT % s /R

NN flan 1
W

AT wm t %

rfy+ir<in =/ ?rff AN r
AT T mi £®
MVEN JTIMFT  "<1d
A T A "MIh =Mt w
WIT 1 AN ?rm
A T AHTTA £®
t I R7"n: =~ fw MMt T 1
AT  fWOWRT fAJiT I t%

?rferf77¢t ~ A N ra M | 1

N At APIfE T A ?rFft
AIATA] TO 1 t¥
(hfw A TfMfr % ?2r A A ’\(Z_l):x’\\
wu "ar 1 *rrar gy
AT I
AN irrar A | MM

«TRt i\m T 1

+'KAMT A oRN % Wr”q-Rf
A R|T pT I I ATFIA

f% ?rnr Ner i rr5r
A TO JTff t 1 A1 A
TTI I % ?mI' A~ ?fh: JI'fT
jftwr % fr "m' 2
A3B1% I I =~ ™MSH/T Jflsw-T
% N if fw m iTR NN

BHADRA 25, 1903 (SAJCA)

Urea (HAH Dis.) 358

t I fnwf A R? sfrTrt A
AN T’I‘f A A %\
Jr iTA AANinr A
> 2 %
A »rf t A>7 A TO
AT T 11|
?n ™ % T3r|T qf™ A
% a™ "nf %
% ?trm (N
«r) 7IRfir N Mt A
/\r VANVAN r’17\ AN AN
A NAT AT Tiff
N AMrsfft STPT™ I 1
"RWF% H A 5ITT% qr”

TOF I """ qrr A NIFT gRT #5f

ARWTT ir
TAr T 1 AN TedBiRMNa T %

Ar MATR Arife A

ATAT T 1 MTIME AT AATR A

ATy T A A

Ar Ar I T JTTt
frr | % w 7?R % “ Ac
ARqg- IT 1
TFT I
Ar ?m TI9"Re?T 1% C
NW Y
% fMT  “rrq AjrRr ?frc AN
qx AT "T'RfiIT ?rrd”
I spr f%qr I, ~AT?TPT
RPT7 ?
5N A fPrer(t % o Nro %™
WTA ~Ar A am%T A~ TI'FT;Ef’\
% ST t% NT% A
mft I I "e% Agqr Arijt |
5rR* A~ A qar |, AN-gtN |1

£df 1, ARir 1



359 Production of SEPTEMBER 16, 1981 Urea (HAH Dis.) 360

[«f» ABTHIrT f?nr] «ft TTOWRSIT fTRift : {%??rfr ~
A «IT 1 sTm?r 57
A 5P” :sr”™ ~nTFnl I
o nTEal — f A I 5>r¥r Air w3eeTiT
iTRD A A A
ITRS szj~ 1 1 % SOTTT A 1
ArPfcfT  f, *IT it
A T ! Ar fH Ifk f2T A %
A § A PT"r srt i A d-Rst*r A 71~ t 1 ATRT
A SIfINT STRT A A1 JTR " =T t 2R ouR
NoMN«i Bfr N Ar, ?rifl' A A
N25 r«r i~ Ar A
q « q] N \ < \ < N N
awir 2 | ig®  "9P
N % WIK A AR t
I
‘ A STOT whr 1 2h: At
rrT%1T S5TATI|T gPR % * 5 ~ I
A ART Tar “R*n: % A Bmer o ir TTa i
#5TR sft ~rf* “rivald< % fcf"q ™ 7~ 5rm’ ?frfe?r v
A Tm: «*r : I ferr 7 i I ~ ?m MT ¢cRm ANT ATT
%2t N BTTCT *F/r I
AsnRTE A T 1
A Il m \i*dft A ?th: I 1
I A BSERMT ~jX st 3TI"3 Nrifh Tw!n ~ H
N fNTcfrNTTANT | ]? I ?fn: A fANTR
A ART 1 fITET st
Nirk A ?TPTN 2r?HT
% ?TFP| w 'TRT
Aodrmal m, Aot i
" | I T A 9TRA A A I
N : 17
if arh MT% 2TAt WK irr”A A
stt ff i
& ' A THT ?ir 1
 sFifi-  qr?ft 1T ~iM?T BN Mtfr
A ATTAR o |, MMrd: MR. CHAIRMAN The House
stands adjourned to re-assemblc tomorrow
MEw 7 at II AM.
Tnm>5T sTtw " r 18-34 hrs.
THL 5fIFAAL 1 wt N The Lok Sabha adjourned till Elevem of the
N N Clock on Thursday, September, 17, 1981/
I 1 Bhaira 26, 1903 [Saka)
% 32R JTTSIHA R W *3TT I

GMGIPND”aoii LS—31-10-81— 890.





